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' PART IV -

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Govemor.

- The folloping Act of the Gujarat Legislature having been assented to by the
Governor on the 12th Mareh 1970 is hereby published for general information,

. K. M. SATWANI,
. Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 1 OF 1970.

. (First published after having received the assent of the Governor in the “Gujarat
Government Gazette” on the 13th March 1970), )

An Act to consolidate and amend the law relating to the levy of a tax on the sale

s or purchase of certain goods in the State of Gujarat.
o It is hereby enacted in the Twentieth Year of the Republic of India as follows. t—
CHAPTER [ _'
L. (I) "This Adt may be called the Gujarat Sales Tax Act, 1969. Short title
- (g) It extends to the whole of the State of Gujarat. ﬁ%ﬁnﬂd
\mJ (3) "This section shall come into force at once, and the remaining provisiens of

this Act shall come into force on such date as the State Government may,
by notification in the Official Gazeite, appoint.

* 1
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(4) Any notification, order or rule may be made, and certificates of Regi-
stration, Licences, Recognitions or Permits may be granted or issued under this
Act, at any time after the passing thereof; but such nofification, drder, rule or
certificate of Registration, Licence, Recogrition or Permit made, granted or issued
shall not take effect until the appointed day.

Definitions, 2. In this Act, unless the context btherwise requires,—

(I) “agriculture” with all its grammatical variations and cognate expressions
includes horticulture, the raising of crops, grass or garden produce, and also
grazing; but does not include dairy farming, poultry farming, stock brecding
or the mere cutting .of wood or grass or gathering of fruit; .

(2) “agriculturist” means a person who cultivates land personally;

(3) “appointed day” means the date on which the remaining provisions of
this Act shall come into force under sub-section (3) of section 1;

(#) “business” includes—

() any trade, commerce or manufacture or any adventure or concern in the
nature of trade, commerce or manufacture, whether or not such trade, com-
merce, manufacture, adventure or concern is carried on with a motive ‘to
make profit and whether or not any profit accrues from such trade, com-
merce, manufacture, adventure or concern; and

(f) any transaction of buying, selling or supplying plant, machinery, raw
material, processing materials, packing materials, empties, consumable stores,
waste products, or such other goods, or waste or scrap of any of them which
is ancillary or incidental to or resulting from such trade, commerce, manu-
facture, adventure or concern: ,

but does not inchude any activity in the nature of mere service or profession;

(%) “Commission agent” means a dealer who bona fide buys or sells, for an-

agreed commission, any geods on behalf of principals mentioned in his accounts
in respect of each fransaction;

(6) “Commissioner” means the person appointed to be the Commissioner
of Sales Tax for the purposes of this Act;

{7} “to cultivate” with all its grammatical variations and cognate expressions,
means to carry on any agricultural operation;

(8) “lo cultivate personally” means to cultivate on one’s own account—
(D by one’s own labour, or

(if) by the labour of one’s own family, or

-
- R .
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(#if) by servants on wages payable in cash or kind (but not in crop share),
or by hired labour under one’s personal supervision or the personal supervision
of any member of one’s family;

Explanation I.—A widow or a minor, or a person who is subject to any physical -

- or mental disability or is a serving member of the armed forces of the Union,

shall be deemed to cultivate land personally if it is cultivated by her or his ser-
vants or by hired labour; -

Exp:'anatfan 11—In the case of a Hindu undivided family, land shall be deemed
to be cultivated personally, if it is cultivated by any member of such family;

(9) “declared goods” means declared goods as defined in the Central Saley

‘Tax Act, 1956;

(10) “dealer” means any person who buys or sells goods in connection with
his business; and includes Central Government, a State Government or any
local authority and also any society, club or other association of persons which
buys goods from or sells goods to its members or to other persons;

Exception 1.-—An agriculturist who sells exclusively agricultural produce grown
on land cultivated by him persenally, shall not be deemed to be a dealer within

the meaning of this clause;

Exception I1.—A charitable, religious or educational institution, carrying on
the activity of manufacturing, buying, selling or supplying goods, in performance
of its functions for achieving its avowed objects, shall not be deemed to be a
dealer within the meaning of this clause; .

(1) "earlier law”.means any of the following laws, that is to say --

() the Bombay Sales Tax Act, 1946,

(i) the Bombay Sales Tax (No. 2) Ordinance, 1952,

(ifi) the Bombay Sales Tax Act, 1953,
{(iv) the Bombay Sales of Intoxicants Taxation Act, '1953,

(v} the Saurashtra Sales Tax Ordinance, 1950,
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(v)) the Central Provinces and Berar Sales Tax Act, 1947, as extended fog, p,

'.t_l;e_l(utch area of the State of Gujarat, or

(vi)) the Bombay Sales Tax Act, 1959,

as amended from time to time and includes enactments which have validated
‘anything done or omitted to be done under these laws;

(I2) “goods” means all kinds of moveable property (not being news-papers or
actionable claims, or stocks, shares or securitics) and all materials, articles and
commodities, including standing timber and things attached to or forming part
of the land, which are agreed to be severed before sale or under the contract
of sale; '

(I3) “importer” means a dealer who brings any goods info the State, or to
whom any goods are despatched from any place outside the State;

'(14) “Licence”™ means a licence granted under section 31 or, as the case may
be, section 36 and includes a Licence deemed to have been granted under
this Act; B

-(15) “Licensed dealer” means a Registered dealer holding a Licence;

(16) “manufacture” with all its grammatical variations and cognate expres-
sions, means producing, making, extracting, collecting, altering, ormamenting, fini-
shing or otherwise processing, treating, or adapting any goods; but does not
include such manufactures or manufacturing processes as may be prescribed.

(I7) “Permit” means a permit granted to a Commission agent under section
~33 and includes a Permit deemed to have been granted under this Act:

(18) “person” includes any company or association or body of individuals,
Wwhether incorporated or not, a society, club or other institution and also 8 Hindu
undivided family, a firm, a local authority, Central Government or a State
Government; ' '

(19) “place of business” includes 2 ware-house, godown or other place phere
a dealer stores his goods and any place where he keeps his bpoks of accounts;

(20). “prescribed” means prescribed by rules;
(21) “prohibited goods™ means the goods described in entries 1 to 25

(both inclusive) in Part A of Schedule II, or in entries 1 fo 12 (both
inclusive) in Part B of Schedule IT or in entries 1 and 2 in Schedule IIT and
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- such other goods as the State Government may, from time to time, by not:
ﬁcatxon in the Official Gazette, specify, as such;

N

(22) “purchase prioe” means the amount of valuable consideration paid or pay-
able by a person for any purchase made including any sum charged for any
thing done by the seller in respect of the goods at the time of or before delivery
thereof, other than the cost of insurance for transit or of installation whea such
cost is- separately charged;

(23) “Recognised dealer” means a Registered dealer who hokds-a Recognition;

(24) “Recognition” means a Recognition granted under section 32 and in-
cludes a Recognition deemed to have been granted under this Act;

(25). “Registered dealer” means a dealer registered under section 29 or 30 and
includes a dealer who holds a reg]stratlon certificate deemed to have been granted
under tlns Act;

(26) “resale” for the purposes of sections 7, 8, 10, 13 and-15 n?leans a sale of
purchased goods: —

(i) in the same form in which they wefe purchased, or

(#) without doing anything to them which amounis to, or resuits in, a manu-
facture, or

(iil) being goods specified in entries 1 to 3 in Part A of Schedule II and in
entrics 1 to 6 in Part B of Schedule II without doing anything to them which
takes them out of the desofiption thereof in those entries,

and the word “resell” shall be construed accordingly;
(27) “rules” means rules made under this Act;

(28) “sale” means a sale of goods made within the State, for cash or deferred
paymesnt or other valuable consideration, and includes any supply by a society of
club or an association to its members on payment of a price or of fees or subsecrip-
tions, but does not include & morigage, hypothecation, charge or pledge, and the
words “sell”, “buy” and “purchase” with all their prammatical variations and
cognate expressions, shall be construed accordingly; '

Explanation—For the purposes of this clause ‘sale within the State includes a
sale determined to be inside the State in accordance with the principles formulated
in sub-section (2) of section 4 of the Central Sales Tax Act, 1956;
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(29) “sale price” means the amount of valuable consideration paid or payable
fo a dealer for any sale mads including any sum charged for anything dens by
the dealer in respect of the goods at the time of or before delivery thereof, other
than the cost of insurance for transit or of installation when such cost ig sepa-
.- (-W) “Sehedule”. :mnélns a .\Sehndule appended to this Act;
(37) “the State” means the State of Gujarat;

(32) *“1ax” means a sales tax, general sales tax, or purchase tax, payable
. ‘unger this Act; '

(33) *“taxable goods” means goods other thar those on the sale or purchase of

which no tax is payabie under section 5 or section 49 or a notification issued

thereunder;
(34) “Tribunal” means the Tribunal constituted under section 28:

(35) ““turnover of purchases” means the aggregate of the amounts of puechase
price paid and payable by a dealer in respect of any puorchase of goods made by
him during a given period, after deducting the amount of purchase price, if any,
refunded to the dealer by the seller in respect of any goods purchased from the
seller and returned to him within the prescribed period;

(36) “turnover of sales” means the aggregate of the amounts of sale price
received and receivable by adealer in respect of any sale of goods made during
a given period after deducting the amount of sale price, if any, refunded by the
dealer to a purchaser, in respect of any goods purchased and returned by the
purchaser within the prescribed period; and

(37) *“year” means—

"‘(i)—? iﬁ relation fo any dealer _Swho maintains regular books of acconnts the

year by reference to which the accounts are maintained by him; and

(#)-in relation to any other dealer, a financial year:

L

Provided that a Registered dealer shall not be entitled to vary the year by
reference to which he maintains his books of accounts, except with the consent
of the Commissioner and upon such conditions as the Commissioner may
determine, : i

/‘K\\_ __ ._

—

Y
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CHA‘PTER 1L
INCIDENCE AND LEVY OF Tax.

3. () Bvery dealer whose turnover either of all sales or of all purchases, madeInsidence
- during — of tax,

) the year immediately preceding the year within which the appointed
day falls, :
|
or
AN
() the year commencing on the first day of the year within which the
appointed day falls, . ’

has exceeded or exceeds the relevant limit specified in sub-section (), shall, until
such liability ceases under sub-section (3), be Hable to pay tax under this Act on
his turnover of sales, and on his turnover of purchases, made on or after the
appointed day :

Provided that a dealer to whom sub-clause () does not apply but sub-clanse
(#) applies and whose turnover either of all sales or of all purchases first exceeds
the relevant limit specified in sub-section (4) after the appointed day shall not be
liable to pay tax in respect of sales and purchases which take place upto the time
when his turnover of sales, or his turnover of purchases as computed
from the first day of the year in which the appointed - day
falls, first exceeds the relevant limit applicable to him under sub-section (4),

(2) Every dealer whose turnover, either of all sales or of all purchases made
during any year being a year subsequent to the year mentioned in sub-section (7),
first exceeds the relevant limit specified in sub-section (), shall, until such liability
ceases under sub-section (3), be liable to pay tax under this Act with effect on
and from the first day that year:

Provided that the dealer shall not be liable to pay tax in respect of such sales and
purchases as take place during the period commencing on the first day of any -
such year, upto the time when his turnover of sales or, turnover of purchases ag
compuled from the said first day first exceeds the relevant limit applicable to him
under sub-section (4). '

(3) Every dealer who has become*fiable to pay tax under this Act, shall continue
to be so liable until his registration is duly cancelled: and upon such cancellation
his liability to pay tax, other than tax already levied or leviable, shall, unti! his .
~ turnover of sales or turnover of purchases again first exceeds the relevant timit
specified in sub-section (4), cease : -
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Provided that, where the dealer becomes liable to pay tax again in the same year
in which he ceased to bo liable as aforesaid, then, in respect of such sales and pur-
chases as take place during the period commencing. on the date of the cessation of
liability to tax upto the time when his turnover of sales or of purchases first exceeds
the relevant limit applicable to him under sub-section (4), no tax shail be payable.

(#) For the purposes of this section, the limits of turnover shall be as foﬂoy‘fs:-—-

’

(§) Limit of turnover
Rs. 20,000,

—_—

{#) Limit of turnover 1
Rs, 30,000,

o

(@) in the case of a dealer, who is an
importer, and the value of taxable goods
sold or purchased by him during the year
exceeds Rs. 3,000 and the valne of any
taxable goods brought by him into the
State or despatched to him from outside
the State during the year exceeds Rs. 3,000;

or

{b) in the case of a dealer (other than -

the one to whom item (d) of clause (1)
applies), who isa manufacturer or who gat-
hers aiy goods other than agriculbural pro-
duce .a8 a dealer and the value of tazable
goods sold or purchased by him during
the year exceeds Rs. 3,000 and the value of
any taxable goods manufactured by him or
of any taxable goods other than agricultural
produce gathered by him during the year
-exceeds Rs. 3,000, .

(@) in the case of a dealer of special
category, as specified in sub-section (5), who
is a manufacturer or who gathers any goods

" other than agricultyral produce as a dealer

and the value of taxable goods sold or pur-
chased by him during the year exceeds
Rs. 3,000 and the value of any taxable
goods manufactured by him or of such goods
other than agricultural produce gathered by
him during the year exceeds Rs. 3,000 ;

or
{b) in case of a dealer to whom neither

olause {#) nor item (a) of this clause applies and

the value of taxable goods sold or purchased
by him during the year exceeds Rs. 3,000,

(5} For the purpose of sub-section (4) & dealer of special category means & dealer
who belongs to any one or more of the following categories of dealers, namely :—

(0. dealers Who carry on business of conducting a printing-pressy -+ -~ -
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(%) dealers who manufacture footwear made by hand without using power at
any stage; .
(iif) dealers who are engaged in the process of parching, roasting or salting
~ {with or without adding turmeric) groundnut seeds or groundnut, cereals or
pulses;
(i) dealers who carry on business of photography;
~ (v) dealers who conduct an eating house, restaurant, hotel, refreshment room
or boarding establishment or a shop or an establishment conducted primarily for
the sale of farsan, sweetmeats, bread, cakes, biscuits and pastrics; '
(v)) such class of village artisans and craftsmen engaged in manufacture of
products of village industries or handicrafts as the State Government may notify
in the Official Gazette, '

(vil) any other class of small manufacturers or craftsmen or class of establish-
ments which the State Government may notify in the Official Gazere.
(6) For the purpose of calculating the fimit of turnover for liability to tax :—

(@) except as otherwise expressly provided, the turnover of all sales or, as the
case may be, the turnover of all purchases, shall be taken whether such sales or
purchases are taxable or not; i

(b) the turnover shall include all sales and purchases made by a dealer on his
own account, and also on behalf of prihcipals mentioned in his accounts; and

(¢) the value of packing material which is used in packing any goods specified
in Schedule I and on which no tex is leviable under sub-section (I) of section 21
shall not be taken into account in computing the value of taxable goods under sub-
section (4).

LXX- 4, (I) Notwithstanding anything contained in section 3, a dealer who is registered Lia'bility of
Br Iegia-

1056, under the Central Sales Tax Act, 1956, but who is not liable to pay tax under the yreq under

said section 3, shall nevertheless be liable to pay tax— Act No.
LXXIV of

1966 to pay
tax,

{a) on sales of goods in respect of the purchase of which he has furnished a
declaration under sub-section () of section 8 of the Central Sales Tax Act, 1956,
and

(b) on sales of goods in the manufacture of which the goods so purchased
have been used;

and accordingly, the provisions of sections 7 to 13 (both inclusive) shall apply to
_ such sales, as they apply to the sales made by a dealer liable to pay tax under
section 3 :

Provided that the tax under this section shall not be payable if the scller shows
to the satisfaction of the Commissioner that the purchaser of goods is a dealer
registered under this Act and has furnished to such seller a certificate in the pres-
cribed form declaring inter alia that the goods so sold to him are intended for
réesile by im ot for use by him in the manufacture or processing of any goods for

sale.
IV—Exira—2 (Lino)
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(2) Every dealer who is liable to pay tax under sub-section (#) shall, for the
purposes of sections 40, 41, 43, 44, 45, 46, 47, 56, 57 and 58 be deemed to be a
Registered dealer, : .

Sales and §. {1y Subject to the condmons or -exceptions (1t any) set out against each of
purchases of the goods specified in column 3 of Schedule I, no tax shall be payable on the sales

;.’:::“}fo g"‘;‘}f or purchases of any goods specified in that Schedule.

tax, (2) The State Government may, by notification in the Oﬂ:c:al Gazette add
to, or enlarge, any entry in Schedule I, or relax or omit any condition or exception
‘specified therein; and thereupon, the said Schedule shall be deemed to be amended
accordingly.

*(3) Every notification issued under sub-section (2) shall be Iaid for not leas than
thirty days before the State Legislature as soon ay possible‘after it is issued and
shall be subject to rescission by the State Legislature or to such modification as

- the State Legislature may make, during the session in which it is so laid or the
session immediately following. Any rescission or modification -so made by the
State Legislature shall be publlshed in the Official Gazette and . shall thereupon
take effect.

E{;l’;oﬂ pay- " 6. Subject to the provisions of this Act, and to any rulcs-madt_: thcréunder there

dealer. 7-* shall be paid by every dealer, who is liable to pay tax under this Act, the tax or taxes
leviable in accordance with the provisions of this Chapter.

i:;yo of :‘;13: 7. There shall be levied a sales tax on the turnover of sales of goods. specified

in Schedule in Part A of Schedule II at the rate set out against each of them in column 3

1L Part A thereof, but after deducting from such turnover,—

(i) resales of goods on the purchase of which the dealer is liable to pay
purchase tax under section 16,

(if) resales of goods purchased by him from a Registered dealer,

(fif) sales of goods, or resales of goods to which clauses (i) and. (i) do not

apply. to a Recognised dealer or to a Commission agent holding a permit who
purchases on behalf of a principal who is a Recognised dealer, upon such dealer
or Commission agent as the case may be, furnishing in the circumstances and
subject to the conditions specified in sub-clause (B) and item (#) of sub-clause
(C) of sub-section (f) of section 13, a certificate as provided therein, and

() sales of goods or resales of goods to which clauses (i) and fk’)'do not
apply, to a Licensed dealer or to a Commission agent holding a permit who pur-
chises on behalf of a principal who is a Licensed dealer, upon such dealer or
Commission agent as the case may be, furnishing in the circumstances and
subject to the conditions specified in item () of sub-clause (4) and item () () of

~ sub-clause (C) of sub-section () of section 13, a certificate as provided therein.

Levy . of 8. There shall be levied a general sales tax onthe turnover of sales of goods

f:;’ﬁm' salos gpecified in Part B of -Schedule II at the rate set out against each of them in
goods  column 3 thereof, but after deducting from such tumover, o

Sohedule 1T - -
Part B, () resales of goods on the purchase of which the dealer is liable to--pay

purchase tax under section 16,
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~ {#) resales of goods, purchased from'a Registered dealer by a dealer who is
~not a Licensed dealer at the time of such purchase, and - -

(m') sales of goods, or resales of goods to which clavses () and @ do not
apply, to a Licensed depler, Recognised dealer or to a Commission ‘agerit holding
a permit, who purchases on behalf of a principal who isa Licensed dealer or a
Recognised dealer, ‘upon such dealer or Commission agent as the case may be
furnishing, in the circumstances and’ subject to the condmons specified in section
13, a ceruﬁcate as proyided therein.

9. In order to ensure that after the date of the coming into force of section 15 Restriction .
of the Central Sales Tax Act, 1956, tax shall not be levied on the sales or purchases o0 lovy of
of declared goods at more than one stage, it is hereby provided that if vider thrs olared gm;ds.
Act, or any earlier law, any tax has been levied or is leviable on the sale or purchase
of such goods, then no further tax shall be levied under this Act on any subsequent
sale or purchase thereof; and accordingly, for the purpose of arriving at the taxable
turnover of sales or purchases of a dealer, there shall be deducted from his total
turnover of sales, or as the case may be, of purchases, the sales or purchases of such
declared goods, as have borne tax at any earlier stage.

10. (7) There shall be levied a sales tax on the turnover - of sales of goods, Levy  of

-specified in Schedule III at the rate set out against each: of such goods in column sales tax and

3 thereof, but after deducting from such turnover,— , ' f::";?l’ “kf
(9 reseles of geods on the purchase of which the dealer is liable to Py sah‘;‘é'uh .
purchase tax under section 16,

(it} resales of goods purchased by him from a Registered dealer,

(i) sales of goods, or resales of goods to which clauses (/) and (i) do not
apply. 0 a Recognised dealer or to a Commission agent holding a- permit who
purchases on behalf of a principal who is a Recognised dealer, upon such dealer
or Commission agent as the case may be, furnishing in the circumstances and
subject to the conditions specified in sub-clause (B) and item (i) of sub-clause (C)
of sub-section (J) of section 13, a certificate as provided therein, and

(iv) 3ales of goods or resales of goods to which clauses (f) and (i) do not
apply, to. a Licensed dealer or to a Commission agent holding a permit who
purchases on behalf of a principal who is a Licensed dealer, upon such dealer or
Commission agent as the case may be, furnishing in the circumstances and
subject to the conditions specified in item (7) of sub-clause (4) and item (/) (a) of
sub-clause (C) of sub-section (/) of section 13, a certificate as provided therein.

(2) There shall be levied a general sales tax on the turcover of sales of goods-
specified in Schedule IIT at the rate set out against each of such goods in column 4
thereof, but after deducting from such turnover,—

() resales of goods purchased fronr a Registered dealer, by a dealer who is
- not a Licensed dealer at the time of such purchase; and

() sales of goods, or resales of goods to whlch clause (7). dqcs not apply to .
a Licensed dealer, or Recognised dealer or to a Commission agent holding a
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Permit who purchases on behalf of a principal who is a Licensed dealer or a
Recognised dealer upon such dealer or Commission agent, as the case may be
furnishing in the circumstances and subject to the conditions specified in section
13, a ceriificate as provided therein.

11. For the purposes of deducting under section 7, 8 or 10, resales of goods

or inclusion purchased from a Registered dealer from the turmover of sales, the expression

of certain
purchases for
the purpo-
ses of dedu-
otion under
szotion 7, 8
or 10,

- Tax payable
at & reducsd
rate on cer.
tain sales.

“goods purchased from a Registered dealer” —

{1) shall be construed so as not to include the following classes of purchases : —

(@) a purchase of goods if the goods at the time of their purchase were the
goods specified in Schedule I;

{b) a purchase of goods from any person whose sale of such goods has been
wholly exempted from payment of tax under section 49 or any notification
issued thereundes;

(¢) a purchase of pocds which is not liable to tax by virtue of the prowsnons
of section 87, and

{2) shall be construed so as to include the following classes of purchases : —

{a) a purchase of goods after the appointed day from a Registered dealer,
but not being purchases specified in sub-section (I);

() a purchase of goods before the appointed day from a dealer registered

under the Bombay Sales Tax Act, 1959, but not bemg the following classes E?mrf
L1}

of purchases : —

() a purchase of any goods if the goods at the time of their purchase
were the goods specified in Schedule A of the said Act;

(i} a purchase of any goods from any person whose sale of such poods

had been wholly exempted from payment of tax under section 41 of the said -

Act; .
(7)) a purchase of any goods which was not liable to tax by virtue of
the provisions of section 75 of the said Act;

() a purchase of any goods described in Part II of Schedule B, or
Schedule D or Schedule E of the said Act by a dealer holding a Licence
under section 23 of the said Act, on the date of such purchase,

12. Where any dealer liable to pay tax under this Act, sells any taxable goods—

(I to a Licensed dealer, who certifies in the prescribed form-—

{a) that the goods will be despatched in the same form in which they were
purchased and without doing anything to them which might amount to or
reselt in a manufacture. thereof, within six months from the
date of purchase, to his own place of business outside the State for sale or

for use in the manufacture of goods for sale outside the “State, and -

Cem .

[
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(b) that in respect of the said place of business he or his manager or agent
at that place is a registered dealer under the Central Sales Tax Act, 1956;

(2) to a Commission agent hoMing a Permit who certifies in tne prescribed
form— '
. (@) that he is rt-:gistered under the Central Sales Tax Act, 1956, and

(b) that the goods are purchased by him as Commission agent for his princi-
pal who is—

(7} the Central Government and that the goods will be despatched on
behalf of such Government outside the State, or -

(i) a dealer whose place of business is outside the State and who is regis-
tered under the Central Sales Tax Act, 1956 and that the goods will be sold
or will be used in the manufacture of goods for sale outside the State by the
principal, or

(/i) a Registered dealer having a place of business also outside the State
and that such principal or his manager or agent is a registered dealer under
the Central Sales Tax Act, 1956 and that the goods will be sold or will be vsed
in the manufacture of goods for sale outside the State by such principal, and

(¢) that the goods will be despatched outside the State within
six months from the date of their purchase by the ‘Commission agent,

then, notwithstanding anything contained in section 7, 8 or 10, on such sale of
goods to the Licensed dealer or, as the case may be, the Commission agent, the
dealer shall be liable to pay a sales tax at the rate of three paise in the rupee, or
where a lesser rate is specified in any Schedule in respect of those goods at that
lesser rate.

15. (1) There shall not be deducted from the turnover of sales, sales of goodsyy, gaque
to a Licensed dealer, Recognised dealer or to a Commission agent holding 2 permit tion from

purchasing on behalf of his principal, as provided in sections 7, 8 and 10 unless-—g';;%“:; o

certificate.
(A) the Licensed dealer—
(f) certifies in the prescribed form that-the goods are purchased for resale.
in the course of inter-State trade or commeree, or in the course of export out
of the territory of India, and that such goods will be so resold within twelve
months from the date of such purchase by himself or by -another Licensed
dealer to whom he resells the goods; or . -

(i) certifies in the prescribed form that the goods are intended—

@ for resale by him otherwise than in the course of inter-State trade or
commerce or export out of the territory of India, or

(b) for resale by him in the course of inter-State trade or commerce or ex-
port out of the territory of India, within twelve months from the date of
such purchase, or
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- (B). the Recognised dealer certifics in the prescribed form, that the goods

other. than prohibited goods sold to him are 800ds purchaséd by him for use by .

him as raw or processing materials or as consumable stores in the manufacture
of taxable goods for sale by him: or : S

(C) the Commission agent certifies in the prescribed form that the goods .

are purchased on behalf of his principal who—
{9 is a Licensed dealer—

(@) and the goods will be resold either by the principal himself or by an-

other Licensed dealer to whom that principal will sell the goods in the course
of inter-State trade or commerce, or in the course of export out of the
territory of India within twelve months from the date of their purchase by
the Commission agent, or. '

(®) who will resell the goods—

() otherwise than in the course of inter-State trade or commerce or
export out of the territory of India, or

(%) in the course of inter-State trade or commerce or export out of the

territory of India, within twelve months from the date of such purchase, or

(i) is a Recognised dealer, and the goods purchased being goods other
than prohibited goods will be used by the principal as raw or processing
materials or as consumable stores in the -manufacture of taxable goods for sale,

~ and that the Commission agent will despatch the goods to his principal or to
the principal’s order within three months from the date of their purchase by the
Commission agent.

(2) Where 2 Licensed dealer or a Commission agent has given a certificate as
required by clause (4) () or as the case may be, clause (C) (/) (a), of sub-section (I
and the goods specified in the certificate are sold to another Licensed dealer, the
Licensed dealer, to whom the goods are sold shall, when he resells the goods send
to the first mentioned Licensed dealer or, as the case may be, the Commission agent,
a certificate in the prescribed form stating infer-alia whether goods were resold in
the course of inter-State trade or commerce or in the course of export out of the
territory of India and the- date on which the goods were 50 resold.

, 14. Where a Commission égent purchases any goods under a certificate. given
Commisaion .
sgont to by him under section 12 or 13 he shall simultaneously send a copy of such certifi-
;nrgif;’gg g cate to his principal, . - ' :
prlooipal, .
Purchasetax 13- Where a dealer who is liable to pay tax under this Act purchases any goods
payable on  gpecified in Schedule H or IT from a person who is not a Registemd' dealer, then,
oo BF unless the goods so purchased are rosold by the dezler, there shall be levied, subject
goods, to the provisions of section 9,— -

() in the case of goods specified in Schedule II, a purchase tax on the turn-
over of such purchases at the rate set out against them in that -Schedule, and

G
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(i) in the case of goods specified in Schedule IIT, a purchase tax on the turn-
“over of such purchases at a rate equivalent to the rate of sales tax set out agamsi
them in that Schedule. _

16. (I) Where any dealer or Commission agent has purchased any taxable Liab;ll;tz to

goods under a certificate given by him under section 12 or 13, and

- {a) contrary to such certificate, the goods are used for another purpose, or are
.not resold or despatched in the manner and within the period certified, or
(b) on the resales in the course of inter-State trade or commerce, of the goods
so purchased, no tax under the Central Sales Tax Act, 1956 is actuaily payable
by him on account of any deduction admissible under any of the provisions of
the said Act, :
then such dealer or Commission agent shall be liable to pay tax on the putchaso
price of the goods purchased under such certificate; and accordingly, he shall include
the purchase price thereof in his turnover of purchases in his declaration or return
under section 40 which he is to furnish- next thereafter.

(2 H in respéct- of any transaction by a Commission agent made under a
certificate given by him under section 12 or 13, the Commission agent-—

() purchases the goods at one rate, and passes them on to his principal at an
increased rate (such increase not being by reason only of his commission or
packing, carriage, freight or insurance of the goods and other reasonable charges
incidental to their despatch or charged according to trade practice), or

(&) acts for a non-existent principal,

the Commission agent shall be liable to pay purchase tax on the purchase price of
the goods so purchased, and accordingly he shall include the purchase price in his
turnover of purchases in his declaration or return under section 40 which he is to
furnish next thereafter.

{3) The purchase tax leviable under this section in respect of any goods speci-

fied in Schedule II or TIT shall be the aggregate of all taxes which would have been:

leviable thereon but for the certificate given under section 12 or 13.

(#) It any question arises Whether the purchase price of goods purchased under

.a certificate given under section 12 or 13 is not liable to be included in the turn-

over of purchases of a dealer or Commission agent under this section, the burden
of so proving shall be upon such dealer,-or as the case may be, the Commission

agent.

17. (I) Where a Commission agent purchases any taxable goods on behalf of Joint and

his principal, such Commission agent and his principal shall both be jointly andj;

severally Ilable to pay the tax or taxes, if any, payable under section 15, 16 or 18 mission agent i

as the case may be and nothing in sections 15, 16 and 18 shall affect the l:ablrity
of the prmclpal under this section.

2 If the Commission agent shows to the satisfaction of the Commissioner th
the tax payable by him under section 15, 16 or 18 as the case may be in respect

terms of corti-

at behalf Df
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of any goods, has been paid by the principal on whose behalf the goods were pur-
chased, the Commission agent shall not be liable to pay the tax agam in respect of
the same transaction.

Levy of 18. (/) There shall be levied a sales tax or purchase tax on the turnover of
:‘:l"l:umtﬂ:m sales or as the case may be, turnover of purchases, of sugarcane sold or purchased
tax on for such purposes and at such rate not exceeding ten paise in the rupee and at such
SUgArSANe. . one stage as the State Government may, by notification in the Official Gazette,

specity; and the seller or purchaser, as the case may be, shall be liable to pay tax

or such turnover notwithstanding anything contained in section 3.

(2) Every person who is liable to pay tax under sub-section (I) shall, unless he
is already a registered dealer, be deemed to be a registered dealer for the purposes
of sections 40, 41, 47, 57 and 58 and a dealer for the purposes of sections 43, 44,
45, 46 and 56. .

Liability to  19- (I} Where sugarcane purchased for a purpose other than a purpose speci-
Pay tax on fied in the nofification issued under section 18 is used for a purpose specified in
eale or pur-

chase in von.Suchl nofification, the purchaser shall be liable to pay the tax leviable under section
:;:m’;‘“’fs:’f 18 on the purchase price of the sugarcane so purchased and used.

(2) I the Commissioner has reason to believe that any person has incurred
liability to pay tax under sub-section (I}, he snall serve on the pw.naser a notice
requiring him.on a date and at a place specified therein, either to attend and pro-
duce or cause to be produced all evidence on which the purchaser relies in  con-
nection with his Hability under this section or to produce such evidence, as is speci-
fied in the notice. On the date specified in the notice or as soon as may be there-
after, the Commissioner shall, after considering all the evidence which may be
produced, assess to the best of his judgment, the amount of tax due from him.

20, (/) Where a dealer, liable to pay tax under this Act,—

Liability to

purchase tax

on ¢ertain .

stocks  of (a) dies, or

goods, (b) transfers or otherwise disposes of his business, or effects any change in the

ownership thereof, or
(c) is a firm, company, society or other association of persons, or a trust,
which is dissolved, liquidated, wound up, or revoked, or

(d) is a Hindu undivided family, and the family is partitioned, or
(¢) discontinues his business,

and the stock of goods held by such dealer immediately before the death, trans-
fer, disposal, change, dissolution, liquidation, winding up, revocation, partition
or discontinuance, as the case may be, includes—
(i) taxable goods purchased by him from a person ¥ho is not a Registered
dealer, or

)
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(é) taxable goods purchased by him on a certificate given by him under
section-12 or-13+or on a certificate-given by him under section 49, S

then there shall be levied a purchase tax on the purchase price of such taxable
goods at the relevant rate of purchase tax applicable thereto, as if the dealer had
become. liable. to pay. plrrchase tax on such goods under section 15, 16 or 50 as
the case may. be :

Provided that, where the business carried on by such dealer is continued after
such death, transfer, disposal, change, dissolution, liquidation, winding up, revo-
cation or-partition, as the case:may be, and the person carrying on such business
shows to the satisfaction of the Commissioner- that,—

(dyany taxable goods: reférred to in sub-clause (i) have been resold, or

() any taxable goods referred to in sub-clause (i) have been used. for the
purpose certified or, as the case may bc resold or despatched in the manner
- and within the period certified,

then in respect of such goods, no purchase tax shall be levied under this section.

(2) Where the certificate of registration issued to a dealer is cancelled on the
ground.that inthe previous year his turnover of purchases or his turnover of sales
did not exceed the relevant limit applicable to him under sub-section (4} of section
3 and .the stock of goods held by him immediately before such cancellation includes -
taxable goods purchased by him on a certificate given uader section 12, 13 or 49,
there shall be levied on the purchase price of such goods a purchase tax which shali
be calculated at the relevant rate of purchase tax applicable thereto under section 15
or-under- sub-section: {3) of section 16, or as the case may be, under sec-
tien 50

21: Notwithstanding anything contained in sections 7, 8, 10, 15 and 16— Rate of fax
. on packing
. . . materiale.
() where -goods packed in any materials are sold or purchased, the materials

in ‘which the goods are so packed shall be deemed to have been sold or pur-
chiased along-with the' goods and the tax shall be léviable on'such sale or pur-
chase of the materials at the rate of tax, if‘any, as applicable to the sales, or as
the case may be, purchases of the goods themselves; ) - -

-

~ (2) where any packing material is purchased on a certificate under section 13
for resale as packing material but is used in packing any tax-free goods and the
goods so packed are sold, then in respect of the material in which the goods
are so packed, the tax shall be leviable on the sale of such packing material at
“the rate applicable. thereto under the relevant Schedule, as if the material were
sold separately.

'22. (/) Where a Commission agent sells any faxable goods on behalf of his Commission

principal, such Commission agent and his principal shall both be jointly and ﬁen:n:ab};

severally- liable to pay- the tax or taxes  on the turnover of such sales under ;':ﬁ“ ol be-
seteion=6. . . cipa]? prin-
IV-Bxtra-3 (Lino) '
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(2) If the principal, on whose behalf the Commission agent has sold goods,
shows to the satisfaction of the Commissioner that the tax has been paid by his

Commission agent on such goods under sub-section (f), the principal shall not
be liable to pay the tax again in respect of the same transaction.

23. () The State Government may by notification in the Official Gazette
reduce any rate of tax specified in Schedule If or T in respect of any entry (or
part thereof) in the said Schedules: and may, by like notification,—

(¢) omit or amend any entry (or part thereof) in the said Schedules but not
so as to enhance the rate of tax in any case;

(b) transpose any entry (or part thereof) from one of the said Schedules to

another;

{c) transpose any entry (or part thereof) from Part A to Part B of Schedule
IT or vice versa;

and thereupon, the Schedule shall be deemed to have been amended accordingly.

(2) Bvery notification issued under sub-section (I) shall be laid for not less
than thirty days before the State Legislature as soon as possible after it is issued
and shall be subject to rescission by the State Legislature of to such modification
as the State Legislature may make, during the session in which it is so laid or
the session immediately following, Any rescission or modification so made by
the State Legislature shall be published in the Official Gazette and shall there-
upon take effect.

24. Where any entry (or part thereof) in any Schedule is transposed to any
other Schedule or any entry (or part thereof) is transposed from Part A to Part
B of Schedule II or vice-versa, and as a result of such transposition and on account
of the deductions permitted under sections 7, 8 and 10, no tax on any sale or
purchase of the goods specified in that entry (or part thereof) be leviable, then
notwithstanding anything contained in those sections, the deductions- provided in
clause (i/} of section 7, or clause (if) of section 8 or as the case may be, clause (i)
of sub-section (I} of section 10 or clause (i) of sub-section {2} of that section, shall
not apply to the resale of those goods.

is. Notwithstanding any contract to the contrary, where any firm is liable o
pay tax under this Act, the firm and each of the partners of the firm shall be
jointly and severally liable for such payment :

Provided that, where any such partner retires from the firm he shall intimate
the date of his retirement to the Commissioner by a notice in that behalf in
writing and he shall be liable to pay the tax and the penalty (if any) remaining
unpaid at the time of his retirement and any tax due up to the date of retirement
though unassessed at that date :

Provided further that where no such intimation is given within fifteen days
from the date of retirement the liability of the partner under the . first proviso

o
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ghall continue until the date on which such intimation is received by the
- Commissioner. :

26. () Where a person who is or has been a dealer, liable t0 pay tax under §pecial pro.

OpBoB.
his legal representative or any other person, such legal representative or other

person, shall be liable to pay the tax including any penalty due from such dealer
under this Act or under any earlier law, and

" (b) if the business carried on by the dealer is discontinued, gghether before or
after his death, his [egal representative shallbe liable to pay out of the estate of
the deceased, to the extent to which the estate is capable of meeting the charge,
the tax (including any penalty) due from such dealer under this Act or under
any carlier law, '

whether such tax (including any penalty) has been assessed before his death
but has remained unpaid or is assessed after his death.

(2) Where a dealer, liable to pay tax under this Act, is a Hindu undivided
family, and the joint family property is partitioned amongst the various members
or groups of members then each member or group of members shall be jointly
and severally liable to pay the tax (including any penalty} due from the dealer
under this Act or under any earlier law upto the time of the partition whether
such tax (including any penalty) has been assessed before partition but has
remained unpaid or is assessed after partition.

this Act, dies, then, lngol?aﬁlgl:;
to pay tax
(a) if the business carried on by the dealer is continued after his death by in certain

(3) Where a dealer, liable to pay tax under this Act, is a firm, and the firm
is dissolved, then every person who was a partner shall be jointly and severally
liable to pay to the extent to which he is liable under section 23, the tax (includ-
ing any penalty) due from the firm under this Act or under any earlier law, up
to the time of dissolution, whether such tax (including any penalty) has been
assessed before such dissoluiion but has remained unpaid, or is assessed after
dissolution,

(4) Where a dealer, liable to pay tax under this Act, transfers his business in
whole or in part, by sale, lease, leave or licence, hire or in any other maaner whatso-
ever, the dealer and the person to whom the business is transferred shall jointly and
severally be liable to pay the tax (including any penalty) duo from the dealer

under this Act or under any earlier law upto the time of such fransfer,
whether such tax (including any penalty) has been assessed before such transfer,
but bas remained unpaid or is assessed thereafter. .

(5) Where the dealer liable to pay tax under this Act,— -

(a) is the guardian of a ward on whose behalf the business is carried on by
the guardian, or

(b) is a trustee who carries on the business under a teust for a beneficiary,
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then, if the guardiansh_ip-or- trust is terminated, the .ward or, as the .case may be,
the beneficiary shall be liable to pay the tax (including any penalty) due from

(6) Where a person becomes liable io pay tax in the manner descriqu in

.clause (q) of s.ub-secti(__m {Z) or in sub-section (4}, then, such person shall, not-

withstanding anything contained in section 3, be liable 1o pay tax on thc.sa;es or

thirty -days thereof: apply for registration

Provided  that, where such person resells any goods purchased "by "the dealer

- while carrying on business before-such succession or transfer he shall be entitled

to such deductions in respect thereof as are permissible under ‘section '7, § or 10,
-as the case may be, had the resale been effected by the dealer- himsélf.

CHAPTER IIL
SALES TAX AUTHORITIBS AND TRIBUNAL.

27. {I) For carrying out the purposes of this Act; the State Government. shalf
appoint an officer to be called the Commissioner of Sales Tax.

(2) To assist the Commissioner in the execution of his functions under this
Act, the State Government may appoint Additional Commissioners of Sales Tax
(if any), and such number of,— '

(@) Deputy Commissioners,
(b} Assistant Commissioners,
(c) Sales Tax Officers, and

(d) other officers and persons, and give them such designations (if .any), as the
State Government thinks necessary.

(3) The Commissioner shall have jurisdiction .over the whole of the State of
Gujarat; and an Additional Commissioner of Sales Tax, if any be appointed, shall
have jurisdiction over the whole of the State or where the State Government so
«directs, over.any local area thereof. All other officers shali have jurisdiction over the
whole of the State or over such local arcas as the State Government,may.gpeci;y.

= BRI SRR R vy
(#) The Commissioner shall have and exercise all the powers and perform ail
the duties, conferred or.imposed on the Commissioner by or under this Act, and
an Additional Commissioher, if any be appointed, shall, save ag otherwise directed

'by the State Government, have and exercise within his jurisdiction all the powers

and perform all the duties, conferred or imposed on the Commissioner by or
under.this Act,
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%), A Deputy Commissioner. shall have aud exercise in .the arca within his
jurisdiction all the powers, and shall perform all the duties, conferred or imposed
on the Commissioner, by or under this Act; but the Commissioner ‘may, by order
published in the Official Gazette,’ direct that any Deputy Commissioner, or all
Deputy Commissioners generally, shall not exercise such powers or perform such
duties as are specified in the order, and thereupon such Deputy Commissioner or,
as the case may be, all Deputy Commissioners, shall cease to cxercise those powers
and perform those duties. The Commissioner may in like manner revoke any
such direction and thereupon the powers or duties exercisable or performable by
such . Deputy Commissioner or, as the case may be, all Deputy Commissioners
before such direction was issued, shall be restored to him or them,

(6) Assistant Commissioners, Sales Tax Officers and other Officers shall ‘within
their jurisdiction exercise such of the powers and perform such of the duties of
" the Commissioner under this Act, as the Commissioner may, subject to such con.
ditions and restrictions as the State Government may by general or special order
impose, by order in writing dclegate,‘ to them either generally or as respects any
particular matter or class of matters.

(7) The State Government may, subject to such restrictions and conditions . (if
any), as it may impose by notification in the Official Gazette, delegate to.the Com-
missioner the powers (not being powers relating tq, the appointment of Additional
Commissioners or Deputy Commissioners), conferred on the State Government by
sub-sections (2) and (3).

(8) All officers and persons appointed under sub-section (2) shall be sub-
ordinaie to the Commissioner; and the subordination of officers (other than the
.Commissioner), and of persons amongst themselves shall be such as may be pres-
cribed,

28. (I) The State Government shall constitute a Tribunal consisting of as
many members as it thinks fit to discharge the functions conferred on the Tribunal

-by or under this Act. :

(2) The State Government shall appoint one of the members of the Tribunal to
be the President thereof, :

(3) The qualifications of the members constituting the Tribunal shall be such
ag may be prescribed and a member shall hold office for such period as the State
Government may fix in his case.

(#) The’ State Government may terminate the appointment of :any member 1 of
the Tribunal before the expiry of the term of his office if such member—

(@) is adjudged an insolvent, or

(b) engages during his term of office in any paid employment outside the
duties of his office, or

Tribunal,
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(c) is or becomes in any way concerned or interested in any contract or agree- -

ment made by or on behalf of the State Government or participates in any way
in the profit thereof or in any benefit or emoluments arising therefrom other-
wise than as a member, or

(d) is in the opinion of the State Goverament, unfit to continue in office by
reason of infirmity of mind or body, ot

(e) is convicted of an offence involving moral turpitude.

(5) Any vacancy in the membership of the Tribunal shall be filled up by the
State Government as soon as practicable.

(6) The funcuons of the Tribunal may be discharged by one or more Benches
thereof constituted in accordance with the regulations made under sub-section (9).

{7) H the members of the Tribunal or a Bench thereof are divided, the decision
shall be the decision of the majority, if there be a majority; but if the members are
equally divided they shall state the point or points on which they differ, and the
case shall be referred by the President of the Tribunal for hearing on such point or
points to one or more of the other members of the Tribunal; and such point or
points shall be decided according to the majority of the members of the Tribunal
who heard the case including 4¢hose who first heard it.

(8) Subject to such conditions and limitations as may be prescribed the Tribunal
shall have power to award costs and the amount of such costs shall be recoverable
from the person ordered to pay the same as an arrear of land revenue,

(9) Subject to the previous sanction of the State Government the Tribunal shali,
for the purpose of regulating its procedure (including the place or places at which
the Tribunal or the Benches thereof shail sit) and the disposal of its business, make
regulations consistent with the provisions of this Act and the rules.

(10) The regulations made under sub-section (%) shall be published in the
Official Gazetle,

CHAPTER 1V
REGISTRATIONS, LICENCES, RECOGNITIONS AND PBRMITS.

Registration, 29- (/) No dealer shall, while being liable to pay tax under section 3 or
under sub-section {6) of section 26, carry on business as a dealer. unless he
possesses a valid certificate of registration as provided by thiyg Act @

Provided that the provisions of this sub-section shall not be deemed to have
been contravened if the dealer having applied for such registration as in this
section provided, within the prescribed time or, as the case may be, within the
period specified in sub-section {6) of section 26, carries on such business.

N
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{2) Every dealer, required by sub-section (f) to possess a certificate of regi-
stration, shall apply in the prescribed manner to the prescribed authority.

(3) If the prescribed authority is satisfied that-an application for registration
is in order, it shall register the applicant and issue to him a cettificate of regi-
stration in the prescribed form.

(4) The prescribed authority may, after considering any information furnished
under any provisions of this Act or otherwise received, amend, from time to
time, any certificate of registration.-

(5) When any dealer has been subjected or is liable to be subjected to a penalty
under section 45, or is convicted under section 75 or has compounded an offence
under section 81 in respect of any contravention of sub-section (I), the prescribed
authority shall register such dealer, if such dealer is not a repistered dealer, and
issue to him a certificate of registration, and such registration shall take effect
from the date of the issue of the certificate in cvery respect as ,if it had been
issued under sub-section (3} on the dealer’s application.

(6) If any person upon an application made by him has been registered as a
dealer under this section, and thereafter it is found that he ought not to have been
so registered under the provisions of this section, either because he is not a dealer
or because he is not liable to pay tax, he shall be liable to pay tax on his sales
or purchases made during the pericd commencing on the date on which his
registration certificate took effect and ending with its cancellation, notwithstand-
ing that he may not be liable to pay tax under the provisions of this Act.

) Where—

(@ any business, in respect of which a certificate of registration has been
issued under this section, has been discontinued or transferred, or

(b) neither the turnover of sales nor the turnover of purchases of a dealer
has during the preceding year exceeded the relevant Timit specified in sub-section
(4) of section 3,

and the dealer applies in the prescribed manner for cancellation of his registra-
tion, the prescribed authority shall cancel the registration with effect from such
date as it may fix in accordance with the rules :

Provided that, where the Commissioner is satisficd that any business in respect
of which a certificate has been issued under this section, has been discontinued
and the dealer has failed to apply as aforesaid for cancellation of registration, the
Commissioner may, after giving the dealer a reasonable opportunity of being
heard, cancel the registration with effect from such date as he may fix to be the
date {rom Wwhich the business has been discontinued :
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Provided furiher that, the cancellation of a certificate of registration on an
application-of the dealer or otherwise, shall not affect the liability of the dealer to
pay the tax (including any penalty) due for any period prior to the date of can-
cellation whether such tax (including any penalty) is “assessed before the date of
cancellation: but remains unpaid, or is assessed thereafter or his- liability to pay
tax as provxded in section 20.

'30. () If on the application of any dealer having a fixed or regular place of -

business in the State; for registration under this section, the authority prescribed

for the purpose of section 29 is satisfied that his gross turnover of sales or

purchases during a year has exceeded or is likely to exceed Rs. 5,000,
the said authority, may, notwithstanding that the dealer may not be liable to pay
tax under section 3, register the dealer and grant him a certificate of registration
in the prescribed mantier,

(2) The provisions of sub-sections (3) and (4) and clause (@) of sub-section (7)
of section 29 shall apply in respect of applications for registration under this
section. . _

(3) Bvery dealer who has been registered upon application made under this
section shall, so long as his registration remains in force, be liable to pay tax under
this Act, notwithstanding anything contained.in section 3.

{(#) The registration of a dealer upon application made under this section shall
be in force for a period of not less than one complete year
and shall remain in force thereafter unless cancelled under the provisions of this
Act,

(5) Subiect to the provisions of sub-section (4). a dealer registered upon appli-
cation made under this section may apply in prescribed manner not less than
two -months before the end of a year to the authority which granted him
the certificate of registration for the cancellation -of such registration to take effect
at the end of the year in which the application for such cancellation is made and
the said authority shall, unless the dealer is liable fo pay tax under section 3,
cancel the registration accordingly.

31. Where, during the previous or current year,—

- (d) the turnover of sales by a Registered dealer to other Registered dealers, or

(b) the turnover of sales of a Registered dealer, of goods which are exported
by him from the State outside the territory of India, or despatched by him
from the State to any place in India outside the State,

exceeds thirty thousand rupees, he may apply for a Licence to the Commissioner.
Subiect to the provisions of section 34, the Commissioner shall if the dealer
satisfies such further requirements (including the furnishing of adequate securily)

as.may be prescribed, issue to him a Licence in such form, and subject to such

conditions, as may be prescribed.

I
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Explanation—Where a  Registered  dealer has, during the year
immediately preceding the year within which the appointed day falls or the year
commercing on the first day of the year within which the appointed day falls,

- been a-dealer regisiered under the Bombay Sales Tax Act, 1959 and the turnover

Bom, of sales made by him during any such year to other. dealers registered under that
};)Iﬁgﬁf Act, or the turnover of sales made by him during any such year of goods which
: were exported or despatched by him to a destination referred to in clause (b) had
exceeded thirty thousand rupees, he may also apply under this section for a Licence

" to the Commissioner and the Commnssnoner shall issue to hlm a Licence in the

manner aforesaid.

"32. Where during the previous or current year, the value of all taxable goods Retognitions.
. manufactured for sale by a dealer registered under section 29 or by a dealer regi-
- stered under section 30, whose turnover of sales of purchases has subseqiently,
exceeded the limits specified in sub-section (4) of section 3, exceeds Rs. 3,000, such
dealer may apply for Recognition to the Commissioner. - Subject to the
provisions of section 34, the Commissioner shall issue to him a Recognition in
such form, and on such conditions, as may be prescribed.

Explanation—Where a  Registered  dealer has, during the year
immediately preceding the year within which the appointed day falls
or the year commencing on the first day of the year within which the appointed

Bow, 2y falls, been a dealer registered under the Bombay Sales Tax Act, 1959 and

LI of the value of all taxable goods manufactured in any such year for sale by him

1959, pad exceeded Rs. 3,000, he may also apply for a Recognition to the Commis-
sioner and the Commissioner shall issue to him a Recognition in the manner
aforesaid,

33. A Registered dealer, who bona fide buys for an agreed commission any Permite.
goods on behalf of a principal mentioned in his account in respect of each trans-
action and whose turnover of such purchases during the previous year or current
year exceeds thirty thousand rupees, may apply for a Permit to the Commissioner,
Subject to the provisions of section 34, the' Commissioner shall issue to him a
Permit in such form, and subject to such conditions, as may be prescribed.

Explanation—Where a  Registered  dealer has, during the year
immediately preceding the year within which the pppointed day falls or
the year commencing on the first day of the year within which the appointed day

Bom- falls, been a dealer registered under the Bombay Sales Tax Act, 1959 and who

1959. bona fide bought for an agreed commission any goods on behalf of a principal
mentioned in his account in respect of each transaction and whose turnover of
such purchases has exceeded thirty thousand rupees in any such year, he may
‘also apply under this section for a Permit. to thé Coimmissioner and the Commis-
sioner may issue to him a Permit in the manner aforesaid.

IV-Exizp-4 {Lino)
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Commimioney; 34 The Commissioner may refuse to grant a Licence or Recognition or as the

ﬂg’n:ﬁ;; case may be, Permit to a dealer under any of the following circumstances, that
] " is to say,—

(a) if a Licence, Recognition or, as the case may be, Permit previously
- granted under this Act or a Licence, Authorisation, Recognition, or as the caseff“:}
may be, Permit granted under the Bombay Sales Tax Act, 1959, to such dealer, 1959,
has been cancelled in the circumstances other than those referred to in sub.
section (I} of section 33, :

(b) if the dealer’s Licence, or Recognition, or as the case may be, Permit
has been suspended and the period of suspension has not expired,
{c) if the dealer—
- {i) has failed to pay any tax (including any penalty) due from him by or
under any provisions of this Act, or any eatlier law; or

(#) has failed, without sufficient cause, to furnish any declaration or
return required to be furnished by or under the provisions of this Aect
{other than the provisions of section 61_), or any earlier law; or

(ii)) is an undischarged insolvent; or

{iv) has been convicted of an offence under this Act or any earlier law,

(d) if the dealer is a firm, and any partner thereof is a person,—

() Whose Licence, Authorization, Recognition or Permit has been cancelled
in the circumstances referred to in clanse (@), or

(i) to whom a Licence, Recognition or Permit, was previously refused in
the circumstances referred to in clause (c).

Canoellation 5. ()1
son” " of (@) the registration of a Licensed dealer, Recognised dealer or Commission

Licence ote,  agent holding a Permit is cancelled; or
(b) in any year,—

() the turnover of sales of a Licensed dealer or as the case may be, the
turnover of purchases of a Commission agent holding a Permit fails to
exceed the amount requisite for the grant of a Licence, or Permit, or

(i) the value of taxable goods manufactured for sale by a Recognised
dealer fails to exceed the amount requisite for the grant of a Recognition; or

(¢} the Licensed dealer, Recognised dealer or Commission agent holding a
Permit does not wish to continue to have a Licence, Recognition or Permit;

then, in the circumstances stated—

(?) in clause (a), the dealer shall forthwith.



Panr V] GUF, GOVT. GAZ, EX., WARCH 18, 1070/PHALGUNA 23, 1891 ot

(&) in clause (b), the dealer shall within thirty days from the end of such

year, and '

(fif} in clause (c), the dealer may at any time,
preseat his Licence, Recognition or Permit to the Commissioner for cancellation,
and the Commissioner shall cancel the Licence, Recognition or, as the case may
be, Permit; and accordingly, in the circumstances stated in  clause (@) the
Licence, Recognition or Permit shall stand cancelled from the date of the cancel-
lation of the registration, and in any other case it shall cease to have effect from
the date of presentation for cancellation.

(?) If a Licensed dealer, Recognised dealer or Commission agent holding a
Permit—
{a) fails to pay any tax '(including any penalty) due from him under any
provisions of this Act, or of any -earlier law, or

{b) contravenes or has contravened any provisions of this Act or the rules
or any conditions of his Licence, Recogmtlon of Permit, or
(c) becomes an insclvent, or
(d) has been convicted of an offence under this Act, or any earlier law,
the Commissioner may, after giving the Licensed dealer, or Recognised dealer or
as the case may be, Commission agent a reasonable opportunity of being heard,

suspend the Licence or, Recognition or as the case may be, Permit, for such
period as he thinks fit or cancel it.

Bom, 36. (I) Every Registered dealer whose Licence issued under the Bombay Substitation
LI of Sales Tax Act, 1959 (hereinafter in this section referred to as the existing Licence) of Liconce]

"% i3 deemed to be a Licence under clause (b) of sub-section (2) of section 88 of judeg Bome
this Act, shall obfain from the Commissioner, a fresh Licence, %a;; l:m, -
> ] Yy - &

(2) An application for the purpose of obtaining a fresh Licence under sub. freeh Licenos,
section (1) shall be made by a dealer in the prescribed form and within the prescribed
period, to the Commissioner and such application shall be accompanied by a
copy of the existing Licence. The dealer shall produce the Licence held by him,
together with the additional copies thereof, if any, which were issued to him,
before the Commissioner when he is asked to do so.

{$ On receipt of such application, the Commissioner shall, subject to the
provisions of this Act, grant a fresh Licence to such dealer and endorse the fact
of such grant of fresh Licence on the existing Licence and on the additional
copies thereof, it any, produced before him :

Provided that whero the existing Licence was issued on the dealer’s furnishing
any security, the dealer shall be liable to furnich fresh security in accordance with
the rules for obtaining a fresh Licence under this section.

(#) Where the dealer fails to make an application required to be made under
sub-section (2), the existing Licence shall stand cancelled from the date of the
expiry of the period prescribed under sub-section (2) and the dealer shall forth-
with present the same to the Commissioner for cancellation.
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ﬁ?ﬁi;mwa:} 37. Save as otherwise provided in section 39, a certificate of registsation,
Rglatration, [ jcence, Recognition or Permit shall be personal to the dealer to’ wham- it is

Lidonos, ete, granied, and shall not be transferable.

Information

to be fuent. 8. If any dealer liable to pay tax under this Act—

shed regard- ' _ ' .
'ﬁslf:;ﬂg; § )] tra_nsfei's ‘his business, in whole or in part, by sale, lease, leave or
eto. licence, hire or in any other manner whatsoever, or otherwise disposes of his

business or any part thereof, or effects or knows of any other change in the
ownership of the business, or '

(b) discontinues his business or, changes the place thereof or opeﬁs a new
place of business, or

(c) changes the name of his business, or
(d) enters into a partnership or other association in regard to his business,

he shall, within the prescribed time, inform the prescribed authority accondingly;
and where any such dealer dies, his executor, administrator or other legal repre-
sentative, or where any such dealer is a firm and there is a change in the consti-

- tution of the fitm or the firm is dissolved, every person who was a partner thereof,
shall, in like manner, inform the said authority of such death, change in the
constitution or, as the case may be, dissolution.

Certificate 39. Where a Registered dealer —
of rogistra.
tion, Lidenca -

oto.t,lnto - {a) effects a change in the name of his business, or - )
continue. : - -

in pertaln () is a firm, and there is a change in the constitution of the firm without
Rircurmatan. R .

ces. dissolution. thereof, or :

(c) is a trystee of a trust, and there is change in the trustees therépf, or
(d) is a guardian of a ward, and there is a change in the guardian, or

(@is a Hindu undivided family and the business of such family is converted
into a parinership business with all or any of the coparceners as pariners
thereof, '

then, merely by reason of any of the circumstances aforesaid, it shall not be neces-
sary for the, dealer, ot the firm with the changed constitution, or the new trustees,
or new guardian or as the case may be, the partners of such partnership business,
to apply for a fresh certificate of registration and on information being furnished -
in the manner required by section 38, the certificate of registration shall be
amended; and any Licence, Recognition or Permit granted to the Registered
dealer prior to any such change as is mentioned aforesaid shall, subject to the -
provisions of section 35, also consinue to-be valid, as also any certificates given
under section 12 or 13 under such Licence, Recognition or Permit. L
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CHAPTER V.
Duc,t.mmous. Rmumrs, Assnssmrs, PAYMBNTS, PENALTY AND Rnoomv ‘AND
"REFUND OF Tax.

40. (I) Every Registered dealer shall furnish declarations or refurns for such D‘*""‘“"“’“
period, by such dates, and to such authomy, as may be prescribed : Batnm-.

Provided that the Commissioner may, subject to such terms and conditions as
may be prescribed, exempt any such dealer from farnishing such declarations or
returns-or permit any such dealer,— ’

(e) to furnish them for such different peﬁods, or

(b) to furnish a consolidated declaration or return relating to all or any of
the places of business of the dealer in the State for the said period, or for such
different period, to such authority, '

as he may direct.

(2) If the Commissioner has reason to believe—

(a) that the turnover of sales or 'the turnover of purchase.s‘ of any dealer is
likely to exceed the relevant limit specifiéd in sub-section (4) of section 3 for-
liability to pay tax, or

(_b) that cither the turnover of sales or the turnover of purchases of any
dealer has during any year exceeded— -

(i) Rs. 15,000 in -the case of a dealer who is an.ihlport.er or manufééturer
other than a dealer of special category specified in sub-section (5) of section 3,
or

{i)) Rs. 25,000 in the case of any other dealer, -

he may, by notice served in the prescribed manner, require such dealer .to fur-
nish declarations or returns as if he were a Registered dealer; but no tax shali
be payable by such dealer, unless his turnover exceeds the relevant limit spe-
cified in sub-section (4) of section 3, nor otherwise than in accordance with the
other provisions of this Act.

(3) If any dealer having furnished declarations or returns uader sub-section
(1) or (2), discovers any omission or incorrect statement therein, he may furnish
a revised declaration or return before the expiry of three months next following
the last date prescribed for furnishing the original declaration or return,

41. (/) The amount of tax due. from . a Registered dealer shall be assessed Assessmiont
-separately for each year during which he is liable. to pay the tax or, on an appli- ° of axen,
cation by any such dealer to that effect, for such period exceeding one year during-- -
which he is so liable as is speclﬁed in the application :
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Provided that when such dealer fails to furnish any declaration or return
relating to any petiod of any year by the prescribed date, the Commissioner may,
if he thinks fit, assess the tax due from such dealer separately for different parts
of such year ; L "

Provided further that the Commissioner may, subject to such conditions as
may be prescribed, and for reasons to be recorded in writing, assess the tax due
from any dealer during a part of a year. BN

(2} If the Commissioner is satisfied that the declarations or returns furnished
in respect of any period are correct and complete, he shall assess the amount
of tax due from the dealer on the basis of such declarations or returns.

(3) If the Commissjoner is not satisfied that the declarations or returns fur-
nished in respect of any period are correct and complete, and he thinks it
Recessary to require the presence of the dealer or the production of further evi-
dence, he shall serve on such dealer in the prescribed manner a notice requiring
him on a date and at a place specified therein, either to attend and produce or
cause to be produced all evidence on which such dealer relies in support of his
declarations or returns, or to produce such evidence as is specified in the notice.

On the date specified in the notice, or as soon as may be thereafter, the Com-
missioner shall, after considering all the evidence gghich may be produced, assess
'the amount of tax due from the dealer,

(9) 1t a dealer fails to comply with the terms of any notice issued under sub-
section (3), the Commissioner shall assess, to the best of his judgment, the amount
of tax due from him. '

(5) X a dealer does not furnish -declarations or returns in respect of any period
by the prescribed date, the Commissioner. shall, after piving the dealer a
reasonablo opportunity of being heard, assess to the best of his judgment, the
amount of tax (if any) due from him.

(6) If the Commissioner has reason to believe that a dealer is liable to pay
tax in respect of any period, but bas failed to apply for registration within time
as required by section 29, the Commissioner shall, after giving him a notice in
the prescribed form for a reasonabls opportunity of being heard, assess to the best
of his judgment, the amount of tax (if any) due from the dealer in respect of such
period, and eny period subsequent thereto.

(7) Notmithstanding anything contained in this section, if & dealer lable to
pay tax has not employed regularly any method of accounting or if in the opinion
of the Commissioner, assessment cannot be made properly on the basis of the
accounts maintained by a dealer, the Commissioner shall assess to the best of his
{udgment, the amount of tax dus from such dealer, '
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(8) Any assessment made under this section shall be without prejudice to any
penalty, or prosecution for an offence, under this Act.

42. (D(a) No order of assessment for a year or part of a year shall be made 2281];5;?3}
under sub-section (3) or (4) of section 41 at any time after the m&mt«.
expiry of three years from the end of the year in Which the Iast monthly,

quarterly or as.the case may be, annual return is filed,

{b) Where the Commissioner issugs a notice under sub-section (6) of section 41
to any dealer for assessment of tax in respect of any period, no order of assessment
shall be made for guch part of the period, if eny, as is prior to : —

(/) a period of eight years ending on the Iast date of the year immediately
preceding the year in which such notice is issued, in a case whers the Commissioner
has reason to believe that such dealer has failed to apply for registration with
intention to defraud Government revenue; and

(i) a period of four years ending on the last date as aforesaid, in any other
case : ~

Provided that for the purpose of this section if it is considered necessary so to
do, the State Government may, subject to such conditions as it may deem fit,
and the Commissioner may, subject to such conditions as may be prescribed, by
a general or special order, stay, cither generally ‘or for a specified period, the
assessment proceedings of a dealer or class of dealers :

Provided further that in computing the period of limitation for the purposes of
this section, any period during which asscssment proceedings are stayed under the
first proviso or by an order or injunction of any ceurt or anthority shall be
excluded : :

Provided further that where a fresh assessment i3 required to be -made in
pursuance of any order under section 65, 67 or 69 or in pursuance of any order
of any court or authority such fresh assessment shall be mads at any time within
three years from ‘the date of such order.

(2) Nothing in sub-section (I} shall apply to any assessment proceedings
(including any notice issued) pending immediately before the appointed day.

43. Where in respect of any tax (including any penalty) due from a dealer Applicabiliby
) \ s of the Act ox
under this Act or under any earlier law, any other person is liable for the payment g5 tior law

thereof under any provisions of this Act or earlier law, all the relevant pro»-isionsz otllznilpotr;
of this Act or, as the case may be, of the earlier law, shall in respect of such pal;‘ t,:;ax.e

liability apply to such person also, as if he were the dealer himself.

44. It the Commissioner has reason to believe that ahy turnover of sales fr"‘;g‘;’:m"‘
or tarnover of purchases of any goods chargeable to fax under this Act has not essaping ass
been assessed in respect of any period in an order of assessment made under®*men%

section 41, then the Commissioner may—
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(8) where he has reason to believe that the dealer has concealed such sales
or purchases or any material - particulars relating thereto, or has  knowingly
furnished incorrect declarations or returns, at any time within eight years, and

{b) in any other case, at any time within five years, ’

of the end of the period to which such turnover relates; serve on the dealer liable
fo pay tax in respect of such turnover, a notice containing all or any of the requi-

sitions  which may be included in a notice in fhe prescribed manner

and assess, not later than three years from the date of service of the notice, the
amount of tax due from such dealer to the best of his judgment :

Provided that the amount of tax shall be assessed: at the rates at which it wonld
have been liable to tax had therfe been no escapement of assessment but after mak-
ing deductions (if any) permitted from tfime to time by or under this Act :

Provided further that where in respect of such assessment, proceedings are
pending in appeal or revision, the appropriate appellate or revisional authority
under this Act may, on its own motion or on the report- of the Commissioner after
giving 'the dealer concerned a reasonable opportunity of being heard, pass such
order as it deems fit: : ' IR

Provided further that the provisions of all the provisos to  sub-section (I
of section 42 shall mutatis-mutandis apply to assessment proceedings under this
section,

45. (1) Where any dealer qr Commission agent becomes liable to pay
purchase tax under the provisions of sub-section (I) or (2) of section 16, then, the
Commissioner may impose on him, in addition to any tax payable,—

‘() if he has included the purchase price of the goods in his turnover of
purchases as required by sub-section (I} of section 16, a sum by way of penalty
mnot exceeding half the amount of tax, and

(b) if he has not so included the purchase price as aforesaid, a sum by way
of penalty not exceeding twice the amount of tax. .

(2) M, while assessing the amount of tax due from a dealer under section 41,

" it appears to the Commissioner that such dealer—

(¢) has failed to apply for registration as required by séction_ 29, or

(b) has without reasonable cause, failed to comply with the notice under
section 41, or P .

() has concealed the particulars of any transaction or deliberately ._fu'mished
inaccurate particulars of any transaction liable to tax, o
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the Commissioner may impose upon the dealer by way of penalty, in addition to
any tax assessed under section 41, a.sum not exceeding one and one-half times
the amount of the tax.

(3) If a dealer fails te present his Licence, Recognition or as the case may be,
Permit for cancellation as required by section 35 or 36, the Commissioner may

impose upon the dealer by way of penalty, a sum not exceeding two thousand
rupoes,

(f It a dealer fails without sufficiont cause to furnish any" declaration or any
return as required by section 40, the Commissioner may impose upon the dealer
by way of penalty, a sum not exceeding two thousand rupees.

(5) It a dealer does not, without reasonable cause, pay iax within the time he
is required by or under the provisions of this Act to pay it, he shall, subject to the
provisions of sub-section (4) of section 65, pay by way of penalty, in addition to
the amount of tax, 2 sum equal to,—

(@) one per cent of the amount of tax per month for the first three months,
after the last date by which he should have paid that tax, and

(b) one and one-half per cent of the amount of tax per month thereafter,
during the time he continues to make default in the payment of tax :

Provided that the Commissionet.may, subject to such conditions as may be
prescribed, and an appellate authority in an appeal under section 65 may, remit
the whole or any part of the penalty payable in respect of any period.

(6) Where a dealer has failed to pay the whole of the amount of tax as required
by sub-section (2) of section 47 or the whole of the extra amount of tax as required
by sub-section (3) of that section or where in the case of a dealer, the amount of
tax assessed or re-assessed for any period under section 41 or section 44 exceeds
the sum already paid by a dealer in respect of such period prior to such assess-
ment or reassessment by more than twenty per cent of the sum so paid, the dealer
shall be deemed to have failed to pay the tax to the extent of the difference between
the amount payable as aforesaid and the amount paid and the dealer shall pay by
way of penalty on the amount of difference a sum calculated in accordance with
‘the provisions of sub-section (5) and the provisions of sub-section (%) shall, so far

as may be, apply thereto:

Provided that where in assessing the amount of tax from any dealer under sec-
tion 41 in respect of any period the time taken for making an order of assessment
exceeds eighteen months from the date of expiry of the time prescribed for the
payment of tax under section 47, the Commissioner shall rtemit the
amount of penalty payable by the dealer for the period between the date of expiry
of the said period of eighteen months and the date of payment of tax specified in
the notice under sub-section (4) of section 47 : . :

Provided further that where the Commissioner is satisfied that the difference
. between the amount payable as assessed or reassessed and the amount paid, has
taken place not without a reasonable cause, the Commissioner may remit the
whole or the part of the penalty, payable in respect of any period by any dealer.

1V-¥xa—5 (Lno)
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(f): Wherever any person fails without: sufficient: cause,, to- furnish. any- inforana-

. tion requited by seation 38, the- Commissioner: may; by an-order in- writing, impose

upon the dealer by way of penalty a sum not exceeding twa: thousand: mpees,

(8) U any dealer contravenes. the provisions. of section 57,, the Commissioner
may, direct. him to pay by way. of penalty a sum not exceeding ten percent of
the amount of the bill or cash memorandum in respect of which such contra-
vention has been grade, ' '

(9 It the Commissioner hay reason to believe tHat any- person- is liable: to- a
penalty under any of thte provisions of this section, Me shall’ serve ont Him: a- notice
requiring: Him- on & date and’ at a plece spevifitsds in: the: natice: to) attend and to

show- cause why - penalty as: provided in such: provision: should net ber imposed

on him,

(I0) The Commissioner shall thereupon hold. an inquiry. and. shall make such
order as he thinks: fit. -

46. (1) It any person collects any amount by way of tax in contravention of
the provisions of section 56, he shail be Hable to pay, in addition to any tax for

‘which lie may be liable,

() a penalty equal to such amount as shall not Be less than the amount so
collected or more than double such amount, in a case where the Commissioner
has reason to believe that such person has wilfully contravened the provision:
of section 56, and

(i) a penalty equal to the amount so collected, in any other case.

(2} I any person being a desler liable to pay tax under this Act or being a
dealer who was required to do so by the Commissioner by notice served on him,
fails to maintain accounts in the manner specified in sub-section (f) of section 58,
or fails when directed to do so under that section to kecp any accounts or record
in accordance with the direction, he shall be liable to pay in addition fo any tax’
for which he may be liable, a penalty of the amount mot- exceeding two thoesand
rupees or double the amount of tax which: would have been, payable .had there
been no such coniravention, whichever is less.

(3Y ¥ the Commissioner,, in the course of any. procsedings. under this Act or

“otherwise; has yeason to believe that any. pessait: has become liable to a penalty

undsr sub-sestion () or (2), he. shall serve on. such, person a notice requiring him
on a date and at a place specified im: the notice. to-attend and; to show. cause why a
penalty as provided in sub-section (7) or (2) should not be imposed on him,

(4) The Commissioner sha¥l thereupon hold an inquiry. and shall make such
order as he thinks fit. : '
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4. «(l) Tax shall be paid in the mnponer herein :p::omded .and at such inter- Payment of
valsas mayibe presosibed. | | tax, cote.

{2) A Registered dealer furnishing declarations or returns as seguited by sbb--
section (f) of section 40, shall first pay into a Government treasury, in the manner
prescribedf ‘the “whole ‘amount -of tax +due from *him dccording ‘to such declara-
tion -or veturn <wdlongwith the amount ‘of 'any -pendlty paydble ‘by him under
section 45.

(3) A Registered dealer furnishing a revised declaration or revised return in
accordance with sub-section (3) of section 40 which revised declaration or revised
return shows that a Jarger amount of 'tax ithan already ;paid is jpayable, shall first

' pay into a ‘Government -treasnry the oxtea amount of tax.

4

-{f) (ay The:amount of tax—

(7} due where declarations or returns have been furnished without full payment
therefor, or

(i) assessed or re-assessed for any period under section 41 or section 44 less
any sum already paid by ‘the dealer in respect of such period, or assessed under
section 19 or 50, and

(b) the amount of penalty (if any) levied under section 45 or 46,

shall be paid by the dealer or the person liable therefor into a Government treasury
by such ¢ate as may be specified in a notice issued by the Commissioner for this.
purpose, baing a date not earlicr than thirty days from the date of service of the
notice :

Provided that the Commissioner or an appellate authority in an appeal under
saction 65 may, in respect of any particular dealsr or person, and for reasons to
be regorded .in writigg, -extand the date of payment, or allow him {o pay the’ tax
or penalty (if any) by instalments. .

. (® Any fax .or penalty which remains unpaid after the date specified in the -
notice for payment, or after the extended date of payment, and any instalment not
duly paid, shall be recoverable as an amear.of land revenue.

(6} The State .Gavernment may, by general or special order published in the
Official Gazette, authorise any officer not below the rank of a Sales Tax Officer,
to exercise, for the purpose of effecting recovery of the amount of tax or penalty
due from any dealer or  pesson  under  this Act or under an eaclier law, the
Bom. powers of a Collecter under - the Bombay Land (Revenue Code, 1879 to recover

Ivs-,‘;f arrears of land revenue.
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3pecisl mods 48, Notwithstanding anything contained in any law or contract to the contrary,

of redover¥: the Commissioner may, at any time or from time to time, by notice in writing, a capy
of which shall be forwarded to the dealer at his last address known to the Com-
missioner, reguire,—

. (@ any person from whom any amount of money is due, or may become due,

to a dealer and on whom notice has been served under sub-section (4) of section
47, or

(b) any persor who holds or may subseqﬁenﬂy hold money for or on account
of such.dealer, o '

to pay to the Commissioner, either forthwith upon the money becoming due or
being held or at or within the time specified in the notice (but not before the money
becomes due or is held as aforesaid), so much of the money as is sufficient to pay
the amount due by the dealer in respect of the arrears of tax and penalty, or the
whole of the money when it is equal to or less than that amount.

Explanation—For the purpose of this section, the amount of money due to a
dealer from, or money held for or on account of a dealer by, any person, shall be
calculated after deducting therefrom such claims (it any), lawfully subsisting, as
may have fallen due for payment by such dealer to such person.

The Commissioner may at any time, or from time to time, amend or revoke any
such notice, or extend the time for making any payment in pursuance of the notice

Any person making any payment in compliance with a notice under this section
shall be deemed to have made the payment under the authority of the dealer,
and the receipt of the Commissioner shall constitute a good and sufficient dis-
charge of the liability of such person, to the extent of the amount referred to in
the receipt. ' '

Any person discharging any liability to the dealer after receipt of the notice
fefc\md to in this section, shall be personally liable to the Commissioner to the
extent of the liability discharged, or to the extent of the liability of the dealer for
tax and penalty, whichever ia less.

. Where a person to whom a notice under this section is sent objectsto it, by a
statement in writing that the sum demanded or any part, thereof is not due or pay-
able to the dealer or that the amount held for or on account of the dealer is under
genuine dispute, the Commissioner shall hold an enquiry and after giving a reason-
able opportunity of being heard to such person and the dealer, shall make such order
as he thinks fit. ) : '

Any amount of money which a person is required to pay to the Commissioner,
or for which he is personally liable to the Commissioner under ‘this section shall,
if it remains unpaid, be recoverable as an arrear of Jand revenue. . '
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49. () Subject to the conditions or exemptions, if any, specified in relation to Exemptiond,
them, the following classes of sales or purchases shall be exempt from the payment
of the whole of tax payable under the provisions of this Act, namely : —

() Sales to the Canteen Stores Department {India) of goods certified by it as.
being intended for being sold directly or through Canteens to members of the
Armed Forces of India at any place whether in Gujarat State or outside it;

(i) Sales by the Canteen Stores Department (India) to the Unit Canteens run
by officers of the Armed Forces of India, of goods which are intended for being
sold to members of the Armed Forces of [ndia;

(i) Sales by Urit Canteens ‘run by officers of the Armed Forces of India,
of goods obtained by such Unit Canteens from the Canteen Stores Department
(Indla), to members of the Armed Forces of India;

@iv) Sales of goods by the Canteen Stores Department (India) to members ot
the Armed Forces of India;

(v) Sales to branches or depots of the Military Farms Department (India)
situated in the State of Gujarat, of milk products including cream, butter, ghee,
and khoa (except buttermilk, curds, lassi and chakka, and sweetmeats including
shrikhand, basudi and dudhpak), certified by the officers in charge of the said
branches or depots as being intended for being supplied directly or through the
parent farms conducted by the said department anywhere in India, to the members
of the Armed Forces of India; i

(v)) Sales of goods to the offices and agencies of the United Nations
Organisation specified hereunder, if the purchasing office or agency furnishes to
the selling dealer a certificate in the prescribed fofm declaring inter alia that the
goods are purchased for official use of such office or agency, namely :—

(I) The United Nations World Health Organisation;

(2) The United Nations Children’s Fund;

(3 The United Nations Informations Centre;

(¥) The United Nations Technical Assistance Board;

(5) The United Nations Military Observers Group in India and Pakistan;
(6) The International Labour Office; '

() The United Nations Food and Agriculture Organisation;

(8) The United Nations Educational Scientific and Cultural Organisation:'
(vif) Sales of goods to the duly accredited representatives of CARE India

(Co-operative for American Relief Everywhere, Incorporated), if the accre-

dited representative furnishes to the selling dealer a certificate in the pres-

cribed form declating inter alia that the goods are purchased by CARE India
for distribution in India free of cost.
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(@) Subjeet to such conditions s it may impose, the State -Govsrnment may,
if -3t -eonsiders :it eenssacy 80 ite -do in the public interest, by natification in (he
Official Gagetfe, gxempt any spesified .class .«of sales or purchages from payment
of the whole or any part of any tax payable under the provisions of this Act.

(3) .Bvery notification issued under sub-section (2) shall be laid for nat dess
than thirty days before the State Legislature as soon as possible after it is issued
and shall ‘be subject to rescission by the ‘State Legislature or 1o suéh modifications
as the State Legislature may meke, during the session ‘in which -it-is 5o 1aid or the
session immediately following, Any rescission ‘or ‘modification so ‘made by the
State Legisiature shall be published in the Official Gazette and shall thezeupon

Lisbility to 50, () If any specified class of sales or purchases is exempted under section 49
Py %X ™ from the whole or any part of any tax payable under this Act subject to any condi-

,‘;f l;zeadoilaion tion, then, inithe.event of a braach of sych condition in respeat-of any gopdsso sold
of exemption. OF purchased, the selier or purchaser responsible for ‘such .byeach shall, notwith-
standing anything -conteingd in section 3, be liable to .pay tax on such sale or
purchase, as the case may be, to the extent to which it was exempted under section

49 from . the payment of tax.

(?) If the Commissioner has reason to believs that the geller or purchaser, as
the .case may be, has incugred liability to pay tax under sub-section (), he shall
Serve on the seller or purchaser, as the cage may be, a notice requiring him on a
date and a place specified therein, either to attend and produce or cause-to be
produced .all evidence op which such person relies in connection with tis liability
under this section or to produce such evidence as is specified in the notice. On the
date specified in the notice, or as soon as may be thereafter, the Commissioner shall,
after considering all the evidence which may be produced, assess to the best of his
judgment, the amount of tax due from him within a period of not more than
four years from the date on which the breach .concerned has come to the notice
of the Commissioner :
¥ G Ao B S - . '

) Provided that sthe provisions of all the provises to sub-section (1) .of section 42
shall mutatis:mutandis apply to assessment proceedings under this section,

Drawback, 51. The Stats Guovernment ey by mulds provide, that —
sot off, refund
otd.

(@) in such circumstances and subject to such conditidns _a.s may be specified
in the rules.a drawback, set off, er xefund of the whole or any part of the tax —

() -paid or levied «or Isvigble under the Bombay Sales. Tax Act, 1959 in Bou,
respéct of .any arliar eales or puschasms of gaods which ase held in stock by Ly
a dealer on the appointed day, be,granted to such .dealer, or = - - S
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() paid or levied or leviable i respect of any earlier: sale or putchase of
Bom. goods under this Act or the Bombay Sales Tax Act, 1959, be granted. to- the
ﬁ} of purchasing dealer;
59, .
(B for the purpose of the levy: of tax uimder any of the provisions of this
Act; tlie sall- price- or purchase price shall, in the case of any class- of sales or
purchases, be reduced to such: sxtent, and: in such manner, a8 may be specified
- jir the rules. :
52. The Commissioner shall refund to a person the amount of tax: and! penalty :
(if any) paid by such person in excess of the amount due from him. The refund f:i;‘;" pa;f :
may be cither by cash payment or, at the option of the persen by deduction of ment.
such excoss-from: the. arrount of tax and penalty due in respect. of any othes peviod:

Provided that the Commissioner shall first apply such excess towards the re-
covary of any amount due in respect of which. a notice under subssection {#) of
sectien 47 or under the relevant provisions of the earlier law-has been issued, and
shall then refund the balance (if any).

83. Where any declared goeds are sold: by a dealer in the course of inter-State
trade: or commerce, and. such. dealer shows to the satisfaction of the Commissioner &;ﬁfndd;ﬁ
. that a fax under this Act, or any carlier law has been levied. in  respect of any m{‘hsﬂﬂdl
carlier sale or purchase of such goods made in the State after the date of the coming re o? .':,ot‘;,.
LXX- intg forcer of section 15 of the Central Sales Tax Act, 1956, then an amount equal State trade
1V of ¢y the tax so levied: shall be refunded to such dealer in. such manner, and subject or somumerea.

1956,
to such condijtions, as may be prescribed.

54: (I} Where an amount requirsd to be refunded by the Commissioner to. any Intorest on
person: by virtue: of an- order issued after the appointed day is not so refunded to g:}l':l’:"d ve-
him within ninety days: of the date of the order, the State Government shall pay to
such person simple interest at four and balf per cent per annum on the said. amount
from the date immediately following the expiry of the period of ninety days to the

date of the refund :

Provided that no iaterest shall be payable where. an appeal or revision application
is filed or where an application has been made to the Tribunal to refer to the High
Court any guestion of law.

Explanation 1.—1¢ the dal:iy in grapting the refund within the period of: adncty
days aforesaid is attributable to the dealer, whether witolly or in pare, the period
of the delay attributable fo him shall be excluded from the period for which interest

is: payable,

LY

Explanation 2.—1In case of an order relating to refund passed in' appest or in
revision, the peribd of nincty days shall be calenlated’ from- thie date 06 the recsipt
of such order by the Sales Tax Officer. .
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(2) Where any question arises as to the period to be excluded for the purposes
of calculation of interest under the provisions of this section, such question shall
be determined by the Commissioner whose decision shall be final. -

Romission of 55, (I) Subject to such conditions as it may impose the State Government may,

taxesn.

Prohibition
against co-
Heotion of
tax in cer-
tain cases,

Memorandum

of sales or
purchases.

if it is necessary so to do in the public interest or to grant concession in case of
double taxation or to redress an inequitable situation, remit by an order either
generally or specially, the whole or any part of the taxes payable in respect
of any period by any dealer or a class of dealers or of any specified class of sales
or purchases,

(2) The Commissioner may, in such circumstances and subject to such
conditions and limits as may be prescribed, remit the whole or any part of the tax
payable, in respect of any period, by any dealer.

56. (1) No person shall collect any sum by way of tax in respect of sale of
any goods on which by virtue of section 5 or section 49 or a notification issued
thereunder no tax is payable.

(2) No person selling any goods shall collect from the purchaser any amount by
way of tax unless such person is a registered dealer and is liable to pay the tax in
respect of such sale.,

(3) Subject to sub-sections (J) and (2), no dealer shall collect any amount by
way of tax in excess of the amount of tax payable by him under the provisions of
this Act in respect of any transaction : ,

Provided that sub-sections (2) and (3) shall not apply where a person is required
to collect such amount of the tax separately in order to comply with the conditions
and restrictions imposed on him under the provisions of any law for the time being
in force.

57 1—

(@) a Registered dealer sells goods to another Registered dealer, or

(b) a Registered dealer whose turnover of sales has exceeded sixty thousand
rupees in the previous year, sells in the current year any goods exceeding
five Tupees in value in any one transaction to any other person.

he shall issue to the purchaser a bill or cash memorandum serially numbered,

signed and dated by him or his servant, manager or agent, and showing therein

such other particulars as may be prescribed. He shall keep a counterfoil or dupli-

cate -of such bill or cash memorandum duly signed and dated and preserve it for a
period of not less than three years from the date of sale.
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CHAPTER VI

LIABILITY TO PRODUCE ACCOUNTS
AND SUPPLY TNFORMATION

58. (I} Every dealer liable to pay tax under this Act, and every other dealer Ascounte,
who is required so to do by the Commissioner by notice served on him in the pres-

cribed manner, shall maintain regularly in the course of his business correct and
complete books of accounts.

() If the Commissioner considers that the accounts kept are not sufficiently
clear or inteiligible to enable him to determine whether or not a dealer is liable
to pay tax during any period, or are so kept as not to enable a proper scrutiny of the
declarations, returns or the statements furnished, the Confmissioner may require
such dealer by notice in writing to keep such accounts (including records of sales
or purchases) in such form or manner as in his opinion is necessary for the purpose
of proper assessment and as he may, subject to anything that may be prescribed
in that behalf, in writing direct. '

() The Commissioner may, subject to such conditions or restrictions as may
be prescribed in this behalf, by notice in writing direct any dealer or by
notification in the Official Gazetie direct any class of dealers, to maintain accounts
and records showing such particulars regarding their purchases, sales or deliveries
of goods, in such form, and in such manner, as may be specified by him.

59, (I) The Commissioner may, subject to such conditions as may be prescri- I’rodntmon
bed, require any dealer to produce before him any accounts or documents, or t0 g O;f‘“flo’g":
furnish any information relating to stocks of goods of, or to sales, purchases and nts and
deliveries of goods by, the dealer or any other information relating to his business, E,fﬁ“:;:’::;
as may be necessary for the purposes of this Act. of premises.

(2) Al accounts, registers and documents relating to stocks of goods of, or to
purchases, sales and deliveries of goods by, any dealer and all goods kept in any
place of business of any dealer, shall at all reasonable times be open to inspection
by the Commissioner, and the Commissioner may take or cause to be taken such
copies or extracts therefrom or may place or cause to be placed such marks of

identifications thercon, as appear to him necessary for the purposes of this Act.

(3} The Commissioner may, for the purposes of this Act, impound and retain
in his custody for such period as he considers necessary any books of account or
other documents produced before him in any proceeding under this Act.

(9 I the Commissioner las reason to believe that any dealer has evaded or is
attempting to evade the payment of any tax due from hLim he may, for reasons to
be recorded in writing, seize such accounts, registers or documents of the dealer
as may be necessary, and shall grant a receipt for the same, and shall retain the
same for so long as may be necessary, in connection with any proceeding under
this Act or for a prosecution.

IV-Fxtra~6 (Lino)

hl
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(5) For the purposes of sub-section (2 or sub-section f4), the Commissioner
may enter and search any place of business of any dealer, or any other place where

the Commissioner has reason to believe that the dealer keeps or is for the time

being keeping any accounts, registers or documents of his business or stocks of
goods relating to his business and may make a note or an inventory of any articles
or things found in the course of any search which in his opinion will be useful for,
or relevant to, any proceeding under this Act, or for a prosecution.

{6) The provisions of the Code of Criminal Procedure, 1898 relating to searches f; &f )

shall apply, so far as may be, to a search made under sub-section (5).
m&; uf: 60. Every dealer, who is liable to pay tax, and who is a Hindu undivided family,
neme of  OF an association or club or society or firm or company, or who carries on business
E:“;ﬁ:i“"g:& as the guardian or trustee or otherwise on behalf of another person, shall within the
period prescribed send to the authority prescribed a declaration in the manner pres-
cribed stating the name of the person or persons who shall be deemed to be the
manager or managers of such dealer’s business for the purposes of this Act. Such
declaration may be revised from time to time,

Powers to  §1. (I) If the State Government considers that for the purposes of the better
oolleot statis- . . . oo . . T -
tica, administration of this Act, it is necessary so to do, it may, by notification in the

Official Gazetre, direct that statistics be coliected relating to any matter dealt

with by or under this Act.

(2) Upon such direction -being made, the State Government or any per-
son authorised by it in this behalf may, by notification in the Official Gazeite,
and by notice in any newspapers or in such other manner as in its or his opinion
is best calculated to bring the notice to the attention of dealers, call upon all
dealers or any class of dealers to furnish such informatjon or returns as may be
stated therein relating to any matter in respect of whiclstatistics are to be collected.
The form in which, the persons to whom or, the authorities to which such informa-
tion or returns should be furnished, the particulars which they should contain, and
the intervals at which such information or returns should be furnished, shall be
such as may be prescribed.

CHAPTER VIIL
PROCEEDINGS.

Detormina.  92- () If any question arises, otherwise than in ‘proceedings before a court,

Uon JOF OF proceedings under section 41 or 44, whether for the purposes of this Act—
inpute

questions. (@) any persom, society, club or association or any firm or any branch or
department of any firm is a dealer, or

(b) any particular thing done to any goods amounts to or results in the many.
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\¢) any transaction is a sale or purchase, or
(d) any particular dealer is required to be registered, or

(¢) any tax is payable in respect of any particular sale or purchase or if tax
is payable the rate thereof,

the Commissioner shall make an order determining such queStioﬁ.

(2) The Commissioner may direct that the determination shall not affect the

liability of any person under this Act, as respects any sale or purchase cffected
prior to the determination,

(3) If any such question arises from any order already passed under this Act or
any carlier law, no such question shall be entertained for determination under this
section; but such' question may be raised in appeal against, or by way of revision
of such order.

63. () In discharging their functions under this Act, the Tribunal and PO}E-;r lof q
the Commissioner shall have all the powers of a Civil Court for the purpose of— g;m:iis;?n
- ener,

(@ proof of facis by affidavic;

(b)) summoning and enforcing the attendance of any person, and examin-
ing him on oath or affirmation;

{¢) compelling the production of doéuments; and
{d) issuing commissions for the examination of witnesses.

(2) In the case of any affidavit to be made for the purposes of this Act, any
officer appointed by the Tribunal or the Commissioner, may administer the oath
to the deponent.

64. Save as is provided by section 69, no assessment made and no order passed Bar to
under this Act or the rules made thereunder by the Commissioner or any officer eortain.
. R . . - . Procoedings.
appointed to assist him shall be called in question in any Court and save as is

provided by sections 65 and 67 no appeal or application for revision shall lie
against any such assessment or order.

65. (I) An appeal from every original order, not being an order mentioned in Appeals.
section 66, passed umder this Act or the rules made thereunder, shall lie—

(@ if the order i$ made by a Sales Tax Officer, or any other officer subor-
dinate thereto, to the Assistant Commissioner;

() if the order is made by an Assistant Commissioner, to the Commissioner;
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() if the order is made by a Deputy Commissioner, Additional Commissioner
or Commissioner, to the Tribunal,

(@) In the case of an order passed in appeal by an Assistant Commissioner, a.
second appeal shall lie, at the option of the appellant, either to the Commissioner
or to the Tribunal. “ )

_ (3) Subject to the provisions of section 71, no appeal shall be entertained unless
it is filed within sixty days from the date of communication of the order appealed
against. :

(4) No appeal against an order of assessment with or without penalty or against
an order imposing penalty shall ordinarily be entertained by an appellate authority,
unless such appeal is accompanied by satisfactory proof of payment of the tax
with or without penalty or, as the case may be, of the payment of the penalty in
respect of which an appeal has been preferred :

Provided that an appellate authority may, if it thinks fit, for reasons to be recor-
ded in writing, entertain an appeal against such order—

(@) without payrﬁent of tax with penalty (if any) or as the case may be, of
the penalty, or

(b) on proof of payment of such smaller sum as it may consider reason-
able, or

{¢) on the appellant furnishing in the prescribed manner security for such
amount as the appellate authority may direct.

{5) The Commissioner on receipt of notice that an appeal against the order
passed in appeal by the Assistant Commissioner has been preferred by the other
party to the Tribunal, may, within thirty days of the receipt of the notice, file a
memorandum of cross objections against any part of the order passed in appeal by
the Assistant Commissioner and such memorandum shall be disposed of by the
Tribunal as if it were an appeal.

- {6) Subject to such rules of procedure as may be prescribed, an appellate autho-
rity may pass such order on appeal as it decms just and proper.

(7} Every order passed in appeal under this section shall, subject to the provi-
sions of sections 67, 69 and 72, be final.
66. No appeal and no application for revision shall lie against,—

(1) a notice issued under this Act calling upon a dealer for assessment or
asking a dealer to show cause as to why he should not be prosecuted for an

v offence under this Act, or

(2) an order pertaining to the seizure or retention of account books, registers
and other documents, or :
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(3) an order sanctioning a prosecution under this Act, or

(4) an order staying assessment proceedings under the first proviso to sub-
section (1) of section 42,

67. (I) Subject to the provisions of section 66 and to any rules which may beBevmon
made in this behalf,— .

(@) the Commissioner of his own motion within three years from

the date of any order passed by any officer appointed under section 27 to assist

. him, may call for and examine the record of any such order and pass such order
thereon as he thinks just and proper;

(b} the Tribunal, on application made to it against an order of the
Commissioner (not being an order passed under sub-section (2) of section 65 in
second appeal) within four months from the date of the communication of the
order, may call for and examine the record of any such order, and pass such order
thereon as it thinks just and proper.

(2) Where an appeal lies under sectipn 65 and no appeal has been filed, no
proceedings in revision under this section shall be entertained upeu application.

(3) No order shall be passed under this section which adversely affects any
person, unless such person has been given reasonable opportunity of being heard.

(4) If the Tribunal rejects any application for revision under this section, the
Tribunal shall record the reasons for such réjection.

Bonn. 08 Notwithstanding anything contained in the Bombay Court-fees Act, 1959, Court-fee on

appeal and
%;Txx- an appeal preferred under section 65 and an application for revision made under a};&mm“n
19‘53_‘ section 67 shall bear a Court-fee stamp of such value as may be prescribed. for rovieion,

69. (/) Within ninety days from the date of the communication of the order Eta;:;';"::
of the Tribunal, passed in appeal or revision, being an order which affects the the High
liability of any person to pay tax or penalty, or which affccts the recovery from Court:
any person of any amount under section 48, that person, or the Commissioner, may
by application in writing (accompanied, where the application is made by that
person, by a fee of one hundred rupees) require the Tribunal to refer to the High
Court any question of law arising out of such order; and where the Tribunal agrees,
the Tribunal shall, as soon as may be after the receipt of such application, draw

up a statement of the case and refer it to the High Court :

Provided that if in the exercise of its power under this sub-section the Tribunal
refuses to state the case which it has been required to do on the ground that no
question of law arises, that person, or as the case may be, the Commissioner may,
within thirty days of such refusal either withdraw his application (and if he®oes

-0, any fee paid shall be refunded), or apply to the High Court against such
refusal,
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(2) If upon receipt of an application under sub-section (1), the High Court is
not satisfied as to the correctness of the decision of the Tribunal, it may requoire
the Tribunal to state the case and refer it; and accordingly, on receipt of any such
tequisition, the Tribunal shall state the case and refer it to the High Court.

(3) If the High Court is not satisfied that the statements in the case referred
under this section are sufficient to enable it to determine the question raised there-
by, it may refer the case back to the Tribunal to make such additions thereto or
alterations therein, as the High Court may direct in that behalf.

(4) The High Court upon the hearing of any such case, shall decide the
question of law raised thereby, and shall deliver jts judgment thereon containing
the grounds on which such decision is founded, and shall send to the Tribunal a

copy of such judgment under the seal of the court and the signature of the Rdgi.
strar, and the Tribunal shall dispose of the case accordingly,

(5) Where a reference is made to the High Court under this section, the costs

including the disposal of the fee referred to in sub-section (1), shall be in the discre-
tion of the Court,

(6) The payment of the amount of the tax, if any, due in accordance with the
order of the Tribunal in respect of which an application has been made under sub-
section (1) shall not be stayed pending the disposal of such application or any
reference made in consequence thereof; but if such amount is reduced as a result

of such reference, the excess tax paid shall be refunded in accordance with the
provisions of section 52.

Appliostion 70. In computing the period Iaid down under sections 65, 67 and 69, the 63-of
of seotiona

and 12 of" provisions of sections 4 and 12 of the Limitation Act, 1963 shall, so far as may be, 1963,

Sxia ool

Extension 7. An appellate authority may admit any appeal or permit the filing of a

of period of memorandum of cross objections under section 65 and the Tribunal may admit an

Ee":;:‘i’;":;;;;_ application under section 67 or under section 69 after the period of limitation laid
down in the said sections, if the appeliant or the applicant satisfies the appellate
authority or the Tribunal, as the case may be, that he had sufficient cause for not
preferring the appeal or filing 2 memorandum of cross objections or making the
application, within such period.

Rectification  72. (I) The Commissioner may at any time within two years from

of misteker he date of fthe communication of the order passed by him, to the
person affected by such order, on his own motion, Ttectify any mistake of fact
apparent from the record, and shall within a like period rectify any such mistake
which bas been brought to his notice by any person affected by such order :

Provided that, no such rectification shall be made if it has the effect of enhancing
P tax or reducing the amount of a refund, unless the Commissioner has given
notice in writing to such person of his intention to do so -and-has allowed such
person a reasonable opportunity of being heard. '
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{2) The provisions of sub-section (7) shall apply to the rectification of a mistake

by the Tribunal or an appeliate authority under section 65 as they apply to the
rectification of a mistake by the Commissioner, .

(3) Where any such rectification has the effect of reducing the amount of the

tax or penalty, the Commissioner shall, in the prescribed manner, refund any
amount due to such person,

(4) Where any such rectification has the effect of enhancing the amount of the
tax or penalty or reducing the amount of refund, the Commissioner shall recover

" the amount due from such person in the manner provided for in section 47.

73. Where, during the pendency of any proceedings under this Act, any dealer Transfor to
liable to pay tax creates a charge on, or parts with the possession by way of sale, ﬂgﬂ?:ijﬁl
mortgage, exchange or any other mode of transfer whatsoever of, any of his pro-
perty in favour of any other person with the intention of defrauding the Govern-
ment revenue, such charge or transfer shall be void as against any claim in respect

of any tax or any other sum payable by the dealer as a result of the completion of
the said proceeding :

Provided that such charge or transfer shall not be void if made for valnable )

consideration and without notice of such proceeding.

74. (1) On every application— Levy  of

fee on appli-
(@ for a certified or duplicate copy of a certificate of Registration, Licence, '::,";’;;i,. of

Recoguition or Permit, or orders, doou-

mentd end of
fee for ma.
; king oopies.

(&) for a certified copy of an order of assessment or any other order passed
or any document produced or filed in any proceeding under this Act, or

(¢) for the determination of any question under section 62,
there shall be paid such fee in Court fee stamps as may be prescribed,

(2) There shall be charged such fee in cash as may be prescribed for making
and supplying a duplicate or certified copy of an order or document under this
Act or the rules made thereunder and where any copy is required urgently, there
shall be charged such extra fee as may be prescribed, '

(3) Where an application is made for a copy of any order or document, the
applicant may be required to deposit in accordance with the rules made in this

behalf such amount as may be necessary to cover the amount of fee chargeable.
under sub-section (2),

A
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CHAPTER VIII.
‘OFFENCES A&D PENALTIES.

Oifences -
sud ponalties, 15+ () Whoever
(@) carries on business as a dealer without being registered in  contravention

of section 29, or '

(b) knowingly furnishes a false declaration or a false return, or

(¢) not being a Registered dealer under section 29 or 30 falsely represents
that he is or was a registered dealer at the time when he sells or buys any goods, -
or

(d) not holding a Licence, Recognition or Permit represents at the time when
he purchases or sells any goods that he holds as the case may be, a Licence,
Recognition or Permit, or -

(e} gives a certificate under section 12 or 13 which he knows or has reasons
to believe to be false, or

(f) gives a certificate regarding compliance with any condition imposed under
section 49 which he knows or has reason to believe to be false, or

(g) fails when directed so to do under section 58 to keep any accounts or
records in accordance with the direction, or

(k) fails to comply with any requirement made of him under section 59, or

() knowingly produces false accounts, registers or documents or Xnowingly
furnishes incorrect information, or

() obstructs any officer making an inspection or search or seizure under sec--
tion 59, or _

(%) aids or abets any person in the commission of any acts specified in
clanses (a) to (),

shall, on conviction, be punished with simple imprisonment which may extend to
six months of with fine not exceeding two thousand rupees, or with both; and
when the offence is a continuing one, with a daily fine not exceeding one
hundred rupees during the period of the continuance of the offence.

(2) Where a dealer is accused of an offence specified in clause (8), (d), (&), ().
(g), (M or (i) of sub-section (I), the person deemed to be the manager of the
business of such dealer under section 60 shall also be deemed to be guilty of such
offence unless he proves that the offence was committed without his knowledge
or that he exercised all due diligence to prevent the commission thereof,
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() No prosécution for an offence under this Act shall be instituted in respect of

the same facts on ghich a penalty has been imposed by the Commissioner under
any provisions of this Act.

76. (I} All particulars contained in any statement made, declaration or return Diselosure
furnished or accounts or documents produced in accordance with this Act, or in any of informa«
record of evidence given in the course of any proceedings under this Act, (other than ;’3;"37”,_"
proceedings before a Criminal Court), shall, save as provided in sub-section (3), be vant.
treated as confidential; and notwithstanding anything contained in the Indian Evi-
dence Act, 1872, no court shall, save as aforesaid, be entitled to require any
servant of the Government to produce before it any statement, declaration, return,

account, document or record or any part thereof, or to give evidence before it in
respect fhereof,

(2) 1If, save as provided in sub-section (3), any servant of the Government dis-
closes any of the particulars referred to in sub-section (), he shall, on conviction,

be punished with imprisonment which may extend to six months or with fine or
with both, '

(3) Nothing contained in this section shall apply to the disclosure,—

(@ of any such particulars in respect of any such statement, declaration, return,
accounts, documents, evidence, affidavit or deposition for the puorpose of any

prosecution under the Indian Penal Code or the Prevention of Corruption Act,
1947, or this Act; or

(b) of any such particulars to the State Government or to any person acting

in the execution of this Act, for the purposes of carrying out the object of this
Act; or

(¢c) of any such particulars when such disclosure is occasioned by the lawful
employment under this Act, of any process for the service of any notice or the
recovery of any demand; or

(d) of any such particulars to a Civil Court in any suit, to which the Govern-

ment is a party, which relates to any matter arising out of any proceeding under
this Act; or

(e) of any such particulars to any officer appointed to audit receipts or refunds
of the tax imposed by this Act; or '

(f) of any such particulars where such particulars are relevant to any inquiry into
the conduct of an official of the Sales Tax Department to any persen or persons
appointed as Commissioners under the Public Servants (Inquiries) Act, 1850, or to
any officer otherwise appointed to hold such inquiry or to a Public Service Com-
mission established under the Constitution when exercising its functions in
relation to any matter arising out of such inquiry; or

IV-Extra-7 (Lino)
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() of such facts to an officer of the Central Government or a State Govern- '
ment as may be necessary for the purpose of enabling that Government to levy
or realise any tax or duty imposed by it; or

(A of any such particulars, when such disclosure is occasioned by the lawful
exercise by a public servant of his powers under the Bombay Stamp Act, 1958,
or the Indian Stamp Act, 1899, to impound an insufficiently stamped document;}:gxssof

or II.of
1899,

-

() of any such particulars where such particulars are relevant to any inquiry
into a charge of misconduct in connection with sales tax proceedings against a
legal practitioner, sales tax practitioner or Chartered Accountant, to the authority
empowered fo take disciplinary action against members practising the profession
of a legal practitioner, sales tax practitioner or Chartered Accountant, as the case
may be; or

() of any such particulars to the Director, Bureau of Economics and Statistics
or any officer serving under him or to any 'pcrson or persons authorised under
sub-section (2) of section 61 as may be necessary for enabling the Director or
such person or persons to work out the incidence of tax on any commodity; or

(k) of any such particulars to an officer of the Central Government or a State
Government for the purpose of investigation or prosecution under any law for
the time being in force, as the State Government may direct in any specific case.
Disclosure 77. (1) No information of any individuval return and no part of any individual
Efo,']“{.‘;g”ui‘md return, with respect to any matter given for the purposes of section 61 shall, without
'éf;d::d?:i‘]ig? the previous consent in writing of the owner for the time being or his authorised
re to furnich agent, be published in such manner as to enable any particuiars to be identified
L‘:_f"“?;‘:fl‘:: as referring to a particular dealer and no such information shall be used for the
under that  purpose of any proceedings under the provisions of this Act.
aection.
(2) Except for the purposes of prosecution under this Act, or under the Indian xLv
- Penal Code, no person who is not engaged in the collection of statistics under i’;w -
section 61 or in the administration of this Act shall be permitted to see or have -

access to any information or any individual return referred to in that section.

(3) If any person required to furnish any information or return under section 61—

(@ wilfully refuses or without Tawful excuse neglects to furnish such informa-
tion or return as may by that section be required, or

(M wilfully furnishes or canses to be furnished any information or return
which he knows to be false,

he shall, on coqv-iction, be punished with fine which may extend to one hundred
rupees and in case of a continuing offence to a further fine which may extend to
ten rupees for each day after the first day during which the offence continues.
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(4) If any person engaged in connection with the collection of statistics under
section: 61 wilfully discloses any information or the contents of any
return given or made under that section, otherwise than in execution of his
duties under that section or for the purposes of the prosecution of an offence under
this Act or under the Indian Penal Code, he shall on conviction be punished with
imprisonment for a term which may extend to six months or with fine which may
extend to one thousand rupees or with both.

78. (I) Where an offence under this Act has been committed by a company,
every person who at the time the offence was committed was in charge of, and offences by
was responsible to, the company for the conduct of the business of the company, <ompanies.
as well as the company shall be deemed to be guilty of the offence and shall be
liable to be proceeded against and punished accordingly :

Provided that nothing contained in this sub-section shall render any such per-
son liable to any punishment provided in this Act if he proves that the offence
was committed without his knowledge or that he exercised all due diligence to
prevent the commission of such offence.

(2) Notwithstanding anything contained in sub-section (/), where an offence
under this Act has been committed by a company and it is proved that the offence
has been committed with the consent or connivance of, or is attributable to any
reglect on the part of, any director, manager, secretary or other officer of the
company, such director, manager, secretary or other officer shall also be deemed
to be guilty of that offence and shall be liable to be proceeded against and puni-
shed accordingly.

Explanation—For the purpose of this section,—-

(@) “company” means a body corporate, and includes a firm or other asso-
ciation of individuals; and

(b} “director” in rclation to a firm means a pariner in the firm,

79. (1) No Court shall take cognizance of any offence punishable under sec- Cognizance
tion.75; 76 or 77, or under any rules made under this Act, except with the previous °f offences.
ganction of the Commissioner. :

(2) Notwithstanding anything contained in the Code of Criminal Procedure,
1898, all offences punishable under this Act or rules made thereunder shall be

1808. cognizable and bailable.

¥V of
1898.

80. (/) Subject to such conditions as may be prescribed, the Commissioner Investigation
may authorise either generally or in respect of a particular case ot class of cases of offences.
any officer appointed under section 27 to assist him to investigate all or any of
the offences punishable under this Act.

() Every officer so authorised shall, in the conduct of such investigation
exercise the powers conferred by the Code of Criminal Procedure, 1898, upon an
officer in charge of a police station for the investigation of a cognizable offence.
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Compaunding 81, (J) The Commissioner may, either before or after the institution of procee-

of offences.  gings for any offence punishable under section 75 or under any rule, accept from
any person charged with such offence by way of composition of the offence a sum
not exceeding,

(i) two thousand rupees, where the offence charged is under clause (c), {h) or
(k) of sub-section (1) of section 75 or under any rule;

(i) double the amount of tax which would have been payable on the sale,
purchase or turnover to which the offence relates, where the offence charged is
under any of the other clauses of sub-section (1) of section 75 :

Provided that where any such offence, whether referred to in clause (i) or (ii) is
such as involves moral turpitude, the Commissioner may accept a sum not excee-
ding two thousand rupees or double the amount of tax which would have been
payable on the sale, purchase or turnover to which such offence relates, whichever

is greater.

(2) On payment of such sum as may be determined by the Commissioner
under sub-section (/), no further proceedings shall be taken against the accused
person in respect of the same offence,

CHAPTER IX.
MISCELLANEOUS.

Powers to 82, The Commissioner may, after due notice to the parties, by order in
;‘g*;:i‘;ﬁnga writing transfer any proceedings or class of proceedings under any provision of this
" Act from himself to any other officer and he may likewise transfer any such procee-
dings (including a proceeding already transferred under this section) from one such

officer to another or to himself.

Appesrance 83, () Any person who is entitled or required to attend before any autho-
:ﬁf};ﬁif;'%n rity in connection with any proceeding under this Act, may attend—

proscedinga, .

{a) by a person authorised by him in this behalf, being a relative or & person

regularly employed by him, or
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{b) by a legal practitioner or Chartered Accountant, who is not disqualified
by or under sub-section (2), or

(c) by a sales tax practitioner who possesses the prescribed qualifications and
Whose name is entered in the list, which the Commissioner shall maintain in
that behalf, and who is not disqualified by or under sub-section (2).

(2) The Commissioner may, by order in writing and for reasons to be recorded
therein, disqualify, for such period as is stated in the order, from attending before
any such authority, any legal practitioner, Chartered Accountant or sales tax
practitioner—

() who has been removed or dismissed from Government service, or

(i) who being a legal practitioner or Chartered Accountant is found guilty
of misconduct in connection with any proceedings under this Act
by an authority empowered to take disciplinary action against the members of
the profession to which he belongs, or

(iify who being a sales tax practitioner is found guilty of such misconduct by
the Commissioner.

(3) No order of disqualification shall be made in respect of any particular
person unlesg he is given a reasonable opportunity of being heard.

(4) Any person against whom any order of disqualification is made under this
section may, within one month of the date of communication of such order, appeal
to the Tribunal to have the order cancelled.

(5) The corder of the Commissioner shall not take effect until one month of the
communication thereof or when an appeal is preferred until the appeal is decided.

(6} The Commissioﬁer may at any time swo motu or on an application made
to him in this behalf, revoke any order made against any person under sub-sec-
tion (2) and thereupon such person shall ceass to be disqualified.

84, The Commissioner and all officers and persons appointed under Perﬂcim:e a
section 27 to assist the Commissioner and all members of the Tribunal shall be jhh.r so.
deemed to be public servants within the meaning of section 21 of the Indian tion 27 and

mombors of
Penal Code. Tribunal to

be public

servants.

85. No suit, prosecution or other legal proceedings shall lie against any Indemmity.
servant of the Government for anything which is in good faith done or intended
to be done under this Act or the rules made thereunder.

86. (I) The State Government may, by notification in the Official Gagette, Power to
make rules for carrying out the purposes of this Act. maks rules,
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(2) In particular and without prejudice to the generality of the foregoing
power, such rules may be made to provide for all or any of the matters expressty
tequired or allowed by this Act to be prescribed by rules.

(3) In making any rules under this section the State Government may direct
that a breach thereof shall be punishable with fine not exceeding two thousand
rupees, and when the offence is a continuing one, with a daily fine not exceeding
one hundred rupees during the continuance of the offence.

(#) The power to make rules conferred by this section shall be subject to the
cendition of the rules being made after previous publication :

Provided that if the State Government is satisfied that circumstances  exist
which render it necessary to take immediate action, it may dispense with the pre-
vious publication of any rule to be made under this section.

(5} All rules made under this section shall be laid for not less than thirty days
before the State Legislature as soon as may be after they are made and shall be
subject to rescission by the State Legislature or to such modifications as the State
Legislature may make during the session in which they are so laid or the session
immediately following,

(6) Any rescissior: or modification so made by the State Legislature shall be
published in the Ofizial Gazette and shall thereupon take effect.

Cerivin siles 87, Nothing in this Act or the rules made thereunder shall be deemed to
and purcha. fom : D . Jrac

ses not o be JMPOse of authorise the imposition of a tax on any sale or purchase of any goods,
lisble to tax. where such sale or purchase takes placc—

.

(i) in the course of inter-State trade or commerce, or
(i) outside the State, or

(zi) in the course of the import of the goods into the territory of India or the
export of the goods out of such territory,

and the provisions of this Act and the said rules shall be read and construed:

accordingly.

Explanation,— For the purpose of this section whether a sale or purchase takes
place —

(@) in the courseof inter-State trade_or commerce, or
(b) outside the State, or

(c} in the course of the import of the goods into territory of India or export
of the goods out of such territory,
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LXX- shall be determined in accordance with the principles specified in sections 3, 4 and

of

VT 5 of the Central Sales Tax Act, 1956,

Bom.

LI of

1959,

88. (I) The Bombay Sales Tax Act, 1959 is hereby repealed.

(?) Notwithstanding the repeal of the Act referred to in sub-section {2) (herein-

after in this scction referred to as the “said Act™)—

(@) all rules, regulations, orders, notifications, forms and notices issued under
the said Act and in force immediately before the appointed duy shall coutinue
to have effect for the purposes of the levy, assessment, reussessment, collection,
refund or set-off of any tax, or the granting of a drawback in respect thereof, or
the imposition of any penalty, which levy, assessment, reassessment, collection,
refund, set-off, drawback or penalty relates to any period before the appointed
day or for any other purpose whatscever connected with or incidental to any
of the purposes aforesaid;

(b) any registration certificate, Licence, Recognition or Permit issued under
the said Act and in force immediately before the appointed day shall be deemed
to be the registration certificate, Licence, Recogiition, or as the case may be,
Permit issued under this Act, amd accordingly such registration certificate,
Licence, Recognition or Permit shall be valid and effectual as a registration certi-
ficate, Licence, Recognition or, as the case may be, Permit under this Act until

‘such certificate, Licence, Recoenition, or as the case may be Permit is issued,

substituted, suspended or cancelled under the provisions of this Act;

(¢) any Authorisation issued under the said Act and in force immeadiately
before the appointed day shall be deemed to be a Licence issued under this Act,
but for such period only as may be prescribed from the appointed day or for a
period ending on the date immediately preceding the date on which Licence
is duly issued to the holder of such Authorisation, whichever period expires
earlicr;

-{d) any appointment. notification, order. rule, regulation, form or notice made
or issued under the said Act shall, so far as it i8 not inconsistent with the pro-
visions of this Act. continue in force, and be deemed to have been made or
issued under the provisions of this Act, unless and until it is superseded by any
appointment, notification, order, rule, regulation, form or notice made or issued
under the provisions of this Act;

(&) any person entitled to appear before any authority under the said Act
shall be deemed to be entitled to appear before any authority under this Act,
and accordingly if such person be a sales tax practitioner he shall be entitled
to have his name entered in the list maintained under section 83.

(3) Without prejudice to the provisions contained in sub-scction (2) and sub-

Bom, ject thereto, section 7 of the Bombay General Clauses Act, 1904 shall apply in

1904,

of relation to the repeal of the said Act as if the said Act had been an enaciment
within the meaning of the said section 7.

Repeal and
savings.
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SCHEDULE 1
{(See section B)

Goods, the sale or purchase of which is Jree from all taxes.

8r. Description  of goods Conditions and  exceptions
No. subject to which exemption
is granted
1 2 3
1 (@) Bread in any form. _ *o* *
(b} Khari and butter biscuits, Except when sold in packets or

sealed containers.

{¢) Khakhra and Papad * ok %

2 Cereals and pulses in all forms and  Except when sold in  sealed
flour thereof except maize flour. containers,

3 Cooked food (excluding ice-cream  lixcept when served outside any
and Kulft) and non-aleoholie drinks eating house, restaurant, hotel,
not containing ice-creams served at  refreshment room or boarding estab-
one time at a price of not more  lishment at functions and parties.
than two rupces per person, for
consumption at or outside any
eating house, restaurant, hotel, re-
freshment room or boarding esta-
blishment which is not a shop or
establishment conducted primarily
for the sale of swect-meats, confee-
tionery, cakes, biscuits or pastrics.

4 Eggs. ok

5 Farsan, that is to say, eatables (other * ok %

than sweet  preparations) prepared
wholly or mainly from gram or other
pulses orgram flour or flour of other
pulses and such preparations as the
State Government may, by notification
in the Offictal Qazette, specify for the
purposes of this entry,

6 (a) Firewood and charcoal, .
(t) Wood of lemda, Pipla, Gando  When sold for the purpose

Baval and Vedls, sold in form of being used as firewood.
other than firewood.

.
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1 2
(¢) Coal gas. When sold bya gas supply
: company to & local authority
for consumption by such loeal
authority for the purposes of
street lighting,
T Tish, Except when sold in sealed
- containers. '
8 Fresh vegetables and edible tubers. S .
9 Meat (excluding flesh of poultry end  KExcept when sold in sealed
of feathered game). containers,
10 (s) Milk, whole or separated or recons- * L
tituted.
(#) Butter-milk, curds and lessi and ¥ %
chakka.
11 Salt. , L B
12 Vacecines, toxoids or sera. L
13 Water (other than aerated, mineral, L
. medicinal or tonic water),
14 Betel leaves and pan, tambul, vida, L
or patti prepared from betel leaves.
16 (i) Flowers (excluding artificial flowers). * % x
(#) Veni, gajra, garlands and such L
other  articles prepared from
fresh flowers (excluding those of
artificial flowers).
16 FfBSh * * x
17 Plantain leaves, s s«
18 Wet dates known as Khajur or Zakeds
or by any other name. *

IV—Extra—38 (Lino)
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19 Agrioultural implements (ineluding LR
varat and varaladi) worked or ope-
rated exolusively by human or ani-
mal agency exclusively used in
agricultural  operations and  the
parts thercof which are ordinarily
not also used otherwise than ag

such parts,
20 Bullock carts and spare parts thereof. L
21  Cattle-feed (other than mechanically * * :

produced  oattle-feed) including
fodder and concentrates but exclud-
ing cotton-seeds and oil cakes.

22 Cattle, sheop and goats. LI T

23 Flower, fruit and vegetable seed; LA S
seeds of lucerne grass (Bujke) and of
sann hemp; bulbs, tubers and plants
other than orchids.

24 Manures (excluding chomical fertilisers e
and oil cakes).

25 Pouliry feed. L T

26 Books and periodicals including alma- e s

nacs, panchangs, eXercise hooks, draw-
ing books and examination answer books
{but excluding ocatalogues, all publi-
cations which mainly publicise goods
and articles for commeroial purposes,
racecards, account books, diaries, cal-
endars and books containing space exce-
eding eight pages for writing).

27 Films certified by the State Govern- * . *
ment to be predominantly educational
in nature.

28 Blates and slate pencils; chalk-sticks L .

and crayons; foot-rules; slide rules;
lead pencils; mathematical instru-
ment boxes and school colour boxes,



Papr IV]

GUJ. QOVT. GAZ., EX., MARCH 1%, 1910/PHALGUNA 23, 1801 59

29

30

31

32
33

34

36

Agate (Aktk) stones and articles made
therefrom.

Charkha and other implements (and
spare-parts thereof), used in the pro-
duction of handspur yarn as may be
specified by the State Government by
notification in the Offtcial Gazette.

Condoms and loops (intra uferine con-
traceptive devices), and other contra-
ceptives as may be specified by the
State Government by mnotification in
the Official Gazelte.

Handloom and parts thereof.

Handloom fabrics of all varieties
when sold at a “price less than five
rupees per metre.

Pagtola sarces, scarves or other artioles
woven on handlooms by artisans en-

gaged in patola industry,

(@) Products of Village Industries
88 defined in the Khadi and Village
Industries Commission Act, 19566,

{(b) Silk Kiadiand ready made gar-
menta and other articles prepared from
Khads.

()} Oottoﬁ, gilk or woollen yam
handspun in India and articles
knitted by hand from such yarn or from
s mixture of any two or all such
yarns.

Explanalion.—For the purposes of
this entry “Khadi” means any oloth
woven on handloom in India from
cotton, silk or woollen yarn handspun

_in India or from the mixture of any

two or all such yarns, and “Sik
Khadi” maans cloth woven' on
bandloom in India from silk yam
handspun in India.

When sold by & producer.

1. When sold by a producer
or a dealer certified for this
purpoge by the Commissioner
in the manner prescribed.

2. When sold by another dea-
ler who has purchased the

goods from a producer or dea-
lor certified under condition 1.
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36

37

a8
39

40

41

42

43

44

Pure silk Zinkhab fabrics,

EBaplanation,—(1) “Kinkhab fabrics”
means handloom cloth inter woven
with pure silk yarn and jari thread in
which the design or patterns are made
without the use of jacquard or
dobbies or both,

(¢) ““Pure silk fabrics” means cloth
of which the content (excluding the
gars thread content) is not less than (ii)
per cent of pure silk,

Cotton fabrics as defined in Ttem
No. I9 of the FirstSchedule to the
Central Excises and Salt Act, 1944,

Electrical energy.

Motor spirit as defined in the Bombay
Sales of Motor Spirit Tazation Act,
1968. .

Rayon or artificial silk fabrics as de-
fined in Item No. 22 of the Wirst Scha-
dule to the Central Exeises and Salt
Act, 1944,

Stamp-papers sold by vendors duly

authorised under the provisions of the
Bombay Stamp Act, 1958, or the Indi-
an Stamp Act, 1899, '

Sugar as defined in Item No. 1 of the
First Schedule to the Central Exeises
and Salt Act, 1944,

Tobacco as defined in Item No. 4 of.
the First Schedule to the Central Ex-
cises and Salt Act, 1944,

Woollen fabrics as dofined in [tem
No. 21 of the First Schedule to the
Central Excises and Salt Act, 1944,

When' sold by a producer or a
dealer certified for this purpose:
by the Commissioner,
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47

48

49

b0
6l

b2

53

Olass bangles and ivory bangles
(chudas and chudis) not ornamented
in any manner.

Explanation.—Colouring  of ivory
bangles{ chudas and chudis) shall not
be co Dsidered as ornamentation.

Kumkum.

Mangalsutra sold at & price not - exce-
eding rupees two hundred and fifty
each.,

Chillies, chilly pbwder, tamarind and
turmerie, whole or powdered,

Coconut in shell and separated kernel
of coconut other than Copra..

Deshi Nalia,

Readymade garments and arbicles
{excluding hosiery goods and garments
and articles to which entry 35 of this
Schedule applies) prepared from any
textile or handloom fabrics including
those which have been embroidered or
otherwise decorated sold at a price not
exceeding ten rupees per article or suit.

Footwear made by hand without using
power when gold at a price not exceed-
ing fifteen rupees per pair.

GQur but not including Kakatd or

Kakab or molasses,
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(See seotion 7)

Goods, the sale or purchase of which is subject to sales tax or purchase
tar and the rvates of tax

Sr. Description of goods Rate of gales Rate of purchase
No. tax _ tax

i 2 3 4

1 Coal including coke in all its forms Three paise Three paise

in the rupes  in the rupee
2 Cotton yarn, but not including cotton Do Do
yarn waste,
3 Ironand steel, that is to say- Do Do

{a) pigiron and iron serap;

(b) iron plates sold in the same form
in which they are directly produe-
ed by the rolling mill;

(c) steel scrap, steel ingots, steel
billets, steel bars and rods;

(d) (3) steel plates
(#¢) steel sheets gold in the

same form in
(t49) steel bars and | which  they

tin bars rare  directly

produced by

(+v) rolled steel |the rolling
sections mill,

(v) tool alloy steel |

4 Pure silk fabrica (not being silk EKhads Do Do
to which entry 85 in Schedule I applies,
or fabrica woven on handloom and
sold at & prico less than rupees
five per metre or pile carpets, braids,
borders, laces and trimmings).

Ezplanation.~—"“Pure silk fabrics”
means fabrics of which the : content
(exoluding the jars thread content) ia
not less thanB0 per cent of pure silk,
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1 2 3 4
5 Agricultural machinery and implements Three paise  Three paise
(other than implements specified in in the rupee in the rupee

entry 19 in Schedule I) exclusively
used in agricultural operations and
spare parts of such machinery and

implemente,
6 Artificial silk yarn including artificial Do Do
silk yarn waate, _ :
7 Chemical fertilisers . Do Do
8 Cotton yarn waste and cotton waste Do Do
9 Dyes and chemicals other than those Do Do
specified in any other entry in this or
any other Schedule,
10 TFurnace oil " Do Do
11 Groundnut husks (fotrs) ) Do Do
12 The following articles, that is to say— De o

(4) gunny bags and hessian
{3} jute twine

{#is) brown paper and other paper adapted
for use in packing goods

{tv) cardboard boZes and cartons

(v) empty tinsand empty barrels

(v3) wooden boxes (Khokhas) and tin boxes
(vi4) empty bottles and corks

(vi#8) polythene packing materiale
(¥z) paper lables

and such other packing materials as the State
Government may, by a notification in the
Officval Quazette, specify for the purpose of
this entry. :
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183 Handloom fabrics: of all varieties (exoclu-
ding those fabrics to which entries 37, 40
and 44 of Schedule I apply) when sold
at a price not less than five rupees
per metre.

14 Kerosene
15 Lubricants

16 (7) Machinery used in the manufacture of
goods excluding machinery specified
In any other entry in this or any
other Schedule

{2) Blectric motors and oil engines -
and spare parts and accessories
thereof.

17 Raw silk and silk yarn including waste
thereof.

18 (a}) Ready-made garments and arti-
cles (not being garments and articles
to which entry 35 in Schedule I
applies) prepared from any textile or
handloom fabrics including those
which have been embroidered or
otherwise decorated when sold at a
prico exceeding ten rupeea per article
or guit.

(b) Hosiery gooda.

19 Safety matches (eXoluding matohes or-
dinarily used as fire-wozks).

20 (1) Sarees of all kinds embroidered or
otherwise decorated. :

(2) Fabrios of all kinds embroidered or
otherwise decorated.

Explanation.—(i) A saree or fabric
decorated in the precess of its weaving
shall not be deemed to be a decorated
saree or fabric for the purpose of this
entry. :

. Three paise
in the rupee

§ §

Do
Do

Do

Do

Three paise
in the rupes

Do
Do

Do
Do

Dy

._h
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{(#) Moerely to tie the ends or to untie
the ends by removing weft thread would
not be considered decoration.

21 Staple fibre and staple fibre yarn, tery- Three paise Three paise
lene fibre and terylene fibre yarm and in the rupee in the rupee
all other synthetic fibres and sm- :
thetic yarns{other than those specified
in any other entry in this or any other
* Schedule) including waste thereof.

22 Steam ‘ Do Do

23 Starohes snd malze flour and topioca Do, Do
flour.

24 Woollen yarn (other than knitting yarn) Do Do

but including woollen yarn waste.

25 Mechanically produced cattle feed. Do Do

26 (1) Drugs and medicines (other Do Do
than those specified in en-
try 12 in Schedule I and entry
96 in this 8chedule).

{2) Vitaminised infant milk food
gold in sealed containers,

97 Sheets, rods, bars, slabs, blocks, ingots,  Five paise in Five paise in

circles and scrap of non-ferrous metals  the rupee the rupee
and alloys.

28 Betel nuts Do Do

29 Bricks and roofing tiles { other than Do Do
deshi malia )

30 Caustic soda, soda ash and silicate of Do Do
soda,

31 Paper, including newsprint and straw Do Do
boards and card boards but exochi- .' T
ding paper specified -in entry 12 -
in this Schedule, N 3

1V-Exira-§ (Lino)
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1 2 3 4

32 Petroleum products, including lightdie- Five paise Five- paiss
sel oil but excluding lubricants; kero- in the rupes in the rupees
sene, golvant oil, furnace oil and also
excluding motor splrit declared tax free
under entry 39 iIn Bchedules I, _

33 BSewing machines and spare parts and ac- Do Do
cessories  thereof, o

84 BSoaps (excluding shampoo) Do Do

38 Rain coats and umbrellas of all kinds. 8ix paiss Bix paise

in the rapes  in the rupee
36 (1) Tractors and spare parts and accs- Do - Do
ssories thereof
+ (2) Water pumps and water pumping
gots,

87 Zari thread and embroidery materials Do Do
of gold, silver and gilded metal inclu-
ding badla, kasab, champa, gota and

fall thappa.

38 Cakes, pastries and bisouits (other Seven paise Seven paise
than bisouits declared tax free under in the rupee in the rupes
entry 1 in Schedule I)

39 Bicycles, trioycles, tandem oycles and Do D-
cycles combinations and tyres, tubes
and accessories and parts thereof.

40 Coal gas (other than that declared tax free Do Do
under entry 6 in Schedule I or specified in
entry 88 in this Schedule).

41 Electrical goods (other than those speci- Do Do
fied in entry 92 in this Schedule)not
being machinery used in the manufacture
of goods and spare parta and accessories

-of such machinery.

42 Glasaware, chinaware or srticles mads of Do Do
porcelain and glazed earthenware, '

43 Timber (exeluding firewood and - wood Do Do

specified in entry 6 of Schedule I),
flush doors of plywood and bamboo
whether whole or aplit,
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44 Ice-oream, bulfs and non-alochoholic drinks ~  Seven paise Seven paise
containing ice-cream. in the rupee in the rupee

45 Jewellery, (not being articles specified in Do Do
entry 2 in Schedule ITT) and precious stones,
synthetic or artificial precious stones and
pearls, real, artificial or cultured, B

46 Musical instruments Do * Do

47 Natural and associated gas (other Do Do
than inflammable gae supplied in '
closed containers aa specified in entry
88 in this Bohedule.}.

48 Peppor and ofher spices, Do Do

49 Bpectacles and lenses, goggles and Do - Do
glasses, rough blanks and spectacle
frames and parts and acoessories used
therewith,

B0 Bweots and swoeetmeats (inoluding Do Do
shrikhand, basudi and doodhpak)
except when sold in sealed contai-
ners of weight not exeeding five
filograms in each container,

61 Timru loaves. ' Do _ Do

652 X'Ray apparatus and films, plates Do Do
snd other equipment required for
use therewith and spare parts and
acoessories thereof,

B8 (f) Cement - Eight paise in Bight paise in
: the rupes - the rupee

(2) Articles made of coment, that is
to say, articles in making of which |
coment i8 used irrespective of the -
proportion In whioh it is used ex-
cluding floor and wall tiles,

B4 Crude oil, that is to say, petroleum Do Do
in its natural state before it haas been

: refined or otherwise treated. :

3 Hydrogenated vegetable oils including Do Do
VGMOPG“.
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b7

68

69
60

61
62

63

64

65

66

67

Floor and wall tiles

Coffee, chicori and tea in leaf or powder

Fire works including matohes and
other anbstances ordinarily used as
fire works.

Ice.

Lifts whether opsrated by electricity
or hydraulic power.

Paints, lacquors and varnishes.

Plywood, decorative shests, such
as formica, sanmica and others
and articles prapared from plywood and
decorative sheets. :

Vacoum flasks of all kinds including
thermoses.

Footwear (other than footwear speci-
fied in entry 52 in Schedule I)

Aerated waters and all non-aleoholic
beverages (including fruit juices,
squashes, syrups and cordials) when
sold in sealed or capsuled or corked
bottles or jars,

Component parts of motor lorries and

other articles (including rubber and ot-
her tyres and tubes and batteries) ada-
pted for use as parts and accessories
of such lorries not being such articles
a3 are ordinarily also used otherwise
than as such parts and accessories.

Furniture (other than that speified
in entry 73 of this Schedule) and
skeletons thereof exzcleding wooden
oradles (ghodia) and frames of .wooden

charpai ( Khatla ).

Braids, borders, laces and ‘brimmings
(excluding those to which entries - 37,
40 and 44 of Schedule I apply).

Nine paise  Nine paise
in the rzpee  in the rupee

Ten paise . Ten paise
in the rupee in the rupee
Do Do
Do Do
Do Do
Do - Do
Do Do
Do Do
Do Do
Do Do
Do ‘Do
Do Do

Eleven paise Eleven paise
in the rupee “in'the rupes
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69

69

70

71

72

73

Air-conditioning plant and spare
parts and accessories thereof.

Cinematographic equipments includ-
ing cameras, projectors and sound re-
cording and reproducing eguiipments,
lenses and films required for use there-
with and spare parts and accessories
thereof but excluding filme cartified
by the State Government to be predo-
minantly educational in nature.

Clocks, time. pieces and watches and
spare parts and accessories thereof.

Dictaphone and other similar appara-
tus for recording sound and spare-
partsand accessories thereof.

-Iron and steel safes, almirahz and

furniture; upholstered furniture and
skeletons of any of them.

(1) Motor vehicles including motor
cars, motor taxi cabs, motor cycles,
motor cycle combinations, motor
scooters, motorettes, motor omni-
buses, motor vans, motor lorries
and chagis of motor vehicles,

(2) Component parts of motor vehicles
(other than the component parts of
motor lorries as specified in entry
66 of this Schedule) specified in
sub-entry (1) and other artioles
{(including rubber and other tyres
and tubes and batteries) adapted
for ugse as parts and accessories of
such vehicles, not being such
articles a3 are ordinarily also used
otherwise than as such parts and
acCessoTies,

Twelve paise  Twelve paise
in the rupee

in the rupee

Do

Do

Do

Do

Do

Do

Do

Do

Do

Do
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76

17

78

79

80

81

82

Photographic and other cameras and Twelve paise  Twelve paise

required for use therewith and spare
parts and accessories thereof,

Refrigerators and mechanical * water- Do

ooolers and spare parts and acoessories
thereof,

(I) Sound  transmitting equipment Do
including telophones, loudspeakers
and eleotrically operated gramo-
phone record changers and spare-
parts and accessorics of such equi-
pments (but excluding sound amp-

ifying apparatus carried on the
person and adapted for use as a
hearing aid).

(?) Gramophones of every description
and ecomponent parts thereof and
gramophone records,

Tabulating, caleulating, cash register- Do
ing, indexing, card punching, franking
and addressing machines and spare
parts and accessories of such maohines,

Typewriting and duplicating machines Do

‘and teleprinters and tape recorders

including tape for use in connection
therewith and spare parts and acceaso-
ries thereof. -

Wireless reception instruments and - Do

apparatus and radio gramophones and
electrical valves, batteries, transmiters,
accumulators, amplifiers and loud-spea-
kers required for use therewith and
Bpare parts and accessorles of such
wireless instruments, apparatuses and
radlo gramophonea.

Aeroplanes and spare parts and accesso- Do
ries thereof,

Armg including rifles, revolvers, pistols Do
and ammunitions thereof and spare
parts and accessories thereof,

~ enlargers, lenses, paper, films and plates in the rupee  in the rupee

Do

To

Do

Do
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83 Binooulars, telescopes, opera glasses and Twelve paise Twelve paise
spare parts and accessories thereof. in the rupee in the rupee
84 Cligarette cases and lighters Do Do
88 Culinary and flavouring essences . Do Do
86 Furs and artioles of perso'nal: or domes- - Do . Do
tio use made therofrom.
87 Gold and silver filigree. Do Do
88 Inflammable gas supplied in cloged con- Do Do
89 Marble and artioles made of marblé Do Do
90 Pile carpets (excluding shefranji ) Do Do
91 Bolvent oil Do Do
92 Domestic electrical appliances including Thirteen paise Thirteen paise
electric fans and floarescent tubes in the rupee in the rupee
{(including chokes, starters, fixtures and
fittings and  accessories) and  other
parts appertaining to such appliances
but excluding bulbe.
93 Ganja and bhang Fifteen paise  Fifteen paise
in the rupee  in the rupee
94 Non-potable liquors, that is — Do Do

(a) rectified spirit g

{b) denatured spirit §

{6) mythyl alcohol ;

{(d) absolute aleohol ;

(e) any other liquor which the Btate
Government may, by notification
in the Official Gazette, declare to

be non-potable for the purposes
of this entry,



72 GUJ. GOVT. GAZ, EX., MARCH 13; 1970/PHALGUNA 22, 1891 [ParT IV
2 3 4
95 Opium Fifteen paise  Kifteon pajse
in the rupee in the rupee
96 . Spirituous medioinal proparations congai- Thirty paise  Thirty pajse
ning more than 12 percent by volume of in the rupee  in the rupee
aloohol (but other than those which are
declared by the State Government by
notification in the Offtcial Gazette to be
‘not capable of causing intoxication),
97 Country liquors, that is, all liquors other Forty five  Forty five
than foreign liquors manufactured in paise in the  paise in the

India, and foreign liquors, that is,
potable foreign liquors brought into
or manufactured in India including spirit,
wines and fermanted liquors,

rupee

rupee
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SCHEDULE II-PART B
{(See esotion 8)

Goods,. the saleor ‘purchase of which s subject to general  ealestae “or
e ‘purchase tax and the rales of taz.

e

8r. Dascripti()n of gOOdl Rateof general - Rata ‘._'.'\of

No. “sales’ tax © " purchase tax

1. Cotton, that-is to.say, all kinds of - Three psite . Thres _paise
cotton (indigeneous or imported) in its  in therupee  'in the rupee.
unmanufactured astate, whether ginned o T e
or unginned, baled, pressed or otherwise
but not including cotton waste.

2 Cotton seed Do De

3 Qround nut . Do Do

4 Hides and skins, whether in a raw or Do o Do
dressed state.

5 Jute, that is to say, the fibre extracted Do De

from plants belonging to the species ¢or-
chorous capsularies and corohorus olitors-
ous and the fibre known as mesta or
bimli extracted from plants or the speci-
ea hibiscus cannapinus and  hsbisous
sabdariffavar olliseima, whether baled
or otherwise. '

6 01l seeds, that is to say, seeds yielding De De
non-volatile oils used for human con-
- sumption, or in industry, or in the
manufacture of varnishes, soaps and
the like, or in lubrication, and volatils
oils used chiefly in medicines, perfumes,
cosmetics and the like, but not cotton
seeds and groundnuts,

7 Butter and ghee, . De De
$ Kakavi or kakad or molasses, De De

I¥—Exira—10 (Lizo)
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1 2 ~ 3 n
9 Jeabgul. Three paisain Three paisein
- _ the Tupee the rupee,
10 Jirs (Cumin seods), mothi (fenugrn Do Do
seeds), ajma (ajwa), :
 kalingada seeds and asalya,
11 Oil ocakes Do Do
12 Raw wool and wool tops Do Do
13 Vegetable non essential oils other than Five paise_i;l i'.iv;paijt.s in

hydrogenated vegetable oils,

v

the rupee ° the rupee,
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SCHEDULE III

(See section 10)

Goods, thcaale or purchass of, which is subject tosa!estaz genam_lsalam
_orpurakasetm&andﬂemtesofsakam and general sales tax

Br. Degoription of goods Rate of  Rate.of general
No. o - ‘ sales tax sales tax
1 9 3 4
1 Baullion and apeoie. ' ' One—fourth  One-fourth
_ of one per-  of one per-
cent -oent

8 Articles made of gold (of fineneas of not Do Do
less than fifty percent) and of silver (of
finenoss of not less than fifty percent)
both not containing precious stones or
pearla whether real, artificial or cul-
tured of a value exceeding one tenth of
the value of each such article.

8 Hair combs, hair pins, hair brush, Five paise Three paise
razor and razor blade, shaving in the rupee in the rupee
brush, shaving soap, shaving cream, )
shaving stick and tooth brush.

4 All kinds of stoves, pressure lamgs, in- Do Do
candescent lanterns and lamps, an _
kers, and spareparts and accessories
of any of these articles.

8 Fountain pens, stylograph pens, ball-point Do Do

. pens and propelling pencils and spare-

'parts and accessories of such pens and
pencils,

8 Foodstuff and food provisiongof all kinds  Five paise Three paise .
{including dried fruits and- dried  in the rupee. in the rupee.

vegetables; raw, semi-cooked, semi-
processed or ready to serve foods,

pickles, sances, jams, marmalades, jellies;

preserved fruit and honey) when sold in
sealed containera of weight not exceeding
five kilograms in each container, but ex-
eepting whole, separated or reconstituted
milk, milk products, as specified in
entry 7 in Schedule I Part B, vitaminised
infant milk food sold in sealed containers
a8 gpecified in entry 28 in Schedule IT

Part A, edible oil, chilly powder and galt. - -
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in Schedules I and II and in the

precading entries.

1 2 * 3 4
7 Hair ofs © Bix palse in * Thiee faisé in
LT - the rupee " the rupes

':8._._ Suit oases, attachoe cases and despatch  Beven paise  Three pain;ﬁ:: --_:
cages but excluding steel trunks and  in the rupes  in the rupes
school” bags made of steel or allami- - - -

'3 Perfli_més, natural . and synthetio Do Do
essential oils and their compounds
end aromatic . chemicals and  their -
compounds, depilatories and -cosmetios, - _

10 Tablo outlery including knives, forks - Ten paise’  Thres paise
and spoons . . . intherupee inthe rupes

11 Articles of ivory{other than ivory bangl- Do " Do
es (chudas and chudis) not ornamented in.- : .
any manner, sandalwood or black wood

-~ or:inlaid therewith and ornamental metale = .

“.ware (not being artioles specified in en- . . -
try 2 in this Schedule.) } -

13, Toilet articles, that i# to say, all Ten Ppaise Three paise
articles used in cleansing or groo-  inthe rupes - in the rupes
ming parts, of hnman body including o _ o
hair cream, hair tonics, shampoo” and
dentifrices of all kinds but excluding
BOAD,

18, All goods other than thoss specified  Five paiss’ '-Threepa.isc :
from time to time in section 18 and  intherupee  in the rupse
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THE GUJARAT SALES TAX (AMENDMENT) ACT, 1971.
[ Act No. 13 of 1971]

Enacted by the President in the Twenty-second Year of the Republic of India
as follows : — -

In exercise of the powers conferred by section 3 of the Gujarat State Legisla-

ture (Delegation of Powers) Act, 1971, the President is pleased to enact as
follows : —

1. (I) This Act may be called the Gujarat Sales Tax (Amendment) Act, Shén't title
1971. -

commence-
ment.

(2) It shall come into force on 1st December 1971.

2. After section 4 of the Gujarat Sales Tax Act. 1969, the following section Insertion of

shall be inserted, namely : — g;'lmi g

1970.
“4A. (I) There shall be levied and collected from every dealer liable to Levy of
pay tax under section 3 or under section 4, an additional tax on the sale or :;I;I.munal
purchase of goods liable to tax under this Act, at the rate of two paise in the
rupec on the sales tax, general sales tax or purchase tax or on any two or
more of them, as the case may be, payable by such dealer:

Provided that in respect of the sale or purchase of any of the declared goods,
the tax plus the additional tax shall not exceed three per cent of the sale or
purchase price thereof.

(2) Except as provided in sub-section (/) the provisions of this Act and the
rules made thereunder shall, so far as may be, apply in relation to the addi-
tional tax payable under sub-section (I) as they apply in relation to the tax
payable by a dealer under this Act.”.

V. V. GIRI,
President.

N. D. P. NAMBOODIRIPAD,
Joint Secretary to the Government of India.
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgaied and
Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been asscuted to by
the Governor on the 19th July, 1972 is hereby published for general information.

K. M, SATWANI,
Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 9 OF 1972.

(First published after having received the assent of the Governor in the
“Gujarat Governmeni Gazette” on the 26th July, 1972).

An Act further to amend the Gujarat Sales Tax Act, 1969.

It is hereby enacted in the Twenty-third Year of the Republic of India a8
follows:—

1. This Act may bs called the Gujarat Sales Tax

Ao o719 (Amendment) ghort title,
t, 1972,

':G'i. 9. In the Gujarat Sales Tax Act, 1969, for section 9, the following seu= Subatitution

::r'a. tions shall he substituted, namely :— of sectione]

9 and 9-A
in Guj. L
of 1070,

i
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“9. (1) On the sale or purchase of declared goods, tax shall be levied only-
8t one stage and that stage shall be—

(@) in the case of the levy of sales tax under section 7, the stage of
sale of such goods by the first dealer liable to pay such tax under this Act §

(6} in the casc of the levy of gencral sales tax under section 8, the stage
of sale of such goods by the last dealer liable to pay such tax under this .
Act ;

() m the case of the levy of purchase tax under section 15, the staga
of purchase of such goods by the first dealer liable to pay such tax under
this Act ;

(@) in the case of levy of purchase tax under section 16, the stage of -
purchase of such goods by the intermediate dealer liable to pay such tax
under this Aet ;

(e) in the casc of the levy of purchase tax under section 20, the stage
of purchase of such goods by the first dealer liable to pay such tax under
this  Act where the tazable goods purchased are of the class described
in clause (7) of sub-section (£) of section 20 or the stage of purchase of such
goeds by the intermediate dealer liable to pay such tax under this Act
where the taxable goods purchased are of the class described in clause (44)
of sub-section (7) or in sub-scction {2) of section 20 ;

(f) in the casc of levy of purchase fax under section 50, the stage of
purchase of such goods by the first dealer liable to pay such tax under
this Act j

(9) in the ease of levy of sales tax under section 50, the stage of sale of
such goods by the intermediate dealer Lable to pay such tax under this
Act 3

() in the case of levy of general sales tax under section 50, the stage of -
sale of such goods by the intermediate dealer liable to pay such tax under
this Act.

(¢) The taxable turnover of any dealer for any period shall not include
his turnover during that period of any sale or purchase of declated goods at
any stage other than the stage referred to in any of the clauses (a) to (%) of
sub-section {I) as may be relevant.

(6) Nothing in this scction shall be deemed to authorise the levy of tax .
in respect of the turnover of the sales or purchases of any declared goods where
the dealer is not lable to pay the tax in respeet of such turnover in pursuance
of the provisions of scetion 7, 8, 15, 16, 20 or, as the case may be, 50 or any
other provision of this Act,

(4) Ifunder this Act or any earlier law, any tax has been levied or is levia-
ble on the sale or purchase of any declared goods, at any stage, then no furthers
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Explanation.—(I) For the purpose of clause (a) of sub-section (I}, the ex-
prossion “first dealer” shall mean a dealer who—

(§) purchases the concerned goods from a person other than a registered
dealer and resells the goods so ‘purchased by him, and the dealer so pur-
chasing and reselling the said goods is the first dealer liable to pay tax,
who purchases the said goodsfrom a person other than a registered dealer, or

(¢t) purchases the concerned goods from a registered dealer where such
urchase is not Hable to tax by virtue of the provisions of scetion BY and
resells the goods so purchased by him, and the dealer so purchasing and re-
selling the goods is the first dealer liable to pay tax, who purchases the said
goods from a registered dealer where such purchase is not liable to payment of
tax by virtue of the provisions of section 87, or

(#i) s a manufacturer of the concerned goods who sells the sald goods, oF
{iv) i¢ an Jmporter of the concerned goods who sells the said goods, or

(v) scquires, Teceives OT COMES in possession of the concerned goods i any
manner other than by way of purchase and sells such goods.

(1) TFor the purpose of clause {b) of sub-section (i), the oxpression “last
dealer” shall mean a dealer who —

(i} purchases the concerned goods from a person other than a registered
dealer and resells the goods 80 purchased by him, and the dealer so purchasing
and reselling the said goods *s the first desler liable to pay tax, who purc-
hases the said goods from & person other than a registered dealer and resells
them $o & person other than a Licensed dealer or to a Ticensed dealer who
purchases the said goods otherwise than against « ccrbificate under section

13 ; or

(4t) purchases the concerncd goods from & registered dealer where such
purchasc 8 nob lisble to tax by virtue of the provisions of scction 87 and
resclls the goods 50 purchased by him, and the dealer so purchasing and re-
selling the said goods i8 the first dealer liable to pay tax, who purchases the
gaid goods from & registered dealer where such purchase is not liable $o tax
by virtue of the provisions of section. 87, and resells them to a person other
than a Licensed dealer or toa Licensed dealer who purchases the said goods
otherwise than against acertificate under section 13; or

(#6i) purchases the concerned goods from & registered dealer where such
purchase is not governed by the provisions of section 87, and resells the goods
so purchased by him, and the dealer so purchasing and reselling the said
goods is the fist Licensed dealer who has purchased the gaid goods against
a cortificate under section 13 and who tesells the said goods to a person other
than a Licensed dealer or to a Licensed dealer who purchases the said goods
otherwise than against a cectificate under section 13 5 o1

(i) isa manufacturer of the concerned goods who sells the said goods, or
(v) 1is an unporter of the concerned goods who sells the said goods; or

(vi) acquires, reccives of comes in possession of the concerned goods in any
manner other than by way of purchase and sells such goods ;

i
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{vi2} In paragraphs (s), (¥) and (#i), references to a licensed dealer shall
include references to a Commission Agent, holding a permit, who purchases on
behalf of & principal who is a Licensed dealer.

(I1I) TFor the purposes of clauses (¢), {e) and (f} of sub-section (I), the expres-
sion “first dealer” shall mean a dealer who purchases the concerned goods
from a persou other than a registered dealer and does not ressli the goods so

purchased by him; and the dealer so purchasing the goods is the first such dealer
who so purchases the said goods,

(IV) TFor the purposes of clauses (d), (), (g} and (k) of sub-section (I), the
expression “intermediate dealer” shall mean a dealer who purchascs the con-
cerned goods under a certificate as provided in section 13 and contrary to such
sertificate has used the goods for anozher purpose or has not resold or despatched
the goods in the manner and within the period certified, or, as the case may ke,
a dealer who sells or purchases the concerned goods n breach of any condition
imposed under section 49; and the dealer so purchasiug or, as the case may be,
selling the said goods is the fiest such dealer who so purchases, or, as the cass
may be, sells she said goods. '

Validation 9A. Notwithstanding anything contained in this Act or in any judgment,
]‘:f previous dsecree, order or decision of any (Court, Tribunal or other authority,—

Y108 0N
deolared)
goods
:f:’:‘::g:t'- (¢} where a tax on the sale or purchase of auny declared goods levied,
only and assessed, reassessed or collected under this Act or under any earlier law after
peading the date of coming into force of section 15 of the Central Sales Tax
&m?:maa Act, 1956 and before the date of coming into force of the Gujarat Sales Tax égh
:-t:hﬂlwiu. (Amendment) Act, 1972 (hereinafter in this section referred to as theyy of

specified period} had been actually levied, assossed, reassessed or collected at one 1956
stage only and that stage was the stage which is specified in section 9 as Guj. 9
substituted hy the Gujarat Sales Tax {Amendment) Act, 1972 (harein- 19‘;;.
after in this section referred to as the new section 9), then, the levy, assessment, Guj. 9
reassessment or collection of the said tax and all the proceedings held and mg;.
orders made for making such levy, assossment, reassessment or collection shall

be deemed o be, and shall be deemed always to have been, valid as if the

new section 9 had formed part of this Act, or, as the case may be, the
provisions corresponding to the provisions of the new section 9 lLad formed

part of the carlier law, at the thne when the said tax was levied, assessed,
reassessed or collected or the said proceedings were held or orders were made;

and such levy, assessment, reassessnent, collestion, proceedings and orders shall

not be deemed to be, and shall be decrued never to have been, invalid or Ast
inconsistent with the provisions of section 15 of the Central Salos Tax Act, LXXa
1936, and shall not be called in question merely on the ground that this Act or, 1956
a8 the casc ray be, the earlier law under which the sald tax was levied,
assessed, reassossed ot colleeted did not at that time specify the precise one
stage at which sich tax shall be levied, assessed, reassessed or collected;

(%) where a tax on the sale or purchase of any declared goods, levied,
assessed, reassessed or collected under this Aet or under any earlier law
during the speeified period had not been levied, ussessed, reassessed or
collected in conformity with the provisions of the new scotion 9, the lexy,
assessment, reassessment or collection of such tax and all proceedings held and
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orders made relating thereto shall be reviewed and revised, after giving due
notice and hearing to the dealers concerned, SO as to bring them In conformity
with the provisions of the new section 9, as if the new section @ had formed
part of this Aet, or, as the case MAY be, the provisions corresponding to the
new section 9 had formed part of the eartier law, during the specificd  period;

(1i3) all procecdings instituted under this Act ot under any earlier law,
relating to the levy, assessment, reagsessment of collection of tax on the
sale or purchase of any declared goods for the specified period which may be

Guj. 9 pending immediately before the date of the commencement of the Gujaratb
<;f Gales Tax (Amendment) Act, 1972 before any officer, anthority or
972.

other person and all other matters connected with or incidental to such pro-
ceedings, in so far as such proceedings celate to the stage at which such tax
ghall be levied or collected, shall, if they have heen instituted, held or given
effect to, n conformity with the provisions contained in the new section 9
althongh the new section 9 oy, as the case may he, the provisions correspon”
ding to the provisions of the new section 9 were not in foree at any relevant
point of tine during the course of such proceedings, be deemed to be, and to bave
always been, validly instituted, held or given effoct to, agif the new gection 9 or,
as the case may be, the provisions corresponding to the provisions of the new
cection 9 had formed part of this Act, or, as the case may be, of the earlier law
and had been in foxce at every such relevant point of time, and all such procee-
dings shall be continngd accordingly after the aforesaid date under the provi-
sions of this Act; and if apy of such proceedings had not been instituted,
held or given effect to in any respect before the aforesaid date in conformity
with the provisions of the new section 9, such proceedings shall be Teviewed,
caried or revised and held and given effect to in conformity with the provi-
sions contained the new section 9, after giving due notice to the dealer
concerned. The validity of any of such proceedings of other matters
connected  with of incidental to such proceedings shall not be called In
question merely on the ground that the new section 9 or, as the case may
be, the provisions corresponding to the provisions of the new seclion 9 were
not in force at any relevant point of time;

(1w} any proceedings velating to the levy, assessment, reassessment or eolle-
ction of tax on the sale or purchase of any declared goods for the specified
period which may be instituted after the date referred to in clause (i) shall,
in so far as such proceedings celate to the stage at which such tax shall he
Jevied or collected, be held in conformity with the provisions contained in the
new section 9 as if the new section 9 formed parct of this Act, or as the case
may be, the provisions corresponding to the new scetion 9 formed port of
the earlier law as in force during the specified period; and the validity
of such proceedings shall not be called in guestion mezely on the ground that
the new section 9 or, as the casc may be, the provisions corresponding to the
provisions of the new sestion 9 were nob in force during the specified period.”.

gom. 3 The Gujarat Sales Tax (Amendment) Ordinance, 197% is herchy repealed and Repeal _of
) of the provisions of sections 7 and 20 of the Bombay Cteneral Clauses Act, 1904 Goi. Ord. 1
1904, ghall apply to such repeal as if that QOrdinance were an enactmend. of 1972.

Jv-Bxtra- 16 (M onoy
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PART I¥

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Govemnor.

The following Act of the Gujarat Legislature having been assented to by
the Governor on the 30th July, 1975, is hereby published for general information.

A. M. AHMADI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 1 OF 1975

(First published after having received the assent of the Governor in ihe
Gujarat Government Gazette, on the 30th July, 1975)

An Act further to amend the Gujarat Sales Tax Act, 1969 for purposes hereinafter
appecaring.

It is herchy cnacted in the Twenty-sixth Year of the Republic of India as
tolfows 1 —

I. {7 This Act may be called the Gujarat Sales Tax (Amcndmcnt] Act. Short Litle
1975, - and commen-
. eement.

2y Tt shall come into force on such date as the State Government may, by
natification in the Official Gazette, appoint.

1
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Afmell‘:_l;mn*ig 2. In section 12 of the Gujarat Sales Tax Act, 196Y (hereinafter referred to as “'“."i:
ol section i el LES PR tam?? i o
of Guj. 1 of “the principal Act”), for the words “at the rate of three paise”, the words “at 1g70.
1970 the rate of four paise” shall be substituted.

Amendment 3
of Schedule :
TI-Parb A of . . . o
Guj_?roflﬂ'?o_ (Y in entry 1, in columns 3 and 4, for the words “Three paise in the

rupeg”, the words “Four paise in the rupee” shall be substituted, and in entries
2 to 4 (both inclusive), in columns 3 and 4, the expression “Do” shall be
constraed as a reference to Four paise in the rupee;

In Schedule II-Part A appended to the principal Act-~

(2) in entry 5, in ceolumns 3 and 4, for the words “Three paise in the
rupze™, the words “Four paise in the rupee” shall be substituted, and in entries
6 to 12 (both inclusive), in columns 3 and 4, the expression “Do” shall be
consteued as a reference to Four paise in the rupee;

13} in entry 13, in columins 3 and 4, for the words “Three paise in the
rupee” the words “Four paise in the rupee” shall be substituted;

(4 in entry 14, in columns 3 and 4, for the expression “Do” the words
“Three paise in the rupce” shall be substituted;

(5) in entry 15, in columns 3 and 4, for the expression “Do™ the words
“Four paisc in the rupee” shall be substituted, and in entries 16 to 18 (both
inclusive}, in columns 3 and 4, the expression “Do” shall be construed as a
reference to Four paise in the rupee;

{6) in entry 19, in columns 3 and 4. for the cxpression “Do™  the words
“Three paise in the rupee” shall be substituted;

(7Y in entry 20, in columns 3 and 4. for the expression “Do™ the words
“Four paise in the rupee” shall be substituted;

(8) in entry 21, in columns 3 and 4, for the words “Three paise in
the Tupee”, ithe words “Four paise in the rupee” shall be  substituted, and in
entties 22 to 26 (both inclusive), in columns 3 and 4, the expression “Do”
shall be construed as a reference to Four paise in the rupee.

Amendment 4. In Schedule II-Part B appended to the principal Act—
uf Schedule

1L-Part B of (1Y in entry 1, in columns 3 and 4, for the words “Three paise in the

Guj.1 of 1970: " - " ' . »oo 47 :
rupee”, the words “Four paise in the rupee” shall be substituied, and in
entrics 4 to 8 (both inclusive), in columns 3 and 4, the expression “Do” shall
be construed as a reference to Four paise in the rupee;

(2) in entry 9, in columns 3 and 4, for the words “Three paise in the
rupec”, the words “Four paise in the rupee” shalt be substituted, and in
entrics 10 to 12 (both inclusive), in columns 3 and 4, the expression “Do™ shall
be construed as a reference te Four paise in the rupee.

PRINTITD AT THE GOVERNMENT CrNIMRAL PRESS, GANDHINAGAR
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PART [V

Acts of Gujarat Legislature and Ordinances promulgated
- and Regulations made by the Governor,

The following Act of the Gujarat Legislature having been assented to by the
Goverror on the 5th March, 1976 is hereby published for general information.

S. L. TALATI,
Secretary 1o the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 4 OF 1976.

(First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 12th March, 1976).

An Act further to amend the Gujarat Sales Tax Act, 1969.

It is hereby enacted in the Twenty-seventh Year of the Republic of India
as follows: —

1. This Act may be called the Gujarat Sales Tax (Amendment) Act, 1976,  ghort title,

Guj 2. Ih the Gujarat Sales Tax Act, 1969, after section 4, the following section Insertion

. . of new
:9% shall be inserted, namely: sootion 44 in
. : Guj. 1 of °
190,

14
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evy of “4A. (1) There shall be levied and collected from every dealer liable to
dditional . . . :
ax. pay tax under section 3 or under section 4, an additional tax on the sale or

purchase of goods liable to tax under this Act, at the rate of three paise in
the rupee on the sales tax, general sales tax or purchase tax or on any two
Or more of them, as the case may be, payable by such dealer:

Provided that in respect of the sale or purchase of any of the declared
goods, the tax plus the additional tax shall not exceed four per cent. of the
sale or purchase price thereof.

{2) Except as provided in sub-section (1) the provisions of this Act and the
rules made thereunder shall, so far as may be, apply in relation fo the addi-
tional tax payable under sub-section (/), as they apply in relation to the tax
payable by a dealer under this Act.”. '

Repeal of 3. Th¢ Gujarat Sales Tax (Second Amendment) Ordinance, 1975 is hereby oue

ggj.gog. repealed and the provisions of section 7 of the Bombay General Clauses Act, 99%
. 1975,

1976, 1904 shall apply to such repeal as if that Ordinance were an enactment,

Bomw,
- I of
1904,

FRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR,
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PART VI

Acts of Parliament and Ordinances promulgated by the President.

GOVERNMENT OF GUJARAT
LEGAL DEPARTMENT
Sachivalaya, Gandhinagar, 31st March, 1976.

No. 12838/B.—The following President’s Act assented on the 31st March, 1974,
is published for general information.

THE GUJARAT SALES TAX (SECOND AMENDMENT) ACT, 1976.
[ Act No. 10 of 19761]
Enacted by the President in the Twenty-seventh Year of the Republic of India,
AN ACT
further to amend the Gujarat Sales Tax Act, 1969,

440of Tn excrcise of the powers conferred by section 3 of the Gujarat State
1976. Legislature (Delegation of Powers) Act, 1976, the President is pleased fo enact
as follows:—

1. (/) This Act may be called the Gujarat Sales Tax (Second Amendment) Short title
Act, 1976. and  com-
. mencement,

(2) Save as otherwise provided in this Act, it shall come into force on the
Ist day of April, 1976.

Guj- 2. 11 section 2 of the Gujarat Sales Tax Act, 1969 (hereinalter referred to as Amendment
‘X;";t “the principal Act”),— . of section 2.
1 of : . . .

1970. (@) in clause (10), after “Exception II”, the following Exception shall e

inserted, namely —

5
VI-Extra—13
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“Exception IIl.—An individual who sells exclusively any fish or any sca-
food caught by him personally or by any member of his family on account
of or on behalf of such individual, shall not be deemed to be a dealer within
the meaning of this clause;”;

(b} for clause (25), the following clause shall be substituted, namely:—

“(25) “‘Registered dealer” means a dealer regisiered under section 29 or
30 and includes a dealer,—

() who holds a certificate of registration deemed to have been granted
under this Act; and

(if) to whom a fresh certificate of registration has been granted under
scction 3047,

Amendment 3, In section 4A of the principal Act, in sub-section (1), for the words
of section 4A. «(jyoe paise in the rupee”, the words “six paise in the rupee” shall be sub-
stituted.

Amendment 4, 1In section 1f of the principal Act,—
of section 11,
(@) in clause (1), after ‘sub-clause (a), the following sub-clause shall be
inserted and shall be deemed always to have been inserted, namely:--

“(aa) a purchase of goods in respect of which no tax is payable under the
proviso to sub-section (7) of section 4;;

(8) in sub-clause (a} of clause 2, for the word “sub-section”, the word
“clause™ shall be substituicd.

Amendment 5. In section 30 of the principal Act,—
of section 30.

(@) for sub-section (2), the following sub-section shall be substituted, namely :—

“(8) The provisions of sub-section (4) and clause (a) of sub-section (7
of section 29 shall apply in respect of the amendment or cancellation of the
certificate of registration granted under this section.”;

Y

{B) to sub-section (4), the following proviso shall be added, namely:—

“Provided that nothing in this sub-section shall be deemed to preveat the
cancellation of any registration before the completion of one complete year
in a case where any business in respect of which a certificate of Tegistration
has been isswed under this section, has been discontinued or transferred
before such completion.”.

Insertion of 6. Af:er section 30 of the principal Act, the following seciion shall be inserted,

304 section pamely;—
Fresh “30A. (D) Every registered dealer who holds, on the dale of conmence-

;‘}g:f:a"l’:‘:" ment of the Gujarat Sales Tax (Second Amendment) Act, 1976 (hereinafter
s referred to as “the specificd date™), a valid certificate of registration issuved or
deemcd to have been issued (hereinafter referred to as “the existing certificate
of registration’) shall obtain a fresh certificate of registration as provided in tlis

section, in lieun of the existing certificate of registration.
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(2) Every dealer required by sub-section (I) to obtain a fresh certificate of
regisication shall apply in the prescribed manner and within such peiiod from
the spzcified date as may be prescribed to the authority prescribed for the
purpose of section 29 and such application shall be accompanied by the
exis;ing certificate of registration together with all additional copies thercof,
if any, issued to him.

(3) Oa receipt of such appiication, the prescribed authority shall, subject to
th: p-ovisions of this Act, issue to the appiicant a fresh certificate of registra-
tioa in the prescribed form and thercupon all the provisions of this Act in
respaet of a cectificate of registration shall, so far as may be, apply to such
fresh caciificate of registration, and references to a certificate of registration
in any licance, recognition, permit or other document granted to the apph-
cant shall b: construed as rclerences to the fresh certificate of registration
issucd to him.

(£) Whnere any dealer fails to make an application required to be made by
him under sub-section (2), the Commissioner may impose upon such dealer by
way of penalty, a sum not cxceeding five hundred rupees for every day afier
the expiry of the period prescribed under sub-section (2) for making such
application during which such default continues,

(%) A dealer who has presented his existing certificate of registration to the
prescribed auwthority under sub-section (2) shall not be deemed to have ceased
to be in possession of the existing certificate of registration until a fresh certi-
ficate of registration is issued to him under sub-section (3).”,

7. TInsection 45 of the principal Act, for sub-sections (5) and (6), the following
sub-sections shall be substituted, namcly:—

“(d) Where in the case of a dealer the amount of tax—
(a) assessed for any period under section 19, 41 or 50; or

(b) reassessed for any period under section 44,

exceeds the amount of tax already paid under sub-section (1), (2) or (3)
of section 47 by the dealer in respect of such period by more than twenty
per cent.  of the amount of tax so paid, the dealer shafl be deemed 10 have
failed to pay the tax to the extent of the difference between the amount so
assessed or reassesscd as aforesaid and the amount paid.

{6) Where under sub-section (5), a dealeris deemed to have failed to pay the
tax to the extent mentioned in the said sub-section, there shall be levied on
such dealer, a penalty of such amount as is cquivalent to the amount of simple
interest for the period commencing on the date of expiry of the time prescribed
for payment of tax under sub-section (), (2) or (3) of section 47 and ending
on the date of assessment or, as the case may be, reassessment, at the rate of
twenty-four per cent. per annum on the amount of tax equivalent to such
difference or any less amount remaining unpaid during such period :

Provided that where in assessing the amount of tax from any dealer under
section 19, 41 or 50 in  respect of any period, the time taken for making an
order of assessment exceeds eighteen months from the date of expiry of the
time prescribed for the payment of tax under sub-section (1), (2) or (3} of
section 47, the Commissioner shall estimate the amount of penalty payable by
the dealer for the period between the date of expiry of the said period of
eighteen months and the date of payment of lax specified in the notice under
sub-section (4) of section 47 in respect of the amount of tax falling under
sub-clause (i) of clause (a) of the said sub-section:

Amendment
of section 45.
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Provided further that where the Commissioner is satisficd ihat 1he Giffererce
bsiween the amount payable as assessed or reassessed and the amount paid
has taken place on account of some reasonable cause, he may remit the whoiec
or part of the penalty, payable in respect of any peiiod by any dealer.”.

8. In section 47 of the principal Act, afier sub-section (4), the followirg sib-

of section 47, seciion shall be inserted, namely:—

Inseriion of

“(4-4) H a dealer does not pay any amount of tax within the time pre-
scribed for its payment under sub-section (), (2) or (3) on or before the
date specified in a notice issued under sub-section (4) in resepect of the amount
of tax falling under sub-clause (i) of clause (&) thercof, there shall be paid
by such dealer for the period commencing on the date of expiry of the atore-
said preseribed time or the specified date and ending on the date of paymeri
of the amount of tax, simple intcrest at the ratc of twenty-four percent.  per
anium on the  amount of tax not so paid or on any less amount thercof
remaining  unpaid during such period:

Provided that where a penalty is Ievied under sub-section (6) of section 45 in
respect ol the difference and the period referred 1o in that sub-sceciion, no
interest shall bz payable under this sub-section on such diffcience for such
period.”,

9. Afwr section 59 of the principal Act, the following scctions shall be

new scctions jnserted, namely:—

39A and 598.

Inspection of
goods in
transit, ete,

“39A. (1) Ifthe State Government considers that with a view 1o preven:ing
evasion of tax in any place or places in the State, it is necessary so to do, it
may, by noification in the Official Gazette, direet that such nuniber of check-
posts shall be set up or such number of barriers shall be eicc ed at such
places as may bz specified in the notificaiion.

{%) At cvery check-post or barrier set up or erecled under sub-scciion (7),
the driver or any other person in charge of any vehicle, boat or animal
shall stop the sume, and keep it stavionary so long as may reasonably be nece-
ssary, and allow the officer—in—charge of the check-post or barrier 10 examine
the conlents in the vehicle or boat or on the animal and inspeet all records
relaling to the goods carricd in the vehicle or boal or on the animal which
are in the possession of such driver or other person in charge who shall,
i so required, give his name and address and the names and uddresses of the
owier of the vehicle, boat or animal as well as of the consignor and consignee
of such goods; and where any of the consignors or consignces is a  dealer
regiseced under this Act or the Central  Suales Tax Act, 1956, ihe d.iver or
any othev person in charge  of the  vehicle, boat or animal shall ulso give
S uniberand place of issue of the cenificate of registration, il any, of
such dealer.

{(3) The diiver orother person in charge of a vehicle, boat or animal
carrying goods shall-—--

(@) cary with him a log book, a bill of sale or deliveiy notc and such
o.hes documeiss relaiing 1o ithe goods carried in the vebicle or boat or on
Swonaimal and containing such particulars as may be preseiibed  and the
crveran peoonin charge of a transpoit vehicle shall, in addition, carry a
goods  veidcic record and  a trip sheet
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(b) .produce the same when requesied to do so by the officer-in-charge
of the check-post or barrier; : L St m

s

{¢) give to the officer-in-charge of the check-post or barrier a declaration
realting to particulars of the goods carried in the vehicle or boat or on the
animal in such form as may be preseribed. - IS L
(#) Where an officer-in—charge of a check-post or 'a barrier 'has teason to
belicve that the driver or other person in charge of a vehicle, boat or animal
‘has not given true or correct inforimation in any respect or that any of the
“particulars contained in any of the aforesaid decuments is not true or .correct
he may ask the diiver or other person in charge of such vehicle, boat or animal
such questions as he thinks necessary to obtain true and. correct information as
far as possible in these respects and record the substance of his enquiries in such
manner as he thinks fit. _

{(4) Al the documents received from the driver or other person in charge of
the wvehicle, boat or animal under sub-scction (3) and the record of the sub-
stance of enquirics preparcd under sub-scction (4) shall be forwarded by the
officer-in-charge of the check-post or barrier to the Sales Tax Officer concerned,
and thereupon such Sales Tax Officer shall, if he has reason to believe that such
evasion has taken place, take such action as he considers necéssary"to prevent
the cvasion of tax., : o :

(6) The aforesaid provisions of this scetion shall apply in respect of such
animals, the sales or purchascs of which are liabe to tax and which are led
by a person as If reference in the aforesaid provisions to a driver or personin

charge of a vehicle, boat or animal carrying goods is a reference to the person
leading the amimal, i

Explanation: -In this section—

_ (@} “goods vehicle record” means the documents required 1o be carried
4 of " by the driver of a transport  wvehicle under the Motor. Vehicles . Act, 1939
1939, or the rules made thercunder ; o : ;

(b) “Jog book”™ means a register, statement or other record containing
particulars of the goods under transport ; . . .
("1 “Irip shcct' ” means a sheet or other document containing particulars
relating 1o the Lripwise use of a transport. vehicle,  required to be carried
by the driver under the Act referred to in clause (). - :

59B. (4} If the Commissioner is satisfied that any records perfaining to a Special

denler have been  destroyed as-a result of firé; flood, or earthquake oOr other- powers for
wise as a yesult of any natural or otlicr Gilamity or event, he may, by notice Feconstitu-
in writing, require the dealer (o attend before him on a date and at a place igﬂrd;’fn
specified in the notice, or to  produce before him any  accounts or registers certain  gir
or documents or copies thereof or 1o furnish frish  returhs ‘of déclaraiions cumstances.
under this Act arany carlier law for such period, by such dates and to such

authority as may be  specilied in the notice. (being - retirens: [oF 4 périod for

which the dealer has not yet been assessed), or to furnish true copies of

or extracts from any documents already submitted 1o the Co_qlmissioner on

or before the datespecified in the ‘otice, or ‘1o *furish any: olfigr” inférmation
relating to the business of the dealér as ‘may be 'specificd T the” hotice, “being
information which the Commissioner considers nceessary for facilitating the
work of assessment (including reassessment). -or the -collection. -of the tax from !
such dealer under this Act -or under .any .earlier Jaw.: -sos &ssw o |
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(8) Without prejudice to the generality of the powers conferred by sub-
section (), the Commissioner may require the dealer to produce for inspection
or furnish copies of, or extracts from, all or any of the following, namely;—

(a) application for the issue of a certificate of registration, licence, reco-

gnition or permit made under sections 29, 30, 30A, 31, 32 or 33, as
the case may be ;

(b) certificate of registration, licence, recognition or permit granted to
the dealer ;

(c) returns or declaration furnished by the dealer ;

(d) proof of payment of tax and penalty by the dealer ;

(e) a certified copy of the assessment order given to the dealer ;
(f) any notice of demand served on the dealer ;

() any declaration made under section 60 ;

(h) specimen signatures furnished under rule 16 of the Gujarat Sales Tax
Rules, 1970;

(i) any nomination made under rule 17 of the said rules,

(3) For securing compliance with any notice given under this section, the
Commissioner shall have all the powers mentioned in sub-sections 2), (3), (&
- and (5) of section 59,

(9) Where apy person is prosecuted for failure to comply with any re--
quirement made of him under this section, the burden of proving that he had
reasonable excuse for such failure shall be on him.”.

Amendment . 7 3 inet .
of section 75, 10. In sub-section (I) of section 75 of the principal Act,
(a) in clause (h), for the words and figures “section 59, or”, the words,
figures and letters “section 59, 59A or 59B, or” shall be substituted ;

(b) in clause (j), for the words and figuies “section 59, or”, the words,
figures and letter “section 59 or section 59B, or” shall be substituted.

Ameadment ' the principal Act,—
ofSched%l. 11. In Schedule I appended to the principal Act,

(1) entry 7 shall be omitted;

(2) in entry 21 for the words ‘‘cotton seeds and oil cakes”, the words
“cotton seeds, oil cakes and de-oiled cakes™ shail be substituted;

(3) in entry 24, for the words “chemical fertilisers and oil cakes” the words
‘“chemical fertilisers, oil cakes and de-oiled cakes™ shall be substituted.
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12. In Schedule II-Part A appended to the principal Act,— Amendment
of Schedule
(1) after entry 26, the following entry shall be inserted, namely:— II--Part A,
1 2 3 4
“26A. Fish and all sea food. Four paise in  Four paise in
the rupee. the rupee.”;

(2) in entry 38, in columns 3 and 4, for the words “Seven paise in the
rupee”, the words “Nine paise in the rupee’” shall be substituted;

(3) in entry 39, in columns 3 and 4, for the expression “Do”, the words
“Seven paise in the rupee’ shall be substituted;

(4) in entry 41, in columns 3 and 4, for the expression “Do”, the words
“Ten paise in the rupee” shall be substituted;

(5) for entry 42, the following entry shall be substituted, namely:—

“42 Glassware, chinaware or arti-
cles made of porcelain and
glazed carthenware—

(1) Whensold at a price  Seven paise Seven paise
not exceeding two in the rupee. in the rupee.

rupees per piece.

(2) . in any other case. Ten paise Ten paise
in the rupee.  in the rupee,

Explanation.— (i) ope cup and one saucer, of
(i) any vessel and its lid,

sold together shall be deemed to be one piece whereas a_ set of cups and
saucers, plates or dishes and other articles sold as such shall not be deemed

to be one piece.”;

(6) in entry 43, in columns 3 and 4, for the expression “Do*, the words
“Seven paise in the rupee” shall be substituted;

(7) in entry 44, in columns 3 and 4, for the words “Seven paise in the
rupee” the words “Ten paise in the rupee” shall be substituted;

(8) in entry 45, in columns 3 and 4, for the expression “Do”, the words
“Seven paise in the rupee’ shall be substituted;

(9) in entry 56, in columns 3 and 4, for the words “Nine_edpaise in the
rupee”, the words “Eleven paise in the rupee” shall be substituteds;
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(10) in entry 58,— . v tr

(iy in coliithin .27 after the word “matches”, the brackets-and  words
“(known as baporig)’, shall be inserted;

(i) in columns 3 andt 4, for the expression “Do”, the words “Twenty
paise in the rupec” shall bz substituted;

() in cntl"y 59, in columns 3 and 4, for the expression “Do”, the words
“Twelve paise in the rupee” shall be substituted ; ' -

(12} in -cnt_fy.:60,.- in columns 3 ‘and 4,'-f0'r ihé_ cxpression "‘D.b", the words
“Ten paise in the rupee” shall be substituted;

(13} for c'ntry"ﬁl, the following entries shall be substituted, namely ;—

“6l.  Paints and- varnishes in any form, Twelve paisc Twelve paise
" whether ready for use or not (other in the rupee, in the rupee,

than those specified in"entry 6!A of
this; Schedule).

61-A. (a) Acrylic and plastic emulsion Fiftcen paise Fifteen  paise
paint. : . in the rupee. in.the rupee.”;

(b) All types of lacquers.

(14) in.eniry 62, in columns 3 and 4, for the expression “Do”, the words
“Ten paisg’ in the rupee” shall be substituted ; '

(15) in entry 63, in columns 3 and 4, for lﬁc cipfcssion “Do”, the words
“Eleven paise in-the rupee” shall- be substituted ;

(16) in entr-y'6'4, in columns 3 and 4, for the cxpression “Do”, the words
“Ten  paise in the rupee” shall be substituted ;

(17) in entry 65—

(f} in column 2, afier the words “Aerated waters and all non-alcoholic
‘Beverages” the words ““other than sadar water,” shall be inserted ;

(i) in columns 3 and 4, for the word “Do”, the words “Twelve paise
in the rupee” shall be substituted : .

T

(18) for entry 66, the following éfitry shall’ be substituted, namely:— -

L2 S 4
“66: .. Soda water when sold, in_sealed or . Ten . paise in Ten, paise  in
capsuled or corked botiles or jars. . the rupec. " the rupee™. .

C19)- ir-entry 67, inwcolumns 3 and 4, the cxpression LDo” shall be- . can-
strued as a refererice. to ‘Fen: paise in: th&-ﬁtupee;.--;-_- weee T A e e
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(20) for entry 69, the following entry shall be substituted, namely:—

“09 (a) Air conditioning  plant Fifteen paise Fifteen paise
with a capacity of not in the rupee. in the rupee.
more than 1.3 tonnes and
spare parts and accessorics

thereof.
(b) Air conditioning plant Twelve paise Twelve paisc
with a capacity of more in the rupee. in the rupee.””;

than 1.5 tonnes and spare
parts and  accessories
thereof.

(21) inentry 70, in columns 3 and 4, the expression “Do”, shall be const-
rued as reference to *“Twelve paise in the Tupee”;

E

(22} in entry 71, in columns 3 and 4, lor the expression “Do”, the words
“Fifteen paisc in the ropee” shall be substituted;

(23) in entry 72, in columns 3 and 4, for the expression “Do™, the words
“Twelve paise in the rupee” shall be substituted;

(24) in entry 73, in columns 3 and 4, for the cxpression “Dwo”, the words
“Fifteen paise in the rupee” shall be substituted;

(25) in cntry 74—

(i) againsi sub-entry 1. in columins 3 and 4, for the expression “Do”,
the words “Twelve paise in the rupec” shall be substituted;

(ii) 1n sub-entry 2,

{a} 1 column 2, the brackets. words and ligures “(other than the com-
ponent parts of motor lorries as specified inentry 66 of this Schedule)”
shall be omitted ;

(b) in columns 3 and 4, the expression “Do” shalt be construed as a
reference to Twelve paise in the rupee;

{26) in entry 78, in columns 3 und 4, for the expression “Do”, the words
“Fiftcen paise in the rupee” shail be substituted ;

(27) in entry 79,

(i) in colam 2, for the words “Typewriting and duplicating”, the words
“Duplicazing” shall be subsiituted ;

~ (1) i columns 3 and 4, for the expression “Do”, the words “Fifteen paise
in the rupee™ shall be substituted;

VI-Exira-I4
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(28) after entry 79, the following entry shall be inserted, namely:—

1 _ 2 3 4
*79-A. Typewriting machines and sparc Twelve paise  Twelve  paise
parts and accessories thereof, in the rupee.  in the rupee.”;

29) in entry 80, in columns 3 and 4, the expression “Do™ shall be
construed as reference to Twelve paise in the rupee;

(30) aficr entry 80, the following entry shall be inserted, namely:—

1 ' 2 3 4

“80-A. Television set and spare parts and Fifteen paise Fificen  paise

accessories thereof. in the rupee. in the rupee.”;

(31) in entry 81, in columns 3 and 4, for the expression “Do”, the words
“Twelve paise in the rupee” shall be substituted ;

(32) In entry 89, in columns 3 and 4, for the expression “Do”, the words
“Fifteen paise in the rupee” shall be substituted: '

(33) in entry 90 in columns 3 and 4, for the expression “Do”, the words
“Fifteen paise in the rupec” shall be substituted;

(34} in entry 91, in columns 3 and 4 for the expression “Do”, the words
“Twelve paise in the rupee” shall be substituted;

(35) in entry 92, in  columns 3 and 4, for the words “Thirteen paisc in
the rupee”, the words “Fourteen paise in the rupee” shall be substituted.”.

Amendment 13. In Schedule II-Part B appended to the principal Act, in entry 11, in
of Schedule column 2, for the words “OQil cakes”, the words “OQil cakes and de-oiled
I-Part B. cakes” shall be substituted.

Amendment 14.  In Schedule 11T appended to the principal Act,—
I’OﬁSchedule o)

in entry 4,—

(i) in column 2, for the words “stoves, pressure lamps”, the words
“pressure lamps™ shall be substituted; -

(i) in column 3, for the expression “Do”, the words “Six paise in the
rupee”  shall be substituted;

(2} after entry 4, the following entry shall be inserted, namely:—

1 2 3 4
“44,  All kinds of stoves and Five paise Threc paise
spare paris and accesso- in the rupee. in the rupee.”;

rics thereof,

(3) in entry 5, in columns 3 and 4, the expression “Do” shall be cons-
trued as a reference to Five paise in the rupee and Three paise in the rupee
respectively;
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(@) in entry 7, in column 3, for the words “Six paise in the rupee”, the
words “Nine paise in the rupee” shall be substituted;

(5) in entry 8, in column 3, for the words *““Seven paise in the rupee”, the
- words “Ten paise in the rupee® shall be sabstituted;

(6) in entry 9, in column 3, for the expression “Do”, the words “Twelve
paisc in the rupee’ shall be substituted;

(7) in entry 11, in column 3, for the expression “Do”, the words “Twelve
paise in the rupee” shall be substituted;

(8) in entry 12, in column 3, for the words “Ten paise in the rupee”, the
expression = Do ” shall be substituted.

FAKITRUDDIN ALl AHMED,
Eresident.

K. K. SUNDARAM,
Secretary to the Government of India.
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REASONS FOR THE ENACTMENT

This Bill seeks to amend the Gujarat Sales Tax Act, 1969 (Gujarat Act 1 of
1970), so as to increase the rate of additional tax from 3% to 6% of the tax
payable under that Act, to provide for the levy of tax on sale of fish and all
sea-food at the rate of 4 paise in the rupee and to increase the existing rates of
fax on sales or purchases of certain other goods. Opportunity is being availed
of to amend the Act to remove certain difficulties experienced in its working,
The Bill also seeks to provide for the setting up of check-posts and barriers with
a view 1o prevent cvasion of tax.

2. Im view of the urgency of the matier, it is not practicable to consult the
Consultative Commitice of Parliament on Gujarat Legislation to be constituted
under the provise to sub-section (2) of section 3 of the Gujarat State Legislature
(Delegation of Powers} Act, 1976. The measure js accordingly being enacted
without reference to the Consuliative Committee.

H. N. RAY,
Secretary to the Government of India.
Ministry of Finance.

By order and in the name of the Governor of Gujarat,

S. L. TALATI,
Secretary to Government.-

PRINTED AT THE GOVERNMENT CENTRAL PRESS. GANDHINAGAR.
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be filed as a separate compilation.

PART Ui

Acts of Parliament and Ordinances promulgated by the President.

LEGAL DEPARTMENT
Corrigendum
Sachivalaya, Gandhinagar, 10th August, 1976.

No. 24607;B.- -In the Gujarat Sales Tax (Sccond Amendment) Act, L9736
{President’s Act No. 10 of 1976) published in the Gujarat Government Gavalte,
Extraordinary, Part VI, dated the 31st March, 1976, at pages 75 to 86, m line 2
of sub-section {44) (inserted in cection 47 of the principal Act) appearing on
page 78. for “on or belore” read “or on or before™.

By order and in the name of the Governor of Gujarut,

I P, VASAVADA,
Deputy Sceretary to Government.

i

Vi-1il
PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 30th Jnuly, 1977 is hereby published for generalinformation,

N. (. BUCH,
Joint  Seeretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 13 OF 1977

(First published after having reccived the assent of the Governorin the “Gujarat
(Fovernment Gazette” on the 30th July, 1977.). .

An Aet further to amend the Gujarat Sales Tax Aet, 1969,

; It is hereby enacted in the Twenty-cighth Year of the Republic of India as
ollows :—

1. (1) This Act may he called the Gujaraf Sales Tax (Amendment) Act, 1977, Short title
and commens

(2) It shall come into force on such date as the State Governinent may, by cement.

notification in the Official Gazette, appoint.

anj, 1 & Inthe Gujarat Bales Tax Act, 1969 (horcinafter referred to as “the principa] Amendment
of  Aect”), in scotion 45, in the first proviso to sub-section (6), for the words “tle ‘;gmf-t“’“.
1870, Commissioncr shall estimate” the words “the Commissioner shall romit” shall be 1 of 18;0}_'
substituted.
94 1
1I¥—Extra—25
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Afmn'g_mm;g 3. In the principal Act, in seciion 49, in sub-seciion (), 1n clauses (i) to (iv)
of Gaj. 1 for the words and brackets “Cantcen Stores Department (India)” the words *“Can-
of 1970, teen Stores Department” shall be substituted,

Amendment - 4.. In the principal Act, in section b4, in sub-section (I), for the words “sim-
of pection 54 11, jiferest at four and half per cent. per annum” the words “simple interest
of Quj. 1 p 130 pe . P

of 1970, at twelve per cent, per annum” shall be substituted.

dm‘iﬁiﬂ 8. In the principal Act, in Schedule II Part A,—

H MA 3 - - [ - .
gfo?nliém (1) in entry 3, in column 2, items (xvii), (xviii} and (xix) shall be delsted;
{2) in entry B, in columns 3 and 4, for the words “Four paisc in the rupsz”

the words “Six paise in the rupee” shall he substituted;

(3) in entry 6, in columns 3 and 4, for the expression “Do” the words “Four
paise in the rupee” shall be substituted and in entries 7 to 12 (both inclusive),
in columns 3 and 4, the expression “Do” shall be construed asa reference to four

paisc in the rupee;

(4) in entry 15, in columns 3 and 4, for the words “Four paise in the rupee”
the words “Six paise in the rupee” shall be substituted;

() for entry 16, the following entry shall be substituted, namely;—

1 2 3 4
“16 (1) Machinery used in the manufacture  Four paise Four paise
of goods excluding machinery speci- in the in the rupee

fied in any other emtry in this or rupee
any other Schedule.

(2) Electric motors and oil engines and  Six palse Six paise
sparc parts and accessories thereof,  in the in the
rupee rupee’’;

e ———————

(6) in entry 17, in columns 3 and 4, for the expression “Do” the words “Four
palse in the rupee” shall be substituted and in entry 18, in columns 3 and 4, the
expression “Do* shall be construed as a reference to four paise in the rupes;

(1) in entry 31, in column 2, forthe words and figures “in entry 12 in this
Schedule’ the words, figures and letter “in entries 12 and 31A in this Schedule™

shal) bo substituted;
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{8) after entry 31 the folowing entry shall be inserted, namely :—

“31A Art paper, lustra cote art paper, suncoat, Ten paise Ten paise
art card, art board, ivory card, chromo  in the rupee in the rupce”;
coated paper, cheque paper, imitation
art paper, bible paper and silver cote
art paper,

{9) for cntry 34, the following entry shall be substifuted, namely:—

1 2 3 4
“34 Boaps and detergents Six paise Bix paise
{exciuding shampoo) in the rupee  in the rupee”;

(10} for entry 36, the following entry shall be substituted, namely:—

1 2 3 4

36 (1) Tractors, Eight paise  Eight paise
in the rupee  in the rupee

(2) Spare partsand accessories of tractors  8ix paise Six  paise
in the rupee  in the rupee

(8) Water pumps and water pumping sets  Six paise Six paise in
inthe rupee  the rupee”;

(11) im entry 37, in colummns 3 and 4, for the expression “Do” the words “Six
paise in the rupee’ shall be substituted;

{12} in entry 44, in columns 3 and 4, for the words “Ten paise in the rapee”
the words “Fifteen paise in the rupee” shall be substituted;

{13} in entry 47, in columns 3 and 4, for the expression “Do” the words
“Ten paise in the rupee” shall be substituted;

(14) in entry 48, in columns 3 and 4. for the expression “Io” the words
“Seven paise in the rupee” shall be substituted and in entry 49, in columns 3
and 4, the expression “Do” shall be construed as & reference to seven paisc in
the rupee; : '
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(15) 1n entry 50, iu column 2 the words “except when sold in sealed con
trinersof woight net axaze ling five Kilograis in each container” shall be deleted

(16) for entry 57, the followingentry shall be substituted, namely:—

1 2 3 4

“B7.(1) Instant eoffee, instant chicori or instant  Kifteen paise  Fifteen paise
tea In powder,- - intherupee  in the rupee

(2) Cofiee, chicoriortea,inleaforin powder, ‘Len paise Ten paise
other than that speeified n sub-entry(1)  in the rupee  in the rupee’”;

(17) for entry 62, the following entry shall be substituted, namely:—

1 2 3 4
“62, (1) Plywood and articles prepared from  Ten paise Ten paige
ply-wood in the rupee  in the ruopee

(2) Decorative sheets such as formica, Twelve prise Twelve  paice
sunmicaandothersandarticlesprepared  in the rupee  in the rupee”;
from decorative sheets

(18} inentry 65,incolumns3and 4, for the words “Twelve paise in the rupec”
the words “Fifteen paise in the rupee” shall be substituted;

(19} in entry 67, in colunmms 3 and 4, for the expression “Do” the words
“Pelve paise in the rupee” shall be substituted;

(20) for entry 76, the following entry shall be substituted, nawely:-—

1 2 3 4

“76. (1) Refrigerators and mechanical water
coolers and component parts and acces-
sories thereof :—

{a) of capacity upto 165 litres Fifteen paise Fifteen  paise
in the rapee  in  the rupee

{(b) of capacity over 165 litres Twenty paise Twenty paise
in the rupee  in the rupee

(2  Deep freezers Twenty paise Twenty paise
in the rupee  in the rupee”;
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(21) in entry 77, in columns 3 and 4, for the expression “o” the words

“Twelve paise in the rupee” shall be substituted;®
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(22) after entry 97, the following entries shall be added, namely:—

98

1 2

3

“98 Articles made of plastics

99 (1) Ariicles and utensils, made of stain-
less steel

(2) Utensils made of other non-ferrous
metals and alloys such us brass, copper,
hindolium, sluminium, :te.

100  Sheets, cushions, pillows, matresses and
such other articles made of foam rubber
or plastic foam or other synthetic foam
or of fibre foam or rubberised coir

Ten paise
in the rupee

Ten paise
in the rupee

Eight paise

in the rupee

Fifteen paise
in the rupee

Ten paise
in he rapee

Ten paise
in the rupee

Eight patse

in the rupee.

Fifteen paise
in the rupae’,

6. In tho principal Act, in Schedule II, Part B—

(1) in entry 6, item (xxi) shall be deleted;

(2) inentry8,in columns 3 and 4, for the expression Do’ the words “Eight

paise in the rupee” shall be substituted.

7. In the principal Act, in Schedule IIT,—

Amendment
of Sehedule
I1 Part-13 of
Gnj, ! of
1970,

Amendmeant
of Schednle
IIT of 3nj.l1

(1) in entry 2, in celumn 2, for the brackets and words “(of fineness of of 1970.

not less than fifty percent.) and of silver (cf fineness of not less than fifvy

percent.)” the words “‘and of silver” shall be substituted;

(2) for entry 6, the following entry shall be substituted, namely:—

1 ’ 2

3

4

Foodstuff and food provisions of all
kinds (inctuding dried fruits and dried
vegetables; raw, semi-cooked, semi-pro-
cessed or ready to serve foorls, vickles,
sauces, jams, marmalades, jellies; pre-
served fruit and honey)

“6

Seven paise
in the rupee

Threc paise

in the rupne”;

words “Six paise in the rupee” shall be substituted.

1V—Extra—26
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(3) in “'ﬂﬁy 13, in columm 3, for the words ~Five paise in the rupec”— the
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PART 1Y

Acts of the Gujarat Lezislature and Ordinance premulgated and
Regulations made by the Govemor.

The following Act of the Gujarat Legislature having been assented to, by the
Governor on the 29th March, 1979 is hereby published for gencral Information.

J. P. VASAVADA,
Deputy Secretary to the Government of Gujarat,
I.egal Depariment,

GUJARAT ACT NO 198 OF 1979,

{ First published after laving received tho assemt of the Goversor in the
‘Gujarat Governmem Gazette” on the 304 March, 1979).

An Act further to amend the Gujarat Sales Tax Act, 1969. .
It is hereby cnacted in the Thirtieth Year of the Republic of India as follows :

I. (/) This Act may be called the Gujarat Sales Tax (Amendment) Act. ghor title
1979. and cowm-
’ mencement.
(2} 1 shall comc into force on such date as the State Government may. by
notification in the Official Guzette, appoint.

2. In the Gujarat Stles Tax Act, 1969 (hereinafter referred to as “the principal Amendment

G
u.] Au") in section 2. afier clause (30}, the following clauses shall be inseried,of section
970 namely :(— Ofolfg%uj 1

“(30A) “Settlement Commission” means the Sales Tax Sottlement Commis-
sion constituted under section 28A ;
30
1V—Exira—19
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(JUB)  spocified day™ means the date of (he coming into force of the Gujarat Guj.
10 of

Sules Tax (Amendmment} Act, (979 ;"
1979,

Amendiment 3. In the principal Act, in section 3—
of seclion

3 of Guj. 1 ({) in sub-section (), for the words, brackets and figure “relevant limit

of 1970. specified in sub-section (4)” occurring at two places, the words, brackets and
figures “relevant limit specified in clause () or clause (i) of sub-section (4)”
shall be substituted ;

(2) after sub-section (/}, the foliowing sub-section shall be inserted, namely :-—

“(IA) Every dealer whose turnover cither of all sales or of all purchases
made during—

{(6) the year immediately preceding the year within which the specified
day falls, or

(if) the year commencing on the first day of the year within which the
specified day falls,

has exceeded or cxceeds the limit specified in clause (/i) of sub-section (4),
shall, until such liability ceases under sub-scction (3), be hable to pay tax
under this Act on his turnover of sales, and on his turnover of purchases,
made on or after the specified day :

Provided that a dealer 1o whom clause (#) docs not apply but clause (i)
applies and whose turnover either of all sules or of all purchases first exceeds
the limit specified in clause (i) of sub-section (4) after the specified day
shall not be liable to pay tax in respect of sales and purchases which take
place upto the time when his turnover of sales. or his turnover of purchases
as computed from the first dav of the year in which the specified day falls,
first exceeds the limit specified in clause (i) of sub-scction (4)."

(3} in sub-section (2) for the words, brackets and figure “in sub-section (7).
the words, brackets. figures and letter “in sub-scction (£} or, as the case may
be. in sub-section (74Y."" shall be substituted ;

{4) in sub-section (4,—

(e in clause (). in wem (b for the words, brackets, figures and Ictter
“to whom neither clause (D nor item (a) of this clause applies”. the words,
brackets, figures and letter “to whom clauses () and (7)) and item (g} of this
clause do not apply” shall be substituted ;

(b after clause (ii). the following clausc shail be added. namely 1 —

“tiiy Limit of Tn case of a dealer to whom neither clause (7 nor

turnover item {0y of clause (i) applics and the value of taxable

Rs. 50000. goods sold or nurchased by him during the vear
exceeds Rs, 3,000 :

Provided that the value of taxable goods purchased
does not include any value exceeding Rs. 3000 of iaxa-
able goods purchased from .persons who ure not
registered dealers.”

. 4. Ta the orincipal Act, i section 4A, in sub-section (T} for the words *si¢
Amandmeant . e iy . . .
of section  paise in the rupee” the words *fen paise in the rupee ™ shall be substituted,

HEE:
4A of (}llj.
1 of 1970.
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5. In the principal Act, in section 25, in the second proviso, for the words Amendment
“ fifteen days ” the words “ forty five days ™ shall be substituted, g[‘_} Sctg‘ll(?“_
5 of Guj.

of 1970.

6. 1n the principal Act, after section 28, the following section shall be-inserted, Insertion of
new section

namely :— 28A in
13 - 4 . . Gllj‘ 1 of
28A. (7) The State Government shall constitute a Settlement Commission 197¢.

to be called the Gujarat Sales 'Fax Setttesent Commission consisting of as many

members as it thinks fit for the set(lement of cases under Chapter VIA, Settlement

Congrdsaion,

(2) The Statc Government shall appoint one of the members of the Settlement
Comnission to be the Chairman thereof.

(3) The qualifications of the members constituting the Settlement Commission
shall be such as may be prescribed and a member shali hold ollice for such
period as the Stale Government may fix in his case.

(¢) The State Government may terminate the appointment of any member
of the Scttlement Commission before the expiry ol the term of his office if
such member—

(o) is adjudged an insolvent, or

(b) engages during his term of office in any paid employment outside the
dutics of his office, or

(¢) is or becomes in any way concerned or interested in any contract or
agreement made by or on ochaif ol the Stale Government or participates in
any way in the profit thereof or in any benefit or emoluments arising there-
from otherwise than as a member, or :

(¢) is in the opinion of the State Government, unlit to continue in office
by rcason of infirmity of mind or body, or

(¢) is convicted of an olfence involving moral turpitude,

(3) Any vacancy in the membership of the Settiement Commission shali be
filled up by the State Government as soon as practicable,

(#) Subject to the previous sanction of the State Government, the Setillement
Comunission shall for the purpose of regulating its procedure (including place
or places at which it shall sit) and the disposal of its business make regulations
consistent with the provisions ol the Act and the rules,

(¥) The regulations made under sub-section (6) shall be published in the
Official Gazette”.

7. In the principal Act, in scction 42, in sub-section (4), in clause (@) for the Amendment

words * three years ” the words ** two vears 7 shall be substituted. of section
Y 3
42 of Gui 1
of 1970,

8. In the principal Act, after section 44, the following section shall be inserted, tusertion of
namely :— new section
444 in Guij. 1

of 1970,

“44A. (1) Where the Commissioner assesses under sub-section (4) of Re-opening
section 41 or section 44 or 50, the amount of tax due from a dealer, such dealer of assess-
may make an application in the prescribed form to the Commissioner within ":"Tt’}t s
thirty days from the date of service of the order of the assessment, for the imu’;“n'f-]

cancellation of such order on ithe ground that— dealer.
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Dealers o
be heard
in certain
cases,
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{a) no notice was served on him under sub-section (3) of section 41, or
under section 44 or 50, as the case may be, or

(0) he was prevented by suflicient cause from appearing before the
Commissioncr at the time and the date appointed by such notice served on
lim,

{7} On receipt of an application under sub-section (), the Commissioner
shall, it sattslied aboul the existence of the grounds mentioned in clauses (a) or
(6) of sub-section (f) cancel the order of assessment and reassess the amount of
tax due from the dealer in accordance with the provisions of this Act

Provided that no such application imade under this section shall be entertained
by the Comimissioner unless the applicant declarcs that no appeal under section
65 hus  been preferved against the order of assessment on the grounds specificd
in clause (¢) or (&) of sub-section (7);

Provided further that notwithstanding anything contained in scction 65, no
appeal shalt lie against the order of re-assessment made under this section on
the ground mentioned in clause {(«) or (b of sub-section (/3.7

9. in the principal Act, afier section 46, the following section shall be inserted,

namely @ -

“46A. (I} Where any Sales-Tax Authorily mentioned in section 27 exercising
the powers under section 41 proposcs to make an order of  assessment under
that section and, such order it made, would in the opinion of such authority,
impose on a dealer a liability to pay an amount not less than Rs. 250600 by way
of tax in respect ol a period in addition to the amount of tax indicated by the
dealer in his declaration or return in respect of that period, such authority
shall serve in such mwnmer as may be preseribed on such a dealer a dralt order
and invite his objectious in relation to it.

{(Z) Where any Sales Tax Authority mentioned in section 27 exercising the
powers under section &b 453 or 46 proposes to make an order of re-assessment
under scction 44 or an order imposing a penalty under section 45 or 46 and
such order if made, would in the opinion of such authority, tmpose on a dealer
a liability to pay an anmount not less than Rs. 25000 by way of tax or an amcunt
not less than Rs. 7,300 by way of penalty in respect of a period in addition to
the amount of tax assessed .or penalty imposed in respect of that period, such
aunthority shall serve in such manner as may be prescribed on such dealer a
dralt order and invite his objections in relation Lo it

() Where the dealer to whomn the draft order is served under sub-section ()
or (2} communicates in writing to the authority his objections in relation to the
draft orer within o period of thirty days from the date of service of the draft
order. the authority shall transfer the proceedings to such other Sales-Tax
Authority to vhich an appzal against the order would have lied under seclion
65, and thercupon the other authority to which the procecdings have been trans-
ferred shall excercise the powers under scction 41, 44, 45, or, as the case may
be, 44 in relation to those proceedings :

Provided that nothing in section 82 shall apply to any transfer of procee-
dinzs made under this sub-section.

{f) Where the dealer to whom the dratt order is served under sub-section (1)
or (2) fails Lo communicate in writing to the authority his objections in relation to
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the draft order within a period of thirty days from the date of service of the
draft order, the authority shall make an order ol assessiment or, us the case
may be, an order imposing penalty under section 41, 44, 45 ar as the case niy
be, 46 in accordance with the draft order, ™.

10. In the principal Act, in scction 47, sub-section (6) shall be deleted.

11. Tn the principal Act, after section 47, the following section shall be inscrted,
namely -~

“47A. (1) For the purpose of eflecting recovery of the wmounnt of tax or
penalty due from any dealer or other person by or under the provisions of
this Act or under any carlier law, as arrcars of land revenue, - -

(i) the Commissioner of Sales Tax, the Additional Covunissioners of
Sales-Tax and the Deputy Commissioners of Sales-Tax shall  have and
exercise all the powers and perform all the duties of the Collector under the
Bombay Land Revenue Code, 1879,

(if} the Assistant Commissioners of Sules Tax shalt have and caerens all
the powers (except the powers of arrest and confinement of a defavlier in a
Civil Jail) and perform all the duties of the Assistunt or Deputy Collector
under the said Code,

i) the Sales Tax Officers shall have and cxoreise all the powers (exeapt
the powers of confirmation of sale and arrest and confinement of 4 defaiter
in a Civil Jail) and perform all the dutics of the Mamiatder under the sined
Code.

(2) Every order passed in exerisc ol the powers conferred by sub-section
(1) shall, for the purposes of sections 64, 65, 66, 67, 69 and 72 be deeined o
be an order passed under this Act, ™.

12. In the principal Act, in section 54, in sub-section (),—

(1) for the portion baginning with the words ' Where an amownt required
to be” and ending with the words = petiod of ninety days to the date ol the
refund »*, the following portion shall be substituted, namely @

“{@ Where an amount required to be refunded by the Commissioner to
any person by virtue of an order of assessment under seetion 41 is not 5o
refunded to hirm within & period of thicty [ive days of the date of the
arder ; or

(k) where an amount required to be refimded by the Connnissioner to
any person by virtue of any other order made under this Act is not so
refunded to him withia a period of ninety days of the date of the order,

the State Government shall pay to such person simple interest at twelve per
cent per annum on the said amount from the date immediafely following the
expiry of the period specificd in clause () or, as the case may be, clavse (h)
to the date of the refund:™ ;

Amendment
ol scction
47 of

Guj. ¢ of
1974,

[nsertion of
new section
aTA

i Guj. 1
ol 1970,

Snecial
powers of
Sales-Tax
Authorities
for recovery
of tax a3
arrears of
lind revenue.

Amendment
of scction
54 of Guj.'1
of 1970.
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(2) in Txplanation 1, for the words “the pecriod of ninety days aforesaid ”
the words, brackets and lfetter “ the period specified in clause (¢) or (b} shall
be substituted.

13. In the principal Act, in section 57, in clause (b),—-

(I) for the words “ sixty thousand rupees ™ the words “ome lakh rupees”
shall be substituted ; aad

(23 for the words “five rupees ™ the words “ ten rupees ” shall be substi-
tuted.

14. In the principal Act, after Chapter VI, the following Chapter shall be

inserted, namely :—

* CHAPTER VIA.
SETTLEMENT QF Cases,

61A. In this Chapter, unless the context otherwise requires,—

{a} “case™ means any procceding under this Act for or in connection
with the assessment or re-assessment’ of turnover of sales or turn-over of
nurchases of any person in respect of any year or years which may be pen-
ding before a sales tax authority on the date on which an application under
sub-section {7} of section 61C is made ;

l

(h) * sales-tax authority * means any authority specified in section 27.

61B. (f} Where the books of accounts of anyv dealer or other person have
heen seized under this Act under a beliet that such dealer or person has con-
cealed transactions of sales or purchases in connection with his business, such
dealer or person may make an application in such form and in such mananer
and containing such particulars as may be prescribed to the Settlement Commi-
ssion to have the case settled and any such application shall be disposed of in
the manner hereinafter provided.

{2) Every asplication made under sub-section (7) shall be accompanicd by
such fees as may be prescribed.

(3) An application made under sub-section (7) shall not be allowed to be
withdrawn by the applicant,

61C. (I On receipt of an application under section 61B, the Settlement
Commission shall call for a report from the Commissioner and on the basis
of the materials contained in such report and having regard to the nature and
circumstances of the case or the complexity of the investipation involved
therein, the Settlement Commission may by order allow the application to be
proceeded with or reject the application :

Provided that the apolication shall not be rejccted under this sub-section
unless an opportunity of being heard has been given to the applicant :
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Provided further that an application shall not be proceeded with under this
sub-scction if the Commissioner objects to the application being proceeded with
on the ground that concealment of pacticulars of turnover of sales or turnover
of purchases on the part of the applicant or perpetration of fraud by him for
evading any tax, penalty or interest chargeable or imposable under this Act has
been established or is likely to be established by any sales-tax authority in
refation to the case.

(2) A copy of every order under sub-section ({) shall be sent 1o the appfi-
cant and to the Commissioner.

(3) Where an application is allowed to be proceeded with under sub-section
(1), the Scttlement Commission may call for the relevant records from  the
Commissioner and, alter cxamination of such records, if the Settlement
Commission is of the opinion that any further inquiry or investigation in the
matter is nccessary, it may dircet the Commissioner to make or cause to be
made such (urther inquiry or investigation and furni-h a report on (he matters
covered by the application and any other malter refating to the case.

(4) After examination of the records, and the report ot the Commissioner,
received under sub-section (F), and the report it uny of the Commisstoner
received under sub-section (3) and after giving an opportunity o the applicant
and 1o the Commissioner to be heard either in person or through a represen-
tative duly authorised in this behalf, and after examining such lurther cvidence
as may be placed before it or obtained by it, the Settlement Commission may,
in accordance with the provisions of this Act, pass such order as it thinks it
on the matters covered by the application and any other matter relating to the
case  not covered by the application, but referred to in the report of the
Commissioner under sub-section (7} or sub-section (3).

(5) The materials brouglhit on record before the Settlement Commission shall
be considered by all the members thereof before passing any  order under
sub-section (4} and in the case of a difference of opinion among the members,
tlie opinior of the majority shall prevail and such order shall be expressed in
terms of the views of the majority.

(6) Every order passed under sub-section (4) shall provide for the terms of
settlement including any demand by away of tax, penalty or intercst. the
manner in which any sum due under the scttiement shalt be paid and alf oticr
matters to make the settlement effeetive and shall also provide that the scitle-
ment shatl be void if it is subsequently found by the Setllement Commisston
that it has been obtained by fraud or mistepresentation of facts.

(7) Where a scitlement becomes void as provided under sub-section (6) the
proceedings  with  respect to the matters covered by the sett'cment shall be
deemed to have been revived from the stage at which the application was
allowed to be proceeded with by the Seftlement Commissicn and the Sales Tax
Authority concerned, may, notwithstanding anything contained in any other
provision of this Act, complete such proceedings at any time before the expiry
of two years from the end of the financial year in which the scttlement became
void.

61D. 1f the Setttement Commission is of the opinion (the reasons for such Power of
opinion to be rccorded by it in wiiting) that, for the proper disposal of t' ¢ Settlement
case pending before it, it is necessary or expedicnt to re-open any procecding g?é‘]‘]"“'
connected with the case but which has been completed under the carlier law to re-open
or under this Act, by any sales tax authority before the application under completed

section 61B was made, it may, with the concurrence of the applicant, re-open proceedings.



87 GUJ. GOVT. GAZ, EX., MARCH 80, 1970/;CAITRA 0, 1901 (Parr IV

such procoeding and pass such order theevon as it thinks fit, as if the case
morclatton Lo wiich the  application for scitleinent had been made by the
appiicant ander that section covercd such proceeding also :

Provided that no proceeding shall bz re-opened by the Settlement Commission
uwler this scetion after the expiry of a period of cight years from the end of
Ui assessment year to which such proceeding relates,

Powers and G6IE. (I In addition to the powers conferred on the Scitlement Comutission
P;Osfftft':”t‘zm under tuis Chaptar, it shall have all the powers which are vested in a sales-tax
Conimission. authority under this Act.

(2) Where an anplication’ wmade under seetion 618 has been allowed to be
proczzded with wader seetion $1C. the Settlement Comnission shall, until an
order is rassed under sub-section () of section 61C, have, subject to the provi-
sions of subametion () of thet section, exelusive jurisdiction to cxercise the
powers and parform the funciions of a sales-iax wuthority under this Act in
rebetion o the case.

(Y Notwithetanding anvthing contained in sub-section (2 and in the absence
of any exrress divection o the contrary by the Settlement Commission, nothing
contained in this section shall affect,

(e the overntion of the vrovisions of this Act requiring the applicani to
Ay e on st hadls of eoffnsessemont or by way of advance tax in relation

to 1he rerticrg hofore the Setitament Commission, or

(Y the oreration of the nrovisions of this Act in so far as they relate
fo ony mirlior: ofher then (rove before the Setlement Commission.

(Y e Seitlament Commission shall, subject to the provisions of this
Chantar, have power to reeulate its own proeedure (including the fixation of
places and tinwes of its meetines) and mav act notwithstanding that any of its
members is not present at any of its micetings.
L‘l':_"%cf““" AT N nersan <hall B entitlsd 1o ipsneet. or ohtain copics of, any reports
reports, meds by oany sales-tax authority 1o the Settlement Convmission :

Provided that for the nurrose of enbling any person whose case is under
considaration 10 rehnt any cvidence brousht on reenrd neainst him in any such
rerart the Settbnent Commission <h»1 on an annlication made in this behall,
ard on navment of the prescribrd fee by such percon, farnish him with a
corlified cony of any such renort or part thereof relevaut for the purpose :

Provided further that the Setifement Commission may. in its discretion,
furnich canice of <uch rerorts to anv person on an application made to it in
this hehalf and on payment of the preseribed fen,

Power of 61G D Ther Sxtlement Commission may, if it is satisfied that any person X1V
S‘ettlcn‘_.cr:_t who meda the ansPegtion for enitlament nprier cection 61R hac ca-operated with of
t(bogfr';l‘l’]iw“ the Settlerapt Commitcion i the nroceadings before it and has made a full 156
immunity and trne disclosurs of his tursover of sales or turnover of pwrchases, grant to
from pr.- an~ly perean, sthicet to sieh conditions as it may think it imnose. immunify
ifﬁ;mon from nrosecution for anv offence under this Act or under the Indian Penal Code
i)enal[y. for the time heing in foree and also from the moosition of any penalty or

interest uuder this Act, with reapeet o the case covered by the settlament.
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(2) An immunity granted to a person under sub-section (1) may, at any time,
be withdrawn by the Settlement Commission, if it is satisficd that such person
has not complied with the conditions subject to which the immunity was granted
or that such person had, in the course of the settement proceedings, concealed
any particulars material 1o the settlement or had given false evidence, and
thereupon such person may be tried for the offence with respect to which the
immunity was granted or for any other offence for which he appears to have
been guilty in connection with the scttiement and shall also become liable to
the imposition of any penalty ot inferest under this Act to which such person
would have been liable, had not such immunity been granted,

61H. Every order of settlement passed under sub-section (4) of section 61C Order of
shall be conclusive as to the matters stated therein and no matter covered by settlement
such order shall, save as otherwise provided in this Chapter, be re-opened in c?,mfusi\,c.
any proceeding under this Act or under any other law for the time being in
force.

611. Any sum specified in an order of settlement passed under sub-section Recovery
(4) of scction 61C, may, subject to <uch conditions, if any, as may be specified 3{1531,“:)31_ d‘i‘l“
therein, be re-covered, (and any penalty or interest for default in making pay-of settle.
ment of such sum may be imposed and recovered) in accordance with the ment.
provisions of Chapter V, by the sales-tax authority having jurisdiction over the

person who made the application for setllement under section 61B.

— Bar on
61J. Where, | Bar 00 ont
() an order of settlement passed under sub-section (4) of scction 61C application

: e : . for settle-
provides for the imposition of a penalty or interest on the person who made n‘:mt‘?in

the application under section 61B for settlement, on the ground of concealment certain cast -
of particulars of any transaction; or .

(i) after the passing of an order of settlement under the said sub-section
(4) in telation to a case, such person I8 convicted of any offence under
Chapter VIII in relation to that case,

then, he shall not be entitled to apply for settlement under section 61B in
relation to any other matter.

61K. Any procecding under this Chapter before the Settlement Coqmlission Proceeding:
XLV shall be dceilgfl to be a judicial proceeding within the meaning of sections 193 before

. Settlement
?gsol and 228, and for the purpose of section 196, of the Indian Penal Code.  Commii-
. R FA R A ssion_to'be
L ' T judicial
- T procecding: .

1L. (1) Any dealer who has filed an appeal .und’cr this Act s_hall, on Cerlain
wi?hdrawgn)g suclir appeal be entitled to make an application under section 61B Iafﬁéog;vc
to the Settlement Commission to have his case seitled under this Chapier. filed appea’s

. A . io be
(2) Any dealer referred to in sub-section (1) may make an application 0 enitled to
the concerned sales-tax authority or the tribunal for permission to withdraw the make

application-
appeal. to the
(3) On receipt of an application under sub-section {2), the sales-tax authority Séeégemmifnr
or Tribunal shall grant permission to withdraw the appeal. o

Unpon the withdrawal of the appeal the proceeding in appeal immediately
bc{tf))rc 513(1]1 withdrawal shall, for the purposes 9f this Chapter, be deemed to
be a proceeding pending before sales-tax authority.

VI=20
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(5  An upplication Lo the Settlement Commission under this section shall be
made within a period of (hirty days from the date on which the order of the
sales-tax awthority perwiitting the withdrawal of the appeal is communicated (o
the dealer.

10} An appharion made 0 the Seitlement Conmtmission under this section
shall be deemed to be un application made under sub-section (J) of section 61B
and the provisions ol this Chapter except sub-section {7) of seclion 61C shall
apply accordingly.

(73 Where an application made te the Serdement Commission under  (his
section is nol entertained by the Sctdement Commission, then, the dealer shall
not be deemed to have withdrawn iiie appoal and the provisions contained in
section 65 shall, so far as may be. apply accordingly,”,

15, In the principal Act, in section 67,

{11 in sub-section (f).
ta) i clause ta) afler the words “of his own motion within thice veurs”
the words or on application mads w0 him within onc vear™ shall be inserted :

Oy in clause 19y afwer the words “in second appeal” the words. brackets and
fetter “or under clause () revision on an application™ shall be inseried ;

(2) to sub-section (2}, the following provise shall be added, namely :—

“Provided that the procecdings in revision may be entertained upon an
application where the applicant satisfies the Commissioner that he had suffi-
cient cause {or nol preferring an aopenl against the order in respect of which
an application for revision is made.” ;

(1 for sub-section 4 the following shal! be substituied. namely ;- -

“(4) Where the Commissioner ov the Tribunal rejects any application for
revision under this scetion, the Commissioner or, as the case may be. the
Tribuna! shall record the reasons for such rejaction.”,

16. Tn e principal Act. in scction 84 after the words “of the Tribunal” the

y words “‘and -of the Settlement Commission™ shall he inserted.

17. In the principal Act, in Schedule -Part A,—

(I} ineniry 16, for sub-entry (2), the following sub-eniry shall be substituted,
namely -—

“(2y Electric motors amd spare parts and aceessories thereof and oif
engines 17 ¢

(N aficr entry 100, the followine entry shall he inserted. namely :--

1. 2 3 4.

“ 101 Spare parts and accessorics of oil Six paise in  Six paise in
engines to which entry 10 applies, the rupee _the rupee ",

A A e - S VNP e PP S R P
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18. (1) Nothing in section 3 of the principal Act as amended by section 3 of Savings.
this Act shall affect the hiability to pay tax, (in respect of turnover of sales or tum-
over of purchases made before the specified day) of a dealer to whom item (b) of
clause (if) of sub-section (4} of section 3 ol the principal Act applied before the
specified day but to whom neither the item (b) ol clause (i) nor clause (iiiy of
sub-section (4) of section 3 of the principal Act, as amended by this Act applies
after the specified day and—

(@ any proceedings in relation to such liability may be instituted, continued
or enforced, and

() any penalty or punishment may be imposed,
under the principal Act as if this Act had not been passed.

(2) Nothing in section 42 of the principal Act as amended by section 7 of
this Act shall affect the power of the Commissioner to make an order of assess-

ment in respect to any assessment proceedings (including any natice issued) pending
jmmediately before the specified day and the Commissioner may make an order
under section 42 in respect of such proceedings as if this Act had not been passed

Explanation—For the purpose of this section “specified day” means the date
on which this Act comes into force.

PRINTRD AT THE GOVBANMENT CENTRAL PRESS, GANDEINAGAR
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor,

g e _:
The followmg Act of the Gujarat Legislature having heen assented to by the
Governor on the 23rd February, 1981 is hereby published for general information.

K, M. SATWANI,

1

* Secretary to the Government of Gujafat.’

Legal Department.
" GUJARAT ACT NO. 3 OF 1981.

(First published after having received the assent of the Governor .in the
“Gujarat Government Gazette” on the 24th February, 1981),

An act further to amend the Gujarat Sales Tax Act, 1969.

lt is hereby enacted in the Thlrty-second Year of the. Republic of Ind1a as

foltows :—
1, (1) This Act may be called the Gujarat Sales Tax (Amendment) Act, 1931
{2y Tt shall be deemed to have comie into force on the 5th January, 1981.

"Gup 1 2. In the Gujarat Sales Tax Act, 1969 (heremafter referred to as  “the prm-

1om. cipal Act”), in section 2,—

@) for the words “In this Act, unless the context otherwise requires”, the.
following shall be substituted, namely :—

LV-Extra-8-(1)

81

Bhort title
and comms
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of sention 2

of Gnj. 1
of 1970.
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“In this Act, unless the contéxt. otherwise requires,—
{lA) “additional tax” means the 'ad_ditional tax levied under séctfon 4A;"™
(2) in clause (32), the féllowiﬁg-n shall be added at the end, namely :—

“but .-_dbes not- include additional tax;".

Amendment 3 In the principal Act, in section 4A, after sub-section (2), the following sub-
of eoction 44 R . g _

of Guj. 1 ofsection shall be inserted, namiely ;— ) .

1970, f - ST

“3) (a) Notwithstiénding . any: judgemeni-, décree: or! order of any couri,

tribunal or ottier authority, no additionat tax levied under sub-section (I) shall

be or shall be déemed! ever t¢ Have been, construed: as' partaking of the-character
of sales tax, general sales tax or, as the case may be, purchase tax, on which
it is levied; aHd ' : ~

(b) for the avoidance of any doubt it is hereby declared that the édditinnal
tax shall"be and shali be deemed! dlways' to- Have been distinct from _sales tax,

general sales tax or. as the case may be, purchase tax.”.

ffm;“c‘:i’;‘:“:g 4. In the principal Act; itrseetion 49, in sub-section- @), for the words “any

of Guj. 1of tax” the words “the tax” shall be substiluted.
1970, . - , :

:::&B;l and - 8 (1) The Gujarat Safes Tax (Amendient) Ordinance, 1981 |3 hereby
" repealed. . .

“’(2) Notwithstanding. such. repeal, anything done or any action taken under the

principal Act as amended by the said Ordinance, shall be deemed to have been
done or taken under the principal Act as amended by this Act.

PRINTED AT THE GOVT. CENTRAL FRESS, GANDHINAGAR.
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PART 1Y

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor,

The following Act of the Gujarat chis]atﬁre having been assented to by the
Governor on the 4th April, 1981 is hereby published for general information.

J. P. VASAVADA,
Joint Secretary to the Government of Gujarat, -
Legal Department.

GUJARAT ACT NO. 17 OF 1981.

(First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 4th April, 1981).

An Act further to amend the Gujarat Sales Tax Act, 1969.

It i3 hereby enacted in the Thirty-second Year of the Repubhc of India as
follows:— Tt RERR
ey

1. (I This Act may be called the Gujarat Sales Tax (Second Amendment) Bhort title

o81. ;1:0 m?t.m'
(2Y This section shall come into force at once; sections 2, 3 and 4 shall be
deemed to have come into force on the 1st April, 1981 and the remaining sections
shall come into force on such date, as the State Government may, by notification
. . int
in the Official Gazette, appow /{,é/\

 ma
. [V-Ertra-23-{1} :
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Amenduiont 2 In tho Gujaras Sales Tax Act, 1969 (hcremaftcr referred to as “the pri- G- .
‘2" of ‘Gaj. 1 Acipal Act™), in scction 2, for clause (30B), the following clause shall be sub- . 1
of 1910, smuted namely : — -

“(30B), “specified day” means the date of commg into force of the Guijarat Gaj.
Sal&s Tax (Amendment) Act, 1981;", 1”1.

Bubetitms 3. In the priscipal Act, for section 3, the followmg section shall be substituted,
l:aoori:io: 3 of mely'

Guj. 1 of
l:#o. ° . - .
- Ineidenoe “3. (I) Every dealer whose turnover either of all sales or of all pi:rchases
of tax, . ’
made during—

() the year immediately precedmg the year within which the spcmﬁed
day falls, or v

(#) ths year commencing on the first day of the year within whlch the
specifiet day falls,

has exceeded or exceeds the relevant limit specified in sub-section (4), shall, until
such Yiability ceases under sub-section (), be liable to pay tax under this Act
on his turnover of sales, and on his turnover of purchases, made on or after the
specified- day: '

Provided that a dealer to whont clause () does not apply but clause (i)
applies and whose turnover either of all sales or of all purchases first exceeds
the relevant limit specified in sub-section () after the specified day shall not
be lable to pay tax in respect of sales and purchases which take place upto
the time when his turnover of sales, or his turnover of purchases as computed
from the first day of the vear in which the srvecified day falls, first exceeds
the relevant limit applicable to him under sub-tection (N,

(2) Every dealer whose turnover, =zither of all sales or of aM purchases
made during any year being a year subsequent'to the vear mentioned in sub-
section (N, first exceeds the relevant lmit srecified in mb«ochnn (), shall,
until such liability ceases under sub-section D ha YVable to Py tax under
this Act with effect on and from the first dwv of that vear:

Provided that the dealer shall not be liah™ fo mav  tax in resprct of such
sales and purchases as take place during the rerind commencing on the first
day of any such year, upto the time when his turnover.of sales or. turnover of
purchases as computed from the said first dov first exceeds the relevant Timit .
applicable to him under sub-seetfon (4,

(3 Bvery dealer who has become tahle to mav tax under this Act. shall
continue to be so lable until his registration is dulv cancelled; and upon such
cancellation his liabitity to pay tax other then tax already Tevied or leviable,
shall, until his turnover of sales: or tumover of purchases apain first exceeds
the relevant limit specified tn snb-seotion (4), cease: : : :
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Provided that, where the dealer becomahabhtowtaxaammlhosamo
year in which he ceased to be liable as aforesaid, then, in respect of such
sales and purchases as take place, during the period commencing on the date
of the cessation of liability to tax upto the time when his tumover of sales or
of purchases first exceeds the relevant limit applicable to him wuader sub-

se&ction (#), no tax shall be payable.

" (%) For the purposcs of this secuon, the limits of turtover, shali be n

follows; —

-

(i} Limit of turn~
over Rs. 30,000, 4

(1) Limit of tumn-
over Rs. 1,00;000.

-

(g} in e case of a dealer, who is an importer,
aud the vawe of taxable goods sold or pur-.
clused by him during the year exceeds Rs, 5000
and the value of any taxable goods brought by

Aol e the Staie or despalched to him from

outside  ibe  State during the year cxueeds
Ks, 5000; or '

o) in the casé of a dealer who is a manu-
faclurer  or who gathers any goods -other than
agucwiial produce as a dealer and the value
ol lxabic goods sold or purchased by him during
e year exceeds Ry, 5000 and the value of any
taxabic goods manufactured by him or of any
\axaoic goods other than the agriculiural pro-
duce gatwred by him durmg the year excecds
Rs, 5060; or

{¢) in case of a dealer to whom neither
itum @} or nor item (&) applies and the value
of taxable goods sold or purchased by him
during the year exceeds Rs. 5000,

I case of a dealer to whom neither ilcm (a)
nor item (d) of clause () applies and the value
of taxable goods sold or purchased by him
during the year exceeds Rs. 5000 :

Provided that the value of taxable goods
purchased does not include any value exceeding
Rs. 5000 of taxable goods purchased from
persons wito are not registered dealess,

(5) For the purpose of calculating the limit of turnover for Liability to tax: —

{@) except as otherwise expressty provided, the turnover of all sales O,
43 the case iay be, the turnover of afl purchases, shall be taken into accoynt
whether such sales or purchases are taxable or not;

(b) the tumover shall include all sales and purchases made by a dealer
on his own account, and also on behalf of principals mentioned in his

scoounts; and
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(¢) tbe value of packing material which is used in packing any goods
specified in Schedule I and on which no tax is leviable under sub-section ({)
of section 21 shall not be taken into account in computing the value of
taxable goods under sub-section (4).”. -

of seetion

Amendmond 4 Jn the principal Ack, in scction 32, for the figures “3,000”, the figures 5,000
33 of Guj, 1shall be substituted. : ‘

of 1970, -
Amandment - inci —
r: on 8. - In the principal Act, in Schedule 1,
I of Gujs 1 .
of 1970, () in entry 1, after sub-entry {c), the following sub-eniry shall be inserted,
pamely:— ’ :
1 ' . 2 3
— “(d) “‘Sev’ made out of wheat flour or maida. S

(2) in eatry 37, in column 3, the following shall be inserted, namely:-—

“When levy and collection of additional duties of excise ‘under the
Additional Duties of Excise (Goods of Special Importance) Act, 1957 is not L¥T
exempted on account of any exemption or drawback granted under that Act.”; 1957

N cf "'-" ‘E‘{
(3) in catry 40, in column 3, the following shall be inserted, namely:—

“When levy and collection of additional duties of excise under the
Additional Duties of Excise (Goods of Special Importance) Act, 1957 isyy.
not exempted on account of any exemption or drawback gramted under L
that Aot”; ' 165
() in entry 42, in column 3, the following shall be inserted, namely:—

«When levy and collection of additional duties of excise under the
Additional Duties of Excise (Goods of Special Importance) Act, 1957 isLva
not exempted on account of any exemption or drawback granted under {9115‘
_that Act.”; _ - |
(5) in cnry 43, in column 3, the following shail be inserted, namely ; —

“When levy and collection of additional duties of excise under the
Additional Duties of Excise {(Goods of Special Importance) Act, 1957 is v,
not exempted on account of any exemption .or drawback granted under FI
that Act.”; ‘ 8

. - g
(6) in entry 44, in column 3, the following shall be inserted, namely:—
“When levy and collection of additional duties of excise under the v
L

Additional Duties of Excise (Goods of Special Importance) Act, 1957 ism
not exempted on account of any exemption or drawback granted under 195

that "
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(7) in

“Glass bangles, -plastic bangles” shall be substituted;

@) in

'GUJARAT GOV_ERNBIENT GAZETTE, EX., 44.8] 22-5
entry 45, in column 2, for the words “Glass bangles” the words -

entry 47, in column 2, for the words “rupees two hundred and fifty

each” the words “onme thousand rupees each” shall be substituted;

@) in eotry 51, in column 2, for the words “ten rupees” the words “forty
rupees” shall be substituted; '

(0) after entry 53, the following entries shall be added, namely : —

1

2 3

“54.

Water proof canvas Y X X

85.  Spectacles and lenses and spectacle frames,

manufactured in the State and sold st a
price not exceeding fifty rupees each X X X

. In the principal Act, in Schedule II, Part A— - - " Amondme

of Sehqd:

(I) after entry 3A, the following entrics shall be inserted, namely: — IE Part A

[T |

1

- -~ 1970,
2 3 4

I"3B-

3C.

3D.

3B,

3P,

Cotton Fabrics as dofined in item No. 19

of the First Schedule to the Central Exeises -

and Salt Act, 1944 to which entry 37 in

Schedule I does not apply. Do Do

Rayon or artificial "Silk FHabrics as
definedin item No. 22 of the FirstSchedulo
to]the Central Exoises and Salt Act, 1944
to which entry 40 in Schedule I does not

appiy. Do Do

Woollen™ Fabrica as defined in itom No.
21 of the First Schedule to the Central
Exoises and Salt Aot, 1944 to which entry
44 in Schedule I does not apply. - Do Do

Sugar as defined in item No. 1 of the
Firat Schodule to the Central Excises and
Salt, Act, 1944 to which entry 42 in
Schedule I does not apply. Do Do

Tobacoo™as defined in item No. 4 of the

Pirst Schedule to the Central Exoises and

Salt Act, 1944, to which ontry 43 in

Schedule I does not apply. Do Do
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(2} in entry 18, n sub-cntry (@), in column 2, for the words “ten rupecs
the words “forty rupees” shall be bubmtuu.d .

(3) in eatry 19, in columnns 3 and 4, for the words “Three paise in the
rupee” the words “Two paise in the rupee” shall be substituted;

(@) in entry 30, in coluing 3 and 4, for the expression “Do” the words -

“Four paise in the rupee” shall be substituted;

() in entry 31, in columns 3 and 4, for the expression  “Do” the words
“Five paise in the rupee” shall be substituted'

Cj] in entry 32, in column 2, for the words “furnace oil” the words
“furpace oil, hquehcd petrolcum gas” shall be substituted;

@) in catry 35, in column 2, the words “and spare-parts and accessorics
thereof” shall be added ai the end;

(8) in entry 36, in sub-entry (), in columns 3 and 4, for the words E.lghl.
paise in the rupee” the words “Six paise in the rupee” shall be substituted,

(9 inentry 38. in columns 3 and 4, for the words “Nine paise in the rupee”
the words “Eight paise in the rupee” shall be substituted; '

(10) in entry 39, in columns 3 and 4, {or the words “Seyen paise in the
rupee” the words “Six paise in the rupee” shall be substituted;

Iy in entry 40, in colunms 3 and +, for the cxpressmn “Do” the words
“Right paise in the rupee” shall be substituted,

(I12) in eatry 42, in aub-entry (1), in columns 3 and 4, for the words
~ “Seven paise in the rupec * the words “Six paise in the rupee” shall be substituted;

(3 in _en!ry 43, in columns 3 and 4, for the words “Seven pais¢ in the
rupes” the words “Bight paise in the yupee” shall be substituted;

(I in entry 44, in columns 3 and 4, for the words “Fifteen paise in the

sitpes” the words “Twelve paise in the rupec” shall be substifuted;

(I5) in entry 45, in columns 3 and 4, for the words “Scven paise in the
tupee” the words “Ten paise in the rupee” shall be substituted;

(16) in entry 46, in columns 3 and 4, for the expression “Do" the words
“Six paise in the rupee” shall be substituted; } .

(I7) in entry 48, in columns 3 and 4, for the words “Seven paise in the
rupes” tha words “Slx pa.tse in the rupec” shall be sumututod atd in eatry 49,

——
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in ¢olumng 3 and 4, the expression “Do” shall be construed as a reference to
“Six paise in the rupee”; ' o

(I8) in eatiy 50, in columns 3 and 4, for the expression “Do” the words:
“Seven paise in the rupee” shall be substituted;

(19) in entry 51, in columns 3 and 4, for the expréssion “Do” tha words
“Six paise in the rupee”, shall be substituted; and in entry 52, in columns 3
and 4, the expression “Do” shall be construed as a reference to “Six paise in
the rupee™:

(20) in entry 53, in columns 3 and 4, for the words “Eight paise in the
rupee”, the words “Ten paise in the rupee” shall be substituted;

(2D in entry 55, in ¢columns 3 and 4, for the expression “Do” the words
“Eight paise in the rupee” shall he substituted;

(22) in entry 56, in columns 3 and 4, for the words “Eleven paise in the
rupes” the words “Twelve paise in the rupee” shall be substituted;

(23} in entry 63, in columns 3 and 4. for the words “Eleven paise in the
- rupee” the words “Ten paise in the rupee” shall be substituted;

(24) for entry 64, the followine entries shall be substituted, namely;—

“84, Tootwear (other than fontwear spoci-
fied in entry 52 in Schedule I and
entry 644):—

(1) when sold at a™price not excead- Ten paiss in Ten paise in
ing ens hundrod rupees per pair the rupee, the rupes.

(2) when sold at a prico excoeding Twenty paise Twenty paise
one hundred rupees per pair, in the rupso.  in  the rupee,

64A. Footwoar made of PV and wnbhar Pive Py in Five paise in
manufastured in the *Stats and sald t'n runea, the rupes”;.
at & price not exceedine fwenty rupeos. : .

(25) in entry 65, in columns 3 and 4, for the words  “Fiffeen paise in the
ropee” the words “Twelve paise in the rupee” shall be substituted:

(26) in entry 66, in columns 3 and 4, for the words “Tew paise in the
“rupes” the words “Eight paisc in the rupes” shall be substituted;
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@7 in entry 7, in
tupee” the words “Ten paise in the rupes
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[PART IV

columns 3 and 4, for the words “Fifteen paise in the
* ghall be substituted;

(28) for entry 88, the following entries shall be substituted, namely:—

1 9 ' 3 4
«g3,  Infiammable gas (excluding lique- Twelve paise . Twelve paise
fied Petroloum gas and acetylene in the rupee.  in the rupoee.
gas) supplied in closed containers
or tankers.
88A. Liqueﬁéd petroleum gas. Twelve paise Twelve  paiso
. - in the rupee.  in the rupee.
88B. Chlorine gas in all forms, oxygen Six ypaise in Six paise In

gas, acetylene gas, and argon gas. the rupeo, the Tupee’’;

(29) in entry 92, in columns 3 and 4, for the words “Fourteen paise in the
rupee” the words “Fifteen paise in the rupee” shall be substituted;

(30) in entry 96, in columns 3 and 4, for the words “Thirty paise in the
rupee” the words “Twenty paise in the rupee” shall be substituted;

(3D after entry 101, the following entries shall be inserted, namely :—

“102.  Lignite Six paise in  Six paise in
: the rupoe. the rupee.
103.  Electronic goods manufactured in  Six paisein  Six paise in
the State other than those specifiedin  tho rupee. the rupee,’

any othor entry in this Schedule or
Schadule IIL '

104.

Stationery articles other than those Six paise in Six paise in
specified in this Schedulo or Sche- the rupee. the rupee.
dule I11, and coloured pencils.

105. - Fountain pens, stylograph pons, Five paisein  Five paise i

[ ball point. pons and propelling the rupee,
poncils and spareparts and acce-

gsories of such pons and pencils.

the rupee.”.

amondment 7. In the principal Act, in Schedule II Part-B, jn entry 13, in columns 3
'ﬁ ;’;’;’%‘i} and 4, for the words “Nine paise in the rupec” the words “Eight paise in the

Guj. 1 of

» ¢hall be substituted,
oo, rupee” 5 all s_
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Amandmant

of Ssherdnls

. . . ILof Guj.

(/) in entry 2, in columns 3 and 4, for the expression “Do” the words 1 of 1970,
Ty P

“One paise in the rupee” shiall be substituted,

.8 In the principal Act, in Schedule III,—

(2) in entry 4, in column 3, for the words “Six paise in the rupee” the
_ words “Five paise in the rupee” shall be substituted:

(3} entry 5 shall be deleted;

- {# in entry 8, in column 3, for the words “Ten paise in the rupee” the
words “Twelve paise in the rupee” shall be substituted;

¢ in entry 10, in column 3, for the words “Ten paise in the rui}ec” the
words “T'welve paise in the rupee” shall be substituted;

{6) in entry 13, in column 3, for the words “Six paise in the rupee” the -
words “Seven paise in the rupee” shall be substituted,

1V-Hztea-28-2 _ _
i FRINTI; AT THE QOVERNMENT CENTRAL PRESS, (JANDHINAGAR,
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PART IV

Acts of the Gujarat Legislature and Ordinances promulguled and
Regulations made by the Governor,

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 1st February, 1982 is hereby published for general information,

K. M. SATWANI,
Secrefary to the Government of Gujarat,
Legal Depariment.

GUJARAT ACT NO. 3 OF 1982,

{Pirst published after having received the assent of the Governor in the “Gujarat
Government Gazefte” on the 9th Febryary, 1982),

An Act further to amend the Gujarat Sales Tax Act, 1969.

It is hereby enacted in the Thirty-second Year of the Republic of India

as follows:——
1. (I) This Act may be called the CGhujarat Sales Tax {(Amendment)  Shert title
Aet, 1982, and
colomen~
. . nt,
(2) It shall be deemed to have cowe into force o2 the 23rd December, semen
1981.
Guj. 1 2. In the Gu]amt fules Tax Act, 1969 (hereiuafter referred to as “the Amendmeny
of & prineipal Act”), in seetion 2, in clauﬂe (26), for the word and figures “13 ofseotion

1970, and 15”7 the word, figures a.nd letter 18, 15 ard 19AY shall be substitu- 7o o

’ : H bl 1 of 187
ted.

-1
IV—Extra—3--1
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Tnsertion of 3. In the prineipal Act, after section 19, the following section shall be
ll‘gg i“:"g]‘:il inserted, namely;—

I of 1970,

Ltivytof ) “19A, (I) There shall be levied & sales tax or purchase tax on the turn-
;u“:hatz oy over of sales or, as the case may be, turnover of purchases of oil cakes sold

ol oakes,  of purchased by a dealer liable to pay tax under this Aet, at the rate of
four paise in the rupee, but after deducting from such turnover,—

(i) where such vinover relawes to salus of oil cakes, sales or resales of
oil cakes tv a registered desler, upon such desicrfurnishing such certificate
a3 may be prescribed;

(1i) where such turnover relates to purchases of oil cakes, purchases of
0il cakes resold by hinn

(2} Where under any provision of this Ace other than this scclion, any
tax has been levied or is leviable ou the sale or purclase of oll cakes, no
further 1ax shail e levied under this section on such sale or purehase.”.

Afmszcgi;(llza‘u‘ 4 In the principal Act, in Schedule 11, Part B, for entry 11, the follo-
]?I, ohad nf%cuf wing entry shall be substituted, namely:—-
Gaj. 1 of
1978, L L . [y

1 2 3 }

11. De-oilcd cakes do do

1

Amendment 5. In the principal Act, in Sehedule 111, in entry 13, for the words and
of Sehedule  figures “‘in scetion 187 the words, figures and letter “in seetions 18 and

IIHofO{Q(?g?‘ 194" shall be substituted.

Repes! and 6. (I) The Gujarat Sales Tax (Second Amendment) Ordinance, 1981
s aving. is hereby I'epe&]{,-d‘

(2) Notwithstanding such repeal anything done or any action taken
under the principal Act as amended by the said Ordinsnce, shall be deemed
to have been done or faken under the prineipal Act as amended by this
Act.

PRINTED AT THE GOVERNMENT CENIRAL PRESS, GANDIHIMAGAR,
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PART 1V

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor,

The following Act of the Gujarat Legislature having becn asseated to by the
.Governor on the 30th March, 1982 is hereby published for general infurmation.

J. P. VASAVADA,
Joint Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 16 OF 1982,
{First published after having received the assent of the Governor in lhe
“Gujarat Government Gazelte” on the 30th March, 1982).

An Act further to amend the Gujarat Sales Tax Act, 1969

It is hereby cnacted in the Thirty-third Year of the Republic of India as
-follows (—

1, (1) This Act may be called the Gujarat Sales Tax (Second Amendment)
Act, 1982,

(2) Tt shall come into force on such date as the State Government may, by
notification in the Official Guazette, appoint.

i 2. Inthe GujaratSales Tax Act, 1969 (hereinafter “referred' to ™ as™the
Lﬂ‘fl principal Act”), for section 64, the following ghall be substituted, namely :—
1370, 16=1

IV Extra—I15-}
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“G64. Suve as provided by section 69,—

fa) mno Civil Court shall have junsdiction lo deal with or decide any
question which the ‘triliunal, 1he Commissioner or any ofticer appointed
to assist him is empowered to deal with or decide by or under this Act
atidl nioinjunction shall be granted by an. Civil Court in respect of any action
taken or te be taken in pursuance of any power by or under this Act ;

(b) no asscssment made and no order passed under this Act or the
rules made thereunder by the Tribunal, the Commissioner or any officer
appointed to assist Lim shall be ealled in question in any Civil Court.”,

3. In the principal Act, in section 77, in sub-section ("), in clause {a}
for the words “wilfully refuses or  withont lawful excuse neglects ™ the
words “without reasonable cause or excuse fails” shall be substituted.

4. TIn the principal Act, in section 81, in sub-section ({},—

(a) for the words and figures “under section 75”7, the words, figures and
brackets “under seciion 7% or under sub-section (7) of section 77" shall be
substituted ;

(b) after clause (i), the following clause shall be inserted, namely : -

“(iil) two hundred rupees, where the offence charged js under sub-section

L,

{7) of gection TT7;":

(¢} in the proviso for the words, brackets and figures “in clause (i) or (ii)”
the words, brackets and figures “in clause (1), (i) or (ili)” shall be substituted,

5. In the principal Act, in Schedule I,--
(1) in entry 1, sub-entry (b} shall be deleted ;

{2) in entry 2, in column 2, for the words ‘‘cereals and pulses 1n all
forms and flour therecof except maize flour” the words “cereals and pulsea
in all forms excluding earar splits, and flour of cereals and pulses except
gavar split flour and maize flour ” shall be subtituted;

{3} in entry 9, in column 2, the brackets and words “(excluding flesh
of poultry and of feathered game)” shall be deleted;

(4) entry 18 shall be deleted;

(5) in entry 19, in column 2, for the brackets and words “(including varat®
and varatadi)” the brackets and words “(excluding varat and varatadi)” shall!
Ie substituted;

(6) in entry 26, in column 2, after the words “including almanacs™
the words “including time tables for railway and passenger transport services -
almanaes” shall be substituted;
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(7) after entry 28, tho following entry shall be inserted, namely :—

(1]

284 Charts, maps, geometrical insiraments
and globes for cducational use.

(8) after entry 55, the following entries shall he added, namely :—

n

1 2 3
56  Padia and ;atiala sk w
b7 [Kites (Pw'a-q) -
53 Black and coloured lead slips ok

6. In the principal Aet, in Schedule II, Pare-A,— Amend.
e
: s : 3 Schedule
(1) in entry 12, in column 2, I;, Part-A
. . to Gui.
(a) item (i) shall be deleted; I of 1970
(b) for item (iii), the following shall be substituted, namely :—
“(it)) brown paper, craft paper butter paper and cellophone paper;,
(iit-a) paper bags of all kinds ;7
(2) after entry 23, the following new entry shall be inserted, namely :—
L1
I 2 3 4
23A  (avar splits and flour thereof. Do Do
L)

3

(3) n eutry 31, in columns 3 and 4, for the words “Five paise in the

rupee’’ the words “Six paise in the rupee” shall be substituted ;
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(4) after entry 32, the following ontry shall he inserted, namely :—

32-A Petrochemicals

Do Do

de

11}

(5) in entry 38, in colurn 2, the brackets, words and figures “(other than
biscuits declared tax free under entry 1 in Schedule Iy shall be deleted;

(6} in entry 43, in column 2, the words “flush doors of plywood” shall be

leted ;

(7) for entry 804, the following shall be substituted, namely :—

80A (1} Television sets and antennae, television Wifteen

cameras, television monitors and com-
ponents, parts and accessories of any

of them ;

(2)  Close circuit television sets, cameras,
video television, video cassetes, video
players, parts, accessories and compo-

nents of any of them;

Tifteen

paise in paise in
the rupee.  the rupee,

1 2 3 4

106 Wet dates known as Khajur or Four paise in Four paise in
Zahedi or by any other name the rupee. the rupee.

107 Vessels of cvery description to  Four paise in ~ Four paise in
be used for plying on water and  the rupee. the rupee.
manufactured in the State.

108 Toys

Bix paise in
the rupee.

Six paise in
the rupee.
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109 Thread, twine, string or ropes Four paise in  Four paise in
prepared from any of the follo- the rupee. the rupee.
wing goods or waste thereof :—

{i) cotton yarn ;

(i) artificial sitk yarn ;

(i) sitk yarn ;

(iv) staple fibre yarn, terylene
fibre yarn and all other
synthetic fibre yarns;

(v) jute fibre yara (including
Bhindr);
{vi) Coir.
110 Al varieties of blended fibres, Do Do

blended yarns, blended fibre
waste and blended yarn waste.

111 FVaret and varatadi Two paise in Two paise in
the tupee. the rupee,

- — ) - 1

7. In the principal Act, in Schedule II,-Part-B, for entry 7, the following Amendumeat

shall he substituted, namely :— lﬁ lSchecrlu]e
~Pari.T to

Guj-1 of 1970

"

1 2 3 4

7 Buiter Eight paise in  Eight paise in
the rupee. the rupee.

TA  Ghee Bix paise in Six paise in
the rupee, the rupee,

"

IV--Fxtra--106-2
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Acts of the Gujarat Legislature and Ordinances promoipnted and
. Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the .
Guvernor on the 28th March, 1983 is hereby published for general jnformation.

J. P. VASAVADA,
Joint Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 6 OF 1983,

(First published after haifing received the assent of the Governor in the
“Gujarat Government Gazetfe” on the 28th March,1983).

An Act further fo amend the Gujarat Sales Tax Act, 1969,

Tt is hereby enacted in the Thirty-fourth Year of the Republic of India as
follows: ‘

1. (I) This Act may be called the Gujarat Sales Tax (Amendment) Act, Bhgrt title-
1983, an

00mrnenoe-
ment.

v Tt shall be deemed to have come into fores on the 4ih February, 1983,

B 11-1
IV—Extra—al1
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Amendment 2, In the Gujarat Sales Tax Act, 1969 (hereinafter roferred toas “the principal
Rection 2 of Act”) in section 2,inelause (26), forthe word, fignresand letter 13, 15 and
Gaj. 1 of 19A" the word, figures and letters 13, 15, 19A and 19B” shall be substituted.
1970.

:}mﬁndm“‘ 8. In the principal Act, in section 17, =
section
il 3;11'9{;3. (1) in sub-section {1),—

(a) for the words and figures “soction 15, 16 or 18 as the case may be”
the words, figures and lettors “‘section 15, 16, 18, 19A or 19B, as the case
may be,”” shall be substituted ;

(b) for the words and figures “soctions 15, 16 and 18" the words, figures
and lettors “sections 15, 16, 18, 19A and 19B” shall be substituted;

{(2) in sub-section (2), for the words and figures “section 15, 16 or 18 as
the case may be” the words, figures and letters “section 15, 16, 18, 19A or
19B, as the case may be,” shall be substituted,

Ingertion 4. In the principal Act, after section 19A, the following section shall be
':::tl?oz inserted, namely:—

19B in ’

Goj. 1 of

1070,

Levy of “19B. (1) There shall be levied a sales tax or purchase tax on the turn-
;:l;"hz: or over of sales or, as tho case nay be, turnover of purchases of groundnut or

on ground. poanut {Arachis hypogaea) sold or purchased by a dealer liablo to pay tax
suborpeanut under this Act, at the rate of four paise in the rupee, but after deducting
éﬁ;‘;‘;}. from such turnover—
(i) where such turnover relates to sales of groundnut or peanut, sales
or rasales of groundnut or peanut to a registered dealer, upon such dealer
furnishing such certificate as may be prescribed.

(i) where such turnover relates to purchases of groundnut or peanut,
purchases of groundnut or peanut resold by him.

(2) (a) Tho sales tax or the purchase tax referred to in sub-section (I)
ghall be levied only at ono stage and that stage shall be the stage of
sale or purchase of groundnut or, as the case may be, peanut by the lasy
dealer liable to pay tax.

(b) The provisions of section 9 shall not apply in relation to the stage of
sale or purchase of groundnut or, as the case may be, peanut.

(3) 'Where under any provision of this Act other than this section, any tax
hag*been levied or is leviable on the sale or purchase of the groundnut or
peaﬁu{'. no further tax shall be levied under this section on such sale or
purchase. :
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Egplanation.—For the purposes of this section the expression “last dealer”
llmll—

{8) inrelation to levy of purchase tax under this section mean a dealer
who— '

(i} purchases groundnut or peanut from a person who is not a regi-
stered dealer but does not resell groundunut or peanut so purchased by
him ;

(1) purchases groundnut or peanut from a registerad dealer but does not
resell the groundnut or peanut so purchased by him; and

(b} inrelation to levy of sales tax under this section mean a dealer who—

() purchases groundnut or peanut from a person who is not a registersd
dealer and resells groundnut or peanut so purchased to a person who is
not a registered dealer or to & registered dealer otherwiss than against
2 cortificate;

(ii) purchases groundnut or peanut from a reglat.ered dealer and resells
groundnut or peanut so purchased to a person who ig not a registered
dealer or toa registered dealer otherwise than against a certificate;

(i} imports groundnut or peanut and sells groundnut or peanut so
imported to a person who is rfof a registered dealer or to a registered
dealor otherwise than - against a certificate ;

(iv) acquires, receives or comes in possession of groundnut or peanut
in any manner other than by way of purchase and sellssuch ground-
nut or peanut o a person who i3 not a registersd dealer or to a
registered dealer otherwise than againat a certificate.”.

5. 1In the principal Aect, in Schedule II-Part B, m entry ﬁ item (i)
felating to grounduut or peanut shall be deleted.

6. Tn the principal Act, in Schedule III, in entry 13, for the words,
figures and letter “ in sections 18 and 19A” the words, figures and letters
“in gections 18, 19A and 19B" - shall be substituted.

7. (I) The Gujarat Sales Tax (Amendment} Ordinance, 1983 is hereby
repealed.

{2) Notwithstanding such repeal anything done or any action taken
under the principal Act as amended by the said Ordinance, shall be deemed
40 have been done or taken under the principal Act as amended by this

JAct.

e e

PRINTED AT THE GOVERNMENT CENTRAL FRESS, GANDHINAGAR.
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PART IV

Avis of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 28th March, 1983 is hereby published for general inforination.

J. P. VASAVADA,
Joint Secretary to the Government of (Ju}.lr.lt
Legal Department,

GUIARAT ACT NO. 7 OF 1083.
(First published after having received the assent of the Governor in the
“Gujarat Goyernment Gazette’ on the 28th March, 1983).
An Act further to amend the Gujarat Sales Tax Act, 1969,

Tt is hereby enacted in the Th]rty—fourth Year of the Republic of India
as follows.—

S P ¥ | ) This Act may be called the Gujarat Sales Tax (Second Amendment) Short titlo
Act, 1983. . . and comme-

neement.

(2) Tt shall come into force on such date as the State Government may,
by notification in the Official Gazelte, appoint.

1

E""}jt: 2. Inthe Gujarat Bales Tax Act, 1'969 (hereina:fter referred to as “the prin-  Tnsertion
070, cipal Act”), after section 15, the following new section shall be inserted, namely:- ﬁ.fclf}:
I 164 in Guj-
12-1 1of 1970,

IV-Ex-12—1
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“15A, Where—

(¢) a recognised dealer purchases any goods specified in Schedule
ITor ITT other than prohibited goods, under a certificate given by him
under clause (B) of sub-section (1) of section 13, or - '

(#) acommission agent holding permit purchases any goods specified
in Schedule IT or IIT other than prohibited goods on behalf of his princi-
pal who is récognised under a certificate given by him under clause (C) of
sub-section {Z) of section 13,—

there shall be levied a purchase tax on the turnover of such purchases at
the rate of one paisa in the rupee.”. '

3. In the principal- Act, in section 16, after sub-section {£}, the following
sub-section shall be added; namely:—

“(5) Where a dealer is liable to pﬁy tax under this section, the purchase
taxlevied orleviable undersection 15A shalibe set off against the purchase
tax payable under this section.”.

4. TIn the principal Act, in section 17,—
(1) in sub-gection (J}—

(a) for the words, figures and letters “section 15, 16, 18, 19A or 19B”,
the words, figures and letters “‘section 15, 154, 16, 18, 19A or 19B” shall
be substituted;

" (b) for the words, figures and letters “sections 15, 16, 18, IQA and 19B”,
the words, figures and letters “scetions 15, 154, 16, 18, 19A and 19B” sl
be substituted ; :

(2) in sub-soction (), for the words, figures and letters “soction 15, 16,
18, 19A or 19B”, the words, ficures and letters ‘15, 154, 16. 18, 19A or 19B”
- shall be substituted, - '

5. In the principal Act, after section 30A, the following section shall be
inserted, namely:— . _ :

“30B. (I) Whero it appears necessary to the authority to which an
spplication is made under section 29, 30 or 30A, for issue of certificate of
vegistration, so to do for the proper realisation of the tax, interest and

. penalty payable under this Aet, it may by an order in writing and for the
reasons to be recorded therein impose as a condition for the issue of a certi-
ficate of registration & requirement that the dealer shall furnish im the
prescribed manner and within such time as may be specified in the order
such security as may be so specified for the aforesaid purpose.

(2) Where it appears necessary to the authority referred to in section
9 80 to do for the proper realisation of the tax, interest and penslty payable

~
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under this Act, it may, at any time while any certificate of registration (whe-
ther 1ssued hefore or after the commencement of the Gujsrat Sales Tax
(Second Amendment} Act, 1983) i in force, by an order in writing and
for reasons to bo recorded therein, require the dealer to whom such certificate
has been grantod, to furnish in the prescribed manner and within such time
ag may be specifiod in the order such security or if the dealer has already
furnished any security in pursuance of an order under this sub-section or
sub-section (1}, such additional security, as may be specified in the order
for the aforesaid purpose.

{8) No dealor shall be required to furnish any security under sub-section
(I) or any security or additional security under sub-section (2) unless he has
been given an opportunity of heing heard. '

{#) The amount of socurity which a dealer may be required to furnish
under sub-soction (f) or sub-section (2} or the aggregate of the amount of
such security and the amount of additional security which he may bo required
to furnsh under sub-section (2) by the aubhority referred to therein shall not
exceed the amount of tax payable according to the estimate of such auth-
ority on the turnover of sales or turnover of purchases of goods of such
dealer for the year in'which such security or, as the case may be, additional
security is required to be furnished, '

(5) Whero tho security furnished by a dealer under sub-section (1) or
sub-section (Z) is in the form of a surety bond and the surety becomes
insolvent or dios, the dealor shall, within thirty days of the occurance of
any of the . aforesaid ovents, inform tho authority referred to in section
29 and shall within ninety days of such occurance furnish a fresh security
for the same amount as that of the bond in the form of & bond or in any
other prescribed manner.

(6) Tho authority roforrod to in section 29 may, by order and fof good
and sufficient cause, forfoit the whole or any part of the sccurity furnished
by a dealer for roalisifig any amount of the tax, interest or penalty pay-
able by the dealor :

Provided that no order shall be passed under this sub-section without
© giving the dealer an opportunity of being heard,

(7) Where b)" reason of an order under sub-section (6) the security furni-
shed by any dealer is rondered insufficient, he shall make up the deficioncy
in such manner and within such time as may be prescribed.

(8) The authority referred to in section 29 may, on an application -made
by a dealer in that behalf, make an order for refund of any amount or part
thereof deposited by the dealer by way of security under this gection, if
ib is not required for tho purpose of realisation of tax, interest or penalty.

(9) Where a dealer fails to furnish security as required under sub-section
(1), (2), (5} ox (7) the authority roferred to in section 29 shall refuse to issue
or, as the case may be, shali cancol the certificate of registration :
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Provided that the refusal or cancellation of a certificate of registration
under this sub-soction shall, notwithstanding anything contained in sub-
section (3) of section 3, not affect the liability of the dealer to pay the
tax (including any penalty and interest} dus for any poriod before or after
tho date of such refusal or cancellation of the. certificate of registration
and accordingly the provisions of sections 40, 41, 43, 44, 45 46, 47, 474,
57 and 59 shall continue to apply.”.

6. In the principal Act, after section 52, the following sectlon ghall ba

ingerted, namely :—

“52A. (1) Whero an order giving rise to a refund is the subject matter of
an appeal or further procoeding or where any othor proceeding under this
Act i3 pendipg and the authority competens to grant such refund is of the
opinion that tho grant of the refund is likely 1o adversely atfect the revenue,
such authority may, with the previous approval of the Commissioner, with-
hold the refund till such time as the Commissioner may determine.

{2) Where a refund is withheld under sub-section (I), the State Govern-
ment shall pay intorost in accordance with the provisions of section 54 on
the amount of refund ultimately determined to bo due to the person as a
result of such proceeding, for the period [rom the date immediately following
the oxpiry of wninety days from tho date of the order refeired to in sub-
soction (1) to the date of refund.”.

7. In the principal Act, in Schedule I,—

(I} in entry 1, for sub-entry (e}, the foHowing sub-entry shall be sub-
stituted, pamely :—- .

“(c) Khaklra, Papad and Pepad pipes * w1

{2) for cntry 2, the f;ollowing shall be substituted, namely :—

2 ’ 3

“%  (Cereals and pulses in all forms and ﬂour thereof — * .

except maize flour

(3) in entfy 3, in column 2, for the words “at a price of not more

than three rupees per person” the words “at a price of not more than five
rupees per persow’”’ shall be substituted;

(4) after entry 12, the following entry shall be inserted, namely :—



PART IV} GUJARAT GOVERNMENT GAZETTE, EX., 28.3-83 125

“12A Human blood and human blood plasma. * * 0

(8) after éntry 17, the following entry shall be inserted, namely —

1 _ 2. 3

“18 Wet dates known as Iﬂtajur or Zakeda or by any * * »
other name, - ]

{6) in entry 35, in column 2,—

(a) after sub-entry (b} the following Explanation shall be ingerted,
namely — _

“Beplangtion.— For the purpose of this sub-entry “Khadi”’ means
any cloth woven on handloom in India from cotton, sitk or woollen
yarn hand spun in India or from the mixture of any two or all such

* yarns, and “Sik Khadi” means cloth woven on handloom in India
from silk-yarn hand spun in India”}

(b) in sub-entry (¢), for the words “in India” the words “in
Gujarat” shall be substituted,

(¢) the explanation a.ppearing at the end shall be deleted;

(7) in entry 55, for the words “spectacles and lenses” the words “spec-
tacles, pau‘s of lenses” shall be substituted.

8. Tn the principal Act, in Schedule II-Part A,—

tprin:
() in entry 4, in columns § and 4 for the expression “Do” the words ;:[-g:ft Ato
“Elght- PalSB in the mpea” shau be subst‘.ltuted ’ o (l}dl'fjé 1 of

{2) after entry 5, the following entry shall be mser'té'd,'. namely :—

“5A Powrah and pick-axe Six paise in the Six paise in the
rupee - rupee”

-

(3} in entry 12, in column 2, after item (Jx) but before the pnrtlon
beginning with the words “and such other” and endmg with the words
“of this entry”, the following items shall be inserted, namely :—
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*(x} Pasti .
(xi) gumn paper_tape
(xi) printed wrappers of paper
(xiii) glass ampules
(xiv) gelatine capsules™;

(4) entry 23-A shall be deleted;

(5) existing entry 31-A shall bo renumbered as sub-entry (1) of that

enfry and after  sub-entry (1), the following sub-entry shall be added,
namely :— .

H . 2 : 3 4

“(2) Copier paper, that is to say, paper
usod in paper copier machine.
: 3

{6) in entry 36, after sub-eniry (3), the following sub-entry shall be added,
namsly :(— :

1 2 3 4

“(4) Sparo parts and accessories of Six paise in Six paise in the
wator pumps and water pumping the rupee. Tupee.”’;
Mtl- : .

7} in enfxy 42, for the words “‘glazed earthenware” the words, brackets,
fignres and letter “glazed earthenware (other than those specified in entry
42A in this Schedule)”’ shall be substituted;

(8) after entry 42, the following entry shall bo insorted, namely :—

1 2 o 3 4

“43A Sanitaryware of all kinds and Twelve paise  Twelve paise in
fittinga thereof excluding articles in the rupee.  the rupee.” ;
- made of cement specified in
sub-entry (3) of entry 63 in this
- Bokedule. :
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(9) for entry b3, the following entry shall be substituted, namely :—

1 g 3 4
“53 (1) Pozzolona cement. Ten paise in ~ Ten paise in
the rupee. the rupee.
(2) Cement other than Pozzolona Twelve paiso Twelve paise in
cement, ) in the rupee.  the rupee.
(3} Articles made of coment fhat Ton paise in Ton paise in
is to say, articlos in making of the rupee. the rupee.”;

which cement is used irrespective
of tha proportion in which it ia
used, excluding floor and wall
tiles.

(10) For entry 67, the following enfry shall be substituted,. namely :—

“67 Wooden and cane furniture (other ~ Twelve paise  Twelve paisein
than upholstered furniture) and in the rupes.  the rupee.”;
skelotons thereof excluding . :
woodon, eradles (ghodia) and
wooden frames of charpai (khatla),

(11} for eniry 73, the following entry shall be substituted, namely :—

“73. Fuarniture of all kinds, up- Fifteen paise Fifteon™paise in
holstered furniture and skeletons! i the rupee.  the rupes.” ;
of any of them but excluding— :

{i) wooden and cane furnitureand
sloletonys thereof, and

(i) wooden oradles (ghodia) and
frames of charpai  (Khatla).
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* (12) 1In entry 75, in columns 3 and 4, for the words “Twelve paise in
the rupee” the words “Fifteen paise in the rupee” shall be substituted.

(13} for entry 79, the following entry shall be substituted, namely:—

T——

I C 2 3 - 4
9 (1) Dupllcatlng ‘machines, . Fifteen paise  Fifteen paise
duplicators, plain paper copicrs, in the rupee.  in the rupe.”:

photo copiers and such other
+  apparatus used for duplication or
" copying and ribbons plates and
stencils used in connection there-
with;

(2) Teleprinters and compenents, parts
and accessories thereof;

(3) Tape recorders, cassette recorders,
tape decks, tape players, cassette
players (including and combination
of any of them) with or without
wireless reception instruments,
and magnetic tapes and cassetbes
for use therewith and components, parts
and accessories of any of them.

(I4) for entry 80, the following entry shall be substituted, namely —

“80 (1) Wireless reception instrument  Tifteen paise  Fifteen paiso
{excluding one or two band radio) in the rupee. in the rupeo.
and apparatus and radio gramo-
phones and electricalvalves,batteries
transmiters, accumulators, ampli-
fires and loudspeakers required for
use therewith and spare parts and
accessories of such wireless instr-
uments, apparatus and radio-
gramophones.

(2) One or two band redio. _ Twelve :paiae Twelve paise’
in the rupee. in the rupee’;
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{15) after entry 804, the following entry shall be inserteﬂ, namely i—

“80B Computers, data entry machine  Fifteen paise in Fifteen paise in
and word processors and compo-  the rupee, the rupee.”;
nents, parts and accessories there-
of, and tapes, spools and disce
used therewith.

(16) entry 106 shall be deloted;

(17) after entry 111, the following entry shall be inserted, namely:-

v :
“112 All kinds of weighing machines, Twelve paise  Twelve paise
appliances, instruments, scales, in the rupee. in the rupee.”.
tubes and system used for weig-
hing, except ordinary weighing
scales locally known as Taraju
or Tagadi.

9. In the prmclpa.l Act, in Schedule II-Part-B, after entry 13, the follo- Amendment

wing new onfries shall be insorted, namely:- }’{_32{"’“};’
to Gul. 1 of
1970.
i 2 3 4
“14 Amchur Ten paise Ton paise in
' in the rupee. the rupee.
15 Suva and dhana, -do- -do-,”

. IVEX.-122
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor,

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 30th March, 1984 is herebv published for general information.

J. P VASAVADA, .
Joint Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT KO. 10 OF 1984,

(First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 30th March, 1984.),

. An Act further to amend the Gujarat 8ales Tax Act, 1969
It is hereby enactedin the Thirty fifth Year of the Republic of India as
follows:—

1. (1) This Act may be called the Gujarat Sales Tax (Amendment) Act,
1984.
(2) It shall come into force on such date as the State Government may,
by notification in the Official Gazette, appoint,
9. In the Gujarat Hales Tax Act, 1969 (hereinafter referred to as “the
Gnj. principal Act™), insection 474, in sub-section (1)—

1 of

1970. {1) in clause {iii), the words “confirmation of sale and’ shall be deleted;

131
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(2) after clause (iii), thefollowing clause shall be inserted, namely:—
“(iiia) the Sales Tax Inspectors shall bave and exercise all the powers

of the Sales Tax Officers specificd in elause (i) (except the powers of con-
firmation of sale),”,

3. Intheprineipal Act,in Schedule I,—

(1) for entry 83, the following shall be substituted, namely:—

1 2 3

“33 (1) Handloom fabries of all varieties A
(not falling in sub-entry (2) jwhen
sold at a price less than twenty
rupees per metre.

(2) Handloom fabrics of all varieties ~ When sold by such produ-
woven m the State. cer or such institution
which is a dealer, as may
be certified for tnis pur-
pose by the Commis-

sioner.”;

(2) entry 51 shall be deleted;

(3} inentry 52, in column 2, for the words “Footwear made by hand with-
out using power when sold at a price not exceeding forty rupees per pair”,
the following shall be substituted, namely:—

“Rootwear when s0ld at a price not exceeding forty rupees per pair.”;

(4) after entry 58, the following entries shall be added, namely:—-

1 2 3
“59 Safety " matches (excluding matches b
used as firaworks).
60 Fountain pens, stylograph pens, ball- **
point pens and propelling pencils and
spareparts and accessories of such pens
aud pencils.
61 Umbrellas of all kinds and spareparts *k
and accessories thercof.
Ak

62 Pawrah and pick-axe.
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1 2 3
63 Needles. : *n
64. Pedal Rickshaw, , dop
65 T'oys.. ) . o
66 Chikli and Reude. : **
67 Rakhadi. - ik
68 Bindi. ¥
4. In the principal Act, in Scheduls II.-Part-A— OAfmg:l]f;mnt
dute 1I
(1) entry 5A shall be deleted; Eﬁ;t i& 5«;
: 1970,

{(2) in entry 12, in column 2, after item No. (xw), the following shall
be added, namely:—

“(xv) tissue paper’:

(3) n entry 13, in column 2, for the word “ten” the word “vwenty”
shall be substituted;

{4) for entry 18, shs follewing entry shall be substituted, namely :—

1 2 3 4
“18(a) Readymads garments ond articles  Two paise Twa paise

{not being garments and articles to i the m the

which entry 35 in Schedule I app-  rupee rupoe

fies) prepared from any textile or hand-
loom fabries including those which have
been embroidered orotherwise decorated.

(b}  Hosiery goods -Do- -Do s

(5} entry 19 shall bz deleted ;

(6) in catry 33, in column 2, for the words “Rain coats and  umbrellas of
all kinds and spareparts and accessories thereof”, the words “Rain coats”
shall be substituted; :




© GUJARAT GOVERNMENT GAZEITE, EX., 30-3-84 [PART LV

13-4
(Ty for eatry 64, the following entry shall be substituted, namely :—
1 2 3 4
“64 Footwear (other than footwear speci- Ten paise in Ten paise in
fied in entry 52 in Schedule T) the rupee the rupee”;
(8) entry 64A shall be deleted;
(9) for entry 96, the following entry shall be substituted, namely:—
1 2 3 4
“ 96  Spirituous medicinal preparations Ten paise in  Ten ,paise in
consaining more than 12 per cent the rupee the rupee.”;
by volume of aleohol.
(10) cntries 103 and 108 shall be deleted ;
(1) after entry 112, the following entries shatl be added, namely :—
1 2 3 4
“113 Transformers, switch gears and Four paise in Four paise in
switch boards and spareparts and the rupee the rupee
accessories thereof.
114 Cooked food (excluding ice-cream and
kulfi) and non-alcobolic drinks not
containing ice-cream—

(a) when served at one time at a price Hight paise Kight paise
more than five rupees per person for  in the in the
consumption at or outside any rupee rupes
eating house, restaurant. hotel,
refreshment room or boarding
establishment which is not a shop
or establishment  conducted
primarily for the sale of sweet-
meats, confectionary, cakes, bis-
ouits or pastries;

(b) when served at funetions and
parties outside any eating house,
restaurant, hotel, refreshment
room or boarding establishment, -Do- -Do

115 L.P. Gas stoves and their combina- Ten paise in Ten paise in

tion with grillers or ovens and the rupee the rupee”,
spareparts and accessories thereof.
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5. In Schedule III, in entry 4 A, in column 2, for the words “Allkinds Amendment

(;lfl st-ovesh;'nd spsla.;?iarts and accessories thereof” the following shall be 3{11551’%‘13';0

“All kinds of stoves (excluding those specified in entry 116, in Sohedule IL,
Part~A) and spareparts and accessories thereof”.

IV--Extra—13—2
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PART 1§

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 1st August, 1985 is hereby published for general information,

J. P. VASAVADA,

Secretary to the Gevernment of Gujarat,
Yegal Department.

GUJARAT ACT NO. 14 OF 1985.

(First published, after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 2nd August, 1985).

AN ACT
furiker to amend the Gujarat Sales Taw Act, 1969.

It is lereby enacted in the Thirty-sixth Year of the Republic of India
as follows :—

1, (I) This Act wmay be called the Gujarat Sales Tax  (Amendment)  Short
Act. 1985 title arl
- ' ' conmmonce-
ment,
(2) It shall come into foree on such date as the State Government, nay

by notificatior in the Gfficial Gazelte, appoint.

271—1
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m:d- 2, In the Gu]arat. Sales Tax %ct 1969 (hereinafter referred to as “the g
of principal  Act”), in section 2,~- 1
seation

%;,ff 1 of (I} in clause (4), the words “but does not include any activity in the
1870, nature of mere servico or pi‘ofessmn" shall be deleted ;

(2) in clause (70), for the polhon heginning w1th the word “dealer™
and ending with the words “or to other persons”, the following portion
shall be stihstituted, namé[y !

“ *dealer’ means any person who buys or sells goods in connection
with h]s buqlnes.'! and lncludes,—-'

(a) the Central Gopvernment,
(b) a State Government,
(c) any local authority,

{(d) any soclety, club or other association of persons which buys goods
from or sells goods to its members or to other petsons,

(¢} any person whe transfers, otherwise than in pursuance of a con-
- tract, property in aily goods for cash, deferred payment or other
valuable consideration,

() any petson who transfers property in goods (whether as goods
‘or it sombe ofher form) involved in° the execution of a works
contract,

{g} any person who delivers goods on hire-purchase or any system
of payment by instalments,

{b) any person who transfers the right fo use any goode for any
purpose (whether or mot for & specified period) for cash, deferced
péynient or- other va!uab](‘ consuderatlon,

(i) any unincorporated awsociation or body of persons which supp-
lies goods to a meraber théreof for cash deferred  payment  or
otlier “vahiable considetation,’

{j) any person who supplies, by way of or as patt of any service
or in any other manner whatsoever, goods being food or any
other article for human consumption or any drink (whethor or not
Intoxicating) where such supply or service is for cash, deferred
payment or other’ valuable cousqlemtlun D "

(3) after clause (10), the fo}lov_ring clause shall be ingerted, namely ;—

“{10-A) ‘designated day’ means the date of the camincr into force
of the Gujarat  Sales Tax {Amandment) Act, 19853;”
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{4) for clause (19), the following clause shall be subatituted, namely :---

“(19) ‘place of business’ means any place where a dealer carries on
business and includes a warchouse, godown or other place where a
dealer stores his goods and any placo where he keops his books of
accounts ;7

(5) in cliase 22), for the words “when such cost is sepnr@tel y ch:irged“,
the following shall begubstibuted, namely :—-
“whon such cost s scparately charged and mblud-.,s —_

fa) in relation to,--

(i} the transfer, otherwise than in pursuance of a c.;'il-tfaei, of pru
perty in any goods,

(ii) the supply of goods by any uninoorpofa,t-ed assceiation or budj
of persons to s member thereof,

{il) the supply by way of or as paxh of any sorvice or in any ofher
manner whatsoever, of goods being food or any other article for human
conswtaption or any drink (whether or not intoxizating),

the amount of cash, deferred payment or other valuable consideration
vaid or payab's therefor;

(b) n relation to the transfer of property in goods (whether as
goods or in some other form) involved in the execution uf a works
conttact, such amount as is arrived at by deducting from the
amount of valuable consideration paid or payable by a person for
the execution of such works contract the amount representing
labour chargws for such execution ;

(c) in relation to the delivery of goods on hire purchase o Ay
system of paywneat by instalments, the amouat of valuabla consi-
deration payable by a person for such delivery;’

{8) for clause (28), the following clause shall bo substituted, namely :—-

“(28) ‘sale’ meansg a vale of g(mds rnade within the State for cash
of deferred payment or other valuable consideration and includes,—-

{a) any supply by asociety or olub gr an asspeiation to its members
o paymnt oi a price or of fees or subscnptlon,

(6) transfer, otherwise than in pursuance of a contract, of property
in any goods for cash, doferved payment or other valuable considera-
tien,

(c) transfer of property in goods (whether as goods or in some othsr
form) involved in execution of a works contract,

(d) delivery of goods on hire purchase or any system of payment
by instalments,
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" {e) supply of goods by any unincorpotated association or body of
persons to a momber thereof for cash, deferred payment or othor
vajuable consideration,

(1) supply by way of or as part of any service or in any other ma-
nner whatsoever, of goods being food or any other articie for human
consumption or any drink {whether or not intoxicating) whers
such supply or service is for cash, deferred paymeot or other valua-
ble consideration,

but does not include a morkgage, hypothecation, charge or "pledge and
the words “sell”, “buy” and “purchase” with all their grammatical varia-
tions and cognate oxpressions shall be construed accordingly.

LXXIV Explanation.— For the purposes of this clause except sub-clauses (¢) and
af {d), “sale” within the State includes a sale determined to be ingide the
1956. State in accordance with the principler formulated in sub-gection {2) of

section 4 of the Central Hales Tax Act, 1956;”
(7) for clause (29), the following clause shall bo substituted, namely:—

“(29) ‘sale price’ weans the amcunt of valuable cousideration paid
or payablo to & dealer for any sale made including any sum charged
for anything done by the dealer in respect of the goods at the time
or of before delivery thereof, other than the cost of insurance for transit
or of installation when sueh cost is separately charged and ineludes,---

(@), in relation to—

(#) the transfer, otherwise thanin pursuance of a contract of pro-
perty in any goods,

(#3) the transfer of the vight to use any goods for any purpose {whe-
ther or not for a specified peviod),

{#t) the supply of goods by anyunincorporated assoeiation or body
of persons to a memnber thereof,

{zv) the supply by way of or as part of any service or in any other
manner whatsoever, of goods for food or any other article for human
consumption or any drink (whether or not intoxieating),

the amount of cash, deferreld  puvment or other valuable
eonsideration paid or payable thercfor;

(6) 1n relation to the transfer of property in goods {whether as goods
or in some other form) mvoived in the exeeutiom of a works contract,
such amountas  is arrived at by dedneting from the amount of valua-
ble consideration paid or payable to a person for the execution of such
works contract, the amount represonting lahour charges for such execu-
tion;

(¢) i relation to the delivery of oeds on hire-purchase or any sys-
tem of payment by instalments, the amount of valuable consideration pay-
able to a person for such delivery;”;
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{8} after clause (30-B), the following clause shall be inserted, namely:—

“(30-C) “specified sale’ means the transfer of the right to use any goods
for any purpose {whether or not for a speeified period) for cash, deferred
payment or other valuable consideration, and unless the context otherwise
requires, the words ‘selt’, ‘buy” and ‘purchase’ with all thelr grammatieal
variations and cognate expressions shall he construed accordingly;”;

(9) in clause {36), the word “and” appearing at the end, shall be deleted;
(10) after clause (36), the following clause shall be inserted, namely :—

“(36-A) ‘turnover of specified sales” merns the aggregate of the amounts
of sale price received or receivable by a dealer referred to in sub-clause
(h)of clause (10} in respect of any specifiad sale made, during a given pericd.”

3. In the principal Act, after section 3. the [ollowing scction shall be  yy o0

inserted, namely - of new
geotion

3A in Guj.
1 of 1970.
“3A. (I) Every dealer referred to iv sub-clause (k) of clanse (10) of Liabilic
. - . N M nh
section 2, whose turnover of speeifisd sales made during, - ofamx ¥
on the

. . . . . . . transfer of
(2) the year immediately preceding the year within which the desiganted righ: to

day falls, or nke any
. goods,
(1) the year commencing on the tirst day of the veoy within which
the designated day falls,
has exceeded or exceeds R 55,000 shall, untibsuch liability ceascs

under sub-clause (3), be liable 1o pay tax under 1his scetion on his
turnover of specified sales mude on or alter the desipnated dayv:

Provided that a dealer to whom clause (7) does not apply Vat clanse (40
applies and whose turnover of ail specified sales {irst exceeds the limit speci-
fied in this sub-seetion alter the dusignaioed day, shall not be Hable to pay
tax in respeet of specified sales which take place upto the time when his
turnover of specified sales as computed from the fivst day of the year in which
the designated day falls fivst excecds the lmit speeified in this seetion.

(2) BEvery dealer whose furnover of all specified sales made during anv
year heing a year subsequent to the vear mentioned iu sub-section {f) first,
exceeds the limit speeified in that sob-section shall, until sueh liability
ceases under sub-seetion (8}, be liable to pay tax under {his section with effect -
on and from the first day of that yea::

Provided that the dealer shall not be liable to pay tax in respect of speei-
fied sales as take place commnencing on il first day of any such vear up to
the time when his turnover of specified =ales as computed from the said first
day, first exceeds the limit specified in sub-zection (1),

(8} Every dealer, who has become lable to pay tax under this scetion,
shall continue to be so lishle until Lis registration is duly cancelled; and
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upon such cahcellation his liability to pay tux dh  specified sales other
than the tax already levied or leviable, shall until his turnover of specified
sales agdinst fitst cxceeds the limit sjiecified in sub-scetion (1), cease:

Provided that where the dealci Becomies liable to pay tax again in the sarie
year in which he cedsed tobe liable as aforcsaid, then, in respect of such
specified sales as take place duting tHe period commenting on the date of
the cession of liability to pay tax upto the time when his turnover of
specified sales fitst exceeds thic limit specified in siib-seetion {I), no tax shall
he payable.

(1) For the purpose of ealeulating the limit of turnover for liability to
tax under this seetion ,—-

(a) except as otherwise expressly provided, the turnover of all specified
sales shall betaken into account whether suchspecified sales are taxable or not;
(b} tls tursover shull include all spaeified sales made by a dealer
on his own aesoaat, and also on behalt of principals mentioned in lus
account.

(5) There shall he Jovied a sales tax on the turnover of specified sales
of gonds spacified in Schedule IV st such rate not exceeding five paise in
rapoee as the State Government may, by notification in the Qfficial Gazcite,
specify, and difforent rates may be specified for different goods mentioned
in that Schedule or different classes of dealers.”.

4. In the principal Act, in section 44, in sub-scction (f), for the words
and figures “from every dealer liable to pay tax under section 3 or under
section 47, the words, Tigares and letter “from every dealer liable to
pay tax under section 3 or under section 3A or under section 4 shall he
substituted.

5. In the principal Act, in section 15A, for the words “one paise in the
rupes”, the words “two paise in the rupee” shall be substituted.

6. In the principal Act, in section 26, in sub-section (6), for the words
and figure “notwithstanding anything contained in section 3, be liable
to pay tax on the sales or purchases” the words, figures and letter “‘not-
withstanding anything contained in section 3 or 3A, be liable to pay tax
on the sales or the specified sales or the purchases” shall be substituted.

7. In the principal Act, in section 29,—

(1) in sub-section (1) after the words and’ figure “under section 37, the
words, figure and letter “or under section 3A” shall be inserted ;
{2} in sub-section {7),—
(8) in olause (b), the word “or’” shall be added at the end ;
(b) after clause (b), the following clause shall be inserted, namely :—
“(e) the turnover of specificd sales of a dealer has not, during the
preceding’ year, exceeded the limit specified in sub-gection (1) of section
3A".
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8. In the principal Act, in section 44,— OAIE“’“CL“W“
acotion
(I) for the words “any turnover of sales or turnover of purchases” 44 of
the words “any turnover of sales or turnover of specified sales or turn-  Gui 1of

over of purchases” shall be substituted ; 1970.

(2) in clause (a), for the words “such sales or purchases” the words
“such sales or specified sales or purchases” shall be substituted.

9. In the principal Aet, in section 49, in sub-section {2), for the words  Amendmen;
“exempt any specified class of sales or purchases,” the words “exempt any  °f

specified class  of sales or of specificd sales  or of purchases” shall be swotion
substituted, Gaj. 1 of
1970,
10, In the principal Act, in section 50, in sub-section (1),— Afme"dmer-{
Q

{a) for the words “If any specified class of sales or purchages” the Eﬁ}ct(:?‘n

words “If any specified class of sales orof specified sales or of purchases” ;*H?J'- Lof
shall he substituted ; 970

(b} for the words and figure “notwithstanding anything contained in
section 3, be liable to pay tax on such sale or purchase”, the words,
figures and letter “notwibhstanding anything contained in section 3 or
section 3A, be liable to pay tax on such sale, specified sale or purchase”
shall be substituted.

11. In the principal Act, in section 55, in sub-section (D), for the words  Awmenilinent
“of any specified class of sales or purchases”, the words “of any specified of section
class of sales or specified sales or purchases” shall be substituted. ‘f"o‘f‘flg,';d:

12. In the principal Act, in seetion 56, in sub-section {(1). for the words  Amendment
“In respect of sale of any goods,” the words “in respect of sale or speeified  of seotion

sale of any goods” shall be substituted. ‘é‘flj‘.’f] of
1970.
13. In the principal Aect, in section 57,— Amend.
ment of
(7} in clause (b}, for the words “turnover of sales”, the words “turnover o
of sales or specified sales” shall be Aubstifuted ; Gnj. 1 of
B o ’ 1970,
(2) for the words “from the date of sale”, tho words “from the dato
of sale or specified sale”, shall ho substituted.
14, In the prineipal Act, in section 58,— Amendimeng
of

(I) in  sub-section {2), for the hrackets and words “(including records ?sct?p

of sales or purchases)”, the brackets and words “(including records of  Guj.1 of
sales, specified “sales or purchases)” shall be substituted ; 1970,

(8} in  sub-section (3), for the words *“their purchases, sales or delive-
ries of goods”, the words “their purchases, sales, specified sales or deli-
verie8 of goods” shall be substituted.
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15. In the principal Act, in section B%—

(1) in sub-section {I), for the words “or to  sales, purchases and
deliveries of goods”, the words “or to sales, specified sales, parchases and
deliveries of goods” shall be substituted ;

(2) in sub-section (2), for the words “or to purchases, sales and deli-
veries of goods”, the words “or to sales, specified sales, purchases and
deliveries of goods” shall be subsiituted.

16. TIn tho principal Act, in section 614, in clause (a), for the words
“purnover of siles or turnover of purchases”, the words “turnover of sales
or turnover of specified sales or turnover of purchases” shall be substituted.

17. In the principal Act, in section 1B, in sub-section (1), for the words
“transactions of sales or purchases”, the words “transactions of sales, speci-
fied sales or purchases” shall be substituted.

18. In the prineipal Act, in section 61, in sub-section (Z), in the sccond
proviso, for the words “turnover of sales or turnover of purchases™, the words
“4urpover of sales or turnover of specified sales or turnover of purchases”
shall be substituted.

19, In the principal Act, in section 61G, m sub-section (1), for the words

“parmover  of sales or tumnover of purchases”, the words “turnover of sales
or turnover of specified sales or turnover of purchases” shall be substituted.

20, In the principal Act, in section 62,—
(1) in sub-section (I),—
(a) for clause (c), the following clause shall be substituted, namely —
“(e) any transaction is a sale or specified sale or purchase, or”

(b) in clause (e), for tho words “sale or purchase”, the words ‘sale,
specified sale or purchase” ghall he substituted ;

{z) in sub-section (2), for the words “any sale or purchase”, the words
“any sale, specified sale or purchase” shall be substibuted.

91. Tu the principal Act, in section 81, in sub-section (1), for the words
“on the sale, purchase or turnover” ocourring ab two places, the words “on
the sale, specified sale, purchase or turnover” shall be substituted,
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22, Tn the prineipal Aet, in Schedule I, after entry 68, the following entry

shall be added, naniely :— .
1 2 3
“69  All kinds of hurrtcane lanterns and hurrieane lamps ok

and spare pavts and aceessories thereof.”

22, In the principe! Act, in Sehiedule IT Part A,---

(1) m entry 15, in columns 3 and 4, for the words * 8ix paise in the
rupee ”, the words *“ Ten paise in the rupee ™ shall be snbstituted ;

(2) In entry 27, in cclumng 3 and 4, for the words * Five paise in the
rupee ”, the words * Six paise in the rupee” shall he subsiituted ;

(3) 1n entry 32, in coluwms 3 and 4, for the words * Five paise in the
rapee 7, the words “Six paise in the rupee” shall be substituted ;

(4} in entry 32-A, 1 eolumn 3 and 4, for the word “ Do, the words
¥ Bix pawse in the rupee” shall be substituted ;

(5) for entry 33, the following entry shall be substituted, namelv 1——

1 a 3 4
33 Scwing machines net fitted with  Four paise Tour paise
accessory motor and spare parts  in the rupee.  in the rupee”.

and aceessories thereol,

4]

(6) in entry 38, in columns 3 and 4, for the words ““ Bight paise in the
rapee ’, the words “ Ten paise in the rupee”, shall be substituted :

(7) for entry 43, the following entrics shall e substituted, namely .-

1 2 3 4

“43  Timber (excluding firewood and  Ten paise Ten  paise in
wood  specified in entry 6 of  intherupee.  the Tupee.
Schedule 1)

43-A Bamboo whether whole or split. Six paise Bix paise
n the rupee.  the rupee.”

(8) in entry B8, in eolumns 3 and 4, for the words “ Twenty paise in
the rupee 7, the words “Ten paise in the rupee” shall be substituted ;

IV-Eztra-27—2
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{9) for entry 76, the following entry shall be substituted, unamely :—

1 2 3 4
%76 Mochauical water coolers, refrige-  Twenty paise  Twenty paise in
rators  and deep freezers and  intheraupee  the rupee.”
component parts and aceessories
thereof.

(10) in entry 77, in columns 3 and 4, for the words “Twelve paise
in the Tupee ", the words  Fifteen paisein the rapee” shall be substituted:

(I1) for entry 80-A, the following entry shall be substituted, namely :—

“g0 A (1) Television sets and antennae  Fifteen paise Fifteen paise in
in the rupee.  the rupee.

(3) Television cameras, televi-  Twenty paise  Twently paise in
sion monitors, elose cireuit  intherupee  the rupee,”’
television  sets,  cameras,
video television, video casse-
ttes, and video players and
parts, accessories and com-
ponents of any of them.

Af-mnd'n‘f“l 24, In the principal Act, in Schedule I1T,—

0
Bohedule I1I . . .
of Guj. 1 of (1) for entry 3, the following entries shall be substituted, namely :—
3970,
1 2 3 4
“3  Shaving cream, hair brush and Tive paise Three paisc in
tooth hrush. in therupee  the rupee.
3.A  Hair combs, hair pins, razor and  Threepaise  Three paise in
razor blade, shaving brush, sha-  intherupee  the rupee”

ving soap and shaving stick.

{¢) In entry 4-A, in colunm 3, for the words “ Five paise in the rupee ”
the words < Three paise in the rupee™ shall be substituted;
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(3) for entry 12, the following entries shall be substituted, namely :—

“12. Toilet articles, that is to say, all  Tiwelve paise Three paise in
articles used in cleansing or groo-  intherupee  the rupee.
ming parts of huingn body, inelu-
ding hair ocream, hair tonie,
shampoo but excluding soap.

12-A Dentifrices of all kinds ekcluding  Five paise Three paise in
tooth powder. in the rapee  the rupee.

12-B  Tooth powder. Three paise  Three paise i
intherupee  the rupee”.

25. In the principal Act, after Schedule-IIl, the following Schedule shall
be inserted, namely :—

“SCHEDULE—IV

( See section 3-A)

Goods, the transfer of the right to use, which is subject to sales tax.

Sz, No. Description of gooids

=

Air-conditioning plant.

b

studio equipments, camaras, projectors, enlarging leus:s.
Cinematographic film,

Computors.

Jileetrie Fans.

Eieetrical goods,

Farniture,

Motor vohicles as dsfusd in the Motor Vehicles Aet, 1939,

PO m e

Plaat anl Maghinery.

10.  Refrigators,

11, Sgmiyaa

12, Sswing machines,

13,  Surgical cquipmants anid achinery.

14, Typewriters,

15.  Television, Vedio Cass:tte, Recorders, Vedio Cassette players.
16.  Utencil=

17. X-—-Riy Machines.

Claematographic and photographic equipments and appliances including

Tnsortion
of pew
Sohedule
IV in Guj,
1 of 1970,
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Validation of 96. (1) Notwithstanding any judgment, deeree or order of any court,
L‘:g"a‘tm“ tribunal or other authority, all taxes levied, assessed, or collected or pur-

colleotion of  porting to have been levied assessed or collected under this Act on the

tox Onoertaidl  gransaciions by way of supply of the nature referred to in sub-clause (f) of

rales. clause (28) of section 2 of the prineipsl Act as amended by this Act during
the peried commencing on 2nd February, 1983 and ending on the commen-
cement of this Act, shall be deemed to have been validly levied, assessed
or collceted in accordanee with law as if the provisions of the principal Act
as amended by this Act had been in force at all material times when such
taxes were levied, assessed or colleeted, and accordingly,—

(a) no suit cr other proceeding shall be maimtained ¢r continued in
any court ¢t before eny tribunal or authonty for the refund of any such
tax paid amder the prineipal Aet;

(b) no court, tribunal or other authority shall enforce a deeree or order
directing the vefund of any such tax paid under the prineipal Act;

(¢) any such tax levied nr assessed under the prineipal Act before
the commencement of this Act but not colleeted before such commen-
cement may be recovered (after assessment of such tax where necessary)
in the mamner provided by or under the principal Act as amended by
this Act,

(2) Tor the removal of doubts, it is hereby declared that nothing in
sub-scetion  (I) shall be construed as preventing any person,—

{a) from questioningin accordance with the provisions of the principal
Act  as amended by this Aet and the rules made thereunder the assess-
ment of any such tax for any period. or

() from claiming refund of any such tax paid by him in excess of
the amount due from him under the principal Act and the rules made
thercunder,

PRINTED AT THE GOVERNMENT CENTRAL FRESS, GANDHINAGAR.
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
: Regulntlons made by the Governor. !

The following Act of the Gujarat Legislature having been assented to by the
Govemor on the 3rd February, 1986 is hereby published for general information.

J. P. VASAVADA,
Secretary to the Government of Gujarat
Lega! Department.

GUJARAT ACT NO. 3 OF 1986.

(First published, after having teceived the assent of the Governor in the g
“Gujarat Government Gazette” on the 5th February, 1986).

An Act further to amend the Gujarat Sales Tax Act, 1969,

1t is hereby enacted in the Thirty-Seventh Year of the Repﬁblic of India as
follows : —

1. (I) This Act may be called the Gujarat Sales Tax (Amcndment) Act, 1986. Bhgrt title
and oommen.
(2) It shall be deemed to have come into force on the 6th December, 1985, cement.

2, In the Gﬁjaxat Sales Tax Act, 1969 (hereinafter referred to as “the Amsendmen

Gn..
Lof principel Aet")in section 42, in subsection (), after clanse (s), the following & %ston &2
* clause shall be ‘nserted, namely :— , 19%70.
i1

Wilizwe-4—1 -
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“(an) Notwithstanding the expiry of the period specified in clause (a),

‘an order of assessment for Samvat Year 2038, calendar year 1982 or, as the

case may be, financial year ending on. the 31st March, 1983, or part of any such
year may be made under sub-section (3) or (4) of section 41 at apy time not
later than the end of Samvat Year 2042, calendar year 1986 or, as the case

‘may be, financial year ending on the 3ist March, 1987.”.

aland 3, (/) The Gujarat Sales Tax (Amendment) Ordinance, 1985 is hercby

' (2) Notwithstanding such repeal anything done or any action taken under
the principal Act as amended by the said Qrdinance shall be deemed to have

' been done or: taken nnder the principal Act as amended by this Act,

4

L
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PART IV

Agcts of the Gujarat Legislature and Ordinances promulgated and .
: Regulations made by the Governor. ’

The following Act of the Gujarat Legislature having heep—' assented to by
the Governor on the 97th March, 1986 is liereby published for - general

information.
J. P. VASAVADA,
Secretary to the Government of Gujarat,
Legal Department. o

GUJARAT ACT No. 14 OF 1986

.

(First pﬁblishe,d, after having received the assent of the Governor In the
sJujarat Government Gazette” on the 97th March, 1986), '

THE GUJARAT SALES TAX (SECOND AMENDMENT) BILL, 1986.

' AN ACT :
7 Jfurther to amend the Gujarat Sales Taw Act, 1969. _
‘Tt is hereby enacted in the Thirty-seventh Year of the Republic of India
as follows :— : .
1. (1) This Act may be called the Gujarat Sales Tax (Second Amendment)
Aect, 1986. _ . '
) It shall come into force on such date as the State Government may,
by notification in the Official Gazette, appoint. '

. 2. In..:ﬂm Gujarat Sales Tax Act, 1969 (hereinafter referred to as “the
principsl Act”), ‘in section 2, for clause (30B), the following clause shall be
substituted, namely — _

' _ - 15-1
_ Iv-Bxtia—156—1 :
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“(SOB) “:,peciﬁed day” means the date of the: commg into force of the
Gujarct Sulos Tax (Second Amendment) Act, 1986,” \

3 In the principal Act, for section 3, the fo]lowmg section shall be sub-

stituted, namely :—

. *3. (1) Every dealer whose turnover either of all sa.lea or of all pur-
- chases made durmg——-

(@) the year 1mmedlately precedmg the year within which the spemﬁed_

day falls, or

(%) the year commencmg on the first day of the year within whlch
the specified day falls, )
has exceeded or exceeds . the relevant limit specified in sub--section (4),
shall, = until such liability ceases under sub--section {3), be iable to pay
tax under this Act on his turnover of sales, and on his tumover of pur-
chases, made on or after the specl.ﬁed day:

Provided that a dealer to whom clause (5) does not apply but clause
{#7} applies and whose turnover either of all sales or of all purchases first
exceeds the relevant limit specified in sub-section (4) after the specified
day shall not be liable to pay tax in respect of sales and purchases which:
take place: upto the time when his turnover of sales, or his turnover of
purchases as computed from the first day of the year in which the speci-
fied day falls, first exceeds the relevant limit applicable to him under
sub-section (4).

2 E\rery dealer whose turnover, either of all sales or of all purenases
made during any year being a year subsequent to the year mentioned in
sub-section (I) first exeeeds the relevant limit specified in sub-section (4),
shall, uhtil such liability ceases under sub-section (3), be liable to’ pay tax
under this Act with effect on and from the first day of that year:

Provided that the dealer shall not be Liable to pay tax in respect of

such sales and purchases as take place during the period commencing on
‘the first day of any such year, upto the time when his turnover of sales
.or turnover of purchases as computed from the said first day first ex-

ceeds the relevant limit applicable to him under sub-gection (4). .

(3) Every dealer who has become liable to pay tax under this Act
shall continue to be so liable wuntil his registration is duly cancelled; and
upon such arwellation  his liability to  pay tax other than tax already
levied or leviable, shall, until his turnover of gales or turnover of purchases
again first exceeds the relevant limit specified in sub-section (£), cease:

Provided that, where the dealer becomes Hable to pay tax again in
the same year in which he ceased to be liable as aforesaid, then, in respect
of such sales and purchases as take place, during the penod comimencing

on the date of the cessation of liability to tax upto the time when his -
turnover of sales or of purchases first exceeds the relevant limit appli- -

cable to him under sub-gection (4), not tax shall be payahle;
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(4) For the purposes of this séction, the limits of turnover shall be as

follows:—

{#) - Limit of turnover of
sales of goods includ-
ing lottery tickets
Rs. 10,000

(%) Limit of turnover of
sales exclusively of
lottery tickets
Ra. 1,25,000

(z'@'i) Limit of turnover
Rs. 50,000°

- (#) Limit of turnover '
Rs. 1,25,000

-

.

5

-

"
-

In the case of a dealer who is an importer
of lottery tickets and the value of lottery
tickets brought by him into the State or
despatched to him from outside the State
during the year exceeds Rs. 1,000; or

In the case of a dealer to whom clauses (),
{47} and (i) do not apply; or

(@) in the case of a dealer, who is an im-
porter, to whom clause (#) does not apply,
and the value of any taxable goods brought
by him into the State or despatched to him
from outside the State during the year exceeds
Rs. l5,000’; or ) ;

(b) in the case of & dealer who is a manu-
facturer or who gathers any goods other than
agricultural produce as a dealer and the value
of taxable goods sold or purchesed by him
during the year exceeds Rs. 5,000 and the value
of any taxable goods manufactured by him
or of any taxable goods other than the agricul-
tural produce gathered by him during the
year exceeds Rs. 5,000; or

(¢} in the case of a dealer to whom neither -

clavise (i) nor elause (it} nor item (a) nor item

(b) applies and the value of taxable goods-

sold or purchased during the year exceeds
Rs. 5,000; )

Provided that the value of taxable goods
purchased from persons who are not registered
dealers during the year is not less than Rs.

| 5,000; or

[ fwrtha case of a dealer to whom neither clause (3)
inor clause (27) nor elause (124} applies and the

value of taxzable goods sold or purchased by
him during the year exceeds Rs. 5,000;

(5) For the purpose of calculating the limit of turnover for liability

to tax-:—

(a) except as otherwise expressly. provided, the turnover of sll sales
or, as the case may be, the ‘tutnover of all purchases, shall be taken
into account whether such sales or purchases are taxable or not;
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- (b) the tutnover shall include all sales and purchases made by & dealer
. on his own adoount, and also 011 behalf of - principals menﬁloned in his
accounts; and

(¢} the valus.of picking material which is used in. packing any’ goods '

specified in Schedule--1 and on which no tax is leviable under sub-section
{Z) of section 21 shsll not be taken mto accoiint in computting the value
of taxable goods undef sub-gection . (£).”.

"4, In the prmmpa.]. Act, in section 3A, for'sub-section (1) excludmg th -
provise, the following sub-section shall be substituted, namely :—

“(I) Bvery dealer referred to in sub-clause (%) of cl@use (10) of sechlon
2, whose turnover,—

(a) of specified sales made during,—

(¢} the year iinmediately hprecedmg the year within which the
designated day folls, oz :

(¥} the year commencmg on the first day of the year w1th1n which
the demgnated day falls,

has exceededor exceeds Rs. 50,000; and

(b) of specified sales of goods specified in Schedule IV made by him
during the periods specified in sub-clause (¢) or (#t) has exceeded br ex-
ceeds s, 5,000,

shall, until such lahility ceases under sﬁb section (3), be liable to pay tax 1

under this section on his turnover of specified sales made on or after the
de.qlgnated day:™. .

5. In the principal Act, section 46A shall be deleted.

6. In the principal Act, in Schedule I,—-

(¥) in eitry 3, in column 2, for the words “at a price of not more than
five rupees per person”, the words “‘at a price of not inore than ten rupees
per person” shall be substituted; ' '

. {¢2) after entry 69, the following.entr‘ies shall .be inlgem(]., namely:—

1 T 3
“T0 Such sports goods as the State Government may, by notifi-

cation in the Official Gazette, spemfy EE
71 ’\Iuswal instruments T
72 Candles made of wax S e

73 Wooden handles of pawrah and pick-axe. Gk
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7. In the prmclpal Act, in Schedule 1T Parb—A —

(f) In entry 10, in columns 3 and 4 for the word “Do”, the words
“Beven paise in the rupee” shall be substltuted _ :

(¢) in entry 11, in columns 3.and 4, for the word “Do”, the words
“Four paise in thie rupee” ghall be substituted ;

(3) in entry 12, in coluins 3 and 4, for the words “Do”, the words
“Five paise in the rupea" shall be substituted; _

.- (4) in eéntry 28, in columns 3 and 4, for the words “Do”, the words
“Five paise in the rupee” shall be substituted ;

(6) in entry 29, in columns 3 and 4 for the words “Do”, the wordg -

“Bix paise in the rupee” shall be substituted ;

il

(6) for entry 30, the following entry shall be substituted, namely:—

1 2 3 4
“30 ‘Caustic Soda and Four paise in ihe * Four paise in the
silicate of soda Iupec _ Tupee
30A° Soda ash Eight paise in the Bight paise in the
' rupee rupee.”

(7} for entry 32, the following entries shall be substituted, namely:-—

1 2 3 4

%32, Petroleum products including Seven paise in  Seven paise in
- light diesel oil but excluding  the rupee the rupee
lubricants, kerosene, solvent . '
. oil, furnace oil, liquefied pet-
roleum gas, naptha, low sulphur
heavy stock (LSHS) and motor
apirit declared tax free under
entry 39 in Schedule I.

324 Naptha =~ . Ten paise in Ten paise in
the rupee - the rupee
32B  Low sulphur heavy stock ~ De _ Do”

(LSHS)

Amendmeont
of Sohedule If
Part-A to
Guj. I of
1970,




15-8 GUJARAT GOVERNMENT GAZETTE, EX., 27:3-1086 [PART IV
(8) entry 32A shall be renumbered as 32C and in enty 33C as so
re-numbered, in columns 3 and 4 for the words “Bix paise in the rupee”,
the words “Seven paisein therupee” shall be substitated ;

 (9) in entry 34, in columns 3 and 4, for the words “Six paise in
the rupee”, the words “Eight paise in the rupee” shall be substituted;

= {10} entry 48 shall be deleted ;

c (1),  inentry47, in columns 3 and 4, for the words “Ten paise in the’
rupee”, the words “Twelve paise in the rupee” shall be substituted ;

(1%) for entry 53, the following entry - shall be substituted, namely:—

1 - 2 | 3 4

“53  (ement and articles made of " Twelve paise  Twelve paise
cement, that is to say, theazticles  intherupee intherupee.”
in the making of which cement
is used irrespective of the pro- -
portion in which it is used, exe-
hiding floor and wall tiles.

e

(13) in entry 62, in sub-entry (I}, in columns 3 and 4, for the words “Ten
paise in the rupee”, the words “Twelve paise in the rupee” shall be
substituted ; : : '

(14) for entry 67, the following entry shall be substituted, namely:~—

M

1 .2 . 3 4
«g7  Furniture of all kinds, uphol- Ten paise in Ten paise in
gtered furniture and skeleton:  the rupee the rupee.”

of any of them.

(15) for entry 69, the following shsll be substituted, namely:—

1 2 | s 4

“g9 Airconditioning plant and spare  Ten paise in - Ten paise in
partsand acoessories thereof. - the rupee ~ the rupee”.

r—
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(Jfb’j “in entry 70, in colummns 3 and 4 for the word “Do” the words
“Twelve pasie in- the rupee” shall be substituted;

(17) entry T3 shall be deleted
({8) in entry 74,— N _
(5) in columns 3 and 4 agemst sub-enbry (1), for the woida “Twelve

paise in the rupee”, the words “Ten paise in the rupze” shall be sub-
stituted; :

(@) in columns 3 and 4 a.gamst sub~entry (2), the word “Do” sha.ll
be construed as “Twelve paise in the rupee”;

({19 in entry 76, in columns $ and 4, fer the words “Twenty paise .

. In the rupee , the words “Ten paise in the :upee” shall be substituted;
(20) for enfry 80A, the following shall be substituted, 11a.me1y —_—

1 9 . 3 4
““80A Television sets and antennae = - Ten paise Ten paise
Television cameras, television - in_the rupee in the rupee”

" monitors, close circult television sets,
cameras, video television, video
cassette recorders, video cassette players,
video cassette and parts; accessories
and components of any of them.

(21) for entry 99, the following ‘shall be subtituted, .namely:—

1 2 - 3 4
“99 (i) Articles and utensils Six paise in  Six paise in
: made of sta.mlcse steel. the rupece  the rupee”.

(i1} ubensils made of other
nonferrous metals and
alloys such as brass, copper,
hmdohum a.llumlmum ete.

(29) entry 103 shall be delcted;
(23) in entry 114,—
| (a) in item (s)—

(4) in column 2, for the worde “five Tupees per pevson”, the word
“ten Tupees per person” shall be substltuted
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(#) incolumns 3 and 4, for the words “Bight paise in the rupee”, the

words “Ten paise in the rupee” shall be substituted;

(®) in item (b) in columns 3 and 4, the word “Do” shall be construed
* a8 “Ten paise in the Tupee”; s

{24) after entry 115, the following entries. shall be inserted, namely:—

[PABTIV'

BT 2 .3

4

«116. Bamboo mattings and tatiis’ Four paise in
' the rupee
Four ?aise' in

117 Agarbatti, padi, dhoop, and
the rupee

dhoop-batls

118 Tmitation jewellery Four paise in
: the rupee
119 Tractor trailors 8ix paise in
- the rupee
Ten paise in

120 Lottery tickets
the rupee

Four paise in
the rupee

. Four paise in

the rupee

.Four paise in

the rupee

Six paise in
the rupee

" Ten paise in

the rupee”.

Amendment

} of Sohedulo IT
Part-B to

. Guj.k of 1870,

. Amendment =

Amendrent
of Bchedule

IV of Guj. -
1 of 1970,

8. In the principal Act, in Schedule II, Part-B,—

(1) in entry 14, in columns 3 and 4, for the words “Ten paise in the

rupee”, the words “Eight paise in the rupee” shell be substituted;

(?) in entry 15, in columns 3 and 4, for the word “do”,

“Kight paise in the rupee” shall be substituted;

9. Tn the principal Act, in Schedule ITI, in entry 13, in column 8, for
the werds “‘Seven paise in the rupee”, the words “Eight paise in the rupee”

shall be substibuted.

10, In the principal Act, in Schedule 1V, entry 8 shall be deleted,
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Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Govemor.

The following Act of the QGujarat Leglslatureg having} Leen' ssccrted
to by the Governor on * the 27th March 1986  is herebyE ‘Fpublished for
general information.

J. PX VASBAVADA
Secretary to the Government of Gujarat,
Legal@Department.

GUJARAT ACT NO. 17 OF 1986

(First published, after ha.vmg received the assent of the Governor in the
“Gujarat Government Gazette” on the Ilst April, 1986).

- THE GUJARAT SALES TAX (THIRD AMENDMENT) ACT, 1986,
AN AT
further to amend tke Gujaras Sales Tax Act, 1969.

It is hereby enacted in the Thn'ty-sevcnth Year of the Republic of India as
follows - :~—

1. This Act may be called the Gujarat Sales Tax (Third Amendment) Aect,

1986.
Gui. 2. - In the Gujarat Sales Tax Act, 1969, after section 15A, the following sections
1,08 shall be inserted, namely :—

18-}
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_ Purchase | “458. Where any dealer liable to pay tax under this Act uses any prohibited

o «  £oods other than declared goods, purchased - by him or through commission
" goodsused . agent in the manufacture of taxable goods and despaches any of the goods so
manafac- manufactured to  his own place of business or to his agent’s place of business

tare Ogn situate outside the State but within India such dealer shall be liable to pay, in -
mg rain addition to any tax paid or payable under other provisions of this Act, a purchase
- 03808. tax at the rate of two paise in the rupee on the purchase price of such pro-

hibited goods used in the goods so manufactured and despatched and accordingly
he shall include the purchase price thereof in his turnover of purchases in his
declaration or return under section 40 which he is to furnish next thereafter.

Liability . 16C. Where any recognised dealer or commission égent actiné on behalf
: t‘;xp}‘;:h““ of a principal who is a recognised dealer, purchases any taxable goods under

_oontravon-  a certificate given by him under section 13 and contrary to such certificate
:;2;;{,1- such dealer or principal despatches any of the goods, manufactured by him
. certiloate. by wee of the taxable goods so purchased, to his own place of business or to

: his agent's place of business situate outside the State but within India, where
he or, as the case may be, his agent is registered under the Central Sales Tax
Act, 1956, such recognised dealer or, as the casc may be, principal shall be %ngf
liabl¢ to pay. inaddition to any tax paid or payable under other provisions 1956,
of this Act a purchase tax at the rate of two paise in the rupee on the purchase
price of taxable goods used in the goods so manufactured and despatched
and accordingly he shall include -purchase price thereof in his turnover of
purchases in his declaration or return under section 40 which he i3 to furnish -

next thereafter.”.

e
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PART IV

Acts of the Guojarat Legislature and Ordinances promulgated and |
Regulations made by the Governor.

The fo]loﬁ'i_ng Act of the Gujarat Legisléture having been assented to by the
Governor on the 29th March, 1987 is hereby published for general information.

_ J. P. VASAVADA,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 16 OF 1987.

(First published, after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 31st March, 1987).

An Act further to amend the Gujarat Sales Tax Abt, 1969. '

It is hereby enached in the Thirty-oighth Year of the Repubhc of India
as follows :— '

1. () This Act may b called the Gujuat Sl Tox (Amendment) Ack, Shost i, <

L1987, ~ and com.

nmencement.
(2) It shall come mto foree on such date as the State Government msy,

by notification in the Official Gazelte, appoint.
. 16-1
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2. Tn the Gujarat Sales Tax Act, 1969 (hereinafter reforred to as “the
principal Act”), in section 4A, in sub-pection (1), for the worde ‘‘ten
paise in the rupee”, the words “twenty paisein the rupee” shall bo substi-
tuted. : ' .

3. In the principal Act, for section 15B, the following shall be substi-

tuted, namoly :—

“16B. Where any dealer lisble to pay tax under this Act uses any
goods other than declared goods purchased by him or through eommission
agent as raw or processing maberials or consumable stores (irrespective of
whether such goods are prohibited goods or not) in the manufacture of
taxable goods and despatches any of the goods so manufactured to his own
place of business ur to his agent’s place of business situate outside the
State but within India such dealer shall be liable to pay, in addition to
any taxpaid or payable under other provisions of this Act, a purchase tax
at the rate of two paise in the rupee on the purchase price of such raw or
processing materials or consumable stores used in the goods so manufactured
and despatched and accordingly he shall include the purchase price thereof
in his ternover of purchases in his declaration or return under section 40
which he is to furnish next thereafter : '

Provided that where the raw material so used is bullion or ‘specie, the

purchase tax payable on such bullion or specie under this section shall not
oxceod the aggrogate of the rates of sales tax and the general sales tax
payable on bullion or specie.”,

4. In the principﬂ Act, section 15C shall be deloted.

6. In the principal Act, after section 19B, the following new section shall
be inserted, namely :— '

“19C. There shall be levied a purchase tax at the rate of two paise in
the rupee on the turnover of purchases of salt purchased by a dealer liable
to pay tax under this Act, for the purpose of use by him in the manufacture
of taxable goods, - '

6. In the principal! Act, in Schedule I,—

(1} in entvy 11, in column 2, for the word “Salt”, the words “Saly
other than salt used in the manufacture of tazable goods” shall be substi-
tuted: : - ‘

1970
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i {2) after entry 73, this following entries shall be added, namely 1—

1. ' 3, 5. -
T T4 : Khakhrg leaves .
% Articles made of bamboo. .

7. In the principal Act, in Schedule IT-Part-A,—

(1) in entry 6, in columns 3 and 4, for the words “Four pais;e in the
rapes”’, the words “six paise in the rupee” shall be substituted;

(2} in entry 7, in columns 3 and 4, for the word “Do”, the words “Four
paise in the rupee” shall be substituted ; '

(3) for ontry @, the following entries shall be substituted, namely :—

1 _ 2 3 _ 4
“3 Dyes : " Four paise in Four paise in
' : the rupee the rupee
9A Chemicals other than those Seven paise in .  Seven paise in
. specified in any other entry  the rupee the rupee

in this or any other Schedule. . »

(4) in entry 16, in columns 3 and 4, for the words “Four paise in the
rupes”, the words “Five paise in the rupee” shall be substituted ;

(6) in entry 18,—

. {i) in sub-entry {a), in columns 3 and 4, for the words “Two paise
. in the rupee”,-the words “Five paisein the rupee” shall be substituted ;

(i) in sub-entry (b), in columns 3 and 4, for the word “Do”,
the words “Five paise in the rupee” shall be substituted ;

{(8) in entry 21, in the columns 3 and 4, for the words “Four paise in
tlis rupee”, the words “Bix paise in the rupeo” shall be substituted ;

" (@) in entry 22, .in columns 3 and 4, for the word “Do”, the words
“Four paise in the rupee” shall be substituted ; :

{8)" in entry 24, in columns 3 and 4, for the word “Do”, the words
“Bix paise in the rupee” shall be substituted;

A medmeng,
of § chedal
IT.Part A

of Guj. 1

of 1970,
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| .

|
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| of 1970.
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{9) -in entry 25, in columns 3 and 4, for the word “Do”; the words “Four
paise in the rupee” shall be substituted ;

(10). in entry 30, in columns 3 an‘d-ff-, for the words “Four pa.f.se-' in the
rupee”, the words “Six paise in the rupee” shall be substituted ;

(11) - for entrj' 42, the following entry shall be substituted, namely ;—

' of Sohedala

1 2 3 4
“42  Glassware, Chinaware or Ten paise in the Ten paise in the
articlesmadeofporcelain and  rupee rupes”

glazed earthenware {other than
those specified in entry 42A
in this Schedule)

(12} in enfry 94, in columns 3 and 4, for the word “Do”, the words
“Ten paise in the rupee” shall be substituted ; :

(13) in entry 102, in columns 3 and 4, for the words “Six paise in the
rupee”, the words “Ten paise in the rupee” shall be substituted ;

(14) in entry 104, in columns 3 and 4, for the words “Six paise in the
rupee”, the words “Ten paise in the rupee’™ shall be substituted ;

(15) in .entry 110, in columns 3 and 4, for the word “Do”, the words’
“Bix paise in the rupee” shall be substituted ; _

(18) in entry 113, in columns 3 and 4, for the words “Four paise in the
rupee”, the words “Eight paise in the rupee” shall be substibuted; ’

(I7) entry 116 shall be deleted.

8. In the principal Act, in Schedule II Part-B, in entry 7A, in columns
3 and 4, for.the words “Six paise in the rupee”, the words “Eight paise in
the rupee” shall be substituted, -

9. In the principal Act, in Schedule HI,—
() in entry 3, in column 4, for the words “Three paise in the rupsee”’;

the words.“Four paise in the rupes” shall be substituted ; . =~ .

~ (2) inentry34A, in column 4, for the words “Thr_ee; paise in the rupes”,
the words -“Four paise in the rupee” shall be substituted; O

(3) inentry4,in column 4, for the word “Do”, the words “Four piage
in the rupes” shall be substituted ; ' e T
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{4) inentry 44, in columa 4, for the words “Three paise in the rupes”)
the words “Four paise in the Tupee” shall be substituted; ‘

{5) inentry 6,in column 4, for the “words “Three paise in the rupes”,
the words “Four paise in the ‘rupee” shall be substituted ;

(6) inentryT in column 4, forthe words “Three paise in the rupes”,
the words “Four paise in the rupee” shall be substituted; :

(7} in entry 8, in column 4, for the words “Phree paise in the rupee”;
the words “Four paise in the rupee” shall bo substituted;

(8) in entry 9,in column 4, for the word “Do”, the words *“Four paise
in the rupee” shall be substituted ;

(9) in entry 10, in column 4, for the words ““Three paise in the rupee”;
tho words “Four paise in the rupee” hall be substituted ;

(10) in entry 11, in column 4, for the word “Do”, the words “Four
paise in the rupce” shall be substituted ; '

(1) in entry 12, in column 4, for the words “Three paise in the
“rupee”, the words “Four paise in the rupee” shall be substitiited ;

{12) inentry 124, in column 4, for the words “Thres paiso in the rupee’
the words “Four paisein the rupee” shall be substituted ;

"(13) in entry 12B, in column 4, for the words “Three paise in the
rupee”, the words “Four paise in the rupee” shall be substituted ;

(14) in entry 13,— -

i} in column 2, for the words, figures and letters “in sections 18,
194 and 19B”, the words, figures and letbers “in sections 18,194, 19B
and 190" shall be substituted;

(i5) in column 4, for the words “Three paise in the rupse”, the
words “Four paise in the rupes” shall be substituted..

IV-Extra-16-2
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PART IV

Acts of the Gujarat Legislature and Ordinances promnigated and
Regulations made by the Governor,

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 4th July, 1988 is hereby published for general information.

I. N. BHATT,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 5 OF 1988,

(First published, after having received the asseat of the Governor in the
“Gujarat Government Gazette” on the 6th July, 1988.)

AN ACT
further to amend the Gujarat Sales Tax Act, 1969,

L

It is hereby enacted in the Thirty-ninth Year of the Republic of India
a8 follows :—

1. (I) This Aet may be called the Gujarat Sales Tax (Amendment) Short
Agt, 1988, title

BOTRMRN 06
(@) It shall be deemed to have come into force on the 24th March, ment-
1988.

7-1
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2, Iﬁ the Gujarat Sales Tax Act, 1969 (hereinafter referred to as :ﬁ‘l)e

principal Act”), in section 45, in sub-section (6), after the second pro
the following proviso shall be added, namely:—

“Provided also that, o penalty under this section shall be payable by a
dealer for whom duc date of payment has been extended, or instalments
have been granted under the first proviso to sub-scetion (4) of section 47
and to whoman Eligibility Certificate has been granted by the Commissioner
of Industries, Gujarat State or any officer authorised by him in this behalf
under the second proviso to sub-section (£) of the said section 47 andthe
payments have been made in accordance with the provisions of this Act.”.

3. Inthe principal Act,in section 47,—

() in sub-section (), after the proviso, the following proviso shall
be added, namely:—

“Provided further that notwithstanding anything contained in this Act
or iun the rules made thereunder but subject to such conditions as the State
Government or the Commissioner may by general or special order specify,
where a dealer to whom incentives by way of deferment of asles tax or pur-
chase tax or both have been granted by virtue of an Eligibility Certificate
granted by the Commissioner of Industries, Gujarat State or any officer
authorised by him in this behalf and where a loan liability equal to the
amount of any such tax payable by such dealer has becn raised by the
Gujarat Industrial Investment Corporation Limited or the Gujarat State
Financial Corporation Limited, then such tax shall be deemed, in the public
interest, to have been paid.”;

(2) for the marginal note, the following shall be substituted, namely:—
“Payment of tax and deferred payment of tax, ete.”.

4 (1) The Gujarat Sales Tax (Amendment) Ordinance, 1988 is hereby

repealed.

{(2) Notwithstanding such repeal, anything done orany action taken under

the principal Act as amended by the said Ordinance shall be deemed to have
been done or taken under the principal Act asamended by this Act.

QOVERNMENT CENTRAL PRESS, GANDHINAGAR.

Goj. 1
of
1870.

Guj.

1988,
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PART IV

Acts of the Gujarat Legislatore and Ordinances promn!gated and
Regdatmns made by the Governor.

The following Act of the Gu]arat Legislature having been assented to by the
Governor on the 4th-August, 1988 is hereby published for general mformattou

" J¥. N. BHATT,
Secrctary to the Government of Gujarat,
' Lega.l Department.

GUJARAT ACT NO. 8 OF 1988

(First published, after having received the assent of the Governor in the
“ Gujarat Government Gazette” on the 4th August, 1988)

An Act further to ameénd the Gujarat Sales Tax Act. 1969.

1t is hereby enacted in the Tlurty -ninth Yea.r of the Repubhc ot India as
tollows e : .

1 03] "I']ug Act may bo palled the Gujarat Sales Tax (Seoond Anmndment) Short

ment.
(2) It shall come into force on such datc as the State Govemment may, by

* potification in the Official Gazeite, appoint.”
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2, In the Gujarat Sales Tax Act, 1969 (heremafter referred to. as “thc?‘:,jf
principal Act”), in section 2, in clause (32), after the words “general sales tax” W,
the words “turnover tax” shall be inserted.

3. In the prmclpal Act, in section 3, in sub-section (),—

() in clause (iii), for the letters and figures “Rs 50.000” tho le.ttets and '
figures “Rs. 75 ,000” shall ‘be substituted: '

@ in clause (iv), for the letters and figures “Rs. 1,25 000", the letten and
figures “Rs. 2,00,000” shall be substituted.

4. (I) In thoe principal Act, in section 4A, in sub-section (I), for the words
“twenty paise in the rupee”, the words *twenty-five paise in the rupee” shall be
substituted.

(2) The amendment made by sub-section (/) shall remain effective upto and
inclusive of the 31st July, 1989,

5. In the pnnclpal Act, after soctlon 10, the followmg section shall be
inserted, namely

“10A. (I) Where the turnover of cither of all sales or of all purchases
by any dealer liable to pay tax under section 3, except the dealer referred to
in sub-clause (f) of clause (10) of section 2, has first exceeded Rs. 99,99,999
in any year, thero shall be levied a turnover tax on the total turnover of
sales effected by him of goods specified in Schedules II and III, at the rates
specified in the Table below. '

| TABLE |
‘ Limit of tumover ' Rate of -tax,

# 1. Where the total turnover is one orore of One per cent of the

rupees or more but less than three crores of  total turnover.

rupees. .

2. Where the total turnover is three orores of Ons gnd one-fourth
rupees or more  but less than five crores  per cent of ‘the total
of rupees. : turnover.

3. Where the total turnover is five crores of One and ons-hglf
rupees OF mOre. cent of the total turnover.

(2) For the purpose of calculating the amount of tax payable under sub-
section (I, the following shall be deducted from the total turnover of sales,
namely:—

(2) resales of goods on the punchase of which the dealer is ]Jable to pay

purchase tax under section 16; .

{(b) resales of goods purchased by the dealer from a Registered dealer
otherwise than on a certificate furnished under section 12 or 13;

ci g
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(©) resales of goods purchased by the dealer from a dealer liable to pay

tax under section 4, if 2 certificate as provided in the proviso to sub-
- section. (I) of section 4 is furnished: '

(d) sales of goods or resales of goods to which clause (5) or clause (¢)
does not apply, to a licenced dealer, a recognised dealer or a commission
agent holding a permit, who purchases on behalf of a principal, upon such
dealer or commission agent, as the case may be, furnishing certificate as
provided in section 13, by virtue of which the sales of goods specified in
Schedule II-Part A are exempt from sales tax, Schedule I1-Part B are exempt
from general sales tax, and Schedule I are exempt from both sales tax and
general sales tax,

(e) sales of declared goods; - '
(f) sales of goods wholly exempt from payment of tax under section 49,

(%) For the purpose of calculating the limit of turnover for arriving at the
rate of tax payable by a dealer under sub-section (7)., deductions under clauses {a)
to (f) of sub-section (2) shall be ignored as if no ' such . deductions were
permissible.

(9) The turnover tax shall be paid by the dealer before furnishing the
declaration or return for the period in which the turnover either of all sales
or of all purchases as computed from the commencement of the vear first
exceeds Rs. 99,99,999. The tax so payable shall be for the period

- from the commencement of the year to the end of the period covered
by such declaration or return and the dealer shall continue to be liable to pay
the turnover tax for that year for all the subsequent periods till the end of
that year. '

(5) Notwithstanding anything contained in this Act, no dealer shall collect
any amount by way of turnover fax payable by him under this section.”.

6. In the principal Act, in section 11,— _ é?;:ﬂ-f
(@) for the words and figures “under section 7, 8 or 10", the words,;':‘}“g‘]’;;_ i
figures and letter “under section 7, 8, 10 or 10A” shall be substituted; " of 1970.

(b) in the marginal note, for the words and figures “section 7, 8 or 10”
the words, figures and letter “section 7, 8, 10 or 10A” shall be substituted.

7. In the principal Act, in section 15B, for the words “two paise in the rupee”, Amend-
the words *“four paise in the rupee” shall be substituted. - _ ment | olt; B
| | | ' of Qo 1

0. 4

8. In the principal Act, in section 46, in sub-section (7), for the word and Amend.
figures “section 56", where they occur at two places, the words, figures and letter 2oxt oF -
“section 10A or section 56 or both” shall be substituted. .,;- ?;;.’jé 1
o ' T _ - ,
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vaw ot~ 9. In the principal Act, aftet séction 5, the followir§ séction shaff be and
55A in stishl be' deciied to hinve been inserted with effeéct from thé Stft Atigude, 1985,
S 1 °f  pamely:— - - o _

Composition - “S54. (1) The Conimissioner may, in such  circuistances and subject
OfWE - fo such Coriitots ds iiay bo prescribed, permit oyory delet b fo in
sub-clauls (3 of clavie {10) of secticn 2. o pay 4t fus. -option.in licu-of the-
T dmiount Of taf (ncliding additional tax) leviable from him under séction 7,
8 or 10 it tespect of any period, a lump sum by way of composition at the
i'a?fg of two' per cent. Gf the total value of the works contract executed by
(2) The provisions of sections 13 and 51 shall not apply to a- dealer who
- opts for composition of tax under sub-section ). _

ﬁ:;?d; . 10. In the principal Act; in section 56, after sub-section: (3) tho folléwing,

&mﬁ 5(1 sub-section _sh’all be inserted, hamely:— : : ’ C

of 1970, '

“(4) Notwithstaniding anjthing contained in  sub-ection (2), 1o dedler to
whoin section 53A applies shall collect any amount by way of sales tax, general
sales tax, or, as the caso may be, additional tax, n the sales roferred fo in sub-
clause () of clause (28) of section 2 made during the period to which such,

composition relates.”,

Amend: 11. In the principal Act, it Schedule T—

f
Sohodgle T o -
o L (Iy diittiés 4¢ serial Nos. 29 and 54 shall by deleted:
L1} . .. . o )
(2) after entry 75, the following entry shall be added, namely:—
1 . . - 2 ‘ ) - g_ . T
" 76 Haar, Pavitrs, Kalagi, Mugat, Modb, ete. made So | -
- -artifieial silk yarn and artificial silk yarn waste. - X X X7
Amend- 12. In the principal Act, in Schedule IT, Part A
ment of ; . S :
schedule I, )i i 4, for the words “Ten paise in the
_- 1)“in entry 15, in columms 3 gnd 4, for the words “Ten paise in the
G 1o @ rups”, the Words “Tivelve paiss in £he Fiped” shudll b st &
1970, : o R o e
- 2) in entry 16, in snb-entry (1), in colimus 3. and 4, for the words ‘Five = .
@ paise 3 the rupes”, the words “Six paise in the Tupee” Bﬁjlfn _

substituted; o .
(3) for eatry 26, the following entry shall be _subsﬁtuted. namely': —
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26. (1) [Drugs and medicines - (other © Bix paise in  Bix paise in the
an those specified in enfry 12 the rupee. rupee. .
in- Bchedule I and entry 96 in -

..._this Bchedule.) . . - L
(%) Vitaminised infant milk food  Four paise  Four pa.lse in
' aold in sealed eonta.tners . in the rhpee the rupee

(4) for entry 31 the fo]lomng entrysha]l be gubstituted, namely :— -

““3L.(1) Newsprmt B Six paisein  Six paise in the
. the rupee. rupee, :
(2) Paper including shrawhoards and Eight paise Eight paise in
oard boards but excluding paper  in the rupee. the rupee”;
specified in entry 12; sub-entry
&1 ) of this en and entry 31 4.
w this Schedulé

(5) For entry 32, the followiﬂg entr}; sball be substituted, namely

1o 2 | 3 n

“32. Petrolenm products excluding Ten paise  Ten paigain the
. Light Diede} Oil, lubricantes, kevo- in the ruped. ripée.”:
‘gebe; wlvent oil; furnges oil, :
liquefied petroloum gas, napths,
Low 8ilfure Hoavy Stock (LSHS)
and motor spirit declared tax free
_under entry 39 in Schedule I.

“@) i bitgy 51 &; s ooli 3 w0 £ fo fhe words “Ton pule it fho
rupee” the words “Twelve palso in the rupee”sha.]l be substituted;

;) 1 entsy 8UB, it élumns 8 aud 4, for the word “Do” the words
S “I‘iraﬁd#ﬁse i the it ”ﬂhﬂlﬁésﬁbsﬁtﬁted

- (8) . mentry320 moqlumnaSand 4, for the words “‘Seven paise n the
| mpee the words “Ten paise In the rupee” shall be substituted;
© a.ftqr entry 320, thio followmg ontry ‘shall be ingerted, ‘namely :—

R

'1 . - .', g . '3‘ ‘

Y] If i‘ﬁgﬁ‘é Dissel 0il. o g?:; Paise in Seven'llmlse in

fuPBO ~ the rupes.”
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(10) for entry 34, the following entry shall be substituted, namely :—

1 - a s s

“34 (1) Soapa and detergents, excludmg ] Eight paise in Elght pa;lse in
eeeeeei ... ... __Shampoo and.soaps. apecxﬁgd in _ the rupee. . the rupee..
sub-entry (2). '

{2) Toilet soaps sold at a price eXces- Twelve paise Twelve paise in
- ding Re. 4f- per piece - in the Tpoe. the rwpee.

(1) in entry 41, in columns 3 and 4, for the words “Ten paise im the
rupee”, the words “TIwelve paise in the rupes” shall be substituted; :

(12} in entrv 43, in columns 3 and 4, for thé words “Ten paise in the rupee”
the words “Twelve paise in the rupee” shall be substituted; -

{13) in entry 47, in columns 3 and 4, for the words “Twelve paise in tho |
rupee”, the words “Sixteen paise in the rupes” shall be substituted:

| (I4) in entry 49, in columns 3 and 4, for the word “Do”, the words “Six
paise in the rupeo“ shall be subst:ltuted

(15) in. cntry 55, in columns 3 and 4, for the words “Eight paise in the -
mpee the words “Ten paise in the rupee” shali be substituted;

(16) in entry 61 in columns 3 and 4, for the words “'I'welve paise in the
rupee”, the words “Fifteen paise in the rupee™ shall be substituted;

7) in entry 62,—

() in sub-entry {I), in columns 3 and 4, for the words “Twelve paha in
the rupee”, the words “Flfteen paise in the rupee” shall -be subsntuted )

G in sub—entry (2), in columns 3 and 4, for the words “’I'welve paise
in the rupee”, the words “Flfteen paise m the rupee” shall bo substltuﬁad

(18) mmtry 67, in columns 3 and 4, for the words “Tenpalsem the
the Words “Twelve paise in the rupee” shal] be substlmted.

(19) mentry 69, mcolumns3and4 for the words “Ten paise in the
rupee”, tho words *“Twelve paiso in the rupeo” shall be substituted;

(20) mentn?ﬁmooﬁ?ﬁms 3 and 4, for the words “'I'enpamamﬂm
rupeo”, thowords“i‘udnpanmﬂumpee shall be substitoted; =~
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(2I) after entry 120, tho following entries shall be added, namely :—

1 2 s 4
131  Agate (Akék) | Four paise Four paise
b o - "'ﬂmﬂs"md‘mio]“" L —int]]B I'uPBB. . . intlhe II-I.PGB-
made therefrom.
122 Wa‘t-er-pmf \ Four paise Four paise
-CANVAS. " in the rupee. ~ in the Tupes.”.

7

13. In the principal Act, in Schedule II, Part-B,—~

() in entry 7A, in columns 3 and 4, for the words “Eight paise in “the
rupee”, the words “Ten paise in the rupee” shail be substituted;

@ in entry 10, in columns 3 and 4, for the word “Do”, the words “Four
paise in the rupee” shall be substituted.

14, Tn the principal Act, in Schedulo IIL, after catry 12B, the following entry
shall be inserted, namely:—

.1 2 ' 3 4
“12C  Paan Masala ~ Ten paise Four paise

in the rupee in the rupee.”.

mm‘mm

ment of
Schedule

to Gujl of
1070,

Awmend-
ment of
Sohedule IXT
to Guof.l
of 1970.
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PART 1V

Acts of the Gu]arat Legislature and Ordinances promu‘lgdted and
Regulatmns made by the Govemor

-

T - "=

The following“Act of the Gujarat Legislature having been assented 1o by ihe
Governor on the 4th March, 1989 is hereby published for geaeral information.

-

- R. M. MEHTA,
Secretary to the Government of Gujarat,
Legal Department

GUJARAT ACT NO. 7 OF 1989

( First pubhshed after having received the assent of the Governor in the
“Gujarat Govemment Gazette” on the 7th March, 1989)

. AN ACT
further to amend the Gu1arat Sales Tax Act, 1969

It is hereby enacted in the Fortieth Year of the Repubhc of Indm a8 follows -—

t 1 (I) Th.ls Act may be called the Gujarat Sales Tax (Amendment) Act. Blmrt. title

1939 - snd Comm—
. " encement

" (2) It shall be deemed fo have come into fonce on the Zan December, 1988,

7-1

YY—Extra-7-1



of new
seotion
41A in
Qaj. } of
1870-
Spasial
provisiong
for trant:
_%onal

Hag yonde

Repesi
snd
~ aavingd,

7—3  GUJ. GOVT. GAZETTE, EX., 7-3-1989 (PART 1V

2. In the Gujarat Sales Tax Act, 1969 (hereinafter referred to as “the principal Goj. 1 of
Act"), after section 41, the following section shall be inserted and shall be deemed 1070.
o have been inserted, with effect from the 1st April, 1988, namely:—

“41A. (1) If in order to comply with the requirements of the Income-tax o o 1981,
Act, 1961, as amended by the Direct Tax Laws. (Amendment) Act, 1987, any 4 o¢ 1988,
dealer has changed the year by reference to which the accounts of that dealer
are ordinaiily maintained in his books of accounts, and if the dealer has adopted

_a transitional accounting year of a duration different than his earlier account-
ing year as an incident of such change, then notwithstanding uiything in this
Act or the rules made and notifications issued thereunder, but subject to such
condivions s may be prescribed, the provisions oi this Act, the rules made and
notifications issued thereunder shall, in respect of the transitional accountmg
year, apply in the manner hereinafter provided in this section.

{2) The amount of tax due from a dealer liable to pay tax may be assessed
or reassessed by -a single order of assessment in rcspect of the transitional
accountmg year.

(3) Esxcept where the context requires otherwise, the word ‘year’, wherever
it occurs in the Act, shall be deemed to include the transitional accounting year
and the provisions of this Act, the rules made and notifications issued there-
under shall be construed accordingly. ' '

(4) Except where the context requires otherwme. any reference in this Act,
the rules made and notifications issued under this Act to any amount or
amounts in. relation to a year shall be construed for the .purposes of the
tranmtlonal accounting year as a_reference to the said.amount or amounts as
arrived at by multiplying each such amount by a fraction of which the
numerator is the number of months * in the transmonal accounting year and
the denominator is twelve: .

Provided that ‘where the transitional accounting year indludes a part of a
month, if such part is of fifteen days or more, it shall be mcreased to one com-
plete month and if such part is of less than fifteen days, it shall be ignored.”.

3 (N The Gu]arat Sales Tax (Second Amendment) Ordmance, 1988 is here- anj
by repealed . - Ord.
: 1

) Notw1thstandmg such repeal, anythmg done or any action taken unde;r“‘fﬂs
the principal Act as amended by.the said Ordinance shall be deemed to have 19

" been done or taken under the prmmpal Act as amended by thls Act

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.



BumFo.§ -~ -REGISTERED NO. G/GNR[2.

Mt”ﬁﬂﬁn"

@be 6u;arat @e‘e?mmmt @asette
EXTRAQRDINARY

PUB ISH"’D BY AUTHOR!TY

Vol. XXX] -~ PRIDAY, MARCH 31, 1989[CAITRA 10, 1911

Separate paging is given to this Pari in order that it
may be filed- as a separate comprlation. '

-  ©  PART IV
Acts of the Gujarat Legislature and Ord[nances promnlgated and
Regolations made by the Govemor _

. 'The fo]lowmg Act of the Gujarat Leg:slature hawug been - assented to by the-
. Govemor on the 3ist March 1989 is hereby pubhshed for general information.

R M. MEHTA
Secretary to the Government of Guijarat,

Legal Department.
GUJARAT ACT NO. 15 OF 1989

- (First published, ‘after having received the assent of the Governor in the o
“Guja:at Government’ Gazette * on the 3lst March, 1989)

- : AN ACT -
further to amend the Gu]arat Sales Tax Act, 1969,

: Iﬁ is hereby enaet.ed in the Fortleth Year of the Repubhc 7f Ind.ta a8’ L
'.foﬂows- o : : S : '

1 (1) This Acl: ma.y ba called the Gu]a.mt Sales Tax (Semnd Aman dment) mm L

“Act, 1989, o
(2) It sha.ll come- mto fome on- the 131; Aprll 1989, LT oo m
2 In the Gu]arat S&les Tax Act; 1969 (heremafter referred 60”48 “ the Amnl ‘g. .
- prinoipal Act”), in section 2, for clause (16), the fo]lomng clause"gha]} 1-,3 aeotlon
.subaht.u{;ed na.mely- _ L "'°fl.' :

| VEmist
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' “(16) "manufatrbum” with a]] its grammatwal vanatmns and. cognabe eXpro-
* gaions mieans producing, making, extracting, collecting, altering, ornament-

(a) in rela.tlonhotlmber the cuttmg, sawing, ahapmg, ‘sizing or hemng

pae Al g

(b) in relatlon to cottonaeod oﬂ mﬁnmg of washed cottonseed 011

(c) in rela.ﬁon to marble and stone, hammrmg, cuttmg, swmg or poh-
_ (d) in relatmn to cha]k lumps, the grmdmg, o :
. - - but doesnob include sich manufaotures or manufacturmg proeessea a8 may
L be presenbed AP : N

v Amend: . 3 Tnthe pnnclpal Act; in s"““"n 44“' |

 membof _ .
" of qnj;gi‘ - (1) for the words “has not been. aasassed’ the WOIdB « ha.s escaped asse- |
. of 190, . gement, or hgs bean under assessed -or assessed at a lower. rato” shall bo -

C su'bstltuted

B {8y after the words and ﬁgures “made under séction 41”; the words “or

Ao if the Commissioner ‘has - reason to bolieve that any dedustion has

o been wrongly given or any draw back, set off or refund has been Wrongly
' grantedm a.ny order o£asaessment 8o raade.” sha]] be mserbed

| 4 In the pnnmpal Act sectlon 44A: shall bo deleted

B

G, Yot
" Amend. 5. In the principal Act, in Section 47,—
Vgt . 0 : L
ef170.. - - ' o ' -
L S (1) in nub gection (4) for ﬁhe words “t]mty daya” t]].e words “ten daya
. ‘a]]all be aubstlfmted 3 _ o
s (2) in- sub sectlon (8); for fshe worda "Any tax or penalty’ th.e Worda
e “Any tax, penalty or mterest” aha.ll be substituted. _
o Amend; ‘6. In tha pnnelpal Act in_section 54 in sub seotlon (1), for the words
vy meab -“‘; . “twelve pér cent, per annum” the words "twenty—four per cent. per ammm”
U of Gk shallbeaubat:tuted. el S . . N
7 nesdton 7 In the prmmpal Acb, after sectmn 60,,the ollowmg sectmn shall be
of‘ll)'ﬂ}f : : . B

- ing, ﬁninhmg or otherwmo prooossmg treatmg or adaptmg any goods and.-f'.‘_ ) '
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' - 59.03, 59.06 59.06 and 60.01 of the Bchedule to the Uentral Dxclsa .T&nﬁ' o
Aot, 1985 »ooo , o

5 of 1086

“B0A. Every dealer, who is liable to pay tax shall, wnthm the period

- prescribed, send to the authority prescribed a declaration in the manner
prescribed - stating the particulars of the bank accounts operated by him
in connection with his business and shall, within the period prescribed in-
timate the prescrlbed authonty the changes in the partmulars in the

declaratlon
8. In the prmclpa.l Act, in section 73,-- _
(1) for the words “Where during the pendency of any proceedings under
this Act, any dealer liable to pay tax”, the words “Where a dealer after
-any tax has becoms due from him” shall be substituted ;

(2) the WOl'dB “as a result. of the campletwn of the Bald proceedmg
shall be deleted

(3) in the proviso, for the words “such proceedmg,” the. words “any pro-
ceeding under this Act” shall be substituted.

9, In the principal Act, in seetmn 78, in suh-sectlon {Z) , after the wnrdﬂ

© #ggrvant of the Government”, the word “Wl].lfully” shall be inserted,

10.  Ingho principal Act, in Sehedule I, —

.
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of! 0,

L]

Amend.
ment of

. adotion 76 -

of Guj.

I of 1870.

Amaﬁdmant .
of Sohedule

.1 to Guj,

1 of 1970, -

() In entry 28 for t.he words “and school colour boxes”, fdlé words. . |

~ “gahool colour boxes; black: boards;- dusters; rubber erasers; pencll shar--

“pners; dlsseot.lon boxes and educational a.udm-plcture cards” shall be

subatitated; -

(2) In entry 37, in eolumn 2, for the portion begmmng with tHe words

“csotton fabries” a.nd ending wﬂ;h the figures . “1944,” the followmg

shall be subgtituted, nama]y -

“Cotton’ fabrlcs l}overed under headmg Nos. 52.05, 52.06 52.07, 5208
52.09, 62.10, 63,11, 52.12, B8.01, 58.02, 58.03, B58.04, 58.05, 58.06, 59.01,

{3 in entry 40, in ) columu 2, for the portlon begmmng with the ‘words

¢“Rayon or artlﬁclal gillz fa.brlos” ahd ending w1th the fignres “1944”, the

following shall be substlt-uted namely -

“Rayon or artlﬁcla.l gilk fabrlos c.overed unded headm Nos. 5408
54.09, 54 10, 64.11, 54.132, 55.07, 55.08,66.09, 55.10, 55.11, 5512 58,01, 58.02,
58.03, 58.04, 5805 '59.01, 59.02, 59.03, 59.05, 59.06 - and 60. 01 of tha

' ;Sohedule to the Central Excme Tarift Act, 1985;"



= "Woollen fabn.as” and: end.mg mﬁh the fnguraa “194:4” ﬂle fqnawmg g]mu ba-' o
. ".-___-__ subahtuted namoly e

"Woven fa,bms of wool covared under headm Nos. .. 5106, w107, oot

Sc]mdula to t _ Centml mse“@"and_ ’

o in’ ontey BB, for “h‘*' worda “flﬁy rupees each tha worda ageéiltjr: :
-+ five rupees each” shall he Subatltuted - T
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11. In the principal Act, in Schedule II—Part A— B

(1) in cntry 3B, in column 2, the words and figures “as defined in item
No. 19 of the First Schedule to the Central Excise and Sal Ack, 1944”
shall be deleted; . T . _ _ _
.__(2) in entry 8C, in column 2, the words and figures “as’ defined in item
"No. 22 of the First Schedule to the Central Exeise and Salt Act, 1944”
shall ‘be deleted ; - :

{3) in entry 3D, 4in eohimn 2, the words and figures “as defined in jtem
No. 21 of the First Schedule-to the Central ixcise snd Salt Act, 1947,
shall be deloted ; ] . o

_{4) in entry 3E; in colunin 2, the words and figares “as defined in ibem
- No. 1 of the First Schedule to the Central Execise and Salt Ack, 1944”
" shell be deleted,; . : : . '

+

~ {6) in entry 8F, in column 2, the words and figures “as defined in item
No. 4 of the First Schedule to tho Central Excise and Salt Act, 1944”
- shall be deleted; ' : - .

(0) in entry 344, after the words “hydrogenated vegetable oils”, the
words “and washed cottonsced oil” shall be added; *
(?) after entry 344, the following entry shall be inserted, namely:--

’ .

-

1 e 3 4
“3B  Washed cotton-seed oil - . Five paise Five paise
: S ' - - in'the _ in the
rupee ipen’™

' (8) in (entry' 4.3,\ in column 2, “affer the words, figure and letter * in
entry 6 of Schedule 17, the words, figures and letter © or specified ih entry
438 in this Schedule” shall be addcd: ' '

(9) after entry 434, the fd]io\\‘ing entry shall be inserted, namely:--

1 - 3 o 3 4
© “43 B. Timber which has undergone ©  “Twelve Twelve paise’
' the process of cubting, sawing, paise in the ~ .inthe rupee”;
-shaping, sizing or hewing’ . rupee

IV-Extra-15-2

Amendmeni
of Sohadule
IL-patt A to
Guj. 1 of
1070,
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{(10) in entry 89, in column 2, for the words “Marble and articles
made of marble”, the words “Raw marble” shall be substituted ;-

(11) ~ after entry 89, the following entries shall be inserted, namely:—-

1 2 3 4
“89-A, Cut, sized or Tifteen paise Fifteen paise
polished marble - in the rupes in the rapee
and marble chips .
89-B. Atticles made of ~Do- - Do
marble : '

"~ (I2) in enfry 107, the words “and maﬁufactured in the State” shall
be deleted.; .

(13} entry 121 shall be deleted ;
- (I4) after ontry 122, the following entries shall bo added, namely :—

- %193 Rough (unpolished) Twelvo paise Twelve paise

stone. in the rupes, in the rupee

124 Cut, sized or ~Do- . -Do-
polished stone. _

125 Chalk lumps. Five paise Five paiso -

o in the rupeo in the rupee

126 Ground Chalk -
t. ¢, Chalk in ~Do~ ' ~Do-
powder form., ' .

137  Goods of ~ Four paise Four paise

: incorporal or in the rupee in the rapee".

intangible charac-
ter, that is to say-

(1) Patents

(2) Trade marks

(3) Brand name, and

(1) Tuwport licence, . _ : T

CGOVERNMENT CENTRAL PRRESYS, CGANDHINAGAR,
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PART IV

Acts of the Guijarat Legislature and Ordinances promulgated and
Regulations made by the Goveraor,

The following Act of the Gu’jarat_Le-gislature.hzwing been assented 1o by the
Governor on the 28th June, 1990 is hereby published for genera! information.

‘R M. MEHTA,
Secretary to the Government of Gujarat,
Legal Departrent.

_ GUJARAT ACT NO. 6§ OF 199
( First published, afler havings received the assent of the Governor in the
“Gujarat Government (Gazetie” on the 29th June, 1990).
AN ACT

Jurther to amend the Gujarat Sales Tax Act, 1969.

It is hereby enacted in the Forty-first Year of the Tepublic of India as
follows : -- '

1. {I) This Act may be called the Gujarat Sales Tax (Amcndinent) Act, Short

90 ety
(2) It shall be deemed to have come into foroe on the 20th April, 1990, coment.
Guj. 1 2. In the Gujarat Sales Tax Act, 1969 (heroinafter reforred to as “the tsi“b‘ﬂ"‘
of 1970, . » . ' .. on
principal Aot”), for section 16B, the following section shall be and shall be  scction
: deemed to have been substituted, with offéct on and from the Ist April, 181 of .
1986, namely:— {}g%.l o

9«1
IV-Extra-9-1 C
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“15B. Where a dealec who being liable to pay tax under his Act purchases
either directly or through & commission agent any taxable goods (not beng
Purchase declared goods) and uses them as raw or processing naterials or consumsble

tax on stores, in the manufacture of taxable goods, then there shall be levied i -addition
mr‘(:c;):f ing to any tax levied under thie other provisions of this Act, a purchase tax at the
» 88 ‘ ) !

materials rate of—

of con- o ) _
suniable (@) two paise in a rupee on the turuover of such purchases made during

stores used  the pericd commencing on the st April 1986 and ending on the 5th August,

in manu- . 1988: and

facture of :

gaods. (b) four paiseé in rupee on the turnover of such purchases made at any
time afier the Sth August, 1988 ;

Provided that wlhere the raw materials purchased and used in the manufacture
of goods are bullion or specic, the rate of purchase tax on the turnover of
purchases of such raw materials shall not ‘exceed the aggregate of the rates of
sales tax and geneml sales tax Ievtable on bulllon or specie under entry 1 in
Schedule HI.”

Amend- 3. In the Guja-m_t Sules Tax {_Ame11dment) Act, 1987, in section 4, for. the Gt

ment of words “shall be deleted”, the words, figures and letters “shall be and shall be 1g of
rection 4 gdeemned to have been deleted with cﬁect on and from the st April, 1986” shall 1987.

of Guj. 16 o cupstituted.

of 1987,

Repe:] 4. (I} The Gujarat Sales Tax (Amendmcnl) Ordinance, . 1.990 is here_byGu]-.
and repealed,

saving.

(2) Notwithstanding such repsal, anything done or anmy action taken under
the principal Act as amended by the said Ordinance shall be deemed to have
been done or taken under the principal Act as amended by this Act.

GOYERNMENT CENTRAL PkHSS, GANDHINAGAR,















~. Guj. Ord. 3
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“Guj.
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(b Where the smount u‘f tax a,swss‘,d or r‘,asses«d for any period,; under sec-
tion 41 or section 44, subject to revision if any, under section 67, exceeds the
‘_’amount, of tax already paid by a dealer for that period, there shall be paid by such
desler, for the period gommencing from the date of expiry of the time prescri-
bed for payment of tax nuder sub-section (2), (2) 01:(3} and ending on date of order -
of assesement, Teassessment or, as the case may be, revision, simple interest at the =
rate of twenty-four per cent. per avnum ou the smoynt of tax not s0 paid or on -
_ any la.ss amount thereof remaining unpaid during quch pemod e

T

(c} ‘Where a dealer does not pay the amount of tax fallmg under clause (a} of '

sub-section (4) on or before the date specified in the notice issued under that sub-
~ section, then there shall be paid by such dealer for the period commencing on the
: speclﬁed date and ending on the date of payment, simple interest at the rate of twenty-
four per cenb. per annum on the amount of taX not 50 Pald or any 1ess amount

therenf remaining unpard du.rmg such period : 5
?rm« 1d9d &mt no interest shall he payable under clause (), —-'.

(i) in the ca.se where dea.ler has furmshed the returns or declarations
'zmd made payment of the smount of tax in accordance with the provisions of
sub-section (I), (2) or (3) -and the difference between the amount of tax assessed or
reassessed for any period and the amount of tax so puid for such period does

~ ot exceed fem per cent. of the amount of so tax paid by the deale:, :

{#) in the ease where assessment proceedmgs ate btayed under the flrst pmwso
to sub-section (‘1} of becuoné? in respect of the penod of such stay; '

{%.i) in the case where any assessment is keps pundmg in accorda,nce with a .
general or special order of the State Government ot the Oemnussmner in respect of the
_permd for which the - asaessment is hpt pending;

{w} in the case-where on aecouﬂt ot order passed under section 67 an 3ddlt1011&1__‘
amount of tax becomes payable by a dealer, on such additional amount of tax for
the period sorafmeneing on the d ate of order of aqsessmnt and ending on the date

 of the order so pa,ased % .

b

(v) in the case where on account of 2 }udgement of the Gu;amt ngh Court oz
the Supreme Court an additional amount of tax becomes payable by a dealer, on
such addat:ona,l amounf. of tax for the period ending on the date of such ]udgement

(3) after sub sectwn (5), the followmg sub- sechon shall be added namely:—

gﬁ) This. secmon as a.mended by section D of the Ga1arat Sa.les Tax (Amend—
ment) Ordinance, 1991 shall apply and shall be deemed always to have appliedin
relation to the liability to pay tax on sales of goods, specified sales and purchases
of goods which have taken place during the period commencing on the st Apnl
1990 and endmg 1mmed1ate1y before the commencemony of the said section.’

(1) The G‘ru]a.rat Sales - Tax (A.mendm.ent) Ordmsmee, 1991 is hereby repealei Repeal
. and
{2) Notwithstanding such repea,l anything done or any a.eﬂon taken under the saviogs.
principal Actas amended by the said Ordinance sh#ll be deemed to have been done
or taken under the psmmpa.i Actas amended by ﬂns Act

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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Acts of the Gujarat Legisiature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legisiature having been assented’ to by the Governor on
the 1st Apiil, 1992 is hereby published for general information. S '

R. H. GORIL
Secretary to the Government of Gujarat,
1.egal Department.

GUJIARAT ACT NO. 9 OF 1992

(First published after having received the assent of the Governor in the “Gujarat Govern-
ment Gazette” on the 1st April, 1992))

AN ACT -
frirther to amend the Gujarat Sales Tax Act, 1969.

It is hercby enacted in the Forty-third Year of the Republic of India as follows:—

1. (#} This Act may be called the Gujarat Sales Tax {(Second Amendment)
Ao, 1992, }

(2) This seetion shall come mto force at once and the remaining provisions
of this Act shall some into force on such date as the State Government may, by

potification in the Official Gazetle, appoint and different dates may be appointed
for different provisions of this Act. ' -

9. In the Gujarat Qales Tax Act, 1969 {lereinafter reforred to as “the principal
Act’), in seetion 2,—

(1) clause (1d) shall be deleted ;

(&) for clause (16), the following olause shall be substituted, namely '—

“(16) «nanufacture” with all its grammatical variations and cognate ox-
pressions means producing, making, oxtracting, collecting, altering, ornamenting,

9.1
1V—Extra—9--1
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inishing or otherwise processing, treabing or adapting any goods but does not
melwle such manufactures or manufacturing processes as may he prescribed;";

(3) for clause (21), the following clause shall bo substituted, namely:—

“(21) prohibited goods” meaus the goods described in entries 1 to 63

(both inclusive) in PTart A of Schedule 1, or in entries 1 to 4 {both inclusive)

in Part B of Schedule I1 and such other goods as the State Governinent may, by
notification in the Official Gazette, specify:”;

) m

clause (26}, —

{a) the figures “10”  skall be (deloted ;

) insub-clavse (53),  the ward “‘or” otcuring  at the end shall be
deleted .

fe} sub-chause (i) shall be deleted K

(9) . elase the waids “but does net include additional tax” shall

be deloted.

(32},

3. In the principal Act, in section 3A, in sub-section (#), and in sub-setion (b},
tor the word and figures * Schedule IV ”, the word end figures ** Schedule 11T
hall be subsiituted.

(L

In the principal Act, seetion 4A shall he delored ;

5. In the principal Aet, section 10 shall be rleleted.

_ 6. In the principal Acy; in section 104, in sub-section {2), in claues {d), for
the words, figares and latter “Schedule II-Part -B  are exempt from genoral sales

tax, and Sohedule IIT aro exempt from both sates tax and genoral  maler  tax”,
the words, figures and letter “and Schedule 1T-Part B v exempt from general
sales tax”  shall be .ubstituted,

7. In the principal Act, in scetion 11,---

1) tho figures “10” hall ho deleted ;

2) i the marginal note, the figures “10%  shall he deloted ;

(3) m clauge (2), alter sub-clause (b), the following sub-ciause shall De inserted,
namely.: .- .

“{e) a purchase from a registered dealer in 1espect of any goods (except
sffected on the certificate in preseribed form ‘under scetixm 13 ) specified in Part
B of Behedule I o Schedule IT 4y existed prior to the cormmencenent
oi'the Gujarat Sales Tax (3ccond Amendinest) Act, 1992 and which are specified
n Part A of Robedul ILas amended by the Gujarat Sales Tax (Second Amendment)
Aci, 19927,

Guj. 9
of 1992,



PART V) GUJARAT GOVERNMENT GAZETTE, EX., 1-4-1992 -3

8. Ip the principal Act, insection 12, in olause (2), for the word and figures
“8 or 10”, the word and figure “or 8”7 shall be substituted.

9. In the principal Act, in section 13, in sub-section {1}, for the fisures and
ward “8 and 107, the word and figure “‘or 8" shall be substituted.

10. Tn the principal Act, for seetion 15, the following seciion shall he sub-
stiuted, namely:—-

“45. Where u dealer who iy liuble to pay tax wnder this dct purchases
any goods specified in Schedule II from a person whe is not 2 Registered dealer,
then unless the goods so purchased are resold by the dealer, there shall be
levied, subject to tle provisions of section 9, a purchase tax on the twurnover of
sich purchase at the rate set out against them in that Schedule.”.

11, In the prineipal Act, in section 1BA—

() for the words and figures “Schedule I or ITI”, wherever they oceur at two
places, the words, letters and figures “Port A or Part B of Schedule II” shall
he substituted ;

(?) for the words “two paise in the rupee”, the figures and words “2.4
paize in a yupee” shall be substituted.
12, In the principal Act, in seolion 158,

{I) in sub-clanse {b), for the words “four paise in a rupec”, the figures and
words “4.8 paize in u rupee” shall he substituted;

(2) i the proviso, for the words and figures “entry 1 in Schedule ITI”, the words,
fignres and letter “entry 35 m Part A of Schedule TI” shall be substituted.

13. In the principal Act, in seotion 19 A, in subsection (I), for the
words “four paite in the rupee”; the words “five paise in a rupee” shall be
substituted.

14, In the principal Act, in scetion 21, the figures “107 ~hall be delered.

15, In the prineipal Aet, in seetion 23, in sub-gection (1).—

(I) for the words and figures “‘Schedui® I or 11T, the wuds, leitersand figures
*Part A or Part B of Sehedule 117 shall he  substituted ;

(8) for the word ‘‘Scheduies” wherever they occur, the word “Schedule”
shall be substituced ; - :

{3) sub-clause (b) shall be deleted.
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16. In the principal Aot, in scction 24,—

(1) forthe Pguresund word “8 and 10", the word and figure “‘or § ' shall be
substicued ;

() the words, brask-ts and figures “or as the case muy be elause{il) of sub-sce-
tion {1) of sectiom 10 or clause (i) of sub-seciion (8) of that section’ shail be deleted;

(3) in the marginal note, for the figures and word “°8 and 107, the word and figars
“ur 87 shall he substituted,

17, Inthe principal Act, in scetion 26, in sub-seciion (6), in the proviso, for the
figures and words & or 10, as the case may be’’, the word and figure “or 8"’ shali
e substituted. : :

18. In the principal Aet, in section 554, in sub-scction (1), for the figures and
vord “8 or 10", the word and figure “or 8”7 shall be substitated.

19, Inthe principal Act, for Schedules I, II, 111, and 1V, the following Schedulesn
shall be substituted, namely:—

“8CHEDULE L
(See section B)

Goods, the sale or purchase of which is fres from all laxes.

Sr.  Deseription of goods.

No.
1

Conditions and exceptions subject to
which exemption is granted.

2 3

1. Agate (4kik) stones and articles made therefrom,

9. (i) Agriculiural implements (excluding varat. and vura-
tads) worked or operated exclusively by human or
animal agency exclusively used in agricultural
operations and the parts thereof which are ordinarily
not also used otherwise than as such parts.

(ii) Opener (Hulter) and thrasher for agriculbure use.

3. Artificial Teeth.

4. Articles made of bamboe,

5. DBetel leaves and pan, tambud, vida, or paiti prepared
from betel leaves.
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1

6. Bindi.

1.

8.

10,

1.

12.

13.

14,

Black and coloured lead slips.

Books and periodicals including time tables for railway and
passenger transport sorvices, almanacs, panchangs,  eXercise
books, drawing books and examination answer books (but excluding
oatalouges, all publications which mainly publicise goods and articles
for commercial purposes, race cards, account books,  diaTies,
ealendars and books containing space exceeding eight pages for
writing).

(1) Braille writing slates.
(2) Braille typewriters.
(3) DBraille Watch
(4) Braille educational equipments etc.
() Group hearting aids.
(6) Induction group aid.
(7) Speech trainer
{8) Wheel chair. .
(9) Audiometer.
{10) Walkers
(11} Calliper of all types.
{(12) Artificial limbs,
(13) Crutches
{14) Al types of splints.
(16) Hearing aids,
(16) Language master
{17) Voice chord.
(18) Prosthetio aids for leprosy affected people.
(18) Orthopaedic footwear. '

(20) Tricyles and auto-tricyles for handicapped persons.
(1) DBread in any form,

(2) Khukhra, papad and papad pipes.

(3) Sev made out of wheat flour or maida,

{4) Potrto katri{unfried).
Brooms and broom sticks,

Uandles made of wax.
Calender datta.

Caitel-feed including fodder and concenttates but excluding
cotton seeds, oil cakes and de-oiled cakes,

IV—Ex,—9—2
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15, Oa’;tle, sheep and goats,

16A. Asticles made of cement, vhat is to say Jali-Jalia, Gokbla and Paniyara,

18.

17,

18.

19,
20.

a1,
99,

28.

24,

28,

a7,

a9,
304

31,

33,

33,

Qeteals and pulses in all forms and flour thereof exoept maize
flour.

Charkha and other implementﬂ and spare-parts thereof, used in
the produetion of handspunyarn as may be specified by the State
Government by nolification in the Official Gazette.

Oharts, maps, geometrical instrumentes and  globes for educa-
tional use,

Chikki and Revdi.

Cuillies, chilly powder, tamarind and turmeric, whole or
powdered,

Coconut in shell and separated kernal of coconut other than Copra.

Condoms and loops (intra-uterine Contraceptive devices), and

other contTaceptives as may be specified by Notifieation in the

Official Gazette,

Cooked food (excluding Ice-cream and Kulfi) and non slecholio
drinks not containing Ice-cream served at ons time at a price-
of not more than Twenty-fiverupees per person for consumption
at or outside any eating house, restaurant, hotel, refreshment
room or boarding establishment which is not a shop or esta-
blishment conducted primarily for sale of sweet-meats, confeo-
tionery, oakes, biscuits or pastries.

Cotton fabrles covered under heading Nos. 52. 06, 652. 06. 52.
07, 62, 08, 62. 09. 562, 10. 652, 11. 52. 12, 58. 01. 58. 02, 58. 03.
b8. 04. 68. 05. 58. 08. 69. 01. 59. 03, 59. 05. 59. 06. and 60, 01
of the Schedule o the Central Excise Tariff Act, 1985

{6 of 1986).

Deshi nalia

Diamonds whether polishedornot, synthetie, precious stonea
and other precious stones, synthetic diamond powder.
Egg:s
Flectrical Energy-

Equipmente  for Drip lrrigation.

KEquipments for Physi ical Exercise.

Farsan, that is to saysi eatables (other than sweet preparations)
prepared wholly or mainly from gram or other pulses or gram
flour or flour of other pulses and such preparations as the State
Government may, by Notifieation in the Official Gazette,
specify for the purose of this entry.

Films certifies by the State Government to be predominantly
educational in nature.

{a) Firewood and charcoal.

ie

(b)) Wood of limda, Piplas Baval and Vadla sold in form other

than fire wood.
(¢} Coal gas.

Except when served outeide any
eating house, restaurant, hote
r¢freshment room or boarding
establishment at funotions and
parties.

When levy and collection of addi-
tional duties of excise under
the Additional Duties of Excize
(Goods of Special Importance)
Aot, 1957 (LVIII of 1967},
is not exempted on account of
any exemption or draw back
granted under that Act.

When sold for the purpose of
being used as firewood or for
the purpose of manufacturing
agricultural implements,
Carts, bullock-carts, and spare-
parts thereof,

—as above—

When sold by al gas supply
company to a local authority
for consumption by such local
authority for the purposes of
street lighting,



36.

31,

39

41

42

43
44

45
46,
47

48
49

50
Bl

52
§3
b4
55

b6
57
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2

3

Fish and all Sea food.

(i) Flowers {excluding artificial flowers).

{ii) Veni, gajra, garlands and such other articles prepa-
red from fresh flowers (exoluding those of artificial
flowers).

Flower, fruit and vegetable seed, seeds of Incerne grass
(Ragka) and of sann hemp, bulbs, tubers and plants other than
orchids,

Footwear when sold at a price not exceeding one hun-
dred rupees per pair.

Fountain pens, atylograph pens, ball-points pens and pro-
pelling pencils and spare parts and accessories of such
pensand penoils,

Fresh fruits.

Frosh vegetables and edible tubers.

Ghamelrs and Tagaras.

(lass bangles, plastic bangles and ivory bangles (chudas
and chudis) not ornsmented in any manner,

Explanation-colouring of ivory bagles (chudas and chu-
‘dis)shail not be considered as ornamentation,

Gur but not including Kakavi or akab or motasses.

Hsar, Pavitra, Kalagi, Mugaé Modh. etc. mads from
arfificial silk yarn and artificial silk yam waste.

Hand carts, bullock carts and camel carts, and spare parss
of such carts.

Handicarft artioles.

Handloomx fabrics of all varieties when sold at a price
less than twenty rupees per meire.

Handloom and parta thereof.

Hand made biscuits but not including cakes and pastriss,

“when sold at'a price not exceeding Re forty per kilogram.
Explanation : The expression “handmade biscaits”

for the purpc-  of this eniry includes bissuits in the

manufacture of which elactrio power is used only for the

purpose of carrying out the following processes, namely:-

(i) Kneading the dough and

(ii) Baking the biscuits.

Heena powder (Mehandi),

Human blood and human blood plasma,

Hurricance and hurricane lanps of all kinds and spare
parts and aceessaries thereof,

Improved Chulhas with cost not exceeding Rs. 100
per unit, -

Khakhra pan.

Kites (Patang).

Kumkum,

Keros :ne stoves and spare parts and accessoriea thereof,
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68. Liaguaphone, laugusge records ihat is tu vay gratiophone
records {or teaching languages,
69 Mangalsutta sold av a priece nov exceeding ot hevsand
rupess each,
60 lanwres excluding chemicai terrilisers, oii sake s and
de-oiled cakes,
61 Moeat, Excepr when sold in scalcd containess,
62. (1} Milk, whole or ssparated or reconstituted, £XCOPL
’ milk powder,
{ii) Butter-milk, curds end Lassi and chakka.
63. Motor spirit as defined in the Bombay Sales of Motor
Spirit Taxation Act, 1958. (Bom. LXVI of 1958}
64, Musical instruments and harmopium reeds,
other than clectronic musical instruments,
65 Needles,
66 Padia and patrala,
67  Patola sarees, searves or other atticles woven on hand-  When sold by a producer,
looms by crtisans engaged in patola industry.
68 Pawrah and pick-axe,
6% Pedal Rickshaw.
70 Plantain leaves.
71. Plastic buitons.
73. Pouliry,
73. Poultry feed,
74, (4) Productsof Village industries as defined iu the (1) Whensold by a producer ora dealer
Khadi and Village Indusitics Commission Aet,1856. certified for this purposs by the Commi-
{61 of 1956)1 ssioner int he manner presoribed.
{(b) Silk Khadi and ready made garments and other (3) When eold by another dealer who
articles prepared from Khadi. has purchased tho goods from a produces
or dealer certified under condition 1,
Explanation.-—Fot the purpose of this sub-enixy, “Khadi”
means any oloth woven on handloora in Indis from eotton,
silk or woollen yarn hand spun in India or from the
mixture of any or all such yams, and “Silk Kbadi”
means cloth woven on handloom in India from silk-varn
band spun iv India.
(0) Cotton, silk ur woolen yarn handspun and artisles
knitted by hand from such yarns or from a mixture
of any two or all such yarns.
76. Rakbadi. : _ <
78. Rayou or artificiel silk fabrics covered vnder heading  When lovy and collection of addi.téonal;
Nos. 54.08,, 54.09, 54.10, 54.11, 54.12, 55.07, 55.08, duties of execise under the Add._ltlonal
55.00, 55.10, 5B.11, 55.12, 58.01, £8.02, 58.03, 88.04, Duties of Excise (Goods of Bpcoial Im
b58.0G, 59.01, 59.02, 59.03, 59.04,59.063, 59.06, and 60.01 portance) Aot, 1957 (LVIIE of 19567)
of the Schedule to the Cential Kxcive Tariff Adt, 16 1s net exempted on acoount of any
{b of 1988). exemption or drawback granted under
: that  Aet. '
Reaydmade garments and articles propared from any

71.

textile or handloom fabrics including those which have
been embroidured or otherwise decorated, sold at a price
not exceeding hundred rupees per artiole or suit.
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8. Roofing tiles known ss manglori Nalia.
0. Befety matches {oxcluding matohes used as fireworks).

83. 8aM other than salt used in manufaoturing of taxable goods.

8. Bilk Kinkhab fabrios.
Explanation,-'Kinkhab fabrics” means handloom cloth
interwoven with silk yarn and jari thread in whioh the
deeign or patteras are made either manually or with the
use of jacquard or dobbies opertated by human sgenay.
83. (i) Blates and slate penoils, chalkstioks, crayons,, foot-
tules, slide rulss, lead pencils, mathemationl instry-
ment boxes, achool colour boxes, blaok hoards,
dusters, rubber ¢rasors, penoil eharponets, disseation
boxes and educational andio-pisture cards.

(ii) Parts of mathomatiwal instrumonts.

83. Bpeatacles, pair of leases and speotacle frames whan
eold at a priov ot exceuding ono hundred rupess each,

84. Btamp-papers sold by vendors duly authorised under
the provisious of the Bombay Stamp Act, 1958, {Bom.
LX of 198) ur the Indien Stamp Act, 1889. (3 of 1899)

8. Buch sporte goods zs the State Goverument may, by -
~ notifleation in the Official Gazette specify.
88. Bugar, covered  under sub—~hading Nos. 170120,

1701.81, 1701.39 and 1702.11 of the Sobeduls to the
Contral Excise Tardf Aot, 1085{ & of 1986)

87. Threads string or rope pr-pared irom ooit or natutal
fibte, known as Bhindi and Bhindiwan,

88. Tobacoo, ( unmanufactured) and tobscio refuse covered
under sub-beading No. 2401.00 Cigars  and the
Cheroots of Tobacco covered under heading No.24.02,
Cigatettes and Cigarilios of tobasen covered under sub-
besding Nos. 240311 and 3403.21 and otber mapu-
fastured tobacco covered under sub-hending.

Nos. 2404.11, 340412, 2404.13, 2404.19, 2404.21, 2404.29,
404.31, 2404.39, 2404.41, and 2404.60 of the Sabeduls
to the Concrsl Exise Tariff Aci, 1985 (5 of 1986).

89. Toys.

80. Tractor trailors,

91, Umbrellas of all kinds and spare patts aad aocessories
thereof. C

92, Vaccires, Toxcids or Sera..

_ Duties of Exajse {Goods of

When sold by producer or & dealer.

Wheu levy and collpotion «f additional
duties of excise mnder the Additioual
Duties of Excise (Goods of Special
Importance) Aot; 1957 (LVIIYof 1967) is
not exempted on account of eay

tion or drawback granted under that Act,

a

When levy and collsstion of addicional
duties of excise under the Mdlmul;ﬁl
portanos) Act, 1987 (LVIDI of 194%)
is not exempted on acoount of any exe-
mption or drawback grarted under
the Aot.

93, Water (other than Aerated, Mineral, medisinal or tonio water)

94. Wot dates known s Khajur or Zahedi or any other name.

85.0iiWooden brushes meant for house-hold purposes.

(i) Articles made from wood that is to say Dhoka, Welan, Bajth, Patio-patli snd

96. Wooden handies of Pawarsh and piok-axe,
97, Wooden frames of Drum, Dbolak, Tabls, Hongn or Bonga.

98, Woven fwbrics of wool novered under heading Nos. 51.06,
81.07, 58.01, 58..02, 58.03 and 58.05 of the Sohedule to
the Central Exovise and Tariff Acy, 1985 (5 of 1988),

H—-i919-3

When levy and collection of additional

duties of excise under the Additional
Duses of Exvise {Goods of Sperial Impo-
Ttance) Aot, 1957 (LVIH of 1087) is not. -
exerupted on Acoount of any axemption.
or drawback granted under the Act.



Gtts GUSARAT GOVERNMENT CAZMTTE, BX., -1-1092 {PART LV

SOHEDULE-II, PART-A (S2e section 7)

Gloods, the sale or purchase of which is subjeet to sales tax or purchase tax and the rates of tax.

3¢, Description of the goods Rate of sales  Rate of pur-
No. tax " chase tax
1 2 3 4
1. Coal including coke in all ivs forms but excluding charcoal. Four paise in Four paise in
the rupee the rupee
2. Cotton yarn, but not including cotton yarn waste. Four paise in  Four paise in
the rupee the rupee
3. Cotton fabrics to which cntry 24 in Schedule-I does not apply TFour paise in Four paise in
: : the rupee the rupee
4. Crude oil, ibat is to say, crude petroleum oil and erude oilsobtain- Four paise in  Four paise in
ded from bituminous iminerals such as the shale, calcareous rock  the rupee the rupee

sand, whatever their composition whether obtzained from notmal or
oondensation  oil deposits or by the destructive distillation of
bituminous minerals and whether or not subjected 1o all or any of
the following processes,— '

(i} deocantation,

{ii} de-salting,

{ii1) dehydration,

(iv) stabilisation in order to  normalise the vapour pressure,

Av) eiimination of very light fraction with a view to returning
themfo the oildeposiis in order to improvethe drainage and
maintain the pressure,

{vi) the addition of enly shose hydrocarbons previsusly recovered
by physieal methods duringthe course of the above mentioned
processes,

{vil} anyotherminerprocess {including additionof purpoint depre-
ssantsor flow improvers) which does not change the essential
character of the substance,

fi. Yron and steel, that is to say,— Four paise in  Four paise in
"+ {i) pig iron and cast iron including ingot, moulds, bottomplates, the rupee the rapee
tton scrap, cast ifon serap, runner serap and iron skull serap, -
(i} sicel semis (ingots, slabs, blooms and billets of all qualities,
ghapes and sizes), . .
(111} skelp bars, tin bars, sheet bars, hoe bars und sleeper bars,
(iv) steclbars{rounds,rods squares, flats, octagons and hexagons,
plain and ribbad or twisted, in coil form as well as  straight
12ngths), _ .
(v} s:eelstracturals, (angles, joints, channels, ices, sheet pilting
sections, & s2ctions or any other rolled sections),
{vi) shaots, hoops, strips, and skelp, both black and galvaniseg,
hot and coid rollod, plain or corrugated in all qualities in
siraight D'ngthsand in coni]l form as rolled and in rivetied
oonditions,
{vii) plaies hoth plain amd cliequerred in all qualities,
{viii} discs, rings, forgings and steel-castings,
(ix) tools, alloyand special steelof any of the above categories,
{x) s:cel melting scrap in all forms including steel skull, turnings
and borings,
{xi} steel tubes, hoth welded and seamless of all diameters and
langths, including tube fittings,
-{xii} tin-plates, both hot dipped and electrolytic and tin
free plates,
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{xiii) fish plate barvs, bearing plate bars, crossing sleeper bars,
fish plates, hearing plates erossing sleeper and pressedsteel
slecpers rail-heavy and light crane rails,

{xiv)

{xv)

{xv1)

wlirels, syres, axles and wheel siis,

wir: rods and wive-rolled, drawn, galvanised, aluminised,
Linned or eoated such as by copper,

defeciives, rejects, cuttings or end picees of any of the
above eategories,

Jure that is 1o say the fibee extracted from plants belonging
1o the spesies corehorons capsulaties and corchorus olitorous and
the fibre known as mesta or bimli exiracied from plantsor
the species hibiscus cannepinus and hibisous sadarifavay altissima
(and the fibve known as Sunn ot hemp extracted from plants of the
specics Crotelatia Juncea) whether haled or otherwise.

Rayon or ariificial Silk T'abrics to which entry 76 in Schedule
1 doos not apply.

Sugar to which entry 86 in Schedule I docs not apply.
Tobacco to which entry 88 in Schedule I does not apply.
Woollen fabrics to which entty 98 in Sehedule £ docs not apply

Agricuttural machinery and implements (other than imple-
ments specificd in entry-2, in Schedule 1.) exclusively usedin
Agricultural eperation and spare parts of such machinery

and implenents.

Articles made of gold and of silver both not containing precious
stones or pearls whether real, artificial or culiured of a value
excecding one tenth of the value of each such atticle. £,
Artificial silk yarn including artificial silk yarn waste, ¥ ©-%

Blonded fibres, blended yarn,blended fibre waste andblended
yarn waste of all varieties,
Bullion and specie.

Butter..

Caustie 8wz and silieste of soda.
Chemical [-ridfisirs.

Chemicals otlier than thosespecified in any otherentry in this
or any other sehedule,

Chlorine gas in all form3, sxygen gas,

uargon gas,
Cotton waste,

acetylen gas, and

Cotbon yarn waste.

De-oiled cakes,

Drilingrigs, spare parts & u:cc-'.:fsm['ies used for oil éx.plorat.ion
Dyes. |

Iileotric moator sud spare parts and acoessories therc_of .
Furnace oil. " |

Ghee

Four pzise in
the rupes

Your paiso in

the rupec

Four pa'ss in
the ruper

Four paise in
the rupee

Four paise in  Four paise in

the rupee

Four paise in

the rupee

the rupee
Four paise in
the rupee

. Tour paise in  Four paise in

the Tupco
SBeven paisein
the rupce

One paire in
the ropee

Two paise in
the rupre
Two paise in
the rupee
One half paise
in the rupec
Ten paise in
the rupee
Eight paise in
the Tupee
4.80 paise
the rupee
Hix paise in
the rupee
Seven paise in
the Tupee
Boven paise in
the nipee
Four paise in
the rapee
Five paise in
the rupee
Bix paisc in
the rupce
Five paise in
the rupee.
Ten paise in
the Tupee
Thwelve paise in
the tupee

the rupee
Seven paite in
the lupcé

Onc paise in
the tupee

Two paise in
the rupce
Two paise in
the rupeo
One half paise
in the rupee
Ten paisc in

-the rupee

Bight paise in
the rupee

4.80 paice in
the rupee

Six paise in
the rupee,
Seven paise in
the Tupee
Seven paise in
the rupee
Four paise in
the Tupeo
Five paise in
the rupes = .
Six paise in
the Tupte

Five paise in

the rupee
- Ten paise in
" the rupec

Twelve peise in
the rupce

Tivelve paise in Twelve paise in

the Tupee

the rupee
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29. Groundnut husks {fotri). Five paise in ¥ive paire in
the Tapee the rupre )
36. Handloom fabrics of all varicties {exeluding those frbries to Five paise iu Tive paise n
which entries 24, T6and 98of Schedule I apply) when sold at  the rupec the rupee
& price not less than twendy rupees,
31. Hosiery gogds.—
{i} when sold ab « price not exoeeding rupews Thirty perarticle One paise in Une paise in
oF suilt, the rupee the rupee
{11) when sold at a price exceeding Tupees Thirty per srticle or Five paize in Five psice in
Buit, vhe rupee che rupee
32. Kakavi or kakaly or molasses, Ten paise in Ter paise in
the rupee the rupee
33. (i) NKerosene for domestic use. 3.60 paise in 3.60 paisv in
the Tupee the rupee
(i) Kergsene for industrial use. Kight paise in  Eight paise in
the rupree - the rupee
34, Light diesel oil, Tight paise in Eight paise ir
the Tupcee the rupee
35, Lignite, Twenty One Twenty Onc
paise in the paise in the
Fupee Tapee
36, Linear Alkyl Benzene {L.ADB) Bix peize in Six paise in
the Tupee the rupee
37, Low sulphaur heavy stock (LSHS) Fifteen paise Fifteen prise in.
In the rupee tha rupee
38. Lubricants Fourtcon paisc Fourteen paise
in the rupee It the rupee
39. Machinery used in the manufactorve of goods excluding mach- Seven paise in  Seven paise in
inery specified in any other entry in this or any other the Tupee the rupee
Schedule.
40, Naptha. Fifteen paise  Fifteen paise
in the rupee in the rupee
41. Natural ard associated gas (other than inflammable gas supp-  Niuneteen paise  Ninebeen paise
lied in closed containers as apecified in entry 118 in this in the rupee in the Tupee
Sehedule).
42. (i) Non-potable liquors, that is— Nine paise in ~ Nine paise in
(a) rectified spirit, the rupee the rupee
{b) denatured spirit,
{¢} absolute aloohol _
{d) any other liquor which the State Government may,
by notification in Official Gazelte, declare to be non-
potable for the purposes of this entry.
(i1} Methyl aleohol. Five paise in ~ Wive paise in
the rupee the rupee
43, Oil engines Seven paise in  Seven paise in
the rupee the Tupee
44, (4) Packing materials that is to say the following articles— Six paise in Six paise in
the Tupec the -rupee

{i}y brown paper, craft paper, butter paper and oelio-
" 'phone paper.
(ii) cardboard boxes and cartons and dividers parti
~ tions, fibments or parts thereok
{iii) card board rolls used for winding of ribbons.
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{iv) Uellulose tapes,
(v) collepsible tubes with or without caps.
(vi) cones made of paper or straw board.
(vii) empty bottles and corke.
(viii) empty tins and empty barrels,
(ix) glass ampules
(x) gelatine capsules,
(xi) gum paper tape,
(xil) gunny bags and hessian,
(xiii) paper bags of all kinds.
(xiv) paper labels,
(xv) pasti,
(xvi) polythenc packing materials,

(xvii) printed wrappers of paper.
(xviii) reels for winding thread, wire and kasab,
{xix) tetrapack containers,
(xx) tin seals that is, 2 tin seal callcd thigdi uscd

for souldering packing materials sueh as, ting, of

oil, ghee and the like,
(xxi) tissue paper,
(xxii) wooden boxes (khokhas) and in hoxes,t
(xxiii) wooden frames and wooden Yolls,
and such other packing materials as the State Government
may, by & uotification in the Official CGazette, specily for the
purpose of this entry.
(B) High Density Poly-Ethylene
polypropylene sacke,
Potrochemicals

(HD.P.E.) woven sacks and

Petroleum products excluding Light Dicsel Oil, lubticants, kere
sene, solvent oil, furnace oil, iyuified petrolenm gus, nepile, low
sulphur heavy stock (LSHS) and motor spizit declarc d tex frce
under entry 63 in Schedule 1.

Printing blocks meant for usc by printing press.

Pure silk fabrics (not being silk Khadito which ent1y 74 in Bche-
dule Tapplies, or fabries woven on handloom and sold at & price
Jess than rupees twenty per metre or pile carpais, breids, bordrrs,
laces and trimmings).

ExPlanation“Pure” silk fabrics”mcansfabricsof\vhichthe con-
tents {excluding the JaTi threzd contcnts) is not less {Fen €0
per cent. of pure silk.

(1) Pare silk yarn.

(2)

Raw silk and silk yarn including waste thercof.

Raw wonl and wool tops.

Ready made graments and articles (not being garments and arti--
cles to which enity 76 in Schedule I applies) prepared from
any textile or handloom fabTics including these which have been
embroidered or otherwise dc corated, when roldat a price execc:
ing hundred rupees per ariicle or suit.

(i) Sareesofallkindembroideredor otherwise decoraied.

(ii) Tabrics of all kinds embroidered or rfhcrwife (erefid.

IV—-EX—9—4

Tywo palse in
the rupee
Twelve paise
in the rupee
Twelve peise
in 1).c 1upte

Ten paisc in
the rupec
Two paise in
the 1upce

Two paise in
the rupee
Tive paise in
the rupee
Two paise in
the rupee
Tive paise in
{1 1upee

Five paise in

~ - the rupee

Five paise in
the rupee

Two paise in
the rupee.
Twelve paise
in the rupee
Twelve paise
in 1l Tupte

Ten paise In
the rupee
Two paise in
the 1upce.

Two paise in

.the rupee

Five paisein
the rupee
Two paise in
the Tupee
Five peise in

the rupee

Five paise in

" the rupee
Hive paisein
‘the Tupee
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Ezplanation—(i) A sarce or fabric decoraied in the process of its

weaving shall not be deemed to be a decorated sarcc or fabric for

the purposc of this entry.

(ii) Mercly totie the ends or to unitc the ends by removing weft

thread would not be considcred decoration.

Screen printing blocks mcant for use in printing fabrics, Five paise in
' the rupee

Five paise in

the rupee

Soda ash.

Spare partsandaccesories(excluding ball bearings) of machincty  Seven paisc in

which covered by entry 39 of this Schedule, the rupee
Staple fibre and staple fibre yarn, texylenc fibre and terylemc  Two paixc in
fibre yarn and all other synthetic fibres and synthctic yarns  ihc rupee

{other than those specificdin any other entryin thisorany othes
Schedule) ineluding wastc thereof,

Starches and maize flour and topica flour, Five paise in

the Tupee.
Sieam Five paise in

the rupec
Thread, twine, string orropes propared from any of the Two paisc in
following goods or waste thereof,— the rupee

(i) Cotton yam,
(i) ar:ifioir] silk yam,
(ii1) silk yarn,
(iv) staple fibre yarn, terylene fibre yarn and ali other syn-
shetic fibre yarn,

Transformers switch gears and switeh beards erd sparcperte and  Five paisc in

accessorics thereof, the rupee
Yararat and varatadi. Two paise in
the rupee
Wire nails and Llue tacks Five paise in
the rupee
Wollen yarn {(other than knitting yarn} but including wollen yarn  Two paise in
waste. - the Tupee

Aeroplines and spare paris and acoessories thereof, Fourteen paise

in the rupee
Fourieen paise
in the Tupee

Aerated water and all non alcoholic beverages other thay, soda
water (including fruit juices, squashes, syrups and cordials) when
sold in sealed or capsuled or corked bottles or jars,
Agarbatti, padi, dhoop, and hoop-batti, Tive paise in
the rupee
Eighteen paisc
in the Tupee
Sixteen paise
- in the rupee
Seventeen paisc
inthe rupee
Fourteen paise
in the rupee
Bix paise in
the rupee

Air conditioning plants.
Air coolers,
Air conditioners,

Arms inoluding rifles, revolvers, pistols and ammunitions therc-
of and 3spare parts and accessories thereof,

Amgchur,

Five paise in
the rupee
Five paise in
vhe rupee

Scven paise in
the rupee

Two paisc in
the rupee

Five paise in
the rupee,
Five paiae in
the rupee

Twe piase in
the Tupee

Five paise in
the rupec
Two paise in
1he rupee
Five paisc in
the rupee
Two paise in
the rupee
Fourteen paise
in the rupee
Fourteenpaise
in the rupee

Fivepaiscin
the rupee
Eighteenpaise
In therupee

Bixteen paise
in the rupes
Seventeen paise
in therupee
Fourteen paise

in the rupee
Six paise in
the rupee
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‘holie drinks not containing ice-ereain. :

{s) When served at one time at a price more than Twenty five
rupee per person for conswmption at or outside any eating
house, restaurant, hotel, refreshment room or hoarding esta-
blishment which is not a shop or establishment conducted
primarily for the sale of swectmeats, confectionary, cakes,
biscuits or pastries:

(b) When served at functions and psrties outside any cating
house, restaurant, hotel, refreshment toom or boarding establi-
shment,

PART IV} GUJARAT GOVERNMENT GAZETTE, EX., 1-4-1992
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72. Bamboo whether whole or spiit. Seven paise in  Seven paise in
the rupee the Tupoe
73. Betel nuts Six paise in Six paise in
the Tupee the rupee
74, Ricyles, tricycles, tendem cycles and cyoles combination and  Seven paise in  Seven paise in
tyres, tubes and accessories and parfs thereof, the rupeo the rupee
75. Bionoculars, tclescopes, opera glasses and sparc parts and  Forteen paise  Fourteen paise
accessories thereof, in the rupee in the rupee
76. Braids, borders, laces and trimmings (excluding those to which Ten paise in Ten paise in
entrics 24, 76, and 98 of Schedule I apply} the rupee the rupee
71, Bricks and roofing tiles (obher than deshi nalia and mangalori  Six paise in 8ix peise in
nalia). the rupee the rupee
78. Buckets drums and trunks of G P sheebs ov € R sheet. Twelve paise in Twelve palse in
the rupee the rupee
79, Cakes, pastries and biseuits, Twelve paise Tielve paiso
in the rupee in the rupee
80, Cement. Fifteen paise  Fifteen paise
in the rupee in the rupee
81. Articles made of coment, that is to say the articles in the Fourteen pasie Fourteen paiso
plaking of which cement is used irrespactive of the proportion in the rupee in the rupee
The“cri]all(}h 1t © used, other than those specified in entry 15A in
8 nd m ent: i 3 : . .
82, vhalk lumpaé. m entry 101 in Part A in  this Schedule. Six paise i Six paise in
the rupee the rupee
" 83, Cigarette cases and lighters Fourteen paise Fourteen paise
in the rupes in the rupes
" 84, Cinematographic equipements including cameras, projectors anl  Fourteen paise  Fourteen paiso
sound recording and reproducing equipments, lenses and films in the rupeo in the rupee
required for use therewith and spate parts and accessories there
of but excludit 7 films certified by the Stabe Governwent to be
predoinineantly educational in nature. . _ )
85. (i) Clocks, time pieces and watches and spare parts and Twelve paise in Twelve paise in
accessories therecf. the rupee the rupee
(i) Winding wall clocks aud winding time pieces and spare Four paise in  Four paise in
parts and accessories thereof. the rupee the rupee
88, Coal gas (other than thet daclared tax free under entry 33 in Ten palse in Ten pasie in
Schedule T or specified in entry 116 in this Schedule). the 1pee the rupee
87. (i) Coffee, chicori or fes, in leaf ox in powder form Twelve paise ~ Twelve paise
. in the rupee i the mpee
(i} Instant coffee, instant chicori or instant tea in powder Eighteen paise  Bighteen paise
form other than that speeified in sub entry (). in the rupze in the rupee
88. Cooked food (excluding ice-cream and kulfi) and non alee Twelve paise in Twelve paise in

the rupse the rupee
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83. Country lignors, that is all liquors other than forcign liquors  Fifty four Fifty four
manufactured in India and foreign lquer: thas o potable for- paise in the paise in the
eign liquors brought into or manufactured in India including  rupze rupee
spirit wines and fermented ligquors.
80. Culinary and flavouring essences Fourteen paise Fcurteon paisa
. in the rupze in the rupee
91, Dentifrices of al! kinds excluding tooth powder, Eleven paise in  Eleven paise in
the rupee the Tupse
92, Detergents including detergent washing ealeea Seven paise in  Seven paise in
the rupee the rupee
93. Dictaphone and other similar apparatus for recording sound Fourteen paie  Fourteen paise
and spare-parts and accessories there of, in the rupee in the rupee
94. Drugs and medicinos (other than those 'speuified in entry 92 Beven paise in  Seven paise in
in Schedule T and entry 153 in this Schedule). the rupee ths .Tupee
95. Duplicating machines, duplicators, plain papar copiers, Righteen paise  Rizhteen paise
Photo copiers and such other apparatus used for duplication  the rupee in the rupee
or copying ribbons plates and stencils used in conneetion
there with
98. Electrical goods,— Kighteen paise  Eighteen paise
{i) Domestic electrical applianees such as grinder, mixer, in the rupee in the Tupes
grinder-cum-mixer, juicers, irons, hair dryers, washing
machines, heaters, hot-plates, toasters, cooking ranges, ovens,
vaccume cleaners, geizersand component, parts and aceessories
cf any of them.
(ii) Electrical fans Fourteen paise Tourteen paise
in the rupee in the rupes
(iii) Fluorescent tubes ineluding chokes, starters, fixtures and Fourteen paise Ifourtesn paise
bulbs, in the rupee in the rupes
(iv) Electrical goods and stabilizers { other than those Fifteen paise Fifteen paise
specified in this Schedule) not being rmachir ry used in the in the rupee in the rupes
manufacture of goods and spare parts and aceessories of
such machinery. :
97. ZElectronic Goods.
(A) Electronic cameras, components, paris and accessories thereof.  Fifteen paise  Fifteen paise
in the rupee " in the rupes
{B) Electronic home appliances such as elegtronio grinders, Eighteen paise Jiighteen paise
mixers, grinder-cum-mizers, food processors, blenders, juicers, in the rupee in the rupee
irons, hair dryers, shavers, washing machines, cocking ranges,
heaters, hot plates, ovens, vaceume cleaners and cnmponents,
parts and accessorics of any of them.
{C) Electronic watches, components parts and accessories thereof. Twelve paise Twelve Daise
in the rupee  in the rupee
(D) All other electronic goods not falling under (A)BXC) Four paise  Four paise

above, including—

(1) Wireless reception instruments such as AM radios/AM/FM
radios, car radios and combinations of radios with tape players or
record changer.

(2) Television reception instraments such as black and white
television sets, colour television sets' and television projection
equipments, close circuit television and T.V. monitor.

in the rupee

(3) Aerials, antennas for wircless recepbion instruments and tele-
vision reception instrument, TV/Video signal hoosters amplifires.

in the rupee
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(4) " Sound recording instruments and sound reproducing instru-

ments such as record players record changers, tape recorders and

tape players of all types, tape recorder |decks, microphones and

combinations of thess with or without radios.

(6) Electronic music systens and parts of such systems such as

woplifiers, graphic equalivers, synthesizers, tmners, tape decka, \
record playexs, compact dice players, speakers and head phones.

(6) Nlectronic Public zdvese systems and parts of such as micro-
phones, smplifires, megap)iones, speakers and speaker systems of

(7) Video casette recorders, video casetbe players, video cameras,
video projectors and combination of any of these instruments.
(8) Flectronio audio-visua} equipment and electronic projectors.
(8) FElectronic games and instruments for playing electronic games.
(10) Electronic olocks, sime-pieces and including produets inca-
rporating any of thesc items.

(11} Computers, data entry machine, and word processors and

comporents, parts and socessories thereof and tapes, gpools and
dises used  therewith.

(12) Misoellaneous consmmper electronics jtems sueh as—

{a) Gas Lighters,

(b) Door-bells and chimers.

(¢} Fan regulators.

{d) Light regulators (Dimmers)

(e) Twilight switches.

(f) Automobils beeper, flasher and chimers.
(g) Siren and hailer. :

(b} Cooking gas safety elarm.

(i) Remote contro} swithees.

(j) Starters for tube lights.

() Electronic push button telephone instruments whiok
work on Telephone Hxchange.

4} Musical inctruments. _
(m) Spare parts, accessovies and components of the above items.

98, Fishing Nets, Ovnc paisc One paisc
<3 in the rupee in the tupec
99, Fire works including matehes known as baporia and other Twelve paise Twelve paise
substances ordinarily uscd as fire works. in the rupee in the rupee
100, (i} Foodstuff and food provisions of al} kinds (including dried  Thiricen pei-c Thiricen paise
fruits and dried vegciables, Taw semi cooked, semi-Trceessed m e Tupce in 1he Tupee

o ready to scrve foods, marmaladers and honey)
(ii) Pickles, sauces, joxos, jellics snd preserved irvits. Eight paisc Fight paisc
in the rupee.. in the rupee
101. Floor and wall tiles, Fourieen paize Fourteen paise

in. the rupce in the rupee

102, Footwear (other than footwear specified in entry 87 in Schedule-1) Thirteen paice Thirtcen paise
| in the rupec  in the rupee
IV—E<.-9-b
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103. Tur and articles of pevsonal or domestic use made there from.

104 (i)

Furniture of =1l kinds, upholstered furniture and skelctons
of any of them sxeept plastic | P.V.C. moulded forniture
and skeletons shereof.

(i} P.V.C. moulded turpiture and skel:tion thereof,

168, Gapja and bhuny.

186 (1) Glassware, glass-orookery, chinaware o articles mads of

porcelain and glazed earthenware {other than those

speeified in ~ntry 147 of the Schedule.)
(2) Laboratory gluss wares such as glass tubes, jars, test

tubes ete,
107. Gold and silver filigree,

108 Goods of incorporal or intangible character, that is to say

(1) petents

(2) Trade marks
(3) Brand name, and
{(4) Import Licence,

169, Ground chalk te. chalk in powder form.

110, Hair combs, hair pins, razor and razor blade, shaving brush
shaving soap and shaving stick,

11, Hair oibs,

112. Hydrogenated vegetable oils including vanaspati.?

1134 Tee.

114, Ice-croam, Kulfi and non-aleoholic drinks containing’ice-cream,

115, Imitation jewellary.

116, Inflammable gas {excluding liquified petroleum gas) and acet-

¥lene gas supplied in olossd containers or tankers.

U7 Ivory articles other than ivory bangles (chudas and ohudis)
not ornamented in any manner, sandalwood or black wood

or inlaid

- (0ot boing articles spoecified in entry 12 in tlds Schedule))

118 (1) Jari thread and embroidary materials of gold, silver and
gilded metal including badla, kasab, champa, gota and

therewith

full thappa.

(2) Jari materiali.e. badla, kasab, champa, gota and full

and

ornamental

metalware

thappa not containing gold or silver metal.

119 Jewoellery, (not being atticles specified in entry 12 in this
Schedule) studded or not studd>d with precious stone synthetic

Fourteen paise
in the rupees

Seven paise

in the rupce

Fourteen paise
in the rupee
Highteen paise
in the rTupee
Twelve paise
in the rupec

Tive paise

the rupee

Fourteen palse
in the rupee
Five paise in
the rupee

Six paise in
the Tupes

Eight paisc in
the rapee
Sixteen paise

in the rupee,
Seven paise in
the rupee
Fourteen paise
in the rapee,,
Fourteen paise .
in the rupee
Tive paise in
the rupes f 3
Seventeen paisc
in the rupee

Nineteen paise
in vhe rupec

Seven puise in

the toper

Two paise in
the rupee
Twelve paise in
the rupee

or artifisial preciousstones and pearls, real, artificial or cultured,

Fourtecn paise
in the rupee

Seven paise
in the rupce

Fourteen puise
in the rupee
Kighteen paise
in the rupee

Twelve paise
in the rupes

Five paise in
the Tupes
Fourteen Paise
in the ropee
Five paiss in
the rupec

Six paige
tho rupee
Hight paise in
the Tupee
Sixteen paiss
in the rupec
Seven paise in
the rupee

Fourtesn paise
in the rupce
Fourteen paise
in the rupes
Five paise in

the rupee
Seventeen paise
in the rupee

Nineteen paise
in the rupt‘e{

Seven paise in
the rupee

Two paise in
the rupee
Twelve psise in
the rupee
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120 Tifts whether operated by electricity or hydraulic power. Twelve paise Twelve paise
' m the Tupee in the rupee
121 Lottery tickots, {four paisc in  Four paise in
o ihe Tupec the rupee
199 TP, Gas stoves and their combination with grillers or ovens  'Vwelve paise Twelve paire
and spare parts and accessories thereof. in the rupee in the rupee
123 Liquified petroleum gas, Hevenleen paise Seventeen prise
in the rupee in the rupee
124 (i} 3Marble, raw marble and its argicle, Fourteen paise  Fourtcen paise
(i) Merble chips, in the rupee in the Tupee
125 Mechanical water coolers, refrigerator and deep freezers and TFourteen paise Tourteen paise
components, patts and accessories thereof. ~in the rupee m the rupee
126 Milk powder, whole or skimmed, Five paisc in  Five paite in
the rnpee the Tupee
127 Tlosquito repellents, Wourteen paise Fourtcen paise
3 it ihe rupee in the rupec
128 (1) Motor vehicles including motor ears, motor taxi cabs, Four paise in Tfour patse in
motorettes. mwotor omnibuses, moter vans, yoter lorries,  the rupee the rupce
(2) Motor cycles, motor cyelc combinations, motor scooters, Four paise in Four paise in
mopeds, the rupee the rupee

(3) Component parts of motor vehicles specified in sub-ensry Fourveen paisc in Fourteen paise in
(1) and (2) and other aricls (including batteries) adapted the rupeo the rupee
for use as part and accessories of such vehicles, not heing
such articlesas are ordinarily alse used otherwise than as
such parts and accessoTies.

{4) Chasis of motor vehicles, Three paise in  Three paise in
the rupee the rupce
{5) Body which is built on chasis of motor vehicles, Fivep Five paise in
the rn the rupee
(6) Tyres and tubes for vechicles specified in sub-entry (1)  Ten paise in Ten paise in
and (2} above. the rupee in the rupec
129. News prmt Seven paise in  Seven paise
the rupee the rupee
130. Opiun ) - Highteen paise  Eighteen paise
o _ in the rupee in the rupee
131, (5) Paints and varnishes in any form whether ready for Eighteen pajse . Eighteen paise
use or not, : in the rupee in the rupee
(i) Acrylic and plastic emulsion paints. Righteen paise Eighteon paise
in the rupee in the rupee
(#3) All type of lacquers. Bighteen paise  Eighteen paise
in the rupee in the rupee
132. Pan Masala _ Seventeen paise Soventeen paise

: in the rupee  inthe rupee
133, (s) Paper, including straw boards and card boards but exclu- Ten paise in  Ten paise in

ding paper specificd in entry 44 in this Schedule) the rupee the rupee
(¢#¢) Printed paper Twelve paisein Twelve paise in
the rupee the rupee
(#i) Ammonia paper, graph paper, tracing paper, Ten paisein Ten paise in
: the rupee the rupee
i {tv) Stencil paper.’ : Twelve paise in  Twelve paise

the rupee in the rupee.



in the rupee

149,  Bheets, cushions, pillows, mattresses snd such other articles
made of foarm rubber or plastic foam or othexr synthe-

: in the rupee
tic foam or of fibre fosm or rabberised coir,
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{v) Art paper, sun-coat, art card, art board, ivory card, Twelve paise Twelve paigo
chromo coated paper, cheque paper, imitation art paper, in the rupee mm the rupec
bible paper and silver cote art paper.
{vi) Copier paper, that is to say, paper used in paper copier Tiwelve paise in  Twelve paise
rachine. the rupee in the rupee
134. Pepper and other spices. Six paige in  8ix paise in the
the rupee yupee
185 (i) Perfumes and thsir compounds depilatories and cossuctios, Nineteen paisc  Nineteen paise
in the rupee in the rupee
(#%) Natural and synthetic essential oils, and their compounds Seven paise in  Beven paise in
and aromatic chemicals and their compounds. the rupee. the rupee.
186. Pesticides and Insectioides.j Seven paise in  Seven paise in
the rupee the rupee
187 Pile carpets (excluding Shetranji). Bigltcen paise Highteen paise
{ in the rupee, in  the rupee
FWV’F
138 (i) Photographic and other cameras and enlargers, Jenses,  REighteen paise  Highteen paise
and plates required for use there with and in the ruppe.  in the rupse
spare parts and accessories thereof.
{éi) Rolls and papers used as photographic materials. Five paise Five paige
- in the rupee I the rupee
139  Articles 1nade of plasties. Ten paise Ten paisa
in the rupee  in the rupee
140 (&) Plywood, Fourteen paise Fourteen paige
in the rupee. 11 the rupee.
{f§) Decorative sheets such as foumica, sunmicz and others, Fourlcen prise  Fourtecn paise
in the rupee  in the rupee
(#65) Acticles prepared from plywood and deccrative sheris.  Eighteon paise Eighteen paise
in the rupee in the Tupee
141, Pressure lamps, incadescent lanterns and lamps of all kinds  Eleven paice Eleven paise
and spare parts and accessories of any of these articles. in the rupce  inthe supce
142, (i) Pressure cookers, One paisc One paise
: in the rupee. in the rupee,
{¢4) Spare parts and aceessories of pressure cookers, Eleven paise  Eleven paisc
in the rupec. in the rupece.
143, Processed chicory roots. Five pajse in  Five paise in
the tupee the rupee
144, P. V. C. Pipes of all types and their fittings made of Three paise in  Thiee paisc in
_ . V. G the rupee, the rupee,
145, P. V. OC. stabilizers and plastisizers. Five paise in  Mive paisc in
the rupee the nupee
146. Rain coats Seven paise in Seven paise in
the rupee the ropee
147. Sanitaryware of all kinds and fittings theveof excluding avircle: Fourtcon paive Fow tcen paise
made of cement specified in entry 106 in this Schedule. in the Tupce  In the rupee
148. Shaving oreams, hair brush and tooth brosh. ¥leven paise Eleven paice

in the rupec

Eighicen paise Highieen paire
_in the Tapee



PART V)

J—

1

1bl

AUIARAT GOVERNMENT GAZETTE; BX. 14100

8-21

————————

PR M

2 3 4
150 Sheets, rods, bars, slabs, blocks, ingots, eircles and gorap of  Five paise in  Five peise in
non-ferrous metals and alloys and rolled and extrusion the rupee the rupeo
products made therefrom.
Sewing machines not fitted with necessory motor and spare parts  Five paise in  Five paigo in
and aceessories thereof, the rupee. the rupee.
(i) Spectacles, paiv of lenses and frames gsold at 8 price excee- Eight paise in Eight paise in
ding rupees ono hundred per pieces. the rupee the rupee.
{#) Goggles and glasses and rought blanks. Soven paise in Seven paisein
the rupes the rupee
(#¢) Spare parts and accessories of spectacles and spectacle fSeven paise in  Seven paise in
frames. the rupee. the rupee
Spirituous preparstions confaininy more than 12 percent b Twelve paise in Twelve paise in
¥ P y P
volume of alcohol. the rupee. the rupes.
Sndn water when sold in sealed or capsuled or corked bottles ~ Ten paise in Ten paise in
or jars. the rupes the rupee.
Yolar energy anuipments Four paise in  Four paise in
the rupec the rupee
Rolvent oil. Fourteen paise Fourteen paise

163

164

165

(i) Sound transmitting equipment inoluding telephones, loud-
speakers and electrically operated gramophone record chan-
geres and spare parts and accessories of such equipments
{lut excluding apparatus carried on the person and adapted
for nae as hearing aid).

(7i) Chamophenes of every desoripsion and component, parts
thereof and gromophone recoxds.

Spare parta and aecegrnries of air condigoning plant. air coolers
and aiveonditione s,

Snare paris and  pccessoTies of i} engines to  which eniry 43
a \

of this Schedule applies.

Spare parts and acoessoTies of traeiors.

Spare parts und accessories of water pumps and water pumping
set, including sets exclusively for agricnitural purpose.

(i) Stationery articles other than those speoified in this schedule,
and coloured pencils.

(i)

Drawing pin, drawing hrushes, rubher rings.

(i}

Stones, rough (unpolished) stones, cut, sized or polished
stones.

Rhyolito stone snd  trachy.e siories {Rajula Building
Stopes.}

it}
Stoves of all kinds (other than keroseme stove) and apare parts
and ACCEIBOTICS.

(i) Buit cases, attaches cases and despatch cases but cxcluding
sten] trunks and scbool bags made of steel or aluminium

(%) School bags made of slumininm.

W Ex. 96

in the rupee.

Eighteen paise
in the rupee.

Llightesn patse
in the rupee

in therupeo.

Tighteen paise
in the rupee.

Iighteen paiss
in the rupee.

Pourteen psise Fourteen paise

in the rupee
Seven paise in
the rupee
Five paise in
the rupee
Bive paise in
the rupes
Twelve paise
in the rupee
Ten paise in
the Tupee
Fourteen paise
in the rupee
Five paise in
the rupee
Eight paise m
the rupee
Nineteen paise
in the rmpee
‘Beven paixe in
the rutee

n the rupee
Seven paisein
the Tupes
Five paiss in
the rupee.
Five paise in
in the rupee
Twelve paise
in the mpec
Ten paise in
the rupee
Fourteen paise
in therupee
Tive paise in
the rupee
Eight paise in
the rTupee.
Ninecteen paise
'n the rupee

Seven paise in
the ruopee
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{ii) Utensils made of copper, brass.and handmade utensils of
= bell metals, .

s (i) Utensils of aluminiwn, -

(n) Utensily _ﬁladc of  other metals and artiletes made of

.. stainles - stecl

the rupeo

One paise in
the rupee
One paise in-
the rupee
Seven paise in
the mpee
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166 Suva, dhana and dhana dal, Bix paise in. Six poise in -
: ; : the rupes the rupee
167 Sweets and sweotmeats (including shrikhand, basudi and dooth- Bight paise in  Right paise in
“paky ' _ : the rupee the rupee
168  Table cutlery including kmives, forks and spoons. Ninetcen paise Ninoteen paise
‘ ; in the rupee in the rupee
169 -Tape recorders, cassette rocorders, tape decks, tape players, Righteen Eighteen paiso
- cassette players (including combination of any of thom) with or paise in the in the rupee
without wireless reception instruments and magnetic tapes and rupeo
cassettes for use therewith and components, partsand accessorios
of any of them (excluding electronics goods to whidh entry—97
v applies).
170 * Tabulating, ealoulating, cash registering, indexing, oard punching,  Righteon paise Eighteen paise
" franking and addressing machines and spare-partsand accessories  in the rupes in the rupes -
~of such machines (excluding electronic goods to which entry-97
.~ - -applies).

m Teleprinters and components, parts and accessories thereof. Eighteen paise  Eighteen paise
. L in the rupee = in the rupes
172 Tinber (excluding firewood and specified inentry 83 of Fourteen paiss Fourteen paise
.. Schedule I _ in the rupee. in the rupeo.

173 Timber which has undergone the process of outting, sawing, Fourtesn paise Fourteen paise
shaping, sizing or hewing. : in the rupee in the rupes
174 Timrn leaves. Seven paise in  Seven paise in
the rupee the rupee
178 . Toilet articles, thatis to say, all articles used in cleansing or Nineteen paise Ninoteen paise
. - grooming parts of human body, including hair eream, hairtonic in thoe rapoe in the rupes
- shampoo but excluding soaps.
176 Toilet soaps excluding shampoo. Ten paise in Ten paise in
T . the -rupee the rupee
177 Tooth poWer. Eight paise in  Eight paise in
e : the rupee the rupee
178 -Tractors, power tillers, mini tractors or hand tractors. Two paise in ~ Two paise in
e . - the rupee - the rupee
1:3'_6_ " "Tread rubber, Ten paise in ~ Ten paise in
S _ _ the rupee " the rupee
180 Typewriting machines and spare _parts and accessories thereof Fourteen paise  Fourteen paise
(¢xcluding eletronics goods to which entry 97 applies). in the rupce in the rupee
181 Tyres of trailor of tractor. Eight paise in  Eight paise in
: : thoe rupee the rupee :
182 (i) -Utens\lls made of stainless steol, One paise in  One paise in

the rupee

‘One paise in
. the rupee

One paise in
the rupes
Beven paize in
the rupee
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183." Vacowm flasks of all kinds including ther moses. Twelve paise in -~ Twelve paise i

the rupee the rup.e
184. Variali {Anisceds), snd Khas khas (Red Poppy sceds) Six paise in 8ix puise in

the rupee the rupce -
185. Tive paise in. - Five paise in

1806,

181.

188.

189,
190.

191,

192,

193,
194,

155.

{i) Vegcteble non-css:ntial oils other than hydrogenated
Vegetable oil. '

{ii} Edible oils,
(i) Washed cotton-sced oils.

Vess:ls of every descrip.ion to be uscd for pla.ying on watel,
Yitaminiscd infant millkfood sold in scaled econtainers.
Washing soaps excluding detergent washing cakes.

Water proof canvas.

1

Water pumps and water pumping sets inclding those used
exclusively for agricultural purposes.

Weighing machines of all kinds, appliances, instruments, scales,
tubes and systern used for weighing, exceps ordinary weighing
seales lucally known as Taraju or Tagadi.

(i) Wircless reception instruments {excluding one or twe band
radio) and apparatus and radio, gramophones and electrical valves
battrerics iransmitters, accumulaters, explifiers end loudspeakors
required for use therewith and spare parts and accessories of
such wireless instruments apparautus and radio gramophones.

(ii) Onc or two band radio.

‘X’ Ray apparatus and films, plates and other equipments re-
quired for use therewith and spare parts and accessories thercof.

Zine hydroxide.

All goods other than those specified from tine to time in sce-
tions 19-4, 19-B and 19-C and in Schedule-T and Part-B of
Schedule-II, and in the preceding entires.

the rupece

Four paise in
ghe rupue

8ix paise in
the rupee

Four paise in

the rupce

Five paise in
the rupce
Five paise In
the rupce
Five paise in
the rupee
Five paise in
the rupee

Fourteen paise
in the rupee

Eighteen paise

in the rupee

Fourteen puise
in the rupec -

Beven paise n

the rupes

Four paise in
the rupee

_ Fourteen peise

in the rupee

" the rupce

Four paise in
the rupee

Six paise in
the rupee

Four paise i
the rupee

Tive paise in
the rupce

Five palse in
the rupes

Five paise in

~ the rupee

Five paise in

. the rupce

Fourieen paise
in the rupee

Bighteen paise
i the rupee

Fourteen paise
in. the zupeo
Beven puise in
the rupee

Four p:;a.isa in
the Tupes

Fourteen paise
in the rupee

————en
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SCHEDULE-II, PART-B (8o soction 8).. N '
Qoods, the sals or purchase of which is subjet to general sales tax or purchase taxand the rates of tax.

8. - Description of Goods Rate of Rate of
No. : Gieneral Purchase Tax
Sales Tax.
1 9 3 4

. Cotton, thati s to say, all kinds of cotton (indigenous or impor- Four paise in Four paise in
ted),in its unmanufactured state, whother ginned or unginned, the rupee the rupee
baled, pressed or otherwiso but not inoluding cotton waste.

2. Hides and skins, whethor in a raw or dressed stats Four paise in  Four paise in
the rupeo the rupee
3. Isabgul : Five paise in Five paise In
the mpee the rupee
1. Jira, (Cumin secds), methi (fenugru seods), ajma (ajwa), kalin-  Five paise in Five paise in
gada seeds and asalia. the rupee the rupee

SCHEDULE--TIT
{8ce section § A)

Goods, the {ransfer of the right (o use, which is subject to sales fax,

8r. Deseription of goods
Nea. '
i 3.

L. Ajrconditioning plant.

2. Cinemstographic and photogeaphic oquipment an appliance
inoluding studio equipment, eamera, projectors, enlarging lenses.

3. Cinematographic film,

4. Compubars.

8. Hleotrio fanx.

6. Kleotrical goods.

7. Hurnitvre,

8. Plant and Machinery.

9. Refrigerators,

10. Bamiyana.

11. - Sewing machines. - -

19." Surgical equippients and machinery.
13.  Typowritera. |

14. Telovision, Vodio Chssette Recorders, Vedio Cassette Players,

15, Utensils,
16. X-Ray Machines.”

(MYYRRNMENT CENTRAL PRESH, GANDHINAGAR.
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PART IV
Acts of the Gujarat Legislatore and Orxdinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the Governor
on the 3rd April, 1992 is hereby published for general information.

R. H. GOR]J,
Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO, 10 OF 1992,

(First published, after having received the assent of the Governor in the *Gujarat
Government Gazetle” on the 3rd April, 1992).

AN ACT
Jurther to amend the Gujarat Sales Tuw Act, 1969.

It is hercby enacted in the Forty-third Year of the Republic of India as foliows :—

1. (I) This Act may be calied the Gujarat Sales Tax (Third Amendment) Act, 1992, Short titl
(2) This seetion shall come into force at once and the remaining prov]'sions\of this Act ?liice mc;;?..

shall come into force on such date as the Btate Government may, by notification in
the Official Gazetle, appoint, and different dates may be appointed for different pro-

visions of this Act,

2. Tn the Gujarat Sales Tax Act, 1969 (hercinafter referred to as “the principal Act™), in  Amend

1 of -
seotion 2,— ment of
(1) after clause (4), the following clause shall be inserted, namely:— Egcl.:ionl. 2 gf
uj. 1 of-

“(4 A) “Casual dealer” Means & Pperson 1a_vllo Wllet:he? ag principal agent or any 1970.
other capacity, undertakes occasional transaction of a business nature involving buying,
selling, supply or distribution of goods in any exhibition-cum-sale or auction in
the State, whether for cash, deferred payment, commission, remuneration or other
valuable consideration;”;

(2) in clause (10), after sub-clause (j}, the following shaltbe added, namely —

“(k) a casual dealer.”;

(3) olause (30 A) shall be deleted.
10-1

IV-Ex.~10-1



. dmend-
‘ment  of
section 3 of
Guj. 1 of
1970,

Awmend-
ment  of
gection 13
of Guj 1
of 1970.

Amend-

ment of
section 17
of Guj. 1
of 1970,

Amend-

ment of
section 26
oi Guj. 1
aof 1970.

Amend-

ment of
section 27
of Guj. 1
of 1970,

Deletion of
gection 2BA
of Cuj. 1
of 1970.

Amend
ment of
gection 30
of Guj. 1
of 1970.

Substi-

tution . of
gection 3
of Guj. 1
of 1970.

Licences.
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3. In the principal Act, in section 3, in sub-section {4}, before clause (i), the fellowing
clause shall be inserted, namely — °

when turnover of taxable goods exceeds

“(ja) Limit of turhover of goods by casual
Rs. 1000/-; ox”.

dealer

4. In t-he“p.rincip_al A(,:,t, in sestion 13, for the words “twelve months” wherever they occur,
tha words “six months” shall he substituted.

5. In the principal Act, in scetion 17,—

(1) in sub-section (1), the figures “18”, where they ocour at two places, shall be deleted;
(2) in sub-scotion (2), the fignres “18” shall be deleted.

6. In the principal Act, in section 26, in sub-section (6), for the words “within thirty
days thereof apply for registration:”, the brackets, letters and words “{a) in -the case of

H

suecession, within six months; and (b) in the case of transfer, within thirty days, thereof apply
for regist-ra.t.ionz” shall be substituted,

7. In the principal Act, in section 27,—

(1) in sub-sections (2), (3) and (4), for the words “Additional Commissioners of Nales
Tax”, the words “Special Commussioners of Sales Tax, Additional Commissioners of Sales

Tax” shall be substibuted;

(2) in sub-scction (7), for the words “Additional Comumissioners”, the words “Special
Commissioners, Additional ('ornmissioners” shall be substituted.

8. Tn the principal Act, section 234 shall be deloted.

9. In the principal Act, in section 30, in sub-section (), Tor the higures “5000”, the figures
«“95,000” shall be substituted.

10, In the principal Act, for seotion 31, the following section shall be substituted, namely:—

“31, (1) Where, during the previous or ourrent year,—

(a) the turnover of sales by a Registered dealer toother Registered dealers, or

(&) the tumover of sales of & Registored dealer, of goods which are exported by him
from the State outside the territory of India, or

{¢) the turnover of sales of a Registered dealer in the course of inter-State trade ox
GOIMIMETeo,
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exceeds one lakh rupees and such a Registered dealer has been continuously holding a Cer-
tificate of Registration for a period of not less than twelve months immediately preceding
the date of application for licence, he may apply to the Commissioner for a Licence.

(2) If in respect of an application made by a dealer under sub-seotion (1), the dealer
satisfies such further requirements, including the furnishing of adequate seourity, as may
be presoribed, the Commissioner shall, subjeot $o the provisions of seotion 34, grant to the
dealer s Licence in such form and subject to such conditions asmay be presoribed.”,

11, Tn the principal Act, after section 31, the following new section shall be inserted,
namely :—

“31A. (I) Notwithstanding anything contained in this Ach, the State Govern-

ment may, by notification in the Official Guzette, declare any goods to he susceptible
to evasion of tax.

(?) On such declaration under sub-section (I), the licensed dealer shall not be entitled
to use the Licence for such goods.”.

12, In the principal Act, after saction 39, the following section shall be inserted, namely:;—

#38A., Where—

(a) a Registered dealer is a firm and on the death of any partner of such firm,
the firm stands dissolved, and
(b) the person who immediately before such dissolution

was a parbner of the™firm
.carries on business of the dissolved firm, then—

{f) until the Certificate of Registration granted to the firm prior to its dissolu-
bion is amended under sub-clause (i1), the Certificate of Registration and the Licence,
Recognition or Permit, if any, granted to the firm prior to its dissolution and any
certificate given under seection 12 or 13, shall, subject to section 3B, continue to be
valid for a period of six months.

{#) on an application made by such person within a period of six months for
amendment of the Certificate of Registration and on information being furnished in
the manner required by section 38, the Certificate of Registration, and the Licence,

Recognition or Permit, if any, granted to the firm prior to its dissolution shall be
amended accordingly.”.

13. 1In the principal Act, in section 42, in sub-section (1),—

{1) in the first proviso, for the words “stay, either
the assessment proceedings of a dealer or class of
letter “‘extend, either
shall be substituted;

generally or for a specified period,
dealers”, the words, brackets and
generally or specially, the period specified in clanse (a)”

(2} for the second proviso, the following shall be substibuted, namely :—-

Provided further that in computing the period of limitation for the purpose of this
sestion, any period by which the period of limitation is extended under the first proviso
©r any period during which assessment proceedings ave stayed by an order or injumction
of any court or authority shall be excluded:”
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14, In the principal Act, in scotion 45, in sub-section (2),—

(1) the words and figures, “while assessing the amount of tax due from the dealer
under section 41, shall be deleted;

(2) in clause (b), for the figures “41”, the figures and word, “41, 44 or 67" shall be
substituted ; _

{3) for the words and figures “assessed under section 41,”, the words and figures “assessed
under section 41 or reassesesed under section 44 or revised under section 67 shall be
substituted.

15, In the principal Aect, in section 47, in sub--section (4A), in the proviso, in clause
(i), for the word “stayed”, the word ‘‘extended” shall be suhstituted.

16. In the principal Act, in section 474, in sub-seetion (I), for the words “tax or
penalty”, the words “tax, penalty or interest” shall be substituted.

" 17. In the principal Act, in section 48, for the words “tax and penalty” where they

occur at two places, the words ‘“tax, penalty or interest” shalt be substituted.

18. In the principal Ach, in section 53,—

(1) for the words “the whole or any part of tax” where they oocur at two places,
the words “the whole or any part of tax, penalty or interest” shall be substituted;

(9) in the marginal note, for the word “taxes”, the words “tax, penalty or interest”
shall be substituted.

19. In the  principal Act, in section 55A, in sub-section (2), for the figures and
word “I3 and 517, the figures and word “13, 51 and 557 shall be substituted.

20, In"the principal Act, after section B5A, the following new section shall be interted,
namely —

“55AA. Nobwithstanding anything contained in this Act, or in any judgement, decree
or order of any Court or Tribunal, if the State Government is satisfied—

(a) { that practice was, or is, generally prevalent regarding levy of tax on any class
of {sales or purchases at a lower rate than the rate at which the tax is leviable or
not to levy any tax on any class of sales or purchases; and

(b) that such class of sales or purchases were, or are, liable—

(i) to tax, in cases where, according to the said practice, the tax was not, or
is not, being levied, or
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{if) to higher rate of tax than what was, or is being, levied according to the
said practice,

then, the State Qovernment may, by notification in the Official Gueette, direet that the
whole of the tax payable on sueh class of sales or purchases or as the case may be,
the tax in excess of that payable on such class of sales or purchases, but for the said
practice, shall not be required to be paid in respect of the class of sales or purchases on
which the tax was not, or is not being, levied, or was, or is heing short levied, in
accordance with the said praetice.”,

21. In the principal Act, in section 59A,—

(1) for sub-sections {4) and (5), the following sub-sections shall be substituted, namely:--
*(4) The officer-in-charge of the check-post or barrier is of the opinion that--

{f) goods under transport are not covered by goods vehicle record, {rip-sheet or
log book; or

(1) goods under transport are not in accordance with the documents prescribed
under clause (a) of sub-scetion (3); or

(#5) a declaration relating to particulars of goods as made under clauso (¢) of
sub-section (3) is false, -

he may, aftor rovording the reasons, seize such goods and give receipt thereof
to the person from whose possession or control the goods are seized.

{8) (@) The officer-in-charge of the check-post or harrier may, after giving the owner,
driver or person-in-charge of goods, a reasonable opportunity of being heard and after
holding such further inquiry, as he deems fit, impose on him penalty, in addition to tax
payablo under this Act, not exceeding one and one-half times of the tax for possession
of goods so seized.

(b) The officer-in-charge of the check-post or a barricr may release any of the goods
or doeuments so seized under sul-section {4) on payment of tax and penalty or on furni.
shing such security in such form as may be preescribed.”;

(2} after sub-section (6), the following sub-section shall be added, namely:--

“(7) Tho officer-in-charge of the check-post or barrior may, during inspection and veri-
fication of goods under transport including the documents and records relating thereto,
direct the oarrier not to part with the goods including re-transporsing or re-booking until
verification ot goods, records and documents is done or enquiry, if auy, is completed.”;

(3) In Explanation, after efanze {c), the following clauses shall he added, namely.--
“(d) “goods under transport” means goods which have been handed over to 3 carrier
and complete delivery thereof has not been taken from such carltier;

(¢}  carrier” means any person oragency who undertakes to earry or transport goods
from one placo to another.”,

22. In the principal Act, after section 59 A, the following scotion shall be inserted, namely;-

“59AA. (1) Where a vehicle, boat or animal carrying goods coming from any place
outside the State is bound for any other place outside the State, the driver or any other
person-in-charge of such vehicle, boat or animal shall obtain in the preseribed “manner
a transit pass for such vehicle, boat or animal from the officer-in-chargo of the first cheok-
Post or barrier after his entry into the State and deliver the same to the officer-in-charge
of the last check-post or barrier before his exit from the State.

(2)_ If the driver or person-in-charge of such vehicle, boat or animal fails to deliver such
transit pass, or goods in vehicle, boat or animal are not found in accordance with the
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Lransit pass, at the place of exit from the State, it shall be presumed that goods carried
thereby are sold within the State and he shall be liable to pay tax and penalty not ex—
ceeding one and one-half times the amount of tax as may be determined, after giving a

iea.sonable opportunity of being heard, on such sale in accordance with provisions of this
Bt.”.

23. In the principal Aot, Chapter VI A shall bo deleted.

24. In the principal Act, in scction 65, in sub- section (2), the words “at the option
the appellant either to the Commissiouer or” shall be deleted,

25. In the principal Act, in section_ 66,--
{1) in clanse (4),—

{2) for the word “staying”, the_"_word “extcnding” shall be substituted ;
(&) the word “or” shall be inserted at the end;

(2) after clause (1), the following olause shall be added, namely:
“(3} an order of remission of tax, penalty or interest under section 55.”.

26. In the principal Act, in section 67, in sub-section (), in clause {a), the words “within
twelve months from the date of service of notice for revision™ shall be added ab the end.

27. Inthe principal Act, after seobion 75, the following section shall be inséft‘.ed, namely:-

“T5A. (I) Notwithstanding anything contained in sub-section (I) of section 76, if the Commi~
ssioner is of the opinion that 1t is necessary or expedient in the public interest to publish
the names of dealers who have failed to pay the tax, penalty or interest, and any other par- - .
ticulars relating to any proceeding under this Act in respect of such dealer, he may subjeoct
to any rules which may be made in this behalf, cause to be published such names and
particulars in suck manner as he thinks fit,

{2) No publication under this section shall be made in relation to any conviction for
any offence connected with any provision under this Act until the time for filing an appeal
under section 65 or, as the case may be, revision under section 67 has expired or the appeal
or revision, if filed has been disposed of.

Ezplanation.—In the case of a firm, Company or other association of persons, the names
of partners of the firm, directors, secretarics and treasurers or mansgers of the company
or the members of the association, as the case may be, may also be published, if in the
opinion of the Commissioner circumstances of the case justify it.”. -

28. In the principal Act, in section 84, the words “and of the Settlement Commission” shall
be deleted. .

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 31st March, 1993 is herchy publishel for general infor nation.

_ L. H. GORI,
Secretry to the Government of Gujarat,

Legal Department.
= GUJARAT ACT NO. 11 OF 1993. E
(First, published, after having received the assent of the Governor inthe “Gujorat
Government. Guazetle” on the 31st March, 1993).
' AN ACT
further to amend the Gujarat Sales Tax Act, 1969.

It is hereby enacted in the Forty-fourth Year of the Republic of India as follows:—

1. (I) This Act may be called the Gujarat Sales Tax (Amendment) Act, 1993 mﬁ
; _ . : title and
(?) It shall come into force on the lst April, 1993. commen-
2. In the Gujarat Sales Tax Act, 1969 (hercinafter referred to as “the principal  Amend-
Guaj. 1 Aet”), in section 10A,— it
of 1970. : ; ; " of
(1) in sub-section (I),— section

(a2} for the words “taxable turnover of sales effectaed by him ofall taxable goods”, 1? £ :
the words “taxable turnover of sales effected by him of all taxable goods and also ° Guj. 1
the goods wholly or partially exempt from payment of tax under sub-section (2) = 1%
of section 49" shall be substituted;

{(6) in the Table,—

(t) in the item at serial No. 4, after the words “exceeds rupees four crores”,
the words “but does not excesd rupees eight crores” shall be added;

(#i) after the item at serial No. 4, the following shall be added, namely :—

¥5. Where taxable turnover exceeds Rupees ten lakhs plus two per-

rupees eight crores cent. on the taxabls turnover in

; excess of rupees eight crores.”;
{2) in sub-section (2), clauses (d) and (f) shall be deleted.

= 11-1
IV-Extra-11-1
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(7) after the entry %t serial No. 61, the following new entry shall be-&dded.

namely:—

1 2 =y 4

“6lA  Winding wires including Four paise in the rupee Four paiseinthe rupee”;
super enamelled copper
winding wire and plastic

(8) in the entry at serial No. 95, in column (2), the words “and stancﬂs”;
ghall be deleted ;

EB} in the entry at serla.l Ko. 115, in columns 3 and 4, for the words “five
paise”, the words ““three paise’ " ghall be substituted;

(10} in the entry at serial No. 116, for the brackets and words “(exuludmg
liquified petroleum gas) and acetylene gas™, the brackets and words “(ezcluding
liquified petroleum gas and acetylene gas)”, shaﬂ be substituted ;

(11) intheentryat serial No.132, in column 2, for the words “Pan-Masala”,
the words “Pan-Masala of all types with or without tobacco™ shall be substituted;

(12) after the entryat serial No. 139, the following new entry E.haIi be ingerted,

‘namely:-
1 2 : 3 4
“139A Plastic buttons Two paise in the rupee Two paise in the rupes’y

(13) enfry at serial No. 155 shall be deleted; _
{14) for the entry at serial No.184, the following entries shall be substituted :—

i P e 3 4
“184 Variali {éﬂ seeds) Two paise in the rupee Two paise in the rupee
184A Jira (Cumin seeds) : Two paise in the rupee Two paise in the rupee
184B Ehas Khas Six paise in the rupee  Six paise in the rupee”;
(Red poppyseeds).
(15) after the entry at s;erial No. 192, the following entry shall be inserted, -
namely :—
1 : 2 3 -
“1924  Wooden handles of Two paise in the rupee Two paise in the rupee™; .

pawarak and pick-axe,

Amend 11. In the principal Act, in Schedule II, in Part B, in the entry at serial No. 4,

ment in the words and brackets “Jire = (Cominseeds)” shall be deleted.

Schedule

Part B of

Guj. 1 of
1970, GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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on the Ist July. 1994 is hercby published for general information.
KUM. H. K. JHAVER],

Secretary to the: Government of Gujarat

The following Act of the Gujarat Legislature having been assented fo by the Governor

Legislative and Parliamentary Affairs Departinent.

GUJARAT ACT NO., 10 OF 1994.

(First published after having received the assent of the Governor in the “Gujarat

Government Gazetfe” on the st July, 1994).
AN ACT
further to amend the Gnjarat Sales Taz Aol, 1969.
Tt is hereby enacted in the Forty-fifth Year of the Republic of India as follows:—

1. () This Act may be called the Gujarat Sales Tax (Amendment) Act, 1094,

(2) This section and seetion 9 shall be deemed to have come into foree on the 3lst
March, 1994 and the remaining scctions of this Act shall be decmed to have ecome
into force on the 1st April, 1994,

2. In the Gujarat Sales Tax Act, 1969 (hereinafter referred to as “the principal Act”),

in seotion 3A, in sub-section (5), for the words “five paise”, the words “ten paise” shall
be substituted.

3. In the principal Aet, in section 7, the words, brackets and figure “of sub-section
{1)” acourring at two places shall be deleted.

IV-Extra-156—1 15-1
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4, In the principal Act, in section 10’)’_&,——

{2) in sub-section (1),—

(@) the words, brackets, letter and figures “except the dealer referred to in
sub-olause (f) of elauge {10) of section 2" shall he deleted;

(b) “the words, brackets and figures “and also goods wholly or partially
exempt from payment of tax under sub-section (2) of seobion 497 shall be deleted.

(2) after sub-section (1) but before the table, the following new sub-section shall
be inserted, namely:-

“({A} Where the turnover of all specified sales by any dealer lialle to pay tax
under section 3A has first exceeded. rupees fifty lakhs or the uggregale of the
turpover of all specified sales and the turnover of all sales by any dealer liable to
pay tax under both the seetions 3 and 3\ has first exceeded rupees fifty lakhs, in
any year in which the Gujarat Yalos Tax (Amepdmont) Act, 1994 comes iato
force, and every year thercafter, there shall be leviel a turnover tax on taxable
turnover of speeified sales or the aggregate of taxable turnover of all specified
eales and the taxable tarnover of allsales effected by hirn of all tazable goods
at the rates specified in the table below.”;

(3) in sub-scetion {1}, for the words “the turnover ot all sales”, the words “the
turnover of al! sales, the turnover of adl specified sales or, as the case may be, the
aggregate of turnover of all spesified sales and the turnover af all sales” shall be
gubslitvted; ’

(4) the following explanation shall be added at the end, namsly:—
“Egglanation,-~For the purposes of this section,—

(1) the expression ‘“‘taxable turnover” means turnover of all taxable goods
as derived aiter deductions made under sab-seetion {(2); and

(2) the expression ‘‘taxable goods” means the goods which are taxable
or which would have been taxable under this Act bub for exemption granted
under sub-sectiop (2) of seotion 49.7.

B. In the prineipal Aet, in seclion 12,—
{1} in eclause (1),
() in sub-clause (b}, the word “or’* shall be added at the end:

(b) after sub-clause {b), the following sub-clanse shall be inserted, namelyi—

“(aa) that the goods are purchased by him for resale in the course of inter-
State trade or commerce and that such goods will  be resold within six
months from the date of sueh purchase by himself. ’;

(2) in cluuse ('2),——
(a) in sub-clause {c}, the word “or” shall be added at the end;

(b} after sub-clause (¢), the following sub-clause shall be inscrted, namely:—

“(aq) that the goods are purchased on behalf of his principal  who i3 »
licensed dealer for resale in the course of inter-State trade or commerce and

that such goods will be resold by the pringipal himsell in the course of intes-

Guf. 10 of
1994,
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State trade or commerce within six months from the date of such purchase by
the commission agent.”. ' '

6, lIn the principal Act, for ssction 13, the following seotion shall be sub&—iiutcd,
namely:—

~ *13. There shail not be dedusted from the turnover of sales, sales of goods to a
ficensed d2aler, recognised dealer or to a commission agent holding a permit purcha-
ging on behalf of his prineipal, as provided in section 7 or 8 unless—

(A) the licensed dealer,—

(¥) certifies in the preseribed form thai the goods sre purchased for resale
in the course of export out of the territory of India within six months
from the date of such purchase by himself; or

(#¢) cortifies in the presoribed form that the goods specified in Schedule II-
Part B are intended,—’

(@) for resale by him within the State of Gujarat otherwise than in the
course of inter-State trade or commeroe or export out of the territory of India
within six months from the date of such purchase; or

{b) for resale by him in the course of export out of the territory of India
within six monthg from the datc of such purchase; or

{B) the recognisad dealer corbifies in the presoribed form that the goods other
than prohibited goods sold to him are goods purchased by him for use by him as
Taw Or processing materials or as consumable stores in the manufacture of taxable
goods for sale by him ; or

(O} the commission agent certifies in the prescribed form that the goods are pure
chaged on behalf of Lis principal who—

(¥) is a licensed dealer-

(@) and the goods will be resold by the principal himself in the course of ex-
port out of the ferritory of India within six menths from the date of such puz-
chase by the commission agent; or

() who will cesell the goods specified in Schedule IT-Dart B,—

(2) within the State of Gujarat otherwise than in the course of inter-State
trade or comumerce or export out of the territory of India within six
months from the date of such purchase; or

() in the courso of export out of the territory of India within six
monthe from the date of such purchase;

or

{#) is a recognised dealer, and the moods purchased being goods other than
prohibited goods will be used by the principal as raw or processing maferials or
as consurnable storesin the manufacture of taxable goods for sale, and that the commi-
ssion agent will despatch the goods to his principal or to the prineipal's owder
within three months from the date of such purchase by the commission jagent.”.

7. In the principal Act,in scction 19A,—

(1) sub-section {2) shall be deleted;
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{2) the following explanation shall be added at the end, namely:—

“Explanation.—For the purposes of vhis section, the} exprossion;“oil sakes” shall

mean otl oakes other than ocotton seed oil oakes.”,

8. In the principal Aset, after seotion 30A, the, following now section shall be in-

serted, namely:—

“30AA.  Where a registered deater withoud cabering into a transaction of
sale issucs to another registered dealer a Dill or ¢ash mzmorandum with the in-
tention to defraud the Governmeut revenue or with the intention that the Government
may be defranded of its revenue the Commissioner may, after making sush
inquiry as he thinks fit and giving a reasonable opportunity of being heard, cancel
the certificate of registration of the registered dealer issuing or accepting such bill or
cash memorandum either prospectively or retrospectively from such date as the
Commissioner may, having regard to the circumstances of the case, fix :

Provided that notwithstanding the cancellationYof a certificate of registration
under this section,—

(¢) the liability of the dealer shall continue in respact of any tax, panaliy or
interest forany period prior to the date of the order of the Commissionar
cancelling the ocertificate of registration;

() where a dealer, who has purchased goods from the dealer whose ocertifi-
cate of registration is cancelled under this section at any time during the period
commenoing on the date of oancellation and ending on the date of the ordsr of
Commissioner cancelling the certificate of registration, proves to the sabisfication
of the Commissioner that the tax due in respect of goods sold to him has been
paid, such purchase of goods shall be deemed to have been made from a regis-
tered dealer.”. -.

9. In the principal Aet, for section 42, the following section shall be substituted,

namely:—

«42, Where a fresh assessment is required to bs madein pursuance of any order un-
der section 65,67 or 6% or in pursuance of an order of any court or authority, suoch
fresh assessment shall be made at any time within three years from the date of such
order :

Provided that in computing the period of limitation, any poriod during which assess-
ment proceedings are stayed by an order or injunction of any court or authority
shall be excluded.”.
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10, In the principal Act, in section 44, for the third proviso, the following shall be
substituted, namely —

“Provided that the provisions of the provizo to seetion 42  shall mutatis madandis
apply to computation of periodof limitation specified in this gection,”.

11, In the principal Aob, in section 47,—
(1) in sub-section (4A), in the proviso, clause (i1} shall be defeteds
(2} after sub-section (44), the following new sub-section shall be inserted, namely :-
“(4B) Where a dealer is liable to pay interest under sub-section {4A) and
he makes payment of an amount which is less than the aggregate of the amount of tax,
penalty and  interest, the amount so paid  shall he  first
applied towards the amount of intersst, thereafter the balance, if any, towards the

amount of penalty and thereafter the balance, if any, towards the amount of tax.”.

12, In the principal Act, in seobion 50, for the proviso, the following shall be subs-
tituted, namely:—

“Provided that the provisions of the provigo to section 42 shall mutatis mutandis
apply to somputation of period of limitation specified in this seotion.”.,

18, In the principal Act, in sestion 54, in sub-section (1), in olause (aa),—

(1) after the words and figures “assessment\under gection 41", the words “for the
specified year” shall be and shall be deemed always to have been inserted with effect

from 1st April, 1993;

(2) the following explanation shall be and shall be deemed always to have been
added at the end with effect from the Ist April, 1993, namely:—

“Bxplanation.—For the purposes of this clause, the expression “specified year”
means—

(i) the financial year commencing from the lst April 1993;
(ii) the oalender year commsencing from the lst January 1993;
(ili}) Samvat year 2049 commencing from the Rartak sud akam;
{iv) co-operative year commencing from 1st Ootoher, 1993; or
{v) any such year thereafter.”.

14. In the principal Act, in section 66, olause (4} shall be deleted.

15. 1Inthe principal Act, in section 75, in sub-section (1), for the words ‘.'two thousan
rupees”’, the words “twenty thousand rupees” shall be substituted. :

IV-Extra 16-2
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Amend- 16. In the principal Act, in Soheduls I,—
ment of
Hohedule (i) fortheentryatserial No. 14, the following sntry shall be substituted, namely:—
I of Guj.
1 of 1970.
1 T 3

“14, Cattle-feed inoluding fodder, eoncentrates and ocotton seod
oil cakes (but excluding cotton seeds), other oil cakes and
de-oiled cakes. 1

{ii) in the entry at serial No. 1BA, in column 2, after the words “doors and win-
dows”, the words “handmade pepda and pidhie” shall be added.

Amend- 17. In the principal Aect, in Sohedule II, in Part A,—
meont of
%ﬂhﬁdu;? . (i) sftertheentry atserial No. 16, the following new entry shall he added, namely:-
» a
A to Guj,
I of 1970,
1 2 5 4
«16A. Casb iron castings four paige four paise
in the rupes in the rupse. !

(il) fortheentry at serial No. 33, thefollowingentry shall he substituted, namely:—

1 2 3 4
«33. Kerosene axcluding kerosene eight paise cight paise
for domestic use sold for public ~  in the rupee in the rupee.

L1

distribution system

(i) in the entryat serial No. 35, in columns 3 and 4, for the words “twenty one
paise’’, the words “twenty-five palse” shall bo substituted;

(iv) in theentryatserial No.74, in columns 3 and 4, for the wmrds ‘saven, paise”,
the words “four patse” shall bo substituted.
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18, (I} The Gujarat Sales Tax (Amendment) Ordinance; 1994 is hereby repealed.
_ Rel?e&l and
(2) Notwithstanding sush repeal, anything done or any action taken under the prin- #5VIDER

ofpal Aot as amended by thesaid Ordinance shall be deemed to have been done or taken
under the principal Ash as amended by bhis Aot.

GOVERNMENT CENTRAL PEESS, GANDHINAGAR.
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Acts of the
Gmﬁlnﬁebyﬁe(}aw

o The following Act of the Gujarat Legislature, having been assented to by the
vertor on the 29th July, 1995 is hereby published for general information.

KUM H. K. JHAVERI,

Secretary to the (Glovernment  of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT AC T NO. 8 OF 1995,
( First published, after having received the assent of the Governor in the "Gujarat
Government Gazette” on the 29th July, 1995). |

r

AN ACT

further to amend the Gujarat Sales Tax Act, 1969.

It is hereby enacted in the Forty-sixth Year of the Republic of India as follows:—

1. (1) This Act may be called the Gujarat Sales Tax (Amendment) Act, 1995.

(2) it shali come into force on such date as the State Govemment, may by
notification in the Official Gazette, appoint.

(hereinafter referred to as "the principal

Guj. 1 2. In the Gujarat Sales Tax Act, 1969
ths", wherever they occur, the words

of 1970.  Act"), in section 12, for the words " six mon
stwelve months” shall be substituted.

Skort tiile and
COMMMEACE-
mens.

Amesndment of
section 12 of
Guj. 1 of 1970,
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Amendment of 3. In the principal Act, in section 13, for the words "six months”, wherever
section 13 of oy occur, the words "twelve months® shall be substituted.

Guj. 1 of 1970. .

Amendment of 4. In the principal Act, in section 16, for sub-section (5), the following
seclien 16 of gyh_section shall be substituted, namely:~

Guj. t of 1970.

"(5) Where a dealer is liable to pay tax under this section, the sales tax levied
or leviable under clause (aa) of sub-section (1) or clause (aa) of
sub-section (2) of section 12, or the purchase tax levied or leviable
under section 15A shall be set-off against the purchase tax payable
under this section.”.

Amendment of 5. In the principal Act, in section 41, in sub-section (3), in the second proviso,

E‘;f'lo:f :gl.lofl_f in clause (a), for the words "five lakhs", the words "ten lakhs” and for the words
**five thousand ", the words ‘’ten thousand" shall be and shall be deemed always te
have been substituted with effect from 1st April, 1995, S

Inscriion of new 6. In the principal Act, after section 41, the foilowing new section shall be
section 41AA in  inserted, namely:—

Guj. | of 1970, |
"¢1AA. (1) Notwithstanding anything contained in sub-sections (2) and (3) of

Special provi- .
peastp section 41,— . -

zion for deemed
asgessment for

the puriod prior where any dealer has furnished the declarations or returns in respect of any

':}g:s' April.. specified period by such dates as prescribed therefor and paid the amount of tax due

' according to such declaration or return within the time prescribed by or under the
Act ~

{a) in the case of a dealer, to whom a notice is issued under sub-section (3) of
section 41 and whose turnover of purchases or turnover of specified sales or
turnover of sales during the specified period to which the declaration or return
relates does not exceed five lakhs rupees and the tax payable for the specified
period does not exceed five thousand rupcees, the amount of tax due from the
dealer in respect of such declaration or return shall be deemed to-have been
assessed, if the dealer at his option makes payment of two hundred fifty
rupees for each specificd peiod in the Government treasury on or before 31st
March, 1996; '

(b) in the case of a dealer whose turnover of purchases or turnover of specified
sales or turnover of sales during the specified period to which the declaration
or return relates does not exceed fifteen lakhs rupees and the tax payable for
the specified period does not exceed 1wenty-five thousand rupees, the amount
of tax due {rom such dealer in respect of such declaration or retii¥i shall,
irrespective of whether 2 notice under sub-section (3) of section 41 is issued
or not, be deemed to have been assessed, if the dealer at his option makes
payment of rupees five hundred for each specified period in the Government
treasury on or before 31st March, 1996;

(c) in the case of a dealer whose turnover of purchases or turnover of specified
sales or urnover of sales during the specified period to which the declaration
or return relates exceeds fifteen lakhs rupees but does not exceed twenty-five
takhs rupees and the tax payable for the specified period does not exceed
twenty-five thousand rupees, the amount of tax due from such dealer in
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respect of such declaration or return shail, irrespective of whether a
notice under sub-section (3) of section 41 is issued or not, be deemed

to have been assessed, if the dealer at his option makes payment of one

thousand rupees for each specified period in the Government treasury
on or before 3ist March, 1996,

(2) The payment made by a dealer under clause (a), (b), or (c), of sub-section
(1) shall be construed,—

(a) as if the dealer had furnished revised declaration or revised return under
sub-section (3) of section 40, and
(b) as payment made under sub-section (3) of section 47 towards the
liabitity of the deaier to pay fax under such revised declaration of
revised return.
(3) Nothing in this section shall apply to a dealer whose books of accounts,
registers, or documents have been seized under sub-section (4) of section 59.

Explanation.—For the purposes of this section, the words "specified period”
means—

(a) in relationtoa dealer who maintains regutar books of accounts, any ycar
or part of the year prior o 1st April, 1994, by reference to which the
accounts arc mainiained by him; and

(b) in relation to any other dealer, any financial year or part of the firanci.
year prios to the said date.”.

7. In the principal Act, in section 47, in sub-section (4A), in the proviso, after
clause (v), the following shall be inscried, namely:-

"(vi) iu the casc where in assessing the amount of tax from any dealer
under this Act in respect of any period, the time taken for making
an order of assessment cxcceds thirty-six months from the date
of expiry of the time prescribed for payment of tax under sub-
section (1), (2), or (3) of section 47, in respect of the period
exceeding thirty-six months.".

8. In the principél Act, in scction 55B, afler the word "Shamiyana”, the words
velectrical fans, clectrical goods, furnitures or utensits"shall be inserted.

9. In the principal Act, in Schedule L—

(1) in the entry at serial No. 14, in column 2, for the brackets and words "(but
excluding cotton secds), other oil cakes and de-oiled cakes", the brackels and
words"(but excluding cottop seeds, other oil cakes and de-oiled cakes) shall be
substituted;

(2) in the entry at serial No. 37, in column 2, for the words "onc hundred
rupees”, the words “one hundred and fifty rupees”  shall be substituted;

(3) in the entry at serial No. 41, in column 2, for the words "Ghamelas and
Tagaras", the words «Ghamelas and Tagaras made of G.P. sheets and C. R. sheets"
shall be substituted;

9-3

Amendment of
section 41 of
Guj. i of 1970

Amendment of
section 55B of
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Scheduie 1 10
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(4) in th e entry at serial No. 49, in column 2, for the letters and word
"Rs. forly", the words "rupees fifty" shall be substituted;

(5) the entry at serial No. 83 shall be deleted;

(6) in the entry at serial No. 89, in column 2, for the word "Toys", the words
*Toys other than electronic toys" shall be substituted.

Amendment of 10. In the principal Act, in Schedule IJ,—

Schedule I w0 (A) in Pari-A.—
Guj. 1 of 1970, !

(1) for the entry at serial No, 31, the following shall be substituted, namely:-

1 2 3. 4
"31. Hosiery goods two paise two paise
in the rupee in the rupee™,

(2) after the entry at serial No. 31, the following rew entry shall be inserted,

namely:—
1 P 3 4
"31A. [Isabgui three paise three paise

in the rupee in the rupee”;

1 2 3 4
"66. Agarbatti, padi, two paise . two paise
dhoop, dhoop- in the rupee in the rupee®,

batti and loban.

(4) in the entry at serial No. 78, in columns 3 and 4 , for the words “Twelve
paise in the rupee”, the words "Four paise in the rupee’ shall be substituted;

(3) in the entry atserial No. 97, in sub-entry (D), in item (9), in column 2, after
the words "electronic games" occuring at two places, the words “electronic toys"
shall be inserted;

(6) in the entry at serial No, 121, in columns 3 and 4, for the words "four paise
in the rupee”, the words "twenty paise in the rupee” shall be substituted;

(7) for the entry at seriai No. 127, the following shall be substituted, namely:~
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1 2 3. 4

127 Mosquito repellents in four paise four paise
any form including its in the rupee in the rupee”;
equipments and
devices.

..............................................................................................

(8) in the entry at serial No. 128, in sub-entry (6), in column 2, for the words
“tyres and tubes”, the words "tyres, tubes and flaps" shall be substituted,

(9) in the entry at serial No. 134, in columns 3 and 4, for the words "six paise
in the rupee” the words "four paise in the rupee’” shali be substituted,
(10) in the entry at serial No. 151, in columns 3 and 4, for the words "five paise

in the rupee", the words "four paise in the rupee” shall be substituted;

(11) for the entry atserial No. 152, the following shall be substituted, namely:-

"§32 (1) Spectacles, Ophthalmic  four paise four paise
fenses, Contact lenses, in the rupee ~ in the rupee

frames, spare parts and
accessories thereof, and
rough blanks.

{2) Goggles and twelve paise twelve paise

Sun-glasses in the rupee in the rupec”;

(12) in the cniry at serial No. 165, in sub-entry (1), in columns 3 and 4, for the
words "seven paise in the rupee”, the words "four paise in the rupee’ shall be
substituted;

“ {13) in the entry at serial No. 180, in columns 3 and 4, for the words "fourteen
paise in the rupee”, the words "four paise in the rupee”, shall be substituted;

(14) in the entry at serial No. 182, in sub-entry (i), in columns 3 and 4, for the
words "one paise in the rupee’, the words "two paise in the rupee” shall be
substituted; :

(15) in the entry at serial No. 183, in columns 3 and 4, for the words "twelve
paise in the rupee”, the words "four paise in the rupee” shall be substituted;
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(16) after the entry at serial No. 184B, the foliowing new entry shall be inserted,

namely:-

1 2 3. 4

"184C, (i) Variali (zvisceds), three paise three paise
(ii) Jira (cumin seeds}, in the rupee in the rupee.”;

(iii) Methi (fenugru seeds),
(iv) Ajma (ajwa),

(v) Kalingada seeds,

(vi) Asalia.

(17) in the entry at serial No. 192, in sub-entry (i), in columas 3 and 4, for the
words "fourteen paise in the rupee” the words "four paise in the supce” shall be
substiiuted,

(18) in the entry at serial No. 193, in columns 3 and 4, for the words "seven
paisc in the rupee”, the words "lour paise in the rupee" shall be substituted;

(B) in Part-B, catries at serial Nos. 3, 4, 5 and 6 shall be deleted.

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART-IV

'Act_s of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Guvcrnm;_.

The following Act of the Gujarat Legislature, having been assented to by the Governor on
the 29th March, 1996 is heteby published for general information.
Smt. K. R. TRIVEDIL,
Secretary to the Government of Gujarat,’
Legislative and Parliamentary Affairs Department.
: . GUJARAT ACT NO. 9 OF 1996. _
( First published, after having received the assent of the Governor in the "Gujarat
Government Gaze.t.re" on the 30th March, 1996).

AN ACT
further to amnd"the Gujarat Salea Tax ﬁct 1969,
It is bereby enacted in the Forty-seventh Year of the R:pub&ic of India as {ollows :(—
1..(1) This Act may be called the Gujarat Sales Tax (Amendment) Act, 1996.

(2) Tt shall come into force on the 1st April, 1996.

Gyilof 2. Inthe Gujarat Sales Tax Act, 1969, in Schedul€ IL in Part A—

{1) inthe entry atserial No.31 A, in columns 3 and 4, fur the words "Three paise in the rupee”,

-the words “Two paise in the rupee” shall be substituted;

Short title and

commencement. -

Amendment ot' .

%}E:duh
Aof Gu_l
s 0f1970

(2) in the entry at serial No. 42, in sub-entry (Z), in columns 3 and 4, forthe words "Nine paise

in the rupee”, the words "Eight paise in the rupee” shall be substituted;

{3) in the entry at serial No. 68, in columns 3 and 4, for the words "Sixteen paise in the rupee”,

the words "Fifteen paise in the rupee” shall be substituted;

-

IV_Extra—9—1. gy
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~ {#) inthe entry st serial No. 91, mwhmﬁhndd,ﬁ:ﬂhcmrds Enwplmhthmpc: thaw:mh
“'Ibnpl.m in the rupee" shall be substituted;

r.f} in the entry at serial No. 100, msub-emw{lj,lnmlummhndd for the words, '*Tlm'&nenpmme in
lhr.ru;ec , the words "Twelve paise in the rupee” shltbcmlﬂrmmd

- (6) mlhenlr_',rat&nmlﬁu.1ﬂfl,mmium31nd4,ﬁ:rthawu:dsj'1mm:npuminlh¢n:pm the
wurds "Tw;-.lve paise mﬂmmpae shall be substituted; .

i7) mthematum!ﬂo 111, mmlnmm?undi,foﬂh:wmds "S.xmmps,umthempc.: the
-wmds'Fifhmpmemth:mpae sha!lbesubmmwd ;

(8) in the enry at serial No. 115, in columns 3 and 4, for the words "Tiree paise in the rupee”, the words
"Two paise in the rupee” shall be substituted; i :
{9) in the entry at seriel No. 121, in colemns 3 and 4, for the words “Twenty paise in the mpe:t", the
“words ’F’:ft:.ﬁfuur paise in the rupee” shall be substituted; : :

(10} inthe entry at serial No. 123 in sub-entry (4}, in columns 3 and 4, fm the words "Three ;ralse In the
rupm thr. wmds "Four paise m,ﬂu rupee” shall be substituted; : -

(11 in the entry at serial No. 141, in columns 3 and 4, for the words. "Eleven paise in the rupee”, the
words "T:n paise in the rupee” shall be substituted; : i

f12,t in the entry at serial No. 142, in sub-entry (if), in columns 3 and 4. forthe words 'Elex en pa:se in
the rup-c:e: lhc words "Ten paise in the rupee” shall be suhsﬁtumd ;

(13} in the entry at serial No. 144 mm,lumm Jand 4, forthe we gs 'nll'ﬂﬂpame e mp-ee .mrds
“Two paise in the rupee” shnli be subsnruted ; 3

%

(14} in the entry at serial No. 148, in columns 3 -,5q 4, for the ward's Eéwen paise in e mper: , the
. words "Ten paise in the rupee” shall be substitute .

(15) in thc‘ 31‘@" al serial No. 13".;, in columns 3 and 4, for t'g W™’ wpp . paise in the rupec”, the
words "Two paise in the jueee® =" o1 b cibetitted. ' i :

-

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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*  PART—IV

Acts of the Gujarat Legislature and Ordinances promuigated
and Regulations made by the Gnvernor.

The & fo]lowiné; Act of the Gujarat TLegislature, having been assented to by the
(overnor on the 14th March, 1997 is hereby published for general information.

~KUM. H. K. JHAVERI,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.
GUJARAT ACT KO 8 OF 1997.

(First published, after having received the assent of the Governor in the Gujarat
Fovernment Gazetle, on the 15th March, 1997).

AN ACT

to validate the levy and collection-of tax on milk powder under the
Gugarat Sales Tax Act, 1969.
It is hereby enacted in the Fo;ty—eig];.th Year of the Republic of India as follows =

{. (Iy This Act may be called the Gujarat Sales Tax (Validation) Act, 1997.

(2) Tt shall be deemed to have come into force on the 11th January, 1997

Guj. 1 of 2. Inthis Act, unless the contéxt otherwise requires—
1970. - :
() “the Act’ means the Gujarat Sales Tax'Act, 1969;

LU

(b) the expressinns “dealer” aud "‘I:ax” shall have the meanings as respectively
agsigned to them in clauses {lﬂj&nﬂ. (32) of section 2 of the AcL :

: s : 9-1
IV-Extra—9-1
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3. (I) Notwithstanding any 3udgement decree .or order of an:," court, tribunal ot Valida-
authority tn tha mnt.mry-—-— . tion- of
: = lewy and
yo! oo on e o anllestion
. of tax on
mili ;
powder
under the:
» Aot

(a.} in sub-sntry (i) ﬂf entry 10 of Schedule I to the. Gujarat Sales Tax Act, 1969 Guj. 1of
a8 in forca bafore the date of the commsneement of the Gu]e.r?t. Sales Tex (Szcond 1970,
Amendment) Act, 1992 (héreinafter referred to as “the said date”), the words “cxce
milk powder” shall be and shal be deemed always to have been zdded at the end Gu] 9 of
and ihrmad part of the said sub-entry (i) before the. gaid date, 1992.

(b) & tax on mﬂk powder levied, assessed, re-ussessed or collectéd or purp&rted
to have been levied, assessed, re-assessed or collected under the Act before the said
date shall be and shall be deemed always to "have been validly levied, assessed; re-
assessed or collected in eecordence with law, as if the said sub-éntry (i) of entry 10
as so construed had becn in foree et all material times® when the seid tex waslevied,
assessed, re-assessed ot collected, an.d, accord.mgljr—

i) no suit, appeal, application or other pmcendmg shell be maintained or con-
tinued in any court or before any tribunal or authority whatsoever for the refund
of the said tax,

(i) no court, tribunal or other authority shall enforce &nj" con md&rf
&m%ﬁtmg refund of’ the said tax,

(iii) recoveries shall be marrie in accordance with the provisions of the Act, of
all amounts collected by dealers by way of such tax under the Act, as if, the said
sub-entry (i) of entry 10 as so cbnstrued had been i m. force at all msterial times.

{2} Forthe removal of dﬂ'l.lbfi it is hamhy declared that—
: {n} nothmbmsuhnmtmn (1) aha.l'l be construed as preventmg any person— A

" (i) from questioning, in accordance with the provisions of the Act, the lavy, E
assessment, re-assessment or collection of the aforesaid tax as so_validated under
: aub-secﬁmn (1), or : e =
(ii) from claiming, in accordance with the pmwsmns of the Act, refund of the
aforesaid tax as so validated under sub-section (1) and paid by him in excess of
the amount due from him, :

PR s (b) .mo act or omission on the part of any person befnm the said datre shaﬂ be
' punishable as an offence which would not have been so pmushahln if this Aet had -
4 ok {:ume into force. ;

AL 4. (D The Gujarat Sales Tax W&_Iii:'l@bion} Drdin.ance, 1997 is hereb}* repealed. : Guj.
o B : : = SR ; L e S T L e
savings. - : 4 - i of 1997 &0

{2) Nntw:thstandmg such repeal, an thing dcrne or any action taken under the Act
- a3 amended by the said Ordinance, shall be deemed to have been done or taken unr:le.-t
" the ﬂ.ﬂt as amended by this Act.. : .

i . GOVERMMENT CENTRAL PRESS, GANDHINAGAR g
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as lhe Staln Gﬂvﬂmeul Ilﬂ}', from time to lIIm:-, by nnhﬁc&tmn in !he
ﬂﬂ‘icia[ Gazette, specify.”;

(2) in clause (32), thé words "turriover tax” shall be deleted.
3. In the principal Act, sectiod 10A shall be deleted.
4. In the principal Act, in section 11,-—

(E}furﬁ:-ﬁpms.word:ndlﬂlu"'f 8 or 10A", thcfﬂmandwurd”?m

8" shall be substituted;

. i . - e Sy u "
(ié) i m marginl note, for the figures, word and letier *7, 8 or 10A", the
figures and word "7'01‘ 8" shall be suhslituted._

. 5. In ihe principal Act, in section 15A, for the figures and words "2.4 pau-e in

section
Guj. 1 of 1970. the: rupee”, the words "two paise in the rupee™ sl!nll bﬁ'- snbsl:ltuhd

6. In -lhe; prmc;lpa.i Aﬂ, in section 15B, for the flgur;s and words "4.8 paise

Guj. 1of 1970. i the rupee”, the words "six paise if the rupee” shall be substituted.

Amepdmen; of
U osection 46 of

7. Inthe principal Act, ia section 46, .:'n sub-section ( 1}, for the wnr&s, ﬁ.g-umq '

Guj- 1of 1970, apd letier "section 10A or section 56 or both” occurring at two places, the word

Iasertion of
new seciion

of 1

lf:ompm:mn of

+ tax on lottery

hckets

imsertion a:'

. DeGaiticns,

and figum "seciiun S6" shall be substituied. -

8. Ia the principai Aut, -afier seetion S5B, the fﬂ.liﬂwiug gew section sifli be

S inserted, namely :—

'ESBB. -The_ Commissioner may, subject to such conditions as may be
prescribed, permit any. dealer engaged in sale of loitery tickeis io pay at his

 option in lieu of the amount of tax leviable from him on the sale of lottery

tickeis under section 7 in respect ot a monih,a iump sum by way of mmpmnmn
at the rate of two lakas fifty ihunsand rupees pccr lottery scheme in » month or
pan thwwf ;

9. in the principai Acl’.. after Chapm \r‘ !.ha foliowir_ .ew Chapter shali be

#70. inserted, namely:— : : .
"CHAPTER V A
DEDUCTION AT SOURCE "
57A.-For the purpases of this Chapter, unless the coaext Jﬂ‘:t'm i8¢ 1CG quires, -

{a, mutra:,hn o bub-wnhdcmr' means the dﬂ.ner referred W in sub-
clause (f) of clause (1{}} of section 2;

(h] "specified sale” means the suk- referred m in sub-clause (l::} uf clause

: -[28} of section 2,

™~

{c) spgc:ﬁed sale price” means the sale price mftmad to in sub-clause {h} :
of clause {2‘9} of scction ‘2., and
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{d} spemf'wd works mntrnr:t" means a works contmct, the spemt‘md sale
pme n!whaqhmhnhkhw o7

STE-{ I)- Hutwlthshnd:m g;at the Hﬂsp}ent iq mpe;;g uf Hle gpm:ﬁeaq sa]es E;::l::a“ﬁ .
_:s:nhemdefnraymnrpanufa;ga:.thetaxonsachsalesshzﬂbepa}rableat -
source in amrdnm w;,lh ﬂ:e prnwsmnspf thts sqctmn :

SRR

(2) Nnthmg in sul:-szctmn (1) shall pmjudme the lé-'v:.r “of tax on thl: spec:f‘nd -
sales under sactmns 7and 8. " - : i 5
(3Xa) f\n}r pen;nn mspnns;hle ff;pr paymg specified sale pn-:e toa mnfractur
for carrying out any work in pursuance of a specified works contract, shall at the
~ time of payment of the whole or part nf the specified sale price, deduct from such
price ﬂamouteqml to mupam in a rupee of such paymentas a tax on spec:lfmd
mle&.- 2

{b)- An}r person being a cuntmctur responsible for paying speclf'ed sale price -
to a sub-contractor in pursuance of a coniract Witk s suD-CCIFAcior IS8T carrymg;
out the whole or part of the work undertaken by the contractor in respect of a
specified works contract, shall at the time of payment of the whole or part of the
specified sale price, deduct from such price an amount equai o two paise in a
‘rupee of such payment as a tax on specified sales. : :

p (4)(a) Where ihe Gnrmm issioner is satisﬁed that the confractor or the sub-con-

~ tractor is not liable to pay tax under ibis Act ‘on specified sales mvolved in any
specified works confract, he shall, on an application made By the contractor or the

- sab-confractor in this behalf, give hima s:.eml"—::ate to that effect in such form as
may be prescribed. .

* (b} Whereany such certificale is given under clause (a), the person responsible

~ for paying any specified sale price under c.ausa {a) or clause {’bj of sub-section

{3) shall not deduct any amount as tax in rcspccl of the spe-::fmd woﬂ:.s contract
meutmnad in the Dertlf't:ala

i {5) Any amount dedumed as tax in accordance with the provisions of sub-sec-

tion (3); shall be deemed to be an amount received by the contraclor or the

sub-contractor as part of the specified sa[q pncf: in pursuanc.e of the specified
works contract. :

(6) Any person deductic g the amnunt as lax m ncmrdance with the prmsmns .
of sub-section (3} shall— :
[a) pay such amuunt into 2 Government Treasury within ten days from the
date of deduction of the amount, ; :
(b) obtain a treasury receipt therefor, and
(c) furnish a copy of such receipt to the. contractor or, as the case maf‘be
ihe sub-contractor. " - : Bl '
{?J Every person deductmg the amount as tax in amordance w:lh the .-
provisions of sub-section {3} shall, at the time of payment of the whole or part of
the specified sale price, furnish to the mm:ractur or, as the case may be, the’
sub-contractor a certificate specifying the anmunt 80 lieducted and such other -
‘particulars as may be presr.:ribﬂd -
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(8) Any deduction made in accordance with the provisiohs of sub- section (3)
and paid into the Government Treasury under sub- settion (6) shail be treated as
‘a payment of tax or, as the case may be, lump sum by way of composition under

- section 55A, on behalf of the contractoror, as the case may be, the sub- contractor,
and, on the production of a certificaie furnished to him under sub-section (7),
alongwith a copy of a treasuary receipt given lo him under sub-section (8), credit
shail be given to him for the amoun} so deducted in the assessment of tax, if any,
made under this Act for the relevant year or, as the case may be, in the parment
of the fump sum. '

{9) Whsre an amount as tax on spbl:lfind sales !us not been deducted in
accordance with the provisions of this section, the izx on specified sales shall be .
payable by the contractor or, as the case may be, the sub-contractor directly.

- (10) Where any amount deducted under sub-section (3) remains unpaid aftes
expiry of the time spﬁc:fied in sub-section (6), such amount shall be recoverable
as an arrear of land revenue and the sales tax _nuth;nﬂt:qs shall, for the purpose of
effecting recovery of the amount, exercise the powers conferred on them under

(il) {a} ffan}f perscn does not deduct an amount uader sub- section {3)or after
deducting the *aamul.l__n-l under that sub-seclion,. fails to pay the same inio the
Government Treasury under sub- section (6) within the time specified therein,
be shall be liable to pay such penalty not exceeding tweaty-five per cent. of the
amount required o be deducted by him under sub-section (3) as may be imposed
by the Commissioger. : £ieh

(b} The Commissioper shall, for the purpose of imposing penalty under clause
(a), exercise the same powers as are conferred cn him under sub-sections {3} and
{4) of section 46 in relation ic impusing of penalty under that section.

‘ B

{12y Where 2 person deducﬁng the amount of tax in accordance wilh the -
% p-i'l:ﬁr témns of s&b-section {3 a'iucs ool pay the amount so deducied inlu the
Ciovernment Treasery pader suh—ﬂ{‘ctmn {3} wilhin the inne specificd therein,
therc shail he paid by such person, in addition to the penalty imposed on him under
sub- seclion tll} for the period commencing on the date of expiry of the time
specified in sub-section (6) aad epding on the date of payment of the amount into _
. the Government Treasury, simple interest at the rate of twenty- four per cent. per
annum on the amount notso paid or any less amount remaining unpaid during that

period.”.
£
Ameadmest ot 19, Ip the prifcipal Act, in Scheduic i, —
Guj. 1 of4970. {1) after the entry ztsena] No. 74, the fﬂllnwmg new eniry shail be Iﬂssrted
nEimelyi—
X i 2 : 4

"T4A Rain ccat ® S s MR e N

(2) in the entry at serial No. 93, in column 2, for the brackets and words
“(other than aerated, mineral, medicinal or tonic water} the brackets,. words

* figures and letter {ﬂl‘.her than the goods specified in entries at serial Nos. 65
and 154 in Schedule I, Part A)" shall be substituted. '
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{lﬂ in the entry at serial No. 42, in sul:'l-entr':lr' (i), in columns 3 and 4,-for
_the words "Five paise in tha ru-pg\, the ward:s "Six palse in the rupee” sl:ra]l
be snbsumwd,, N s i

(18) in the entry at serial No. 43, in columns 3 and 4, for the words "Seven
' paisein ﬂ!e rupe-e“ the words "Six paise in the rupee ﬁhali be subsu-mle.d
{‘19} in the entry at s-:nal No. 44, in suh enn"y {A} m mlumn 2, fur ﬂem'
(xvi), the following item shail be suhsmuted nnmel}r -

{xw} pnlythene packing matenals, plasm: coated paper, hmxaliy
nnente-d polypmpyiene (B.O.P.P. } and alummmm coated paper ; ";

{Z{i} in the entrf at serial No. 47, in columns’ 3 . 4, for the wm_‘ds "“Ten
paise in the rupee”, the words "Eight paise in the rupee” shall be substituted;

(21) in the entry at serial No. 49 in sub—aﬁﬁy (2), in columns 3 and 4, for
the words "Five paise in the ru]:n‘:c" ihe words "Four paise in the rupee” shall

be substituted;

i ; - (22) in the entries at serial Nos. 51, 52 and 53, in coiumns 3 and 4, for the -

words "Five paise in the rupee , the words "Four paise in l-hi. rupec shall be .

substituted;

(23} in the entry at serial No. 54, in columns 3 and 4, for the words "Five
-paise in the rupee”, the words "Six paise in the rupee" shall be subsiiuted;

{24) in the entry at serial No. 53, in columns 3 and 4, for the words “Seven  +
 paise in the rupee”, the words "Eight paise in the rupee? shail be substituted;

_ .{25} in the entry st serial No. 57, in coiumns 3 and 4, for the words " Five
paise in the rupee”, the words "Six paise in the rupee” shall be substituted;

{26} in the E]Ill;}' at SEIiE].N{!. 58, in columns 3 and 4, for the words "Five
paise in the rupee”, the words "Four paise in the rupee” shall be substituted;

(27) in the entr}f‘ al serial No. 60, in columns 3 and 4, for the words "Five
paise in the rupee”, the words "Six paise in the rupee" shall be substituted;

© (28) in the entry at serial No.62, in columns 3 and 4, for the words "Five

paise in tife rupee”, the words "Four paise in the rupee” shall'be substituted;
(29) in the entry atserial No. 64, in colum‘ns-.’a and 4, for the words "Fourteen

paise in the rupee”, the words "Fiftcen paise in the rupee” shall be substituted;
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(a) in subsentry (i), ia columns 3 and4, for the words "Seven paise in
the rupee”, the words "Six paise in the rupee” shail be substituted;

(b) in sub-entry (i), in columns 3 and 4, for the words "Fourteen paise
in the rupee”, thc words "Fifteen paise m the mpa: slull be substituted;
{SI} in the entqr at sarlal No. 105, in mlumns 3 and 4 for the words

"Eighteen paise in the: rupee”, the words "wa.-.nly paise in the rupee shall be _
snbstltuu:d, : ) :

(52) in the entry at serial No. 106, in sub-entry (2), in columns 3 and 4, for

“the words "Five pmse in the nipeﬂ the words "Four paise in the rupr.c shall -

be subsummd*

{53} ii‘l the enu;y at serial No. | 107, in columns 3 and 4, for the words

"Fourteen paise in the rupee”, the words "F:ﬁgcn panse in the rupee shall be- -

suhsm:uted o -

{54} in the entry at seriai No. 108, in_-cuiumné 3 and 4, for the words "Five
paise in the rupee”, the words "Four paise in the mpee" shall be suhstitu!td;

. (S5) in the entry at serial No. 112, in mlumm 3 and 4,for the words "Seven
_ paiﬁt in the rapee”, the words “Sxx patse in the rupee” shall be substituted; -

(36} in the entries at sgriai Nos. 143 and 114, in colsmns 3 and 4, for the
words "Fourtéen paise in the rupee”, the words "Fificen paise in the rupee”
- shall -be substituied; s o A Al

{5?} in the Ln!ry at scrial No.-116, in columns 3 and 4 for the words
Seventeen na ize :q the rupes”, the wnrds "'r|fhgp-n hﬁit.l‘ in the rll'ru‘-ﬂ chall he
substituted; - : - A

o

(58) after entry 116, the following new eniry shall bc inserted, namely:—

1- .' - 2 : ; - + I 3 & 4
"116A - Iron powder = : Four paise. - Four paise

in tha rupes o e ripeet:

{59) in the cntry at serial No. 117, in columns 3 and 4, for thc words
*Nineteen paise tn tie ru]'u:-e the wr}rd-a ""E:ftﬁeh paise in the rupm shall be
sphsiiinted;

'« {60) in the entry at scrial No. 118, in sub-entry (1), in columns 3 and 4, for
the words "Seven paise in the rupee”, the words "Two paise in the rupec” shall
be subshtl.!tud

{6!} in ilve entry at serizi No. 119, in coiumns 3 and 4, for the words "Tweive
paise in the rupce”, the words "Four paise in the rupee” shall be substituted;

16-9
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: LA - < ;
(83) in the entry at serial No. 148, in columns 3 and 4, for the words "Ten
pnehthrupeh hm%htpikemﬂl:rw Hlﬂbﬁmmlﬁd

{54} in the entry at scﬂgl No. 149, in columas 3. aud 4, for the words
*Eighteen paise in the rupee”, the words "Flheen paise in the rupee” shall be = -
substituted; R .

. (85) inthe Bﬂlrj'-iliﬂili No. 150, in columns 3 and 4, for the words."Five
paise in tlr, rupee”, the words "Six paise in the rupee” shall be substituted;

(86) fut thr. enlry :t nerhi No 154 ‘the fo!lnwmg shall be substituted, .

namely:— G
1- R : s 3 2l
"154.. Soda water, mineral water, : Twelve Twelve
: purified water, medicinal '  paise - paise
waler, tonic water, distilled 2 in the *  in the
battery walter, demineralised ‘ rupee rupee”;

water and water, when soid

under a brand name in :
sealed, capsuied or corked

bottle, jar or pauch.

{87} in the entry 51 serial No. 156, in eolumas 3 and 4. for the words -
“Fourleen paise ie the rupee”, ihe words "Fiiteen paise in the rupee” shail be
substituted: ' '

(B8) in the Entr}r'at serial No. 157, in sub-entries {ij and (i}, in coiumns 3
and 4, for ibe words “Eighicen paise in tne rup&e the words "Fifteen paise

. in the. rapee” shali he S'Lbﬁﬂl'l.ltﬂd

(89) in the entry at scrial No. 158, in columas 3 and 4. for the words

" "Fourteen paise in the rupee" the words ’Fltteen palse in the rupee” shall be _

substittied;

{90} in the entry at serial No. 159, in columns 3 and 4, for the words “Seven
paise in the rupee”, the Words "Six paise in the rupec” shall be substituted; -

{91} in the entries at f-eriai'Nm a0 and 167 in colimas 3 ﬂ‘n# o, o e
weerds "Five paisein the rupec”, the woirds °F ﬁﬂl paise in e .up::, shail be
subsiitsicd,

(92) in the entry at scris! No. 162, in sub-entry (if), in columns 3znd 4, for
the words "Ten paise in the l'“p'i:ﬂ' the words "Eight paise in the rupes” shall
he r-ubsumtr.d _ 7 :

{93) in the entry at serial No. 163,— .

(i) iz sub-eniry (i), in colunins 3.and 4, [or ibe words "Fourieen paise
in the rupec”, the words “Fifteen paise in the rupee” shall be substituted;
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{u‘) in :ub—:at:y (u}. in columas 3 aad 4, for tae woids "Five pais... i
the rupee”, the words "Four paise in the rupee” _shniibesahtgmtad :

¥ (94) in the eatry at seriui NG, 165, in sub-eatsy (i), in columins 3and 4, for

mm*mummuumw MMTIMFIEEEMW
shail be“nh:litated;

(9592 the emtry tserid Mo §67, 5 columas 3352 4, forthe words *Eight
paise in fie rupes®, the words “Six paisc in the rupee” shall be substituted;

{96) in the cairy at serial No. 165,?& :mium?ns 3 and '3, for ioc. s
_ "Nmmnpumuu:mpee ﬂ‘ﬁrﬁﬁ'ﬁ F'taun-mc taenlpﬁ"sh.-i%hc
'auhuhmhd e £ 2

{57 =i cniries atserial Nos. 15"3 170 and 171, in mlumns 3and 4, for =

the words "Elggimel paise in the n:pee the words "Fifteea pa:sa in, I.be mpw
shall be substituted; '

{98) iz the catries at serial Nos: 172 and 173, in colemss 3 end 4, for the

werds "Fourieen paise in the rupee”, t!;e words | mgai.pdm. il Topee” shell

: i"t- biﬂal-i‘i.tiﬁ-.’i

£99 [ﬂmcﬁntryai&etmi‘\iﬁ 1"-1 mmlu}:ﬂn&Ennﬂn‘&,ftﬂ‘mwﬁ Sevqn :

+pl15£ ia the rupee”, th.*: wards “Six paisc ia the rupee” shali hﬂ sahstiuied;

{130 ..1 the e*:rv at w=gial No. 175, ncolumms 3 and 4, For the words
"Nineteen paise in the mpﬂe . the words: "Fefl.een paise i th: rupe-u shali be
substituted; .

(1&1] mthe :ntrmaatsemt ios. 176 and 179, mc:ulumqs‘iandd forthe :

words "Ten paise in the rupec”, the words "Twelve paise m the rupee” shall be
s:baumtﬁ.l, : g
o
(1132} in the vl.t.ltryr at se.ria] Nﬂ 182,—— it
(i) in sub-entries (ii) and (iii), in columns 3 and 4, for the words *One
paise in the rupee the words "'M pah;': in the rupee” shal[bcsnbslimmd,

(ii) in sub-entry {h},mmﬂmiwﬂkfwmﬂwmﬂs *Seven paise in
the rupes", the words "Two paise in the rupee” shall be substituted; -

(103) in the entry at serial No. 185, in sub-entry (i) and in the entries at -

serial Nos. 187, 188, 189 and 190, in columns 3 and 4, for the words "Five
paise in the rupee”, the words “Four paise in the rapee” shall be substituted;

(104) in the entry at serial No. 191, in columns 3 and 4, for the words
"Fourteen pam in tlle rupee”, tl:: words "Fifteen paise in th: rupt-e shal! be
suhsntulﬂd,

16'—1.3
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421) “pmlnhlted goods’’ means the goudx described in entlres 2, 4,5,

12, 15, 17, 19, 20, 21, 22, 25, 27, 32, 33, 24, 35, 36, 37, 38, 40, 42, 44, 45, 46,

54,55 andﬁum&:hadnk:ﬂ Part A or in entries 1 and‘fmSchednte—li, Part.
B and such other goods as the State Government may, from time to time, by .

notification in the Oﬂimaf Gazette, specify,”;

-Mm:“g_:fbaf

o (i), (iii) and (iv) do not apply*’, thewmﬁs,hraptets figures and letier “tﬂwhom
clauses (ia), (i), (iii) and {h!}dn not apptg'v," shall be substituted;

\

¢

Am Endmmﬂ ef |

EiEs

(3)in clause (25), the words and figures ‘“or 30" shall be deleted;

{4)-in clause (26), for the fi f‘gnre:s and letter **15, 19&” the figures ““15"
shall be substituted; : '

3. In the principal Act, in section 3, in A (4),—

(1) in clause (ii), for the words, brackets and figures ““to whom clﬁuses

(2)in clause {m)-

~(a) for the ietters and ﬁgu:ras ““Rs. 75000, the Iettm*s and ﬂgures
“Rs. 2,00,000"" shall be Slth’ﬁ't!hliﬂd,

(b) for item (a), the following item Shall be B:tlb:ﬂiit!llﬂd , Ramely:—

“*(a) in the case of a dealer whomnnimpﬂﬂﬁrtowhnm clause. (i) does

* not anply and the value of any taxable gn-cm sold or purchased by him

during the year exceeds Rs. 10,000 and the value of any taxable goods

bmnghtby him into the State or deapatchnd to him from outside the State
durmg the. year ‘exceeds Rs. I{l,l]ﬂt] or’’;

(c) in item {b}, for the letters and figures *Rs. SEHEI" the 'Icttcrs and
ﬁgu:w “Rs. 10 0(!]" shall be substituted;

(d) in item (¢) — - -

(i) for the words, brackets and figure *‘to whom neither clause (i)
the words, brackets, figures and leiter *‘to whom neither clause (iz) nor
clause (i)"" shall be substituted;

(i) for the letters and ﬁgmes 8 m" occurring at two places the
letters :md figures “‘Rs, mm** shall be subshtuted,

{3} in clance (iv),—

(a) fu:thelattersand f‘gures “Rs. Zﬁl}{lﬂﬁ” Hw lﬂtl.ersan& figures:

“Rs .5,00,000"" shall be subsjituted

(b) for the words, brackels and fignrés *“to whom neither clause {1)”

‘the words, brackets, figures and letter “‘to whom neither clause (m) nor -

clause (i)"” shall be substituted;

(c) ‘ur the letters and ﬁ;gun:s "Rs. 5,000", the !cttcrs and ﬁgures
"Rs 10 ﬂﬂﬂ" shall hesuhsmﬁmd
_4. Iu_‘the pﬁnczpal'ﬁct, m section 12—

T

(1} in claase (1),—
2 :

[PART IV
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(b) Where ; dealer fails to furnish declaratioas or returns as required

IPAKI 1V

by the notice served upon him under clause (a), before the expiry of the - :

date specified therein, the Commissioner shall, without prejudice to any
penalty leviable on such dealer under this Aci, cancel the certificate of
registration of such de.ale&.

Prow:lﬁd that nntwrthsmdlng the mnmllatmn of a certificate of

' registration under this sub-section, the liability of the dealer shall continue
in respect of any tax, penalty or interest for any period prior to the date of
‘the order of the Cummmsmner cancelljng the certificate of regjsttatmn

(3) For the purpose ut‘ cancellation of certificate of registration under
sub-section (1) or clause (b) of sub-section (2), the Commissioner shall call
upon the dealer to forthwith produce before him the certificate and on such
production, the Commissioner shall make an endmsammt of cancellation on
the certificate.”. ;

’ {:;f"’%ﬂg 12. Inthe pnnupal Act, in seciion 3ﬂﬂ in sub-section (1}, for the words,
ﬁf figures and letter "section 29,30 or 30A" the words, ﬁgm‘es and letter "section
: 29 or 30A" shall be substltuﬁed,

e 13, In the principal Act, aﬂc; sv:t:tmn 41AA, the fol}owm;g section shall
Gaj: Tor 1970, pe inserted, nameljr —

Provisional  "41B. (1) Where the Commissioner has reason to believe that the dealer has
: -evaded the tax, he may, after taking into account all relevanimaterials gathered
by him and after giving the dealer a reasonable opportunity of being heard,
pmvtsmna!ly asseas to the best of his judgmt:ut the amount of tax payable b}r

the dealer.

' (2) The provisions of this Act shall mutatis mutmm':s apply. to the
provisional assessment as if provisional assessment were an assessment
mada under this Act.".

¢liol

Ssbstitution of 14, In the principai Act, for section 42, the following senn-:m shall be
- 10£1970. - substituted, nameljri- - :

gggﬁﬁlﬁ for ° . *42,(1)No order of assessment far a year mmem:ing on the 1stday_
isselezient of Apnl 1998 or part of such year or any year thereafter or part of such

year-shall be made under sub-section (3) or (4) of section 41 at any time
after the expiry of three years from the end of the vear in which 1he iasi
m-:mthly, qunrtm:!y or, as the case may be, annual return is filed.

(2) Where the Commissioner issues a notice under sub-section (6) of
scction 41 to any dealer {or assessment of tax in respect of any period, no order
of assessment shall be made for such part of the peried, if any, as is prior to—

(a) a period of eight years ending on the last date of the year immedi-
- aiely preceding the year in which such notice is issued, in a case where the
.. Commissioner has reason to peheve that such dealer has failed to apply for
- registration with intention to defraud Gwmment rew.n.m, and

(b} 2 period of four years f:ndmg on the last date as afc!esa:d, in any
otb2r case

L
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Provided that for the purpose of this section :fi:iswnmdzrcdﬁmsﬁar}r

. " setodo, the State Government may, subject 1o such conditions as it may deem

© fit, and the Commissioner may, subject to such conditions as riay be préscribed

- by ageneralbrspecml order, extend, either generallynrspchaﬂy.thﬁpenod
specified in sub-section (1) : _

Prmdad furthatthatwhﬂnaﬁﬁhmmmmqmrﬁmhm in

- :pursunnceofanyorder under section 65367 orﬁ?nrmpursuance of asty crder

of any court or authority, such fresh assessment shall bemade at ﬂ.l!j" nmemthm '

thre:yea:s&mthedateofsuchﬂrdw S s g o < i

Prm{deda]sa thatmcqmymtte penadnfﬁmtaﬁm Enrﬁapurpm
of this section, any period by which the period of limitation is extended unider
the first proviso or any period during which assessment proceedings are stayed
b}r anpa;dgror mjuncnon oia_;y CONEf oF m ablﬂhexéhﬂ&d ”

F FoR LT

st ﬁaﬁf 15 iﬂthwmwmmmﬁ

Guj. 1 :
e : namé;)aﬂumsm@),mmﬂm mmmucﬁem
X e

Tt “LSA} Ifadﬁl&riaﬂsmfmmdndmmum?hmwme 2
prescribed date as required under sub-section (1) of section 40, the Com-

 missioner. shail impose upon such dealer by way of pemaity-for each
declaration or return, a sum of two hundred rupees for every month ‘or part

- of a month comprised in the period commencing from the day-immediately
after the expiry of prescn"bad date and ending on the date on w]ur.:h a
declaration or return is furnish :

{2) msub—mnhon (4), for the words and {mm as required h:f section
4n" the words; brackets and figures "as required by pmvmo to suh-sectmn
(1) or suhmtinn (2) of section 40" shall be substituted. - e

E";‘gm‘;mgu"f 16. Inthe prmmpni Act, in section 4'? —
Guj. 1
: {1)‘in sub-section (4} in clause (a), after suh dause (1:} the l'ullﬂw-ng :
sub-clause shall be inserted, namely :—
"(iii) provisionaily assessed for any period under secum: 41B less any

sum already paid by the dealer in respect of such pmod i

[

(2} after sub-section (4), the following sub-section shall be m&wted
pamely :— - . :
"(4AA) Where pravmenal assessment is made mmspect nf any pennd
under sub-section (1) of section 41B and thereafter assessment is made in
-~ respect of that period or part of that period under section 41, the amount of
. tax provisionally assessed and paid by a dealer shall be adjusted against
the amount of tax assassad am:l payable by a dealer.". -

hseiostncw 17, In the pnnmpai Act, after section 48, the following section shali be

- 1081970, - inserted, namely:—
L © "48A. ' (1) Where during the pendency of any proceedings of
Protect revedue. provisional assessment or assessment of tax or reassessment of turnover

escaping assessment, the Commissioner is of the opinion that for the
purpose of protecting the interesis of the revenue, it is necessary so to do,

he may by ordey in writing atiach provisionaily any property belonging to -
- the dealer in such manner as may be prescribed. .
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-~ =423 Every such previsic

- sub-section (1):.

i Hmdaﬂ&at&e%mmmmy,fmmmhcrmﬂedm
-writing, extend the aforesaid period by such further period or periods as he
thmksiﬁsnhnwwwthaiﬂutmalpmudshﬂmtmanycaseem&dme
year.".

_mﬁ 18. h!hepﬁndpalﬂ.ct,mmﬁmm-'

meiy.

*(3A) If aperson has entered into a works t:nn!m:t“mth a contractor
and the contractor has entered into a contract with a sub-contractor entrusi-
- ing to the-sub—contractor the careying out of the whole or part of the work

{1):&::%-5&1101{3}, the ﬁ:llwnng'suh-m shat!tie mscrtcd,

[PART IV

schmen! mmhavuﬁmnﬁﬁml-
. expnjrufapermdnfmmnnthsﬁmﬂmdnenftﬁeﬂrdermaﬂemdﬂ.

(hﬁemaftﬂrefmﬁdtoas'the sub;mﬁaﬂ‘}mlahn;gmthﬂ said works -

= contract and the contractor has at the time of payment of the specified sale
price in respect of the said sub-contract to the sub-contractor deducted an

-+ amount as tax under clause (b) of sub-section-{3) and has paid the same
under sub-section (6), then notwithstanding anything contained in clause

() of the said sub-section (3);the person shall not at the time of payment

of the specified sale price to the contractor deduct an amount under clause

--~{a)of sub-section (3) equalto ﬂmamounmtmpmdby the contractor under

sub-sm:unn {6)-";
(2) in sub-section {6),—

- .-§) in-clause (a), for the words "within ten-days from the date of deduction
of the amount”, the words "in such manner and within such period as may be
prescribed” shall be substituted; '

(ii) in clause (c), the following shall be added at the end, namely:—

o _ “within thirty days from the date on which he obtainsthe reccipt”.

inseion of zew. 19, fn the principal Act, in Chapter V A, after section 57B, the following

Umj- 1071870, cection shall be inserted, namely:—

Pepson deduceing 57C. Every person deducting fax-under section 578 shafl furnish- or

e cause to be furnished returns in such form and within such period as may be
pfﬂmbad to the Sates Tax -Officer within' w!rm-ju:rmirmm the persen
resides or carries on his business.”

seeiibe g8 of 90, imthe primoipal Act, in section 65,
- 1 of 1970.
(1) in sub-section {1),i in clause (b), for the word *Gumm:ssmnea- t.'he
wards "Deputy. Cl:lmmmsmner shall be substituted;

: {2)in sub-section {2), after the words “‘Assistant Commissioner’”, the
- words “‘or;-as the casc may be, by a- Deputy Commissiomer’’ shall be
inseried; {

- {3) ia sub-section (5), after the words ** Assistant Commissicnér™’
where they occur at two places, the words ““or, as the case may be, by ﬁle
Deputy Commissioner”” shall be fhiseried.
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A

%ﬁ;ﬂf = Il,ln.ﬁ:punupﬂ&ﬂ, i gection- ?E;&ﬂh-lm {1} m—»dmsu{c},
Goj- 1o01970° " the word and figures "or 30" shall be deleted, -

e A m—?ﬂlﬂpﬂ Musmduie =
(1) in the entry at seeia No. 5

(a) after item (15), the following item shall be it ety

““(15A) Heart valves’’;
3 ~:(ﬂaﬂum(19),ﬂ1e fnﬂomm&hemm.— :
- ‘&(mmopaedmm |
(2) for the-eatry at serial No. 16,he fullnvwmg mtyuhall be suhshtatad,
namely :— =
"16 (i) Cereals and pulses .
. (i) -Flours-of cereals and pulses Except when sold in
. except Maize flour sealed package under
s = abrand ";

(iii) Wheat flour .

(3) in the entry at serial No. 20, irl column 3; the words 'mmﬁt when sold
in sealed package under a brand"” shali be inserted; - :

: © (4) in the entry at serial No. 23, in column 2, for the words *Twenty five
5 rupees”, the words "Seventy five rupees” shall be substituted;

(5) in the entries at serial Nos. 31 and 34, in column 3, the words “except
when sold in sealed package uader a brand " shall be inserted.
~4peadmeni of 23, In the principal Act, in Schedule II, in Part A,—
_w%uj. 1 of . 2 3 -
' (1) entry at serial No. 1 shall be renumbered as sub-entry (i) of that
-entry and after sub-entry (i) asmrmumbﬂﬁi,the following sub—enujr shall
be added, namely :—

gt oE 3 4

"(ii) Flyash of coal Fourpaise - Four paise
in the rupee .in the rupee.”;

(2) in the entry at serial No. 12, in columns 3 anii 4, for the words
“‘two paise™, the words ““one paisa’’ shall be substituted,

(3)in the entry at serial No.-21, in columns 3 and 4, for tﬁe words “*six
paise”’, the words ““four paise”” shall be substituted,

4 e-nt!jr"a,tsm“ial No. 23 shalk be renumbered as éub-cntry ti} of that
entry and after sub-entry (i) as so renumbered, the following sub-entry shall
be inserted, namely :—
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“(if) 0il cakes . Twopaise - Two paise
intherupee in the rupee”;

(S)fmtheemry at serial Nu ‘M,thet‘ollmmg entry d:allbcsuh-
smntad, nmdy —_

1 2 _3 i

"24, Drilling rigs of all . Four paise Four paise
types and spare parts mtlempee in the rapee”;
an&mmsnmsﬂmrmf -

{E}themﬂ’ra!.smai No. 35, shallbemuﬂheredassuh—mﬁy (i) of
that entry, and after the sub-entry (i) as so renumbersd, the following
: sub-enuyﬁallhead&d,namel}' —

1 k- s 4

“(ii) Burnt ash of lignite. ~ Four paise Four paise
; in the rupee in the rupee”™”;

{'J‘) in the entry atsaml No. 43, in columns 3 and 4, for the words "Six
paise”, the words "Four paise shall be substituted;

(8) in the mh‘y at serial No. 44, after item {vm} the fﬂ]lnwmg item
shall be inserted, namely \— .

1 - iR e ¢ S5 4
“(viii-a) Emply cylindersof  Sixpaise .  -Six paise
: - gas of all types. in the rupee in the rupee’’;

(9} in the eairy ai serial No..71, in columns 3 and 4, for the words ““Six
. paise”’, the words *“Four paise™’ sha_i] bc_substitutad;

(1) after the entry at senal No. 79, the fniluwmg entry shall be

mserted, :uu:usly —

T -2 s 3 ey

L]

"T9A. ~ Camphor . Four paise Four paise
in the rupeé in the rupee”;

[PAKL 1V









REGISTERED NO. GfGNilrz'

th (gugarat (ﬁnnzmmmt @agzttz
~ EXTRAORDINARY

PUBLISHED BY AUTHORITY

VOL. XL } TUESDAY, MARCH 30, 1999/ CAITRA 9, 1921

Separate paging is given to this Pari in order that it
may be filed as @ Separate Compilation.

_ PART- IV . : g
Acts of the Gujarat Legislature and Ordinances promulgated '
_________ - and Regulations made by the Governor.

The fnilnwmg Act of the Gujarat Legislature, having been atsenwd o

by the Gﬂve.rnar on the 26th March, 1999 is in:te:h'_l,r published for gem:m]
information.

KUM. H. K. THAVER],
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO, 9 OF 1999,

(First published, after having received the assent of the Governor in the
Gujarai Government Gazette on the 30th March, 1999).

AN ACT
: further io amead the Gujarat Sales Tax Act, 1969. :
Itrs. hereby enacted in the Fiftieth Year of the Republic of India as follows -

1 {HMAE!mtrbemuedtheGn}amtSalmm{Amammmgim - Shori tifle a0d

COMITOENCe-
menl. -
April, 1999.
(Z}IIShaﬂmmzinmﬁxmun&ﬁlﬂ m,a;:g
: " section
Guj. 1 2. tﬂﬂlﬂﬁ‘ﬂ}lﬂlﬁﬂlﬁTﬂAﬂ,lgﬁg’{hﬂmﬂﬂm&ﬂﬁdWH thcprmmpal g e
o 170 Act™), in section 2,— = : : ]
(1) for elausu {21}, the tn!luwmg dameshaﬂbe sn‘hsmutad,nmﬁ? —
{21} “prnhihhﬁi goods™’ mmﬁemmmmas,ﬂ 19,
20, 21, 25, 27, 32, 35, 36, 37, 38, 40, 44, 45, 46 and 54, in Schedule I1, Part A or in
. -Eﬁlmd?msmﬂﬂaﬂ,hﬂﬂandsmho&ugoo&ﬂﬂwsmﬁﬁwmmt =
: m?sﬁmmmmb& muﬁmmmmthzﬂﬂicmlﬁnztﬂc,spwf?
. IV—Ex. 9—1

89— =
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(Z}mdam{ZS) aﬁerﬂ:ew:ﬂaﬂﬁ;ﬁ“m@n 29*’ the wurd&nd

" figures “*or 30’ shall be inserted;

Amepdment of
smkt_l 3A of
Guj. 1 of 1970,

Amendment of
gection -13 of
Glj_, 1 of 1970,

' Amendment of .-

section 15B of
Guj. 1 of 1970,

Insortion of pew
saction 30 im
Guj. 1 of 1970

v u‘I untary
registration of
dealers.

(3)in clduse {23}, ﬂaemungi.‘xplanmﬂlﬂ he.m—nmheméasfhphmaﬁan, '

Iandammn&pmmmhsmmnumhcmd, the following Explanation shall be
added, namely :—

th;n{aﬂaﬁm I1.—For the purposes of sub-clause (c) uf this clause, the
expression "works confract” means a contract for execution of works and
includes such works contract as ‘the Smm Government may, by notlﬁcatun in

' the Official Gazette, specify;".

: 3: Inthﬂpnncrpalhct,msecnuniﬁ,mwbrsm(i},lnclause{h),fnrthe
letters and figures "Rs. 5,000", the letters and figures “‘Rs. 50,000 shall be
substlhltﬂd i

4. In the principal Act, in section 13, in clause (ﬁ) for the words "prohibited
goods”, the words "goods which are liable to tax af the rate of two paise in the rupee
ur' less than that rate of two paisc or the prohibited goods" shall be inserted.

5. In the principal Act, in sectu:m 15B, in clause (b), for the words "six paise”,
the words "four paise" shall be subst:.tutad

‘I
L

6. In the prmclp:al Ac:, after section 29; the fuiiuvrmgsmhun shall be msermd.,
name]y —

"30. {1) A deultr havmg a fixed or regular place of blmmess in ﬂle. Stale and
who is not required to be registered 1 undersectm 29, may apply in the prescribed

manner for the certificate of regmstmtiﬂn to the authority prescribed for the
purpose under section 29. : £

(2) If the prescribed authority is satisfied that the application made by the

dealer under sub-section (J) s in order, it may grant him a certificate of registra-

tion in the prescribed form : -

~ Provided-that no ceriificate of registration under this sﬁnﬁun;:hali be granted
to the dealer unless he deposits an amount of twenty-five thousand rupees in the
Government Treasury for being adjusted against tax, penalty and interest, if any,

_payable by the dealer ar.::c::rrﬂmg 1o the returns furnished by him in the year in which

the amount is dﬂpﬂﬁltﬁd and in the year unmﬂdialﬂijr sumeedmg

Provided further that if after the expi.r}l' of two years from the dateof reglslm-
tion, there is a balance left after adpmnng the amount of tax, penalty and interest, if
any, against the amount of deposit, the balance shall be refunded to I;he dealer under

e the p:mnsmns of section 52.

(3) The provisions of sub-section (4} and ::Iame {a) of 'snb-secnon (7) of
section 29 shail apply in respect of the amendment or cancellation of the certificate
nf’mg:smunn ‘granted under this section.

[ PART—IV

"



PART—IV]  GUJARAT GOVERNMENT GAZETTE, EX., 30-3-1999 9—3
: = e Bl i - o L 3

: (4) Notwithstanding anything contained in fhis Act, every dealer who has been
Y- registered under sub-section (2) shall, so long as his registration remaiss in force,
: be liable to pay the tax under this Act.”.

7. In the principal Act, in section 30B, in sub-section (1), for the words, figures  Amendment of

* and letter "section 29.or 30A", the words, figures nnd lettér "section-29, 30 or 3(]&" aﬂiﬁfﬂfﬂﬁaﬂ 2
shall be substifuted.
8. in the principal Act, in section 59, — = - Ameadment of
seetion 59 of
Guj. 1 of 1970

(1) after sub- section (5}, the fnﬂmmg sub-section shail be merle.d
namgiy —_ : |

*{5&) Where—

~ (a) a carrier or bailee or any person lo whom goods were
delivered for transport has kerpt the saui goods i in any vcht—::le vessel
or place; and

(b) the Cnmm:samnet has reason to believe ﬂlatmxausuch goods
- lSDrlSllkﬂljftDbEﬁWﬂhd, : :

the Commissioner may stq: the vehicle or the vessel carryingsuch =
gmds and enter and search the vehicle, vessel-or place and - inspect the
' goods and records relating to suck goods and elicitstich information from
thé carrier, bailee or any person as is relevant.”. :

" (2) in sub-section 6,—

¥ (i) for the words and figures "Code of Criminal Procedure, 1898,
2 of ~ the words and flgurcs "Code of Criminal Procedure, 19‘?3“ shall be
i ~ substituied;
(ii) for the words, brackets and figure "sub-section (5)" the wmds,
brackets, figums and ietter "sub-sections [5} and (5A)" shall-be sub- -
stitated. - - - ; .

0. [n the pnm.:pﬂi Act, after section SQAA, the ‘fullﬂwmg section shall be  Inserion of new
msﬁrl‘.e-:! nameljr — e

in Guj. 1 woi
1970,

"'SQAAA. {1) Where the State Government is of opinion that tax is or is -
likely to be evaded ¢h sales or purchases of goods which take place in the State
subsequent to their import from other State and that with a view to preventling
such evasion, it is necessary sc t do, it may by notification in the Officig!
Gazette, specify such goods (hereinafter referred 1o as "the specified goods®).

W

(2) A registered dealer who intends to import specified goods from any -
other State for sale, use, consumption or any other disposal in the Staie, shall
make a declaration in such form as may be prescribed and shall cause it to be
camedwﬂhthcspemﬁmigumh,ahngmththedmmmmmbecamednnder
sub-section (3) of section 59A." .
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{B}Dnnmmtnfﬂpmﬁedmﬁmamﬂﬁmnlhﬂsmhw‘:
duhshﬂfunﬂa&hmmmndfummmmmwmw
- um-ybpyrmind.
Stes b A con 73
Guj. 1 of 1970. . %
: * (1).in sub-section (1),—

: (ﬂ)m'ﬂﬂlﬁﬂ ©), affﬂr‘lﬁﬁwmdandfgnms 'semunzﬂf' thewurdam!
figures urm'shauhemsamd,

. (b) in clause (j), for the words, figures and letier "section 59 or
s section 59B”, mwmrgwmm*mnsgarmsgﬁm
: : mhﬂnﬁ?ﬂ'sim]lbesuhsnmmd

| (c)lhefoltuwingprqvisnsha_ﬂ be added at the end, pamely:— =

: .'ﬁnvﬂe&matmahunugufsp&htéﬁdadmagmmmmemnm

to be mentioned in the judgement of the Court, such imprisonment shall not be
; lessﬂ:.mthmemunthsandsmhﬁnashaﬂmtbﬂmsmanmpwmnthﬂmnd

* Amendmest of 11, Inthaprmmpaiﬁm,ms-chednh E—

Schedule | 1o

© Guj, 10f1970.

. (1) for- the eniry at serial No. 4, 'Ihc follwmg entry shall be subsumted
namr.[y e

1 gt : g
TSE U Bambn, whether whale or splitand
_ articles made of bamboo T
e : : -
[2) after the entqr at sena] No.'11, the ﬁ:-ilumng e.ntr}r shaII be inserted,
nnmeljr —

"ilA  Buckets, drums and trunks of G.P.
sheets or C. R. Sheets S .

(3} after the entry at serial No 16,. the. ﬁull-uwmg entqr shall be inserted;
namely -— P :

f L SR T N i

TI6A (t}(haitlmps e Rl
: (11'] G‘l'ﬂ“llﬂ ﬁhﬂli“s LE. ctaltmpuwderfurm -




x
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e = - e = P

== {11}&=entrpstsenalﬂo ??shaﬂheddemd, e : ; S
= (lz}aftﬂrtheonu'}rﬂmmlﬂu,ﬁﬂ,ﬂwﬁmomgenn}fshtﬂbeimgrwd,__ .

i -
"80A. _Screen printing blocks meant forusein : =
prmtmgtahms T ) e o : R AGeE s

13) after ﬂm enu'y at serial Nﬂ 82A, the foﬂowmg e.nirjr shall be msm'wd, :

s namﬁljr-_ ' S
E e Feoir s '_'.'3
o (14) after m; entry at serial No. 37,mfa;ﬁnﬁug éniry shall be inserted, -
Sis U samelys - : _ e . :
B = St
"87A 'I"i,mn;*!ea{ree e Zi

(15 after- the entry at scnal No. 92, the’ fnumng eniry Shall be msened :

namely —
"gZA ?amtandvmadi." : i o -

F

(16) after ﬂ:e lantry at serial Nu. 94, the fullﬂwma ent,")' shall be mscrmd :
namely :— : T

"94A Wmdmg wall clnr.t.s and wmdmg hmﬂdpm S 3 -
' and spare, ‘parts and accessories thereof g

Amendment of 11. In the pl"mr::pai Al:l., in Schedu]e. ﬂ, in Part A,—

. Schedule 11 to
Guj. 1 of 1970 -
i (1} for the entry at serial No. 13&, the fc-!lomng entry shall be suhsttmwd
namﬁl}r - : .
S A e o g
"13A - Bearing of all types, including  ~ Fourpaise _ Four paise
- ball-bearings, roller bearings, . inthe. e
taper bearings and niddle *ﬂ]ler - rupee _ rupee";
 bearings and spare parts and SRR ST '
components there s, Bl
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| 2 lnthﬁentry atsemlﬂu 23, in mlummjandtl fﬂi‘l‘.h{: words "Tw::lve
Pﬁi-EB" the wmﬂs "Six pamc shn!fbe ﬂlﬂﬁtﬂt@d :

: - {.‘j] n ma em:ry at serial No.42, in sub-enny {u}, in colimas 1am:‘l 4, fm the
-~ . Words “Supalse the wmds "Fuur paise” shail be suﬁsnmtad : T

" (4) the entry atscnai No.47 shall he dﬂlﬁt&d,

(S} for ﬂm ea:ry at sEﬂal No 51, ﬂr.: fuimqng mlly sha]l be su‘bsumwd

name'ly —
i | b : 2 - 3:. L -_.4
"5S1 . Readymadegarmentszsd ~ Twopaise ~ Twopaise
~articles prepared from any : in the ~ inthe
. textile or handloom fabrics © rupee rupee”;

16) ﬂ-.e'emry'a: serial Hr.‘: 53 shall be dsleted;

(7 in th: entry atscml No. 57, in columas 3 and 4, for the words "Su:pam
- the wurds "Four patse shall be Eubstllitllﬁd.,

: (3} the entries at serial No. 51,72,78 and 82 shall be deleted;
(9) in the-entry at serial No. 85, sub-entry (if) shail be deleted,

e &xlsttngénlryatsenalhﬂ 54, shail be re-numbered éssﬁb-eﬁir}r {1] of that :
entry and after sub-entr}' (i) as so re-numbr.md. l.*ae following sub-entry shall be -

inserted, namei:f —
1 2 | euEa e
-'.(éi} Bulk drugs. = : Twopaisein  Two paise in
] : the tupau the rupee ";
2 : {11}inthe entry at seml No.96, for sub-entry (i), the fuilowmg sub-entry shall
o hﬁ%uh-ﬂnll@d, namely e g e : :
Al 2 £ ] AR 4 :
"(i) (a) Domestic electrical appliances Fifteen paise - Fifteen paise -
(whether fitted with or without inthe rupee in the rupee
ele:cmcmu&ot}suchasgrmder e R 2

mmer,g:‘mder—mm mixer, juicers, -
irons, hair dryers,. washing machmse&
heaters, hot-plates, toasters, -
cooking mgﬁ, OVEns, vaccum clmuc;s
and geysers and components, parts and

: accessories of any of them - . b
(b) (b) Domestic flour mills and Gnmmcrmal Eight paise Eight paise

ﬂnurmtlis{wlu:tﬁmﬁihdwﬂh .- inthe rupee  -inthe rupee";’
or without electric moter) ok T R A £
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2 ma'enuﬁtmiai Hu.aainauuaamea;

(13) r.xmg mtrj' at serial Hn lﬂl shll b: re-pumbered as sub-entry (i}

'ﬂmmmmmwnmmnmmd.thefuﬂwmmw =t
% _xhlllbemsened,mm&l)"

¥ s oA g “ 4

| "(ii}.' Cement based mozaic tiies : Sixpaisein  Six paise in

he rupee- the rupee”;

: (14) in the entry at serial No. 102, in columns 3 and 4, for the words
"Twelve paise”, the words "Six paise” shall be substituted.

" (15) the entry at serial No. 109 shall be delcted;

(16) in the entry atserial No. 111A, in colamn 2, for the words "Hydraulic -
jacks for trailors of tractors", the words "Hydraulic jacks for trailors of tractors
and spare parts and amssmias thereof™ shall besuhstimtﬁd; '

(17) in the entry at serial No. 112, mminmnsSanﬂii for the words S '
paise’, the words "Two paise” shail be substitated; ; : =

(13;mthemu?atsermlﬂn. 116 mmlnmmEaﬁtfnrﬂmwurﬂs 'F'lﬂun
paise”, tbewurds"Slxpaﬁe sha :esuhsumud, : L

~.-(19) for theenhjratsenai No. 124, the fallnw:ngentryshall be suhahmted
namely o

AT R i o4

"124  Marbie of granite (raw or Sixpahe._ "~ Six paise -
polished) and articles or ~ _intherpee  in the rupes”;
chips thereof - : Tk

(20) the entry at serial No. 127 shall be deleted; -

(21) in the entry at serial No. 128, in sub-entry (3), in colums 3 and 4, for
the wm'ds "Fifteen paise”, the wurﬁ "Six paise” shall be substituted;

{22} in the. entry at serial No. 133—

(2) in the sub-entries (i) and (11'}, in columns 3 and 4 for the words
"Eight paise”, the words "Four paise” shall be subsgmed, :

- (b) in the sub=entries (ii), (iv), (v} and (vi), in columns 3 and 4, for
. the words "Twelve paise®, the words "Four paise” shall be substituted; -
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PART- IV
Acts of the Gujarat Legislature and Ordinances promulgated
' and Regulations made by the Governor. -
“The following Act of the Gujarat Legislature, having been assented

to by the Governor on the 2nd March, 2000 is hereby published for general
information. : -

Kum. H. K. JHAVERI,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Depariment.

GUJARAT ACT NO. 2 OF 2000.

(First published, after having received the assent of the Governor in
_the Gujarat Government Gazette, on the 2nd March, 2000).
AN ACT
further to amend the Gujarat Sales Tax Act, 1969.

it is hereby enacted in the Fifty - first Year of the Republic of India as
follows - -

g i

: 1. (1) This Act may be called the Gujarat Sales Tax (Amendment) Shottteand
| Act, 2000. ~ : '

(2) It shall be deemed to have come into force on and from
the 1* January, 2000.

Guj1 of 2. In the Gujarat Sales Tax Act, 1969 (hereinafter referred to as the  Amendmentof
b “orincipal Act’), in Schedule | , the entry at serial No. 26 shall be deleted. U7
" 3 - s a 5 = - ) ) d- ~
3.In the principal Act, in Schedule H_, in Part A, Amndrm“

(1) the entry at serial No. 12 shall be renumbered as sub-entry (i) of that PatAlG1
entry and after sub-entry-(i) as so renumbered, the following sub-entry shall S h
be inserted, namely:- . :

2=1
V- Ex.2-1
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¥l 3 . 3 - _
“ (i) Diamond whether polished ornot, One paise  One paise in
synthetic precious stones and other mthempe'& therupae.
pmmusstonss,synmehcdiarrmd -
> powder. . -

: L] 3 w : . .
(2) inmeenh'yataerial No. 13A, in columns 3 and 4, for the words “Four .
paise”, the words “Eight paise” shall be substituted; : : .

(3) in the entry at serial No. 15, in columns 3 and 4, for the words “one half
paise”, the words “One paise” shall be stbsﬁtuted :

(4) in the entry at serial No. 19, in columns 3 and 4, ifn:nrﬂ'nskw»:mrrr.'l.ﬂr."Si.a-;peusne1
~ the words “Eight paise” shail besubstrh:tad g

(5] in the entry at serial No. 2D in columns 3 and 4, for the wmds’S:xpaise"
the words “Twelve paise” shall be substituted; :

(6) in the entry at serial No. 23, in sub-entries [‘ i} and (ii), in columns 3 and
4, for the words “Two paise”, the words “Four paise” shall be substituted;

{(T)i in the entry at serial No. 25, in columns 3 and 4, for the words "Sixpaise
the words “Eight paise” shall be substituted; :

(8) in the entry at serial No. 31, in columns 3 and 4, for the words “Two
paise”, the words “Four paise” shall be substituted;

(9) in the entry at serial No. 32, in columns 3 and 4, for the words “Twelve
paise”, the words “Twenty paise” shall be substituted; -

{10) in the entry at serial No. 42, in sub-entry (i), in columns 3 and 4, for the
waords “Eight paise”, the words "Twemyr paise” shall be subs'titutad:

(11) in 1 the entry at serial No. 43, in columns 3 and 4, for the words “Four
_paise”, the wards “Eight paise” shall be substituted;

(12) in the entry at serial No. 44, |nsub-antry{B} in columns 3 and 4, for the
~ words “Two paise”, the words “Four paise” shall be substituted;

(13) in the entry at serial No. 48, in columns 3 and 4, for the words “Two
paise”, the words “Twelve paise” shall be substituted;

(14) in the entry at serial No. 51, in columns 3 and 4, for the wurds “Two
~ paise”, the words “Four paise” shall be substituted; i :

" (15) the entry at serial No. 59 shall be renumbered as sub-entry (i) of that
entry and after sub-entry (i) as so renumbered, the fuﬂuwhg sub-entry shall
- be inserted, namely:- - - -
e 2 Bl E S R _ 4
“ (i) Sewing threads ~ Four paise  Four paise
: : : in the rupee in the rupee” ;
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(18) in the entry at serial No. 60, in columns 3 and 4, for the wnrds “Six
paise”, the words “Twelve paise” shall be substituted;

(17) in the entry at serial No. aa in columns 3 and 4, forthawnrﬁs 'I'm
paise”, the words “Four paise” shall be substituted;

(18) for the entry at serial No. 77, the folliowing entry shall be
substituted,namely:- -

1 2 i e .4
“77 = (i)Bricks ) Eight paise  Eight paise
3 in the rupee  in the rupee ;
(ii) Roofing tiles (other than Deshi  Six paise "Six paise in
Naiia and Manglori Nalia) inthe rupee the rupee”;
(19) in the entry at serial No. 94, in sub-entry (i), in cqluinns 3 and 4, for the
words “Six paise”, the words “Eight paise” shall be substituted;
(20) in the entry at serial No. 97,— . ' :
(a) after sub-entry (C), the following sub-entry shall be inserted, namely:-
1 g : S s 4

“(CC)(i)Television reception instruments ' Twelve paise Twelve paise
- - such as all types of television sets  in the rupee. in the rupee.”;

television projection equipments, : 3
close circuit Television and
T.V. monitor !

(ii)Video Casette Recorders, Video
Casette players, Video cameras
and combination of any of these

__instruments.

(iii) Electronics games, Electronics

- toys and instruments for playing

electronics games-and toys.

{b} in sub-entry (D),—
. = (i) the items at serial No. (2), (7) and (9) shall be deleted;
(ii) in columns 3 and 4, for the words "Fuur paise”, the words "Elght paise”
shall be substituted;
(21) after entry at serial No. 97, ﬂ'ia folhwing entry shall be inaarted, r_mmely:-

{5 2. | 3 4

“97A Earth-moving equipment Eight paise  Eight paise
- in the rupee in the rupee”;

(22) in the entry at serial No. 100 A, for suh-entr}* (iv),; the foilnrwmg sub- .
entries shall be subs‘hhlhad nanm\el:».lr -

1 2 e T Fry g
“ (iv) Meat, Fish and all Sea food. Four paise- Four paise
et A in the rupee  in the rupee

(v) Processed vegetables . Fourpaise  Four paise

in the rupee  in the rupee”;




=4 GUJARAT GOVERNMENT GAZETTE, EX. 2-3-2000 - ~'PART 1y

[23}mlhaantryatseﬁamn 102, in columns 3 and 4, for the words “Six
paise”, the words “Eight paise” shall be substituted; :

{24) in the entry at serial Nu 104,-

(a)in sub-enw (i),
(i) in mlumn 2, after the word “except ", the words Steai fumiture,”
shall be inserted,;

(ii) in columns 3 and 4, ﬁurmewmh'Sixpaise the words “Eight
paise shall be substituted;

(b) in sub-entry (ii), in columns 3 and 4, for the wnrds *Eight pansa the
words “Twelve paise” shall be substituted; -

(c) after sub-entry (i), the following sub-entry shall be inserted, namely:- |
1 D) 3 4

= (iii) Steel funiture Twelve paise ~ Twelve paise
S in the rupee in the rupee” ;

(25) in the entry at serial No.112 , in columns 3 and 4, for the words "Two
paise”, the words “Four paise” shall be substitutad;

(26) in the entry at serial No. 124, in columns 3 and 4, for the words “Six
paise”, the words “Twelve paise” shall be substituted;

(27) in the entry at serial No. 128,-

(a) in sub-entfies (1), (2), (4) and (5), in columns 3 and 4, for the words’
“Four paise”, the words “ Twelve paise” shall be substituted;

(b) in sub-entry (3), in columns 3 and 4, for the words, * Six paise”, the -
. words " Eight paise® shall be substituted; :

(28) in the entry at serial No. 133, in sub-entries (i) to (vi), in columns 3 and
4, for the words "Four paise”, the words "Eight paise” shail be substituted;

(29) in the entry at serial No. 139, in columns 3 and 4, for the words “Eight
paise”, the words “Twelve paise” shall be substituted;

(30) in the entry at serial No. 140,-
(a) in sub-entry (i), in columns 3 and 4, for the words “Six paise”, the
words” Eight paise” shall be substituted;
(b) in sub-entry {ii), in columns 3 and 4, for the words “Six paise”, the
words “Twelve paise” shall be substituted;
(31) the entry at serial No. 151 shall be renumbered as sub-entry (i) of that

entry and after sub-entry (i) as so renumbered, the following sub-entry shall
be inserted, namely:-

1 2 3 4
- *(ii) Sewing machines (operated by Eight paise  Eight paise

electrical power) and spares parts  in the rupee in the rupee”;
. and accessory thereof

. i
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(32) in the entry at serial Hu 167, in columns 3 and 4, for the words “Six-
paise”, the words “Eight paise” shall be substituted; - -

& ¥
(33) in thie entry at serial No. 178, in columns 3 and 4, for the words “Two
paise”, the words “Four paise” shall be substituted;

(34) in the entry at serial No. 182,

(a)in subenhes (i), (it) and (i), in columns 3 and 4, for the words “Two

*  paise”, the words “Four paise” shall be substituted;

(b) for sub-entry (i '-.r} the following sub-entries shall be subsﬂtuted.

namely:-
1 o 3 coaie L4
“(iv) Utensil made of othermetals.  Four paise  Four paise
in the rupee.  in the rupee.

(v) Articles made of stainless steel  Twelve paise  Twelve paise
in the rupee in the rupee.”;

(35) in the entry at serial No. 183, in columns 3 and 4, for the words “Four
paise”, the words “Eight paise” shall be. substituted;

{aﬁ}fmmmms&ﬁal No. 184 C, ﬁwfullcming entry shail besuhshh.ltad

_namely:- : :
1 2! 3 A

“184 C(A) (i) Variali (ani seeds), Two paise Two paise
(i) Methi (Fenguru seeds) in the rupee.  in the rupee.
(ili) Ajma (Ajwa)
(iv) Kalingada seeds
(v) Asalia et i

(B) Jira (Cumin seeds) ik Four paise Four paise

in the rupee in the rupee.”;

(37) in the entry at serial No. 186, in columns 3 and 4, for the words “Four
paise”, the words “Eight paise” shall be substituted.

4.(1) The Gujarat Sales Tax (Amendment) Ordinance, 1999 is hereby
repealed.

(2) Notwithstanding such repeal,anything done or any action taken under *
the principal Act as amended by the said Ordinance shall be deemed to
have been done or taken under the principal Act as amended by this Act.

L]

2-7

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.

Guj. Ord. 5of
1099,
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PART- IV

Acts of the Gujarat Legislature and Ordinances promulgated
and Reg'ulatiﬁt_a_s made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the Governor on
the 30th March, 2000 is hereby published for general information.

Kum H. K. JHAVERIL,
Secretary to the Government of Gujarat,
; Legislative and Parliamentary Affairs Depariment. -
GUJARAT ACT NO. 9 of 2000.

(First Published, after having received the assent of the Governor in the Gujarat
- Government Gazette, on the 31st March, 2000).

ANACT
further to amend the Gujarat Sales Tax Act, 1969.

nmwm_mmmm'vmnfmmﬁcafmﬁmm:ﬂ _
.o This Act may be called the Gujarat Sales Tax (Sccond Amendment) Tﬂtﬁe
Act, 2000. : :
()] Itshaﬂmmeiqumneuuthel“ﬁprﬂ,m.

Guj.10£1970. 2. In the Gujarat Sales Tax Act, I%Q{hmeinaﬁm'mfcnedmas“the_pﬁndpal Amendment

' i : of section 2
Act"), in section 2~ . e
(1) before clause (1), the following clause shall be inserted, namely:—  1970.

"(1A) "additional tax" means the additional tax levied under section 4A;".

(2) in clause (32), after th;wutﬂs under this Act“ the words "but does
not include additional tax" shall be inserted. :

=

CREER Y - o 9-1
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Insertionof 3. Iﬂthﬂpﬂiiﬂlpalﬁmafhrswuﬂn4dxfnﬂmungnuwmshaﬂbe
new section inserted, namely :-

4A in Guj. 1

of 1970,

Levy of " 4A (1) There shall be levied and collected for a period of one year
additional from the date of commencement of the Gujarat Sales Tax (Second Amendment)
fax. Act, 2000, from every dealer liable to pay tax under section 3 or section 3A or

under section 4, an additional tax on the sale or purchase of goods liable to tax
_ under this Act, at the rate of ten paise in the rupee on the sales tax, general
"saiﬂsmﬂr.asthecasemaybe,pumhasetax,pa}'ahiebysuchdmler:

mededthatﬂmmidmmtaltnshaﬂnﬁtbelewnd in respect of the sale
or purchase of any of ihedaciaredgmds

(2) Except as provided in sub-section (1), mcpmvlsmnsnfﬂnsﬂ.ctand
the rules made thereunder shall, so far as may be, apply in relation to the
additional tax payable under sub-section {l),asthey applym relation to the
tax payable by a dealer under this Act.

: : (3}Fmﬁmmmovalofanydmht.iiish¢mhydéclamdthat—
{a) additional tax levied under sub-section (1) shall not be

construed as partaking of the character of sales tax, general sales tax

or, as the case may be, purchase tax, on which it is levied ; and

7 (b) the additional tax shall be distinct from sales tax, general
sales tax, or, as the case may be, purchase tax.”.

Amendment 4. In the principal Act, in section 30B,-

of section 30B - :

of Guj.lof - (1) for sub-section (2), the following shall be substituted, namely :-
1570,

29 or the Commissioner so to do for the proper realisation of the
tax, interest and penalty payable, or which has become due for
payment, for any period of any year, he may, at any time, by an
order in writing and for reasons to be recorded therein, require a
registered dealer to furnish in the prescribed manner and within
such fime as may be specified in the order, such security or if such
dealer has already furnished any security, such additional secunty,
as may be specified in the order.”;

(2) insub-section(4),—
(i) for the portion beginning with the words "shall not exceed the

‘amount of tax payable" and ending with the words "required to be
furnished”, the following shall be substituted, namely :-

"or the Commissioner shall not exceed the amount of tax, interest

and penalty payable or which has become due for payment for any
period of any year according to the estimate of the authority referred to

in sub-section (1) or the.Commissioner, on the turnover of sales or

turnover of purchases of goods of such dealer for any period of any
year.”;

“(E}Whﬁieitapmrsnmessarymﬂmauﬂ:mﬂ}rmfmbdminsnéﬁm‘
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_ PART- 1V :
Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations mede by the Governov.

The following Act of the Gujarat Legisiature, having been assented
to by the Governor on the 30th March, 2001 is hereby published for general
information.

Y. M. Kothare,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department,
GUJARAT ACT NO. 4 OF 2001.

(First published, after having received the assent of the Governor in
the "Gujarat Government Gazette" on the 30th March, 2001).
!

AN ACT

.urther to amend - the Gujarat sales Tax Act, 1969.

It is hereby enacted in the Flfty-second Year of the Republic of India
as follows -

IV Ex. 5-1 ) . 3-1
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L (1) This Act may be called the Gujarat Sales Tax (Amendment) Short title
Act, 2001. | and
T OOTEENCE~

() Itshall come into force on the 1% April, 2001, ment.

fg‘};'(}l of 2. Inthe Gujarat Sales Tax Act, 1969, in section 44, in sub-section (1), Amend-
¥ for the words “one year”, the words “tw » ituted. mentof
y WO 0 years™ shall be substituted A
L o o of Guj. 1
’ 0:1970.

Government Central Press, Gandhinagar.
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PART- IV
Acts of the Gujarat Legislature and Ordinances promuigated
and Regulations made by the Governorn

The following Act of the Gujarat Legislature, having been assented to by

the Governor on the 31% August, 2001 is hereby published for general
information.

V.M. KOTHARE,
Secretary to the Government of Gujarat,
Legistative and Parliamentary Affairs Department.

GUJARAT ACTNO. 20 OF 2001.

(First published, after having received the assent of the Governor in
the "Gujarat Government Gazette”, on the 31% August, 2001 )

AN ACT
further to amend the: Gujarar Sales Tax Act, 1969.

It is hereby enacted in the Fifty-second Year of the Republic of India as

foliows :--
L (1) This Act may be called the Gujarat Sales Tax (Second Amendment)  Short title
: ' and
A.th 2001. . ' : commence-
(2) It shall come into force on the Ist September, 2001, ment.
u.bof 2, In the Gujarat Sales Tax Act, 1969 (hereinafter referred to as :f“:e“tdi:l‘le;“
. _ _ o
770. “the principal Act”), in section 2, in clause (21), figures “32” shall be deleted. of Guj. 1 of
1970,
3 In the principal Act, for section 30A, the following section shall be S;'l’:cl::“ﬁoﬂ
) 0 on
substituted, namely :- - 30A of Guj.
I of 1570.

IV-Ex. 27-1 271
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. Fresh = “30A. (1) Every rcglstcrcd dealer who holds, on the date of
regisiration
of dealers. commencement of the Gujarat Sales Tax (Second Amendment) Act, 2001 Gu} 29 ol

(hereinafter referred to as “the specified date”), a valid certificate of
registration (hereinafter referred to as “the existing certificate of registration’ Y
shall obtain a fresh certificate of registration as provided in this section in

lieu of the existing certificate of registration.

(2)  Every registered dealer required to obtain a fresh certificate of
registration under sub-section (/} shall apply in the prescribed manner within
such period from the specified date as may be prescribed, to the authority

prescribed for the purpose of section 29.

(3) The prescribed authority, on receipt of ‘the application under
sub-section (2), shall, subject to the provisions of this Act, issue to the
applicant a fresh certificate of registration in the prescribed form, which shall
be cffective from such date as may be prescribed and thereupon all the
provisions of this Act in respect of a certificate of registration shali, so far as
may be, apply to such fresh certificate of registration and references to a
certificate of regisiration in any licence, recognition, permit or other document
aranted to the applicant shalt be construcd as references to the fresh certificate

of registration issued to him.

(4)  Where any registered dealer fails to make an application under
sub-scction (2}, the Commissioner shall impose upon such deater by way of
penalty a sum of fifty rupees for every day after the expiry of the period
prescribed under sub-section (2} for making such appiication during which

such default continues,”,

Amendment 4. In the principat Act, in section 30AA,~

af section
DAA of Guj. (1) after sub-section {2), the following sub-section shall be inserted,
L of 1970. namely :-

“(2A) {a) Where a registered dealer does not pay the amount of tax as per
his declarations or returns within the prescribed period for three or more
consecutive periods, the Commissioner shall serve on such dealer in the
prescribed manner, a notice requiring him on or before the date specified

therein to pay the amount of tax as per the declarations or returns.

(b) Where a dealer fails to pay the amount of tax as required by the notice
served upon him under clause (a) before the expiry of the date specified
therein, the Commissioner shall, without prejudice to any penalty leviable
on such dealer under this Act, cancel the certificate of registration of such

dealer:
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5.

Provided that notwithstanding the canceliation of certificate of registration
under this sub-section, the liability of the dealer shall continue in respect of
any tax, penalty or interest for any period prior to the date of the order of the
Commissioner canceling the certificate of registration.” ;

2) in sub-section (3), after the words,brackets and figure
“sub-section (2)”, the words, letters, brackets and figure “or clause (b) of
sub-section {24)" shall be inserted;

3) after sub-section {3), the followirig sub-section shall be inserted,
namely :-

“(4) The Commissioner shall, within ten days of cancellation of certificate
of registration under this section, publish in the prescribed manner the detatls
of such cancellation of registration.”.

In the principal Act, for section 41AA, the follwing section shall be

substituted, namely :-

Special
nravision for
deemcd
assessment
for the period
prior to ist
April, 2008.

“41AA. (1) Notwithstanding anything contained in sub-sections (2) and
(3) of section 41, where any dealer has furnished the declarations or returns
1n respect of any specified period by such dates as prescribed therefor and
paid the amount of tax due according to such declaration or return within the
time prescribed by or under the Act - ' |

(2) in the case of a dealer whose tax payable for the specified period
to which the declaration or return relales does not exceed fifteen
thousand rupees, the amount of tax due from the dealer in respect
of such declaration or return shall, irrespective of whether a notice
under sub-section (3} of section 41 1s 1ssued or not, be deemed to
have been assessed, if the dealer at his option makes payment of
one thousand rupees for each specified period in the Government
treasury on or before the 30th November, 2001;

(b} in the case of a dealer whose tax payble for the specified period

to which the declaration or return relates exceeds fifteen thousand -

rupees but does not exceed twenty-five thousand rupees, the
amount,of tax due from such dealer in respect of such declaration
or return shall, irrespective of whether a notice under sub-section (3)
of section 41 is issued or not, be deemed to have been assessed, if
the dealer at his option makes payment of two thousand rupees
for each specified period in the Government treasury on or before
the 30" November, 2001. '

Substitution
of section
41AA of Guj
1 of 1974},
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{2) The payment made by a dezilef under clause {(a) or (b) of sub-section (1)
shall be construed,~

(a) asif the dealer had furnished revised declaration or revised return
under sub-section (3) of section 40, and

(b) as payment made under sub-section (3) of section 47 towards the
liabtlity of the dealer to pay tax under such revised declaration or

revised retum.
{3) Nothing in this section shall apply to a dealer,~

(a) wh_dse books of accounts, registers, documents have been

impounded or seized under section 59, or

(b) who has availed of tax exemption or tax deferment under any of

the incentive schemes of Government of Gujarat.

Explanation.—For the purpose of this section, the words “ specified period”

means—

(a) in relation to a dealer who maintains regulac books of accouats,
any year or part of the year prior to Ist April, 2000 hy reference to which

the accounts are maintained by him; and

(b) in relation o any other dealer, any financial year or part of the
financial year prior to the said date.”.

Amendment 6, In the principal Act, in section 47, in sub-section (4A), for the words
of section 47 -

of Guj.1of  “twenty-four per cent.” wherever they occur, the words “eighteen per cent.” shall
1970. be substituted.

Amendment 7, In the principal Act, in section 54, in sub-section (1}, for the words
of section 54 g » - i th ds “ni " shall be
of Guj. 1 of ourteen per cent.” occurring at two places, the words “nine per cent.” s ¢
1970, substituted.

Amendment g In the principal Act, in Schedule I the entry at serial No. 4 shall be deleted.
of Schedule |

- to Guj. 1of
1970.

Améndment 9 In the principal Act, in Schedule [1, in part A -
of Schedule 11

1;“‘;‘1’;;3 Guj. (1)  in the entries at serial No. 13 and 14, in columns 3 and 4, for the
O N
words “Two paise”, the words ** Four paise” shall be substituted;
(2)  in the entry at serial No. 28, in columns 3 and 4, for the words

“Twelve paise”, the words “ Eight paise” shall be substituted;
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(3)  inthe entry at serial No. 40, in columns 3 and 4, for the words
“Twenty paise”, the words ** Sixteen paise” shall be substituted;

(4) in the entry at serial No. 44, in clause (A), in columns 3 and 4. for
the words “Six paise”, the words ** Four paise” shall be substituted;

5 in the entry at serial No. 56, in columns 3 and 4, for the words
“Two paise”, the words  Four paise” shall be substituted:

! _ (6)  afterthe entry at serial No. 71, the followin g entry shall be inserted,

namely :-
- L 2. 3 4,
“72. Bamboo, whether whole or  Eight paise in the Eight paise in the
split and articles made of rupee; rupee.”
bamboo.

@) in the entry at serial No. 94, in sub-entry (ii}, in columns 3 and 4,
for the words “Two paise”, the words “ Four paise” shall be substituted:

(8) in the entry at serial No. 100, for sub-entry (ii}, the following
sub-entry shall be substituted, namely :-

1. 2. 3. 4,
“(i) pickles, sauces, jams, jellies, Twelve paise in Twelve paise in
ketch-up, pulps and the rupee. the rupee.”

preserved fruits.

)] in the entry at serial No. 101, in sub-entry (ii}, in columns 3 and
4, for the words “Six paise”, the words * Eight paise” shall be substituted;

(10)  in the entry at serial No. 128, in sub-entry (6), in columns 3 and
4, for the words “Twelve paise”, the words ** Eight paise” shall be substituted:

(11)  inthe entry at serial No. 132, in column 2, for the words “with or
without tobacco”, the words * without tobacco” shall be substituted;

(12)  after the entry at serial No. 150, the following entry shall be
mserted, namely :-

1. 2. 3 4.
“151A Sim-cards. Four paise in Four paise in
the rupee. the rupee.”

(13)  in the entry at serial No. 179, in columns 3 and 4, for the words
“Twelve paise”, the words “ Eight paise” shall be substituted:;

(14)  in the entry at serial No. 187, in columns 3 and 4, for the words
“Four paise”, the words “ Eight paise” shall be substituted;

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART- IV

Acts of the Glijarat Legislature and Ordinances promulgated_
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by

the Governor on the 31st March, 2002 is hereby published for general
information,

V. M. KOTHARE, - _
Sccretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Departmenit.

GUJARAT ACT NO. 3 OF 2002.

(First published, after having received the assent of the Governor in the
“Gujarat Government Gazette”, on the 3 [st March, 2002).

AN ACT |
further to amend the Gujarat Sales Tax Act, 1969,

It is hereby enacted in the Fifty-third Year of the Republic of India
as follows :-

1. (1) This Act may be called the Gujarat Sales Tax (Amendment) Short title and
Act, 2002, : : commencement.

(2) It shall come into force on the 1 April, 2002.

Guj. 1ot . 2. In the Gujarat Sales Tax Act, 1969 (hereinafter referred to as the Amendment of
1970. “the principal Act™), in section 2, in clause 21 - section 2 of

Guj. 1 of 1970.
(1) the figures “20, 21, ” shall be deleted;

(i) for the words and figures “entrie_s 1 and 77, the word and
figure “entry 7” shall be substituted.

IW.EX.4-1 a1
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- Amendment 3, In the principal Act, in section 4A, in sub-section(1); for the words

2?3“(:; ; and fi gures “for a period of two years from the date of commencement of
of 1970, the Gujarat Sales Tax (Second Amendment) Act, 20007, the words and Guj. 9of
: figures “for the period beginning from the date of commencement of the 2000-
Gujarat Sales Tax (Second Amendment) Act, 2000 and endmg on the 28th Guj. $of

February, 2003, shail be substituted. 2000,

Amendment 4, In the principal Act, in section 30A, to sub section (4), followmg

of section . _
30A of Guj. proviso shall be added, namely:-

1 of 1970. . “Provided that where any registered dealer who failed to make an
' application under sub-section {2) within the period prescribed therefor but
has applied before the 31st March, 2002, the Comnussmner shall impose
upon such dealer by way of penalty, a sum of rupees fifty for every day
after the expiry of the period prescribed under sub-section (2), subject to
~ maximum of rupees one thousand, for makmg such application after the
~ prescribed period.”.

A:neudﬁaent 5. In the principal Act, in section 30AA, after sub section (2A), the

;i;f;“"f“ following sub-section shall be inserted, namely :-
0

fg‘j;{')l"f “(2B) Where any registered dealer fails to make an application as
o required under sub-section (2) of section 30A on or before the 31st March,
2002, the Commissioner shall cancel hlS rcglstratlon with effect from the

Ist April, 2002:

Provided that notwithstanding the cancellation of certificate of
registration under this sub-section, the liability of the dealer shall continue
in respect of any tax, penalty or interest for any period prior to the date of

 the order of the Commissioner cancelling the certificate of registration.”. -

Amendment 6. In the principal Act, in section 41AA -

of section
41AA of . (1) for sub- sectlon (l) the followmg sub sectlon shall be
_ ?9‘_‘]1'6"" ‘substituted, amely: ' : :

“(1) Notwithistanding anything.contaipedin sub-sections (2) and (3)
of section 41, where any dealer has furnished the déclarati_ons or returns in
respect of any specified period by such dates as prescribed therefor and
paid the amount of tax due according to such declaration or return within -
the time prescribed by or under the Act and whose tax payable for the

‘specified period to which the declaration or return relates does not exceed
five lakh rupees, the amount of tax due from the dealer in respect of such
declaration or retum shall, irrespective of whether a notice under. sub- .
section (3) of section 41 is issued or not, be deemed to have been assessed,
if the dealer at his option makes pdyment of the gmount egual to five per

- cent. of the tax so payable for each specified pcnod inn the Govemmem
- treasury on ot before the 30th Septefnber, 2002.” ;

-(2)  insub-section (2), the words, brackets and letters “clause (a)or
(b) of shall be deleted. :

" Amendmeit 7, In the principal . Act in Schedule II in Part A -
ef Schedule
If PartAte - (l) in the entry at serial No. 73, in columns 3 and 4 for the words

(1'}9?6'1 of  “Six paise”, the words “Four paisc”, shall be subsmuted
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(2) the entry at serial No. 133A shall be renumbered as
sub-entry (i) of that entry and after the sub-entry (i) as so renumbered, the
following sub-entry shall be added, namely:-

i 2 3. 4
“(i1) Coconu.t (Copra) - FPour paise in Four paise in
excluding tender Coconuts the rupee. the rupee.”;

(3) in the entry at serial No. 140,-

(i} in sub-eﬁtry (ii), in columns 3 and 4, for the words “Twelve
paise”, the words “Eight paise” shall be substituted;

(ii) in sub-entry (iii), in columns 3 and 4, for the words "Six
paise”, the words “Eight paise” shall be substituted;

(4) inthe entry at serial No. 166, in columns 3 and 4, for the words
- “Six paise”, the words “Four paisc” shall be substituted.
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a works contract, meaps such amoun a5 is arrived at by deduCting from the
amount of valuable consideration paid or payaple t0 2 person for €Xecution
of such works. Contract, the amount Tepresenting laboyy charges for such
€Xecution and the price paid or Payable for the 800ds purchaged in the coyrge
of inter-Stare trade or commeree OT in the course of import into the territory
of India for the yse iy execution of such works contract; angd”. '

(1) in clause (d), for the words “tep lakh Tupees”, the words “one Crore

Tupees™ shall be and shall be deemed always to haye been substituted with effecy
from the 1+ day of April, 2002.

Substitution 3.

I
of section 578 shall be deemeq always 10 have been substituteg with effect from the st Apri)
of Guj, 1 of 199 _

1979, '

Dedy ction at “$7B. ( 1) Notwithstandjng that the asséssment In respect of the specified sales
source in 18 to be made for 3

cerfain cases,

(2) Nothing in Sub-section (1) shafl Prejudice the levy of tax op the

(b) Any Person being 5 contractor fesponsible for paying specified
sale price (g 3 sub-contractor iy Pursuance of 3 contract with the gy b-contractor
for Carrying oug the whole or part of the work undertake by the Contractor jp

- Tespect of Specified works contract, shall a the time of Payment of the
whole or part of the specified ggle price deduct from such price an amount
€qual to twg paise in 3 Fupee of such Payment as g 4y On specified sajeg.
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the contractor deduct an amount under clause {a} of sub-section (3) equal to
the amount of tax paid by the contractor under sub-section (7).

(5) (a} Where the contractor or sub-contractor is not liable to pay tax
under this Act on specified sales involved in any specified works contract,
‘he shall make an application to the Commissioner in this behalf.

(b) On receipt of the application under clause (a), if the Commissioner
is satisfied that the-contractor or sub-contractor is not liable to pay tax under
this Act on specified sales involved in the specified works contract, he shall
give a certificate to that effect in such form as may be prescribed.

(c) Where any such certificate is given under clause (b), the person
responsible for paying any specified sale price under clause (a) or clause (b)
of sub-section (3), shail not deduct any amount as a tax in respect of the
specified works contract mentioned in the certificate.

(6) Any amount deducted as a tax in accordance with the pr0v1510n% of
sub-section (3), shall be deemed to be an amount received by the contractor
or the sub-contractor as part of the specified sale price in pursuance of the
specified works contract. ’

(7) Any person. deducting the amount as a tax in accordance with the
provisions of sub-section (3) shall -

{a) pay such amount into Government treasury in such manner and within
such period as may be prescribed,

(b) obtain treasury receipt therefor, and

(c) furnish a copy of such receipt to the contractor or, as the case may be, the
sub-contractor within thirty days from the date on which he obtains the receipt.

(8) Every person deducting the amount as a tax in accordance with the
provisions of sub-section (3) shall, at the time of payment of the whole or part
of the specified sale price, furnish to the contractor or, as the case may be, the
sub-contractor a certificate specifying the amount so deducted and such other
particulars as may be prescribed.

(9) Any deduction made in accordance with the provisions of sub-section
(3) and paid into the Government treasury under sub-section (7) shall be treated
as a payment of tax or, as the case may be, lump sum by way of composition
under section 55A, on behalf of the contractor or, as the case may be, the
sub-contractor, and, on the production of a certificate furnished to him under
sub-section (8), alongwith a copy of a treasury receipt given to him under
sub-section (7}, credit shall be given to him for the amount so deducted in the
assessment of tax, if any, made under this Act for the relevant year or, as the case
may be, in the payment of the lump sum.

(10) Where an amount as a tax on specified sales has not been deducted in
accordance with the provisions of this section, the tax on specified sales shall be
payable by the contractor or, as the case may be, the sub-contractor directly.

(11) Where any amount deducted under sub-section (3) remains unpaid
after expiry of the time specified in sub-section (7), such amount shall be

16-



16-4

Insertion of
new section
57D in Guj. I
of 1970,

No deduction
at source.

Validation of
levy and
collection of
tax on
specified
works
contract,

. GUJARAT GOVERNMENT GAZETTE EX.6-4-2002

recoverable as an arrear of land revenue and the Sales Tax authorities shall, for
the purpose of effecting recovery of the amount, exercise the powers conferred
on them under section 47A. '

(12) (a) If any person does not deduct an amount under sub-section (3) or
after deducting the amount under that sub-section, fails to pay the same into the

Government (reasury under sub-section (7) within the time specified therein, he

shall be liable to pay such penalty not exceeding twenty-five per cent. of the
amount required to be deducted by him under sub-section (3) as may be imposed
by the Commissioner.

(b} The Commissioner shall, for the purpose of imposing penalty under
clause (), exercisé the same powers as are conferred on him under sub-sections
(3) and (4) of section 46 in relation to imposing of penalty under that section.

(13} Where a person deducting the amount of tax in accordance with the

provisions of sub-section (3) does not pay the amount so deducted into the
Government treasury under sub-section (7) within the time specified therein, there
shall be paid by such person, in addition to the penalty imposed on him under sub-
section (12}, for the period commencing on the date of expiry of the time specified
in sub-section (7) and ending on the date of payment of the amount into the
Government treasury, simple interest at the rate of twenty-four per cent. during
the period from Lst April, 1997 to 31st August, 2001 and thereafter at the rate of
eighteen per cent. of the amount not so paid or any less amount remaining unpaid
during that period.".

4, In the principal Act, after section 57C, the following section shall be
added, namely :-

“57D. thwithstanding anything contained in section 57B, with effect
from the 1% April, 2002 tax shall not be deducted at source where payment is to
be made by the State Government in case of the specified works contract of the
State Government, at the time of payment of the whole or part of the specified
sale price.”.

5. (1) Notwithstanding anything contained in any judgement, decree or
order of any court, tribunal or authority, the tax deducted, levied, assessed,
rcassessed or collected or purported to have been deducted, levied, assessed,
reassessed or coliected under the principal Act on specified sales in pursuance
of a specified works contract under section 57B shall be and shall be deemed

always to have been validly deducted, levied, assessed, reassessed or collected

in accordance with law as if the provisions of the principal Act as amended by
this Act had been in force at all material times when such tax was deducted,
levied, assessed, reassessed or collected and accordingly-

(a) 1o suit, appeal, application or other proceedings shall be maintained or
continued in any court or before any tribunal or authority whatsoever for the
refund of the said tax,

{b) no court, tribunal or other authority shall enforce any decrec or order
directing refund of the said tax, and

[PART-
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(2) For the removal of doubt, it is iiEreby declared that,-

(a) nothinginsub-section (1) shall-bé‘construed as preventing any person - |

_ (i}from questioning, in accordance with the provisions of the principal
Act as amended by this Act, the deducﬁon, levy, assessment, re-assessment
or collection of the aforesaid tax; or- :

(ii) from clalmmg, in accordance With the provisions of the principal

- Act as amended by this Act, refund. ofthe aforesaid tax paid by him in -

-excess of the amount due froms him.

'(b) no act or omission on thepmtof any person shall be pumshable as an
offence. which wotld not have been: so-punishabléif this Act had not come into force.

e
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PART- 1V
Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor. '

The following Act of the Gujarat Legistature, having been assented

to by the Governor on the 16" September, 2003 is hereby published for
general information.

V.M. KOTHARE,

Secretary to the Government of Gujarat,

Legislative and Parliamentary Affairs Department.
GUJARAT ACT NO. 29 OF 2003.

(First published, after having received the assent of the Governor in
the "Gujarat Government Gazette”, on the 17th September, 2003).

AN ACT

further to amend the Gujarat Sates Tax Act, 1969.

It is hereby enacted in fhe Fifty-fourth Year of the Republic of India
as follows:~

1. (1) This Act may be called the Gujarat Sales Tax (Amendment) Act, Short Gitle and

2003. commencement.

{2) It shall come into force on such date as the State Government may
by notification in the Official Gazette, appoint.

Gu.1of 2. Inthe Gujarat Sales Tax Act, 1969, in Schedule I, in Part A, in the Amendment of

1910, entry at serial No. 33, in columns 3 and 4, for the words “Eight paise in the m"l‘;gh ;
rupee”, the words “Twenty-five paise in the rupee” shall be substituted. of 19?0? '

IV-Ex-32-1 32-1
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 PART- IV o
Acts of the Gujarat Legislature and Ordinances promulgated
- and Regulations made by the Governor. '
The following Act of the Gujarat Legislature, having been assented
“ to by the Governor on the 17" June, 2004 is hereby published for general
information.

S. S. PARMAR,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 23 OF 2004.

(First published, after having received the assent of the Governor in
the “Gujarat Government Gazette”, on the 18" June, 2004).

AN ACT

 further to amend the Gujarat Sales Tax Act, 1969,

Itis héréby enacted in the Fifty-fifth Year of the Republic of India as
follows:- : : _

1. (1) This Act may be called the Gujarat Sales Tax (Amendment) Act, 2004.  Short title and
’ ’ commenoamet.

2) it shall come into force on the 1* July, 2004..

2, Inthe Gujarat Sales Tax Act, 1969 (hereinafter referred to as “the principal  tasstien

Gu). 1 of ;
o S Act), after section 5588, the following new section shall be inserted, namely: - 2 5=

' . SSBBR In Gu}.
1 of 1970.

V- Ex-25-1 75-1



25-2

Compositiéh

of tax on
cooked food,
etc. sold by
restanrants,
caterers, ¢ic.

GUJARAT GOVERNMENT GAZETTE, EX. 18-6-2004  {PART IV

“ 55BBB.. (1) A dealer who is-exclusively engaged in thé sales of cooked ood
ind such-other goods as may be prescribed (hereinafter referred 10 as ‘the
prescribed goods”), when served, - S

(i) for consumption at or outside, or
(i) atfunctions and parties outside, - -

any eating house, restaurant, hotal, refreshment room or boarding establishment, _
which is not a shop or establishment conducted primarily for the sale of
sweetmeats, ice-cream, confectionery, cakes, biscuits or pastries, may make an
application, at his option and in the prescribed manner, for the permission to pay
in lieu of the amount of tax ieviable from him under this Act in respett of the
prescribed goods, a fump sum by way of composition at the rate specified in
sub-section (2). '

(2) The Commissioner may, in such circumstances and subject to such
conditions as may be prescribed, permit a dealer referred to in sub-section (1) to
pay, in lieu of the amount of tax leviable from him under this Act in respect of the
prescribed goods, a fump sum by way of composition at the rate of four per cent.
of the aggregate turnover of sales of prescribed goods:

Provided that the dealer who has been granted permission shall not be
liable to pay fump sum amount under this sub-section if his aggregate tumover of
the sales of prescribed goods, during the period of twelve months immediately

- preceding the month in which the application has been made under sub-section

{1}, has not exceeded ten lakhs rupees during such period:

Provided further that such dealer shall become liable to pay lump sum
amount under this sub-section if his aggregate turnover of the sales of prescribed
goods, during the period of twelve months from the date of application under sub-
section (1) first exceeds ten lakhs rupees at any time during such period. He
shall accordingly become liable to pay fump sum amount under this sub-section, -

(i) from the date on which the aggregate turnover of the sales of
prescribed goods first exceeds ten lakhs rupees, and
(i) on the amount of the aggregate turnover of the sales of

prescribed goods made from the aforesaid date.

Explanation 1.-  For the purpose of this section, the words “aggregate
turnover of sales of prescriked goods” shall mean the aggregate of the amounts
of sales price and other charges received or receivable by a dealer in respect of
any sales and resales of prescribed goods ( whether tax-free, exempt or taxable

or otherwise under this Act) made at all the places of his business during the
given period.
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Explanation Il.— For the removal of doubt, it is clarified that a dealer who
has been granted permission under sub-section (2) ‘shali continue to be liable to
pay tax at the rate applicable on the sales or purchases of taxable goods other
than the prescribed goods.

(3) The provisions of sections 13, 51 and 55 shall not be applied in respect
of the prescribed goods, to a dealer who has been granted permission under
suh-section (2).”. '

3. In the principal Act, in Schedule |, the entry at serial No. 23 shall be

deleted.

4, . In the principal Act, in Schedule I Part A, in the entry at serial No. 88, in
sub-entry (a), in column 2, the words “at one time at a price more than seventy
five rupees per person” shall be deleted.

e e
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